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Saturday, September 14,1991/Bhadra 23,
1913 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
[Translation]

SHRI MADAN LAL KHURANA (South
Dethi) : Mr. Speaker, Sir, | would like to say
about Delhi. It was said that..................

MR. SPEAKER : | am not giving you
time.

SHRIMADAN LAL KHURANA : You had
sald that you would give me time and the
sitting of the House has been extended for

MR. SPEAKER : | am not giving you
time. | am giving time to Shri Saltuddin
Choudhury.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, we agreed that today there
wouid be no zero hours. lamnot making any
Zero hour submission. But this is a vary
serious national issue...... (Interruptions)

MR. SPEAKER : Today | hope the senior
Member will allow the Junior Members to
raiss points on which they feel concerned.

SHRI SAIFUDDIN CHOUDHURY: Due
to the strike by the ONGC employees, the
country is incurring a heavy loss everyday.
| have come to know that the dally loss
amounts to Rs. 30 crores. Due to this strike,
production of crude oil and gas is totally
stopped. Wa produce 5,60,000 barrels of oll
per day all over the country wherever oll is
produced. 27,000 million cubic meters of
gas Is produced in the country. The produc-
tion of gas cylinders comes to about 50,000
per day. Now all this production activity has
come to a half.

This strike Is taking place because of the
inaction of the concerned authorities to con-
duct proper negotiations to conduct proper
negotiations to secure the release of their
colleagues who are in the captivity of the
ULFA in Assam. Some days ago, one.of
their colleagues Shri B.S.Raju was killed.
This hascreated afeeling of insecurity inthe
minds of the ONGC workers in Assam. They
also say that proper negotiations are not
conducted and people with proper authority
are not posted there to deal with the sRua-
tion. There are also many questions about
the way the ULFA problem in Assam is deak
with so far. They have raised serious objec-
tions to the general kind of amnesty given to
the ULFA activists who were in the custody
of the Govemment, without any bargain for
the release of the ONGC employees. This is
avery serious situation because it is not only
a matter of ONGC workers and the loss we
are Incurring everyday. Now the Finance
Minister is here. Shri Shankaranandjl is
standing at the gate. Why is he not coming
in? He visited Assam. What has he done
there? We have a right to know... (Interrup-
tions) Sir, it is not merely a question of losing
money. It is a question of unity and integrity
of the country.
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Ris aquestion of how wetackiethe ULFA
secessionist movement in Assam. Not only
the ONGC workers, but many others are
also feeling insecura to live in Assam. Many
are coming out. Exortion of money is going
on. We have to have a discussion on this. |
thought the hon. Minister himseif would
come with a sou motu statement. But in
today’s list of Business, | do not find any
mention of it. Thatis why lamcompelled and
constrained to raise this issue, despite our
commitment that we would not stand up
today during the zero hour. | request you Sir
to ask the hon. Ministerto inform this House
about the situation. How long are we going
to suffer this heavy loss? How are they
dealing with this situation? How are they
tackling the secessionist movement led by
the ULFA. The employees and their leaders
are here. | think they have met the Minister
yesterday. We would like to know what
came out of that. | request the Minister to
take the House into confidence.

SHRI V. DHANANJAYA KUMAR
(Mangalore): Sir, we fully support the de-
mand made by Shri Saifuddin Choudhury.
Leaders of the empioyees union have come
and metoursenior leaders like AdvaniJiand
Jaswant Singh JI . They have expressed
their concemn about the loss that has been
sustained. Every day the Government of
india Is losing about Rs. 30 crores on ac-
count of the employees going on strike. We
all know that this has happened because of
the policy adopted by the Government of
Assam in giving general amnesty to the
ULFA people. This has very severe reper-
cussions and we are very much concemed
about the safety of the people who have
been abducted by the ULFA activities.

The Government, of course, has ex-
pressed its concern about this but k has not
come out with concrete proposal, as to how
they are going to tackle thie problem. Gov-
emment should make a Statement on the
floor of the House and it must Initiate an early
dialogue with them. Government must se-
cure the release of the people who have

been detained and it must come to the
rescue of the people who have been ab-
ductedbythe ULFA activities, otherwise,we
will have this recurring loss on the one side
and on the other side the safety to the lives
and property of the citizens of this country,
who are working hard to eamn and to add to
the economy of this country, willbe putinthe
danger. Therefore, the Govemment should
come to the rescue of these people.

We all join to support the demand made
by the hon. Member on the floor of the
House. Sir, | hope that when | am making
this reference, Government will definitely
take up this matter seriously and the hon.
Minister, who is present here, will make a
statement in this regard and he will ensure
the release of the abducted people today
itself, at the earliest possible opportunity.

(Interruptions)

MR. SPEAKER: Those of you who are
treated as senier Members will not be called
today.

[Translation]

SHRI MOHAN RAWLE (Bombay South
Central): Mr. Speaker, Sir, through you, |
would like to narrate the problems being
faced by the Maharastrians in Maharashtra.
There is a very peculiar situation in the
country today. Wherever the public sector
units are set up under the control of the
Central Govemment, in all faimess the local
people should be given 80 percent of the
jobs inevery category inthose units. Butthis
is not happening in Maharashtra. It appears
that perhaps the Central Govemment has
not issued any directions in this regard. As
a resuft, there le a widespread resentment
among the local people because there is a
problem of unemployment also. Therefore,
| would request the Government that It
should Issue such instructions immediately
as In all the undertakings of the Central
Government in Maharashtra, the local peo-
ple may be given 80 per cent of the jobs in
every category.
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[English]

MR. SPEAKER: I will call you. Please, sit
down.

(Interruptions)
[Translation]

SHRISHIVASHARAN SINGH (Vaishali):
Mr. Speaker, Sir, through you, I would like to
draw the attention of the House and the hon.
Prime Minister towards an important issue.
In Bihar the Congress Party has started an
agitation against the State Government.
They started this agitation on 11th of Sep-
tember in Patna in the prohibited area of the
State Assembly and it is a matter of regret
that a Central Minsteraliso took partin it and
deliberately violated the laws. Secondly, is it
justified for a Central Minister to take part in
an agitation, which is being launched by a
political party against the State Govern-
ment? | would like to draw the attention of
the House and the hon. Prime Minister
towards these two points. | remember an
incident, when Shri Raj Narain was acabinet
Minister, he had also violated the rule In a
prohibited area in Himachal Pradesh and as
aresutt, the then Prime Minister Chaudhary
Charan Singh had expressed his displeas-
ure against his action. The hon. Prime Min-
ister should give clarification whether there
Is any code of conduct for the Cabinet
Ministers. Through you, | would like only to
draw the attention of the House towards

this. (Interruptions)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, this is a very important
lssue and | also support him. (interruptions)

[English]

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, you have allowed other issues
to come up.

But sofaras ONGC is concemed, itis a
very serious matter. What is the response of
the Govemment to that? They must Indi-
cata. The Minister was saying and also the

Prime Minister that Shri Shankaranand is
going there. He was there for two days. We
must know what Is the position.

Sir, as you thought it very important, that
is why you allowed Shri Choudhury to raise
it. But the Government is just sitting. There
Is no response from them on this matter.

Sir, some statement must be made to-
day. Let us see what Is the Intention of the
Government on this matter.

SHRI SAIFUDDIN CHOUDHURY: If he
remains silent, it will be misunderstood.

SHRISOMNATHCHATTERJEE:Sir, he
is nodding his head. | do not know in whose
favour he Is nodding his head. For whom?
For what? you say ‘yes’ or ‘no’ (interrup-
tions) He wants to stand up.

SHR! CHANDRA JEET YADAV
(Azamgarh): Let the Minister react. Be-
cause, it is after all a very serious matter.
You will agree that it is a serious matter.
When is he going to make a statement? At
least, you ask him that he must come and
make a statement. Let the country know
what has actually happened. We are read-

ing this in newspapers. (Interruptions)

SHRI CHITTA BASU(Barasat): He met
the representatives of the ASSTO-Assocla-
tion of Technical Officers.....

MR. SPEAKER : In this way, the other
Members will not be able to get a chance.
Because all the senior Members, on one
point will make the speeches and the other
Members will not have an opportunity to

speak.

SHRI CHITTA BASU: Only one minute,
Sir, Kindly listen to me.

MR. SPEAKER: No, Shri Basu. You get
ample time. You should do justice to other
Members also.

SHRI CHITTA BASU: The hon, Minister
said that technical employees have met
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him. They said that the talks have failed.
‘May lknow trom the hon. Minister what was
the demand of the employeses and what was

his response ? (Interruptions)
[Translation]

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, indeed there is a shortage of

petrol. (Interruptions)

SHR! GUMAN MAL LODHA (Pali): Mr.
Speaker, Sk, In Jorhat, 50 businessmen
had been kidnapped from their shops and
are being killed one by one.

[Enghish]
They are kept as hostages.
[Translation]

We had thought that after the fall of A.G.P.
Government and forming of the Congress
Govemment the people will get protection
there, but the situation has become wores,
as:-

*Marj Badhataa Gaya, Jyon-Jyon Dava
Ki,
Shole Urate Gaye, Jyon-Jyon
Hawa Ki."

Therefore, | would like to know the steps
being taken to condemn such acts of ULFA.

(Interruptions)

SHRI GIRDHARI LAL BHARGAVA
(Jalpur): Mr. Speaker, Sir, along with them
we are concemed about the businessmen
of Rajasthan also. They are very much
afraid. They are kidnapped in board day light
from their shope. (Interruptions)

[Englleh]

MR. SPEAKER: He is on his legs to
make a statement. ’

THE MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI B.
SHANKARANAND) : Mr. Speaker, Sk, the

hon. Members in the House are rightly agl-
tated overthe matter. itis alsotrue that their
agitation with regard to the strike by OGNC
employees isfully shared by me also. Unfor-
tunately, the OGNC is functioning in Assam
has taken a difficuit tum after the death of
Shri Raju, the Engineer of the ONGC.

SHRI GUMAN MAL LODHA: Death or
murder?

SHRIB. SHANKARANAND: Letthe hon.
Member listen to me first. | know what is
death and what is murder. But we are not
talking in legalistic terms.

As the House Is aware, | spent two days
In Assam. | had a discussion with the Gov-
ernor, the Chief Minister and the Members
of his Cabinet. | aiso had a discussion with
the various assoclations, the employees of
the OGNC, the workers’ Unions, the offic-
ers' assoclations and the members of the
Coordination Commiittee. | also met the
women, the wives of the engineers of the
ONGC. Finally, | did have taks with the
agitating engineers who were sitting in a
Shamiana with a photo of Raju. | could
gather an impression that all the people
there were In the grip of fear and uncertainty.
The women were shedding tears because
they expressed afearthat they did not know
whether their husbands will come back alive
from their work. Such a situation is existing
there; averytense situation is existing there.

Of course, there has been large scale

sympathy from the people of Assam for
these engineers and the ONGC people.

There was a silent march in Guwahati by
Intelictuals; it was a non-political gathering
belonging to all the polltical parties. The
purpose wasg to express their concem for
peace in Assam. This large scale sympathy

that has now been expressed by the people
of Assam, their desire for peaceful condi-

tions in Assam does of a leng way in solving
the problem of Assam.

As far as | am concemed, | did have
detalied talks with these people; and they
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have expressed their desire that their first
demand Is the release of four hostages held
by the ULFA. | was satisfied with the effort
made which were explained to me by the
Chiet Minister and the Govemment with
regard to the release of these people, and
also the arrangement made for the safety
and security of the people of ONGC. When
| was there, the very day-l do not know
whether it was on the previous day- all the
political parties in Assam have appealed to
the Chief Minister in writing to take the
necessary steps for the release of these

people.

SHRI JASWANT SINGH (Chittorgarh):
Would you show me the courtesy of just
yielding for a minute? Thank youvery much.
We are very grateful to the hon. Minister for
so graphically informing us about the situa-
tion in Assam. We are sufficiently aware of
what the prevalling situation is. Our collec-
tive concern, however, is 1o know from you
as to what action the Govemment Is talking
to resolve this issue, not a description of the
situation In Assam. What are the precise
steps that the Government is talking to
resolve this Issue, which Is costing us Rs. 30
crores a day and it has already resulted in
one death and so many people are still
kidnapped. what steps are you taking?

SHRI B. SHANKARANAND: [ thought it
is advisable to explain to the House the
agitation in detall rather than...

SHRISOMNATHCHATTERJEE:Sothat
it is known that the Government also
undrstands.

SHRI B.SHANKARANAND: Thereafter,
| had a meeting with the assoclation of the
ONGCemployees. As Itold earlier,the main
demand of the association is the release of
the hostages and the ONGC engineere who
were held as hostages by the ULFA. Of
course, they have put some otherconditions
forthe strike—the change of transfer policy
of the employees; to provide security ar-
rangement for the employees and many
other things which are not directly con-
e’mod with the present strike.

SHRI CHITTA BASU: The question of
compensation was there. ( Interruptions)

SHRI B. SHANKARANAND: 1t is not on
the matter of compensation that they have
gone on strike. Let us be clear in our minds,
that the condition to strike is not compensa-
tion. That is not the matter. Their first de-
mand is the release of the people and their
safety. ( Interruptions)

| had talked to the Chief Minister and the
Chief Minister has offered that everything
that should be done forthe release of these
people would be done, at his end, and he
saidthat even forexchange of the hostages,
not only releasing one after the other, Iif the
hostages are released, at one andthe same
time the ULFA'S that are held under the
TADA can also be released, but simultane-
ously . Because once the ULFA hadtricked,
during the negotiations they killed the engi-
neer. They have losttheircredibility asfaras
this aspect is concemned. So, the condition
that the Chief Minister has put is, * Yes, we
are for taking any action for the release of
the people, but if they think that their people
should be released, it should be done simul-
taneously and not otherwise. This offer
stands.” According to me, the Chief Minister
said that this offer stands. | hope that the
House will appreciate the actiontakenbythe
Government in this regard.

| had talked to the officers yesterday.
The Central Committee Members of the
ONGC met me yesterday. | had very de-
tailed talks with them. | found them to be
very agitated. In the mood of agitation per-
haps, they have not been able to come to
grips with certain conditions which demand
an objective discussion. Though they have
said that they were not willing to call off the
strike yesterday, | am happy to Inform the
Housethatthey are again meeting me today
and | hope that they will cooperate with us
In further creating conditions for the safe
release of the officers who are heid hos-

tages.

SHRI SOMNATH CHATTERJEE: How
long will they have to walt? For how many
days have they been kidnapped?
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SHRI B. SHANKARANAND: The meet-
ing Is being held today.

~ SHRI SOMNATH CHATTERJEE: The
seriousness of the Government's action
must be seen.

SHRI B. SHANKARANAND: Do not cre-
ate problems for the safety of the people.

SHRI SOMNATH CHATTERJEE: | am
not creating problems for their safety. But
the Government has a responsibility. (/nter-

ruptions)
MR. SPEAKER: Kumari Vimla Verma.
[Translation]

KUMARI VIMLA VERMA (Seoni): Mr.
Speaker, Sir, agroup of about 100 padyatris
was going to Sri Perambudurfrom Amethiin
Uttar Pradesh to pay homage to immortal
martyr Shri Rajiv Gandhi. On the 11th, this
group was passing through the Seonidistrict
in Madhya Pradesh, where some unsocia-
ble elements attacked themin Sanai Dongri
Village. Three of the Padyatris were injured
In the attack. They gave a symbolic dhama
there. ShriJagdish Piyush, whowas leading
this group of Padyatris and all the villagers
and people of the district condemned this
attack on this peaceful padyatra. This inci-
dent took place as a result of not taking any
strict action in cases of violence and armed
booth capturing, which took place during the
last elections and a particular party is in-
volved in these incidents. The Madhya
Pradesh Government should get this inci-
dent investigated and should take stringent
action against the culprits. it should also
investigate the violent incidents which took
place during the elections and take appro-
priate action in this regard. | would aiso
make this request to the Central Govern-
ment aiso .

[English]
MR. SPEAKER: ShriRajveer Singh, Shrl

(Interruptions)
[Translation]

SHRICHHEDIPASWAN (Sasaram): Mr.
Speaker, Sir, we are also members of the
House but we are not getting opportunity to
speak. (Interruptions)

MR. SPEAKER: | will give you tine to
speak. Time can be given only one by one.
Please take your seat.

SHRI RAJVEER SINGH (Aonia): Mr.
Speaker, Sir, on 13th of September, an
Ayurveda Conference took place in
Kathmandu, Nepal, in which several coun-
tries participated. The Indian delegation was
led by the Health Minister of Uttar Pradesh,
Dr. Dinesh Jauhari. On the 12th the formali-
ties of checking etc. were completed at the
Alr-port at 4. 00 pmforgoing to Kathmandu,
but he was asked to sit in the V.I.P. lounge.
The flight was scheduled for 6.30 p.m. He
was told that the flight was cancelled. At
about 8.00 or 8.30 p.m., he was provided
accommodation in hotel Centaur and was
toid that the time of departure of the flight
was yet to be decided. For the entire night,
he was told that the flight would leave in a
few minutes. But yesterday at 10 o'clock in
the morning, he was told that the flight has
been canceled so he also cannot go as he
was not permitted to go, although he had
already been granted permission. One of
the reason, for not allowing Dr. Dinesh
Jauharito go to Kathmandu may be that he
was representing not only Uttar Pradesh,
but the entire country. it appears to me that
some paople in the Central Government did
not like it as to why a health Minister belong-
Ing to B.J.P. was representing the country In
this conference?

When the whole day has passed andthe
inauguration was performed at 5.00 P.M.
yesterday, a lefter was sent to him that he
cangobytaking the flight scheduledto leave
at 8.00 p.m. As a protest, the entire delega-
tion boycotted the conference and no one
npmomd our country at the Ayurveda

Conference. (Mtemuptions) ourcountrycould
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not be represented at the World Ayurveda
Conference as the delegation did not go
there. The Government should tell us as to
whoisthe guilty andwho stopped him. ithas
tamished the image of India. The Govern-
mentstoppedhimbecause he was aBhartiya
Janata Party representative and a Minister
of Health in that Party’s Government. What
was reason for stopping him? How couid he
be permitted for the same later on after the
inauguration was over ?

Mr. Speakaer, Sir, through you Iwould like
to know from the Govemment the reasons
of his detention for 24 hours at the airport.
Iwould also like to know about the nature of
change in the circumstances in which he
was permitted to go. Perhaps the only thing
that prompted this action was political mal-
ice because they might have felt it as to why
a Health Minister of-the Bhartiya Janata
Party should represent India? That was the
only reason for which he was detained.

Mr. Speakaer, Sir, the Governmentshouid
come out with a statement on this important
issue. It is something very disgraceful. (In-
terruptions) In that conference, no one rep-
resented that very country wherefrom
Ayurveda had originated. So this matter has
assumed great significance. Sir, please di-
rect the Government to make a statement
today itself on this important issue. (/nter-

fuptions)

SHRI ANNA JOSHI (Pune): Is it proper
to politicise such issues (Interruptions)

SHRI TARACHAND KHANDELWAL
(Chandi Chowk): Mr. Speaker, Sir, It Is an
Insult to india (Interruptions)

SHRI VUAY NAVAL PATIL (Erandol):
Some defect might have developed in the
aeroplane. (Interruptions)

MR. SPEAKER: Please, take your seat.

1 have already said that now only, these
mnbenwhodonomlseanylssuo.wmw
to raise their issues. He

an opportunity
allowed Shri Rajpeer Singh to speak though

it was the turn of Shri Advani. He has not yet
finished his submission, and all of you have
started speaking. Whatever he is saying is
not audible to us. This is not a good attitude.
Like all other members he should aiso get a
chance. The Government must have taken
note of the issue you have raised here. How
ever if the Government wants to take some
action on that matter, it depends on them.
But if you continue with a particular issue in
this manner, other members would not be
able to get a chance to speak. Shri Chhedi
Paswan.

(Interruptions)

SHRI BHOGENDRA JHA (Madhu: bani) -

|am not saying a new thing. Only thing that
| want to say is that this is not a matter
pertaining to particular political party. The
Govemment should make a statement stat-
ing the reasons as to why we could not
participate in the world conference on
Ayurveda. This is really a serious matter.

MR. SPEAKER: You may ask me to
direct the Government to make a reply but

(Interruptions)

AN HON. MEMBER : The Central Gov-
ermment is meting out a step motherly treat-
ment to the Uttar Pradesh Government.

(Interruptions)

SHRI GUMANMAL LODHA: It is so be-
cause thers is other party’s Government.

SHRI DAU DAYAL JOSHI: I was also to
participate in it but at the eleventh hour, |
dropped the Idea.

SHRICHHEDI PASWAN : Mr. Speaker,
Sir, the congress workers are continuing
their agitation against the Bihar Govern-
ment since 11 September. They sought the
permission of the speaker to hold a meeting
in the restricted area of the Bihar Vidhan
Sabha premises which was to be addressed
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by a Unlon Cabinet Minister, Shri Rajesh
Pilot. Butthe Vidhan Sabha Speaker did not
give his permission to hold any meeting in
that restricted area. Even then, Shri Rajesh
Pilot being a central Minister, in violation of
Section 144, held the meeting in the re-
stricted area of the Vidhan Sabha complex
and led the agitation there.

Mr. Speaker Sir, rememberthat in 1979,
the-then Prime Minister Choudhary Charan
Singh, agitated by the conduct of one of his
cabinet ministers Shri Raj Narayan of enter-
ing into the restricted area in violation of
section 144 had dismissed him from his
cabinet. In fact, this is not proper for a
Cabinet Minister who swears by the consti-
tution in this House before the hon. presi-
dent, to violate himself the provisions of the
constitution. So | urge upon the Central
Govemment to dismiss such a Cabinet Min-
ister withimmediate effect in orderto protect
the falr and sacred democratic set up of the
country. (Interruptions)

SHRI RAM VILAS PASWAN : Mr.
Speaker, Sir, this is a very serious issue. it
is directinterference in the Federal structure
of the country. Such an anti Governmental
attitude of a Cabinet Minister within the
framework of his party.

SHRI BHOGENDRA JHA : The Bihar
Govemment should be asked to arrest him
for violation of Section 144.

SHRI TEJ NARAYAN SINGH (Buxar) :
Mr. Speaker, Sir, this year itis forthe second
time that the state of Bihar has been af-
fected by floods. Earlier the floods were
there for a period of 15 days. And only after
two days of it, the State was again reeling
under fiood for 15 days. About 18-19 dis-
tricts of that state have been facing the fury
of floods. The Bihar Government with its
limited resources is trying to provide relief to
the flood affected people. But | think that in
fact, the Bihar Government does not have
sufficient quantity of relief stock provide
relief to the flood affected people. The peo-
ple of the district Bhojpur, Buxar, Patna,
Munghyr, Vaishali, Gopalganj, Madhubani,
Bhagatpur etc. of the state have been the

worst hit. No conveyance and mode of
transport is available to the people of those
areas. People are not getting the supply of
kerosene oil, food grains, medicines, fodder
etc. The Bihar Govemment is trying to cater
to the needs of the people as much as per
its constitutional obligations. But the Gov-
ernment of India has not provided any as-
sistance to that state. Since last one month
almost all the districts in that state have
remained inundated and the State Govemn-
ment alone Is out to give relief to the flood
affected people. Government of India as
well should have come forward to supply
medicines, ration, safety matches, kero-
sene oil etc. so as to come to their rescue.
I, therefore, urge upon the Government of
India to help the Bihar Government in the
relief work, at the earliest.

The second thing that | would like to
mention here is about the erosion of land
caused bythe Gangariver which has contin-
ued quite for long. The embankment on the
Ganga river in Buxur district has developed
breaches at anumber of places. Thousands
of villagers of Buxur and Bhojpur districts
have been facing the problem of land ero-
slon bythe Ganga water. So | urge upon the
Government of India to take appropriate
measures at the earliest to check the men-
ace of land erosion by the Ganga in the
districts of Bhojpur and Buxur in particular
and atseveralsuchplaces in general sothat
the people of Bihar may live peacefully, with
these words | again request the Govern-
ment of India to come forward to contribute
to the relief-work for the people of Bihar.

SHRIB.L. SHARMA PREM (East Delhi)
: Mr. Speaker, Sir, | would like to apprise of
the horrible living conditlons prevailing in my
constituency, East Delhi where there is popu-
lation of 36 lakh people. It means that every
third person of Delhl is fromthis area. during
the last one month there have been the
cases of five robberies and three murders in
East Delhi. Three women have been mur-
dered there. Dacoits have looted an amount
of Rs. 25 lakhs. 14 lakhs and 6 lakhs respec-
tively in these Iincidents but not a single
culprit has been traced to this date
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Apart from this, there is an acute power
shortage In that area. Sometimes, power
supply remains cut off continuouslyforthree
days. About three days back, two young
men lost their lives, as they come into
contact with live wire. Thersfor, it is my
humble submission to the Union Govern-
ment that it should provide compensation of
one lakh rupees each to the families of the
deceased. | have received 11,000 com-
plaints from my constituency alone. Deihi’s
bureaucracy has become deaf and they
don't respond to the thousands of com-
plaints, they receive. | fear that if the prob-
lems of the people of Delhi, especially of
those in East Delhi are not solved, they may
rise in revolt against the Government. if the
Govemment wants to establish peace in
that area, it should immediately hold elec-
tions to the Municipal Corporation. As an
M.P. Iwork 19 houre aday. You canimagine
the magnitude of the problem. It is my
humble submission that the Government
should immediately hold elections to the
civic bodies, keeping in mind the difficulties
faced by the people, especially those living
in East Delhi.

Rations are not avalilable in Delhi. Argu-
ments and quarrels are a regular sight be-
fore every ration shop. If at all sugar or rice
Is avalilable, it is full of dust. The situation in
East Delhican only be described as ‘Hellish’

Through you, | wanted to bring these
matters before the House. | am thankful to
youforproviding me an opportunity to speak
after two months.(Interruptions)

[English]

MR. SPEAKER : Only the statement of
Shri Bhawani Lai Verma will go on record.

(Interruptions)
[Transiation]

SHRI BHAWANI LAL VERMA (Janjgir):
Mr. Speaker, Sir, inthe last two months fatal
andcontaglous diseases Iike Gastro-enteri-
tis and Cholera have acquired an epidemic
form in aimost all the villages of Vilaspur
District in Madhya Pradesh. About 5,000

people have been affected by these dis-
eases and 1800 people have already died.
Mostly Harijans, Adivasis and those belong-
ingtothe iower strata of the society, who live
in remote and hill areas are the victims of
these diseases. People have stopped going
from one village to another and they are
even afraid of taking the corpse to the
cremation ground. People have stopped
performing last rites and are fleeing the
villages. Agricultural work has been affected
as afall of fear has engulfed the villages.

The District Administration and doctors
are leaving no stone unturned to contain the
diseases, but the situatien is going out of
their control, due to lack of Doctors, other
Para-Medical staff, medical equipments,
Medicines and transportfacilities. The State
Govemment is being constantly informed of
the worsening situation, but the situation is
getting out of control, as a result of the State
Government's indifferent attitude. There is
acute shortage of drinking water in many
villages and people are dependent upon
dirty waters of rivers and ponds. The situa-
tion is deteriorating, day after day. The
Union Government should provide all as-
sistance to check the situation and also put
pressure on the State Government to act
swiftly. the situation demands immediate
action. Gastro-enteritis has created havoc
in many villages of the sakti tehsiL.... (/nter-
ruptions) in village Janganj also, many peo-
ple have been affected by the disease and
one person has already died. Similarly, two
persons have died of diarrhoea in Dondkl.
Cholera has claimed five lives in the past
four days In village Amandula (/nterrup-
tions) The number of people dying of this
disease is increasing by leaps and bounds.

(Interruptions)
[English]

MR. SPEAKER : | will allow some of you
today and some of you day after tomorrow.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
{Dum Dum): You should allow us to raise
that question.
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MR. SPEAKER : You should have de-
mocracy in the House also. All the time you,
senior Members, have been speaking, you
are not allowing other Members to speak.
You should have some consideration for
others. Sit down now.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE :
Give us one minute.(Interruptions).

MR. SPEAKER : Nirmal kantiji is not
going to speak today.

(Interruptions)

MR. SPEAKER: Itis notgoing onrecord.
(Interruptions)*

[Translation]

SHRIBHAWANI LAL VERMA: The peo-
ple have become so frightened of these
diseases, thatthey dreadto lendtheirshoul-
derto carry even adead body to the crema-
tion ground. Even their friends and relatives
have stopped visiting them and they don't

participate even in the funeral procession,
fearing that they may catch the disease.

(Interruptions)

As per the information provided by the
District Health officer, most of the health
centers are finding it difficult to check the
epidemic, in the absence of transport facili-
ties. Novehicle is avallable in Primary Health
Centre, Akaltara. Even In Janjgir they face
the same problem. Even | don't have one,
yet we are doing our level best to check
these contagious diseases. If vehicles are
avalilable, these Infectious disease can be
controlled quickly and effectively. (interrup-
tions) Everyday, reports are appearing in
news papers that one epidemic is spread-
ing, day by day but no effective steps are
being taken. The District Health Officer has
also informed that the local administration
had approached the State Government for
funds to prevent these diseases, but the
allocation has been inadequate. Apart from

Vilaspur District, these diseases have cre-
ated havoc in Bastar, Raigarh and other
districts. Therefore, |1 urge the Government
to immediately take appropriate and neces-
sary action, so as to provide relief to the

affected people (Interruptions)
[English]

SHRI HARADHAN ROY (Asansol): Sir,
Durga Puja is the biggest and colourful
festival throughout India specially in West
Bengal. All sections of the people irrespec-
tive of their caste, and religion join hands to
celebrate the festival in a befitting manner.
Thus they demonstrate their solidarity, fra-
temity, integrity, love and respect to each
other. The Labour Minister of the Govern-
ment of West Bengal has recommended to
all private and public sector management's
to pay annual bonus as per previous prac-
tice within 8th October 1991, so that the
workmen could purchase their necessities
before the present high price reaches sky
highinthe market. Sofar, Iknow, none ofthe
public sector units has made this payment. .
So | would request the concemed Ministers
to advise their respective units to make the
payment immediately and to avoid unnec-
essary labour agitation and to save the
workmen from the loot of the unscrupulous

businessmen.(Interruptions).
[Translation]

SHRI SANTOSH KUMAR GANGWAR
(Barellly) : Mr. Speaker, Sir, homeopathic
medicines are widely used In our country,
but In the last few days, their prices have
gone upto such and extentthat the chemists
are charging four times the usual rates. it Is
mainly because most of the homeopathic
medicines are imported and some medi-
cines like

[English]
Mother tinctures, Dilution’s in various

“Not recorded.
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potencles, BI-Chemic Medicines, combina-

tions succfus cinaria Maritema eye drops,

Alfalfa Tonic, sugar of Milk,

[Translation]

are mostly imported from ‘Germany,
Switzerland, UK. and U.S.A. Our Chemists
have to pay a 65 per cent duty on these
medicines. What's more, they have to pay
local taxes also. They are selling it at four
times the usual price.

- Thecommon man inthe country is heav-

lly dependent on homeopathic medicines,
but the ever increasing prices are making
them inaccessible to him. Therefore, in the
larger interests of the people, | urge the
government to pay serious attention to this
matter and make homeopathic drugs duty
free so thatthese medicines are available to
the masses at the most reasonable prices.
The Government should make the neces-
sary arrangements in this regard.

[English]

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): Sir, | rise to congratulate the
Prime Minister for his kind activity. in the
northern part of West

Bengal.....(Interruptions)

MR. SPEAKER: Now, | call Shri Jangbir
Singh to speak.

SHRI JANGBIR SINGH (Bhiwanli) : Mr.
Speaker, Sir, | endorse the demand of the
Govemment of Haryana raised with the
Government of Indiato increase the strength
of Haryana Police and to supply sophisti-
cated and modem weapons and other latest
equipment’s like vehicles, wireless sets etc.
This is required to match the increasing
activities of militants in Haryana which s
evident from the recent happenings In the
state. While emphasizing these views, | lay
stress that the mode of recruitment to the
Police should be on the pattem of CRPF,
BSF and other Para-militaryforces limitedto
Haryana state. Rather, It should be obliga-

torytothe Haryana Govemmentto pubilicise
the recruitment in the national and local
papers of the state to give chance to every
able-bodied man to compete, if he so de-
sires to be recruited in the Police. This, | am
sure, will avoid communalism, nepotism
and casteism In the process of recruitment
to the Police.

[Translation]

SHRIMAT! SUMITRA MAHAJAN
(Indore) : Mr. Speaker, Sir, | have been °
raising my hand since yesterday and today
you have allowed me to speak. | thank you
very much for this.

Sir, | would like to draw the attention of
the House and your good-self towards the
crisis being faced by small scale industries
in Madhya Pradesh due to shortage of coal.
Mr. Speaker, Sir, Coal india has set up a
godown at Indore, but for last two years the
supply at the Godown has been grossly
inadequate. A large number of cioth mills
are located throughout the Malwa region,
especially in Indore. The quota for this
godown was fixed at 4 rocks, that is, 120
wagons of coal, but in the last two years, it
has been cut down by half and the godown
has failed to meet the requirements of that
area. | would like to tell you the situation
during the past four months. In the month of
May, only 30 percent of the quotawas made
available and in the following months, the
supply was 28%, 22% and 16% respec-
tively.

Mr. Speaker, Sir, if coal Is not brought by
rail, the people of indore will have to go to
Vilaspur to get the requisite permit to bring
coal, by road. Even atter this, there is no
guarantee that coal would be available and
the prices in the open market, during such
crisis periods are very high. The coal avail-
able through quota Is priced at Rs. 900 per
tonne, but if the same Is purchased fromthe
open market, it would cost around Rs. 1700
per tonne. The entire cloth industry Is In

deep crisis due 10 coal shortage.
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Mr. Speaker, Sir, the coal Minister makes
statement in the House to the effect that
Coali India Limited has stepped up its pro-
duction and the hon. Railway Minister says
that they are providing the required number
of wagons, but it seems that there is a lack
of co-ordination between them somewhere.
The situation is quite similar to that of a
family, where the father says that he is
spending his entire income inthe house, and
the mother says that he is also preparing
food, but the children starve. This means
that there is a lack of co-ordination, some-
where.

Mr. Speaker, Sir, | would like to request
the Railway Minister andthe Coal Ministerto
sit together to discuss the phase of crisis
being faced by the textile industry in Indore
due to serious shortage of coal in that city
and to take immediate steps in this regard in
view of the widespread resentment among
the workers.

SHRIUDAY PRATAP SINGH (Mainpuri)$
Mr. speaker, Sir, | would like to raise a
matter of public importance and policy inthe
House.

Uttar Pradesh is the most backward
state of India from industrial point of view. in
the past, industrial policy of the Government
has been greatly imbalanced. | have no
hesitation in saying that the poiicy of giving
more attention to most backward States is
not being followed. There are certain V.i.P.
Lok Sabha constituencies which have been
declared as ‘No industry areas’ despite the
machines worth billions of rupees lying idle
1 do not want to name those areas. Mr.
Speaker, Sir, as you know, these areas are
Amethi, Ralbarellly and Fatehpur. But the
problem is that even though Mainpuri,
Azamgarh and Balia are backward districts,
they have never been declared as industri-
ally backward districts. Sir, | have men-
tioned names of three districts merely foran
example . In fact, there are several such
districts whera no industry has been set up.
But no attention has been paid to them. |
Know that the Planning Commission has
said t recently while announcing its policy on
‘Noindustry districts’ that one of the reasons

was imbalance In the development of dis-
tricts in Uttar Pradesh.

| would like to draw your attention to
Mainpuri, which is my Lok sabha constitu-
ency. 26 thousand hectare of land in this

~ district Is a barren land which is without any

provision of irrigation. As a result of the
recent bifurcation of this district, two facto-
ries of this district have now been given to
Faridabad. Besides this, there is not asingle
industrial unit In this district which employs
even ten workers.

As regards irrigation, besides 26 thou-
sand hectare of barren land, this district
goes without proper means of irrigation.
There s also no means of earning livelihood.
You know the net result of it. In fact, the
crime rate in Mainpuri was the highest in
India till some years ago. Even now it is on
account of inadequate provision of educa-
tional facilities, employment and large
number of Idle hands that we are leading
these districts towards crime. Therefore, |
would like to draw the attention of the Gov-
ernment to this situation and urge upon
themto pay attention to the industrial devel-
opment of backward districts. In this context
1 would like to recite a few lines:-

‘Yah Apni-apnl kismat hai kuchh
kaliyan khilatl hain upar,

Aur dusari murjha jati jhuke jhuke
Jesvan bhar bh-u-par

Maana badkismat hal lekin kya ye
mahak nahi saktlhain,

Agar mile awaar angaro si kya dahak
nahin saktl hain.

Dhoop roshani agar chaman mein
upar hi upar bant jaye,

Mali tumhi faisala kar do ham kisko
doshi thahreyan.

SHRI PRAKASH NARAIN TRIPATHI
(Banda) : Mr. speaker, Sir, | may be given
two minutes time, when ever the people of
my constituency ask us about our perform-
ance In the House, we will tell that we had
shouted in the House but it was In vain.
Whenever we asked the hon. Minister to do
a particular work in writing and requested
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himto take note of it, no action was taken by
him. People ask us to getthe workdone. We

the hon. Minister fo get the public
grievances of our area redressed. But his
Secretary tells us that action is being taken
orthey are looking into that case. How long
will it take to Initiate action? Sir, | would like
to request you to direct the hon. Minister to
get atleast 10 percentthe public grievances
brought to his notice redressed.

MR. SPEAKER : Not 10 percent but 100
per cent.

SHRI PRAKASH NARAIN TRIPATHI :
Wae shallbe grateful to you. What will we say
to the people of our constituency, if we are
not abletoget any work done bythe Govern-
ment. So | request the Government and the
hon. Ministers notto neglectthe B.J.PMem-
bers of Parliament. If we write something to
any of the Ministers, they should at least
read the same because the Member of
Parllament had written it to them. But they
don’t even see it. It is my humble request
and not a complaint.

[English]

THEMINISTEROF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): Mr. Speaker, Sir,
we appreciate the sentiments of the hon.
Member. Definitely, we from the Ministry of
parliamentary Affairs communicate to alithe
Ministers that they should respond as soon
aspossible andif possible, iImmediately. We
have also told the Ministers that as soon as
any communication comes from a Member,
acknowledgment should be sent. Unfortu-
nately, this session has been crammed.
(Interruptions) We will definitely respond.

[Transiation]

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR) : Mr. Speaker,

Sir, 1 can only assure the hon. Member that
we dare not commit such a mistake as to .
ignore any communication from them. We
definitely go through it. Some of us may
respond to it. But we will not let it go unread.

(Interruptions)

MR. SPEAKER : This is an important
issue, you have demanded that at least 10
per cent of the grievances of your constitu-
ency should be redressed but | will say that
if the demands are genuine, they should be
met 100 percent. Secondly, as faras Iknow,
all the replies to the letters of hon. Members
are signed by the hon. Minister, and not by
his secretary. it has been the practice as per
my knowledge. However if it is not so, |
would request that it should be followed.

(Interruptions)

SHRI SURYA NARAYAN YADAV
(Saharasa) : Mr. Speaker, Sir, most of the
districts of Bihar had been declared Industri-
ally backward 15 years ago. But unfortu-
nately, no industrial unit has been set up so
far in all such districts of North Bihar. Ten or
fifteen years ago only one paper mill was set
up at Baijanathpur, an area of my constitu- .
ency. Mr. Speaker, Sir, whenever your at-
tention is diverted, we hear a noise in the
House ..(Interruptions)

MR. SPEAKER : You are speaking to
them, not for me.

(Interruptions)

SHRI SURYA NARAYAN YADAY : The
central Govemment and the State Govern-
ment have also shares in the saldfactory. A
machine costing Rs. 15-20 crores was im-
ported fromthe Soviet Union and was set up
there . In this case only a second-hand
machine was Imported because first-hand
machine was not avallable in the market.
That machine has been lying idle for the last
15 years. 15-20 crores of rupees spent on
this account hava been wasted because of
non-avallability of Central assistance de-
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spite the repeated requests made by the
State Government. If the Government wants
to set up this factory atthe earliest and save
the said machine alongwith the industrial
development of this district, they should
take steps to tide over the present financial
crisis and commission the factory. If the
Government does not Intend to run this
factory, they should remove the machine
and prevent further losses.

[English]

PROF.K.V. THOMAS :(Ernakulam): Mr.
Speaker, Sir, | want to bring to the notice of
the Government a very important matter.
Patients from different parts of the country
are coming to Delhi for getting the best
treatment and they are admitted into the
hosphtals here. But | am sorry to say that a
very careless treatment is being givento the
patients by the doctors. Afew days back one
Mrs. De Cruz, who Is a staff Nurse in the
Deen Dayal Upadhyay Hospital in Delhl, has
been undergoing treatment. A wrong medi-
cine was injected and sheis undergoing alot
of agony. We are bringing tothe notice of the
Government, every time, these things. But
so far no proper action has been taken. So,
my request to the Govemment Is that when-
ever we bring to the notice of the Govem-
ment particular cases where the patients
aredying dueto carelessness of the doctors
by giving wrong medicines, Government
should take stern action.

Secondly, proper compensation shouid
be given to patients. This is my request to

the Government.

12.00 hrs.
[Transiation]

DR. P.R. GANGWAR (Pilibhit): Mr.
Speaker, Sir, It is fortunate that you have
extended the time for 2-3 days and given an
opportunity to speak so that | could speak
about the problems of my constituency.

Mr. Speakaer, sir, in 1986, aschemewas
_ sponsored by the Govemment of India for

Uttar Pradesh and a Ayurvedic doctor was
appointed as their M.O. in all the aliopathic
hospitals in that state. The Government of
India askedthe Government of Uttar Pradesh
to bear the expenses being incurred on this
account. Since they did not have any provi-
sion for the same in their budget, it has
threatenedthecareer ofthose 706 Ayurvedic
doctors.

Mr. Speaker, Sir, the union of those
doctors has obtained a stay from the High
Court. They have notbeengiventheirsalary
for last seven months i.e. since March,
1991. Now these 706 third M.Os are de-
pending on others even for a penny. Pres-
entlythe Govemmentof Uttar Pradesh does
not have any money to pay the salary of
these doctors. Have the Government of
India ever thought of it as to how these
doctors are asking out their living to support
themselves and their family members. In
view of this situation, | would like to request
the Union Ministry of Health to give central
assistance to the Government of Uttar
Pradesh so that the arrears of the salary of
these doctors could be paid to them and
their services could be continued.

Mr. Speaker, Sir, secondly, a Publio
Health Care Scheme was launchedin 1977.
Under this scheme, certain persons with a
designation of Swasthya Rakshak were
appointed on the salary of Rs. 50/- per
Rakshak in every village or after every one
thousand population, but, later on, in some
of the states, they have been removed from
the service. They have not been reinstated
in Haryana state. So they should be rein-
stated In that state.

Mr. Speaker, Sir, the salary of these
Swasthaya Rakshaks should be increased
from Rs. 50/- to Rs. 300/- per month in view
of the price rise. | would aiso request the
government to Increase the quantity of
medicines being given to them and provide
them a kit for keeping these medicines so
that they could function properly.
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[English]

SHRIG.M.C.BALAYOGI (Amalapuram)
: Sir, Konaseema area in East Godawari
District of Andhra Pradesh is just like an
island with a population of about 20 iakhs
surrounded by RiverGodawari and also with
internal canals. Every yearthe fury of floods
Is taking a heavy toll of human lives as well
as considerable loss to rich coconut and
other cash crops. Fertile land too is lost due
to erosion and large number of coconut
trees in coastal area are washed away. Due
to lack of proper transport facilities by road,

people have to depend on boats to reach

mainland and many a time people lost their
lives in boat tragedies. The recent boat
tragedies on 13th June and 19th August,
1991 took the lives of 24 poor people.

To facilitate easy approach to mainland
few bridges across River Goutham at
Yedurlanka - Yanam ferry point,
Mukteswaram - Kotipalii and Bodasakurru -
Pasarlapudi are a necesslty to avoid trag-
edies. The construction of these bridges will
also be useful to ONGC Gas Authority of
India Limited due to their increased drilling
activities. Atleast if one bridge at Yedurlanka
- Yanam ferry point is sanctioned immedi-
ately, the people of this area will be grateful.
In this bridge construction, Govemment of
Pondicherry too evinced keen interest and
even expressedthelr willingness to earmark
funds in their Eighth Plan.

lurge, through you, Sir, to impress upon
the Govemment to sanction construction of
bridge at Yedurianka - Yanam ferry point
with the active financial participation of
ONGC Gas Authority of india Limited. (In-

terruptions)
[Translation]

SHRI VILASRAO NAGNATHRAO
GUNDEWAR (Hingoli) : Mr. Speaker, Sir,
fthrough this House, | would like to draw the
attention of the Union Home Minister and
the U.P. Govemment towards an incident

- which had taken place in Rampur village of
Uttar Pradesh on 19th August. On that day,
some Harijan women after having adarshan
of their deltuy were returning from the Shiv
Temple of Bhamkhwa village of Rampur

district, some armed muslim goondas kid-
napped them. They looted and gang-raped
them. In this incident, a number of young
woman were kidnapped and kept by the
muslim goondas in their custody for three
days. One of those Harljan women col-
lapsed onthat accountand othertwo are still
in a serious condition.

The main accused of this case was
Babar, son of Babber, resident of village
Bagl, police station Purana Ganj in district
Rampur. There were aiso about 20-25
muslim goondas involved alongwith him.

TheF.LR. couldbe iodged only whenthe
people belonging to Shiv Sena and few
other Hindu organisations such as Bajrang
Dal started agitation by blocking roads.
Inspite of it, the police registered the F.I.R of
this case as an ordinary case of looting.
None has been arrested till today and crimi-.
nals are roaming freely and threatening
those who speak against them. The most
unfortunate part of the matter is that a
former Minister of U.P. Government and
M.L.A. of the constituency is patronising the
criminals openly. A Former M.P. who is
trying to become a Governor of any state is
also providing open patronage to themn. |
urge upon the Central Government through
this House to direct the U.P. Government to
take stem action against the culprits.

SHRI RAMSAGAR (Barabanki) : Mr.
Speaker, Sir, | want to draw the attention of
this august House and Govemment to an
important matter. Nutritious food medicines
are not being distributed regularly for the last
many month under the Govemment aided
Chiid Development projects. Even the em-
ployees are not being pald their salaries and

- allowances regularly resulting in discontent-

ment among them and work in the Projects
coming to a standstill. Govemment shouid
pay attention to this important matter. |
would also like to point out that when the
Aanganwadi worker heldcountry-wide dem-
onstrations last time, the previous Govern-
ment gave an assurance to them that they
would be regularised, but the present Gov-
ernment have not paid any attentionto it. So,
I would request Government through you to
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pay special attention for regularising these
employees .

SHRI SUKDEO PASWAN ( Araria): Sir,
1 hail from Araria which lies In the north of
Bihar. We cultivate jute on large scale in
Araria, Saharasa, Pumia and Madhepura
districts. The rate of jute last year was Rs.
500 to 800 per quintal, but this year, it is only
Rs. 300t0 400 per quintal. When | discussed
the matter with the honorable Minister, he
told me that a J.C.l. purchase centre was
opened, but when | rang up there, it was
found that it was not opened yet. | urge the
Government to open this centre and raise
the jute price to Rs. 800 to 1000 per quintal.

SHRIVIRENDRA SINGH (Mirzapur):Mr.

_ Speaker, Sir, till today | used to speak in the

House on the basis my physical valour.

Today, | wish to thank your graclous self for

giving me an opportunity to speak in the
House.

MR.SPEAKER:Isitanintallectualarena?

SHRI VIRENDRA SINGH : Intellect re-
sides only In a healthy body. Mr. Speaker,
Sir, Iwantto draw Government’s attentionto
Kanodia Chemical factory in Sonbhadra of
Mirzapur, which releases effluence in the
nearby Rihand Dam, the water of which is
supplied to 5-6 lakh population living there
which have a deleterious affect on their
health. Thoughthe matterwas taken up with
the Government, but no action has so far
been taken to check this pollution. | urge
upon the Government through you to check
the release of affluence of Kanodia Chemi-
cals into Rihand Dam.

[English]

SHRIK. MURALEE DHARAN (Calicut) :
Sir, | would like to raise the matter regarding
the working hours of Central Schools. All
Central Government offices are working five
days a week but Central Schools are work-
ing six days a week. It is requested that the
five-day week be introduced in Central
Schools also, and medium of instruction for

Social Studies, which is Hindi, should be
changed to English forthe sake of students
convenience.

[Translation]

SHRI RAM NARAIN BERWA (Tonk) :
Mr. Speaker, Sir, | want to draw your atten-
tion to the Jaipur-Sawal Madhopur broad
gauge line which is being constructed in
district headquarters of Tonk (/nterruptions)

[English]

MR. SPEAKER : You have done many
times, today, you allow others to speak.

[Transiation]

SHRI RAM NARAIN BERWA : This line
should be linked to Tonk. Iwantto draw your
attention that the Britishers gave two prov-
inces to settle Pindri dacoits. One of them
was Tonk and Second was Bhopal. Sir, even
after44years of india's independence, many
tribals in Tonk have not even seen the train
yet. My area has much potential for indus-
trial development if the railway facilities are
extended there. But in the absence of rail-
way facllities there, problems of poverty,
unemployment and backwardness are be-
coming more acute day by day. The survey
work for linking Tonk district headquarters
by railway line was completed long ago. In
1957, the then Railway Minister, Babu
Jagjivan Ram had given an assurance in a
public meeting that Tonk would be linked by
arailway line, but till today, Government did
not pay any attention to implement that
assurance. The people of Tonk should not
be deprived of railway facllity on the pretext
of economic crisis. | urge upon the Railway
Minister through you to link Tonk city head-
quarters to the Jalpur-Sawai Madhopur.
Provision should be made in the present
budget for this purpose. its survey has
already been completed. Thank you.

[English]

SHRIPALA K.M. MATHEW (Idukki) : Sir,
| would like to draw your attention to the
miserable condition of the Indian students in
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Soviet Union as a result of the recent tre-
mendous changes that have taken place
there. There are about 4000 Indian students
scattered all over in the different republics.
Now, the different republics are asking the
Indian students to pay their fees in hard
currency. The stipend of 100 roubles per
month given to the Indian students has also
been stopped and they are asking them to
pay the fees In hard currency. Under the
present circumstances, these students are
not In a position to pay their fees in hard
currency.

Another problem is that they are being
denied admission in various colleges and
other educational institutions there. If they
are asked to pack up and come back to
India, then they will find it difficult to get
admission in this country as there is differ-
ence in the systems of education here and
there. If they will be thrown out, they will be
totally ruined because they will not get ad-
mission here which is equivalent to their
education and classes in the Soviet Union.

So, the two problems which the Indian
students are facing in Soviet Union are
admission and payment of fees in hard
currency. Some for us are being flooded
with letters and telephone fcaiis from these
students and their parents. There are about
4000 Indian students in the Soviet Union.
The Embassy here Is getting SOS calls from
the students as well astheirparents. So, this
Is an urgent matter which the Government of
India, especially the External Affairs Minis-
ter, should take care of. | request through
you, the hon. Extemal Affairs Ministerto pay
immediate attention to this matter. (Inter-

ruptions)
[Translation]

SHRI DATTATRAYA BANDARU
(Secundrabad) : Mr. Speaker, Sir, Vishwa
Karma is considered a symboi of artisans of
the country. He is considered responsible
forseveraltools and equipments forthe use
of small rural artisans. All the artisans of
India such as cobblers, pot makers, gold-
smith, blacksmith, carpenters etc. worship
Vishwa-karma as god. Our village folk spe-
clally rural artisans mostly depend on tools

developed by Vishwakarma. Vishwakarma
Jayanti is falling on 17 September. | would -
request the Central Government to cel-
ebrate this day as “National Labour Day” .
Tilltoday, we have been celebrating this day
as “May Day” as Worker’s Day, but it has
almost lost its significance in present con-
text. Now it seems properto celebrate Vishwa
karma Jayanti as “National Labour Day” |
hope Government would soon announce

'17th September’ as ‘Vishwakarma Day’.
(Interruptions)

[English]

SHRINIRMAL KANTI CHATTERJEE: It
Is known to the House and to you, Sir, that
there is a very serious flood situation in
North Bengal.

MR. SPEAKER : We have decided notto
allow senior Members to speak. Don't you
like to be considered as one of the senior
Members ?

SHRI NIRMAL KANTI CHATTERJEE:
By remaining present here yesterday till
midnight and early hours of the day, | prove
myself to be a back bencher. (Interruptions)

MR. SPEAKER : Okay, today you have
eamed time to speak. Now come on.

SHRI NIRMAL KANTI CHATTERJEE :
in north Bengal, the intensity of fiood is very
serious. This is evident fromthe fact that 17
persons have already lost their lives. (Inter-
ruptions) It seems now the figure has gone
to 42. You have not permitted me to read
today’s newspaper. So, | do not know the
latest figure.

Sir, it Is necessary that urgent relief is
givento Bengal. Acentral Teamalso should
visit the area and in association with the
State Government try to mitigate the situa-
tion. There has already been a very swiit
response from the hon. Prime Minister. He
has already granted some amount from his
Reliet Fund. Unfortunately, there is one

matter of propriety that has escaped his
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notice. Sir, propriety of parliamentary insti-
tutions of the country requires that the relief
given by the Central Government, even if it
- happens to be from the Prime Minister's
Relief Fund, shouid be channelised through
the State Governments. But here, instead of
that, we have leamt that one hon. Minister
has been deputed to distribute the fund
through District Magistrates in the districts.
As you are aware Sir, if anything has hap-
penedin WestBengal, itisthatthe Panchayat
Institutions are firmly in saddle “and the
elected people from the lowest village level
upto State level are firmly guiding the admin-
istration. Underthese circumstances, iwant
to draw the attention of Prime Minister
through you and request him, that whatever
he condescends to donate for the afflicted
people in North Bengal, that should be
channelised through the State Government
and nobody else. | do not accuse him of any
partisan political considerations. | consider
him a gentleman and it might be a slip. He
should be requested that he should resist
such ‘slippages’. That is all |
submit.(Interruptions).

DR. DEBI PROSAD PAL (Caicutta North-
West): There was nothing wrong or uncon-
ventional if the contribution from the Prime
Minister's Relief Fund was sent for distribu-
tionthrough a Central Ministerby the district
magtistrates. The hon. Member who raised
this issue should notbne so sensitive andhe
should not try to find anything wrong In the
action of the hon. Prime Minister. Here | may
mention thatit has been ourexperience that
if relief funds are distributed through the
agencies of the State Govemment, some-
times political and other partisan considera-
tions take an upper hand and the relief fund
Is distributed not always to those who re-
quire the assistance most, but to the per-
sons who might belong to a particular group
or a political party. Hence, the Prime Minis-
terhas done the right thing in distributing the
fund through a Central Minister.

SHRIAMAR ROYPRADHAN (Cooch Bihar)
:Sir, nearly one crore people of West Bengal
are affected by floods. They require imme-
diate relief to save thelr lives. Through you,

Irequest the hon. Ministerto send a Central
Team immediately to Bengal. Ast least Rs.
25 crores should be provided to the Govern-
ment of West Bengal torrellef work, asanad
hoc grant.

[Translation]

SHRI RABI RAY (Kendrapara) : Mr.
Speaker, Sir, lamstill in a dilemma whether
I should raise this question or not. As such,
Iwant your guidance. | along with my friend
and a C.P.I. member, Shri Lokanath
Choudhury reached the airport on our way
to Bhubaneshwar.

Mr. Speaker, Sir, you had also to go to
Bhubaneshwar but you could not reach
there. B.P.S.T. had arranged an orientation
programme there. Before reaching that
place, | requested Shri Farooq to be In the
House. The aircraft 477 left for
Bhubaneshwar on time. The said aircraft
goes to Bhubaneshwar via Raipur and it
proceeded towards Bhubaneshwar after
touching Raipur. When | and Shri Lokanath
Choudhury were getting down, we found
ourselves once again in Raipur. Perhaps we
were sleeping (/nterruptions) ShriChatterjee
is smiling but he will realise the discomfiture.
Our aeroplane met with two mishaps. We
called the captain and asked him as to how
we were back In Raipur. He told us that
because of the inclement weather in
Bhubaneshwar, the plane landed in Raipur.
1 asked him where we would go next. He
repliedthat we wouldbe sentto Bhubaneswar
by a relief plane.

Now takes place the second mishap.
Justbefore landing atthe Delhi airport, there
was an announcement for impending crash
landing or emergency landing. Ail arrange-
ments were made for emergency landing.
Lokanathji and | were class mates. In a light
vein, | told Lokanathji that both of us had
crossed the age of 64. Now we would have
to prepare ourseives mentally for beily land-
ing. We had no experience of belly landing.
Choudhuryji had experienced it once four-
teen years ago. During the course of that
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belly landing, four people lost their lives. |
wanttopoint outthat in the Manipuraircrash
in which Shri Thompak Singh was Killed,
there were no survivors. He certainly be-
longed to Congress party but he was my
friend andafriend of ShriGeorge Femandes.
1 told Choudhuri ji that we might also meet
the fate of Shri Thompak Singh. in that
aircraft, fifty percent of the people on board
were foreign tourists. Tahnk that the plane
prepared itself for belly landing. Everyone
was praying to the almighty. At last, we all
landed safety.

| am raising this matter before you be-
cause when | reached Bhuvaneshwar, the
Vice Chancellor pointed out that during the
last one year, many such mishaps had
taken place in Calcutta. This is a common
occurrence. Today, | read in the newspaper
that no one was killed in the belly landing at
Bangalore but another accident took place.
lamraising this pointbecause SntoshMohan
Ji Is here. The arrangements of Indian Air-
lines are erroneous resulting in more acci-
dents in North Eastem States. We are aware
of the accident when Shri Moraji Desai was
travelling. Do ail these accidents occur on
account of mechanical fauit? No, the reason
behind it is faulty arrangements, mainte-
nance lapses and non-compliance of old
norms.

Some may think that it is a personal
matterbut It is not so. it is a matter of public
importance. As such | have sought your
guidance as to whether | should raise this or
not. Farook Saheb is present here. We
encountered two mishaps in the course of a
single journey. I will like point out that it is a
matter not confined to Members of Pariia-
ment but pertalins to the entire country and
foreign tourists. As such, | request the
Government to pay more attention towards
rectifying the lapses in the arrangements
made by the Indian Airlines so that such
mishaps do not re ~ccur In future.

[English]
MR. SPEAKER : I1thinkthe entire House

would join me in wishing a long life to the
Members and those who were on board.

(Interruptions)
[Translation]

MR. SPEAKER: | am now giving chance
to 2-3 Members and senior Members will
also be included In It. If they do not express
their views, the matter will remain incom-
plete. Members sitting at the back should
keep sitting. | will give them chance later.
Ram Vilas Paswanji, you are leaving for
Andhra Pradesh and as such, | am giving
you a chance. You please finish in two
minutes. i

SHRI RAM VILAS PASWAN (Rosera) :
Mr. Speaker, Sir, |have caused inconvience
toyou. You have pointed out thattoday is the
day for junior members but | am requesting
you to allow me to speak now because i am
leaving for Andhra Pradesh to participate in
the rally called by the Dalits organisations to
protest against the killings in Andhra
Pradesh. Mr. Speaker, Sir, as you are aware
that the current Parliament Sesslon is end-
ing on the 17th and therfore, we will meet in
November. 26th September is the day allot-
ted in Supreme Court for Mandal Commis-
sion. Three months have passed but Gov-
ermment failed to clarify its stand in this
period. | had pointed out earlier also that
while | Was a Minister of this Department,
we had prepared a common list of joint
Secretaries in fourteen States as per the
instructions of Cabinet Secretary but the
policy is yet to be formulated. The Prime
Minister has repeatedly said that he would
convene a meeting of leaders of opposition
parties and evolve a consensus on this
Issue. 26th September is the date in Su-
preme Court and adjoumment has taken
place thrice but has not been a single delib-
erationwiththe leaders of opposition parties
on this Issue. The Government is deliber-
ately trying to avoid this serious matter. The
intention of Govemment Is not clear. Gov-
emment wants the issue of Mandal commis-
siontoendinthe Supreme Court. The issue
which involves the Interest of the backward
classes and 52 percent of the population of
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the country....... (Interruptions) You please
take yourseat. Mr. Speaker, Sir, they do not
listen. | am not criticising them.

[English]

SHRI A. CHARLES (Trivandrum) : Sir,
this Is factually incorrect. (Interruptions) Sir,
he is making a wrong statement that he
prepared the list when he was in power.
(Interruptions) He Is misleading the House.

(Interruptions)

MR. SPEAKER : It Is not going on
record.

(Interruptions)*
[Translation]
MR. SPEAKER : You please take your

seat. By giving vent to your anger, you
wasting time.

(Interruptions)

MR. SPEAKER : Panigrahiji, you please
take your seat.

(Interruptions)

MR. SPEAKER :You have also left your
seat.
(Interruptions)

MR. SPEAKER :The Session is aboutto
conclude. Let us proceed in-a peaceful
manner. _

(hte(n:ptlons)

MR. SPEAKER : Panigrahiji, you never

get angry, why are you so disappointed
today.

[English]

MR. SPEAKER : Mr. Panigrahl, please
pay attention. Whatis going onthere ? What
he has said is not going on record.

[Translation]

SHRIRAM VILAS PAWAN : Mr. Speaker,
Sir, | was the Minister of that department
and | am saying it with full responsibility

........ (Interruptions)........... These people
do not understand. | am saying with full

responsibility that the common list was pre-
pared. | am asying that the Prime Minister
had sald in the House and outside it that we
want to arrive at a national consensus after
consulting ail the leaders....(Interruptions)

[English]

SHRI A. CHARLES : He is making a
wrong statement. He is misleading the
House.

SHRI SRIKANT JENA : Mandal issue is
avery serious issue. Why are these people

opposing it? (Interruptions)

MR. SPEAKER :Please aliow this matter
to be handled by the speaker who Is speak-
ing fromthe bench and who s sitting in chair.
if others try to help, there will be confusion.

[Transiation]

SHRIRAM VILAS PASWAN: Inthe Presi-
dent's address the Government had said in
clear terms that the recommendations of
Mandal Commission would be implemented.
Prime Minister said many times that the
recommendations of the Mandal Commis-
sion would be implemented. How can they
do so? Theiris a different point of view . He
said that he would be consulting the leaders
of all parties and would arrive at a consen-
sus, all this Is recorded.  would only say that
it has not been discussed with any leader so
far, especiaily ithas notbeen discussed with
any leader of the Left Front or National
Front, and | believe not even with the leaders
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of the B.J.P. Under such circumstances, on
the26thof........ (Interruptions,......... Iwould
insist upon you that the matter would be
taken up in the Supreme Court on 26th and
even thenthe Government is not making its
policy clear, which clearly shows that the
Govemment is not serious about it, it does
not want to implement the recommenda-
tions of the Mandal commission. Therefore
| would insist upon any Minister from the
Government and ask him what policy the
Government has adopted on Mandal Com-
mission and whether It is going to clarify its
policy before 26th ornot. iwouldlike toknow
this . (Interruptions)

[Englsh]

MR. SPEAKER: | have taken note of ail
those Members who want to speak. | Have
made an announcement on the fioor of the
House that you would be occupying the
same seats day aftertomorrow so that lcan
call your names. Those who have not spo-
ken, | will call their names day after tomor-
row. | am allowing one or two Members to
speak now. Please understand thatupto 12
o’ clock we were sitting here. That is be-
cause of the paucity of time. | am sure, if
there are exchanges going on, you wouldbe
consuming the time for something else and
not for the items which are on the Agenda.
Please co-operate. Now, let me allow only
two Members to speak.One lady Member
wantedto speak, | wanttogive herachancs.

(Interruptions)
[Translation]

SHRI MADAN LAL KHURANA : Mr.
Speaker, Sir, one thing is often repeated
here, but there is no reply. The present
session has been going on for the lastthree
months and the reply of not even one point
is coming from the Government as to what
willbe the future of Delhi. What kind of setup
wouldbe outiinedfor Delhi and whetherthey
are willing to do so or not. Whether the
elections would be held or not. If the elec-
tions would not be held, the problems of

Delhi will continue to exist, for example, the
law and order problem is there, which my
friend mentioned just now. Moreover the
ration Depots of Delhi don't have any ration.
The system of bureaucracy of Delhi is such
thatthere no say of elected Members. There-
fore | would like to say where should the
elected Members go. We stand up of and on
and express ourselves during the zero hour.
| believed that there will be a discussion on
itherefor2anda half hours. Somebody may
tell us whether there is any single decision.
But what is happening, we stand up here
once aweekas if participating in a ceremony
and exspress our ideas within two minutes.
Later on we don’t get any reply and the
problemremainsthere, as itis. Mr. Speaker,
Sir, with a heavy heart | would say that | fell
as if we have come here to beg alms. My
submission is that ..................

[English]

MR. SPEAKER: If you follow the rules,
you will know what to do and what not to do.

[Translation]

SHRIMADAN LAL KHURANA: We have
given a Calling Attention notice and a sepa-
rate notice under Rule 193. Please tell us
under which rule the notice is to be given?

MR. SPEAKER : | can' tell you.

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, | was expecting that there
would be a discussion on Delhi here in the
House because we neither have any as-
sembly or nor any metropolitan council in
Delhi. | do not know which forum the prob-
lems of Delhi would be discussed. That is all
| Want to say.

[English]

SHRI ACHARLES (Trivandrum) : | be-
long to the backward community. We are all
equally concerned about the welfare of back-
ward communities. Nobody has got the
monopoly to champion the cause of the
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backward communities inthe House. (Inter-
ruptions) When the former Prime Minister,
Mr. V.P. Singh, mede a suo motu statement
in the House regarding the implementation
ofthe recommendations of the Mandal Com-
mission, he did not give a list of backward
communities eligible for reservation. That
was why the Supreme Count stayed the
proceedings. There are 3,743 communities
included as backward communities in the
Mandal Commission Report. What Mr. V.P.
Singh in the sou motu statement said was
that a new list should be prepared in consul-
tation with the State Governments who are
eligible for reservation. There are problems
to prepare such a list. For example, Pulaya
is a scheduled caste community in Kerala:
but, according to the Mandal Commission
Repon,itis O.B.C. So, Pulayas are request-
ing that they should be allowed to continue
as scheduled castes. There are such
anomalies.(/nterruptions)

SHR!ICHANDRA JEET YADAYV : Before
you go on to the next item, please listen to
me for two minutes because | have been
writing to you for four days on this issue. It
is not a question of who did what; whether
it was a suo motu or other things. What we
aretryingto bring to the notice of this House
and through this House to the Government
and the Prime Minister is that the Supreme
Court has specifically asked the Govern-
ment to clear its stand in the Supreme Court
on the case of the Mandal Commission
Report which is going on there. otherwise,
the Supreme Court will take it as if the
Government is not in favour of there com-
mendations of Mandal Commission. The
Government of India sought the adjourn-
ment saying that they would seek the con-
sensus on this issue and they would come
before that Court and the Court very specifi-
callygave adirectionthat 26th Septemberis
the last late being given to the Government
to submit the memorandum. If the Govern-
ment fails to submit it on the Mandal Com-
mission’s recommendations, the Supreme
Court will take its own view.

The Prime Minister in this House while
replying to the President’s Address referred

pointedly to every party’s manifesto and
said that but for BJP all political parties had
agreed. on that point Shri Lal K. Advani and
Shri Atal Bihari Vajpayee stood up and said,
“No, we also support the report”

You wilirememberthat I stood up here in
my seat and said, “Mr. Prime Minister, this
is one issue on which there is a national
consensus. Therefore, itis a question which
relates to giving share in the administration
to the 52 per cent of our population, for which
they have got a right from the Constitution
and for the last 41 years nothing has been
done on this.”

Now inspite of two high-powered com-
missions appointed by the President of India
nothing was done. Rightly the V.P. Singh
Governmenttook adecision. To saythatthe
V.P. Singh Government did not consult is
not correct. It is all right, if you want to
consult, please consult. Butthere is notime.
Within one week you have to submit your
statement before the Supreme Court. Oth-
erwise, it will be taken as if the Government
has not clarified and this will go against your
party also. We are not saying anything. We
are not charging the Congress Party. But
what we request is that there is hardly time
and the Prime Minister who has made a
statement time and again, must call the
meetings of all leaders of political parties
andifthere is a possibility of aconsensus we
welcome that consensus. But we do want
thisthat 27 percent reservation which willgo
to socially and educationally backward
classes, hasto be given tothem. Along with
that, there are other related issues which
have been raised. Here you saw that one
hundred Members of Scheduled Castes
and Scheduled Tribes, irrespective of the
political parties, were agitated on many is-
sues. And one of the issues was that reser-
vation to Scheduled castes and the Sched-
uled Tribes is also not being fulfilled and
therefore there should be statutory backing
to that also.

MR. SPEAKER :We have discussedthis
issue for ten hours.

SHRI CHANDRA JEET YADAV : | am
concluding. That ten hour's discussion was
on atrocities.
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| am saying that this is a national ques-
tioh. This is not a sectional question. 1t is not
a caste question. It relates to 85 percent of
the population of our country. Therefore,
through you we wantto request the Govern-
ment and the Prime Minister that he should
call the meeting to reach some consensus if
that is possible. Otherwise, accordingto the
Constitution, he should submit to the su-
preme Court the Government decision that
27 per cent of reservation, from the Central
Government, at all levels should go on to
socially and educationally backward classes.
This is what | want to submit.

SHRIRANGARAJAN
ANGALAM : Mr. Speaker, Sir, | would like
to set the record straight. The Government
did not seek an adjournment on the ground
that it has to still finalise its policy on the
Mandal issue. On the contrary, the Govern-
ment very categorically by a statement
made its stand clear on the Mandal issue.
But what happened was, that the Supreme
Court wanted to know whether the present
orderwhich is underchallenge is going to be
replaced, if itis to be replaced by what order
would it be replaced and they sought that
they want a specific memorandum to which

—we responded saying that before any
memorandum is given, we would like to
consult all parties, have a national consen-
sus on the matter, so that tall parties’ views
are taken into consideration and the matter
can be resolved by a consensus without
causing any rancour at any level to see that
genuinely backward classes are given what
they have been fighting for a long time,
without rancour. Now, definitely the consul-
tations willtake place. We are awarethatthe
date is quite close. Also everybody is aware
as to how the days have passed with many
problems on day-to day basis. Consultation
will take place. They need not worry.

KUMARI DIPIKA CHIKHLIA (Baroda) :
Mr. Speaker, Sir, in the light of guidelines
given by the Government of India, the State
Government of Gujarat has introduced a
scheme of Agriculture and rural Co-opera-
tive Debt Relief Scheme, 1990 The scheme
envisages sharing of the financial burden by
the Government of India and the State
Government in the ratio of 50:50. Out of a

KUMARAM -

total financial burden of Rs. 348 crores the
Central Government share comes to Rs.
174 crores andthe State Government share
is of equal amount, that is, Rs. 174 crores.
The amount is to be borne by the State
Government under the Scheme to be re-
ceivedfromthe Government of Indiaas loan
through NABARD.

The Government of India has so far
released a grant of Rs. 66.50 crores and a
loan of Rs. 66.50 crores through NABARD
as State share. Thus, the total amount
received comes to Rs. 133 crores, which
has been passed on to the State Coopera-
tive Bank.

Now, an amount of Rs. 215 crores is
required to be released by the Central Gov-
ernment, half of itas grantand the remaining
half as loan through NABARD. The Govern-
ment of Gujarat has requested many times
but nothing has been done so far.

In view of the above, | request once
again the Finance Minister, through you, Sir,
to release the grant to the State Govern-
ment immediately.

MR. SPEAKER: Now, Papers to be laid
on the Table.

Shri M.O.H. Farook.

SHRI JASWANT SINGH: Mr. Speaker,
Sir, before he lays it on The Table of the
House, | would like to make an
observation...(Interruptions)

MR. SPEAKER: He is objecting to the
laying of papers. He has given a notice.

SHRI JASWANT SINGH: Mr. Speaker,
Sir, | am making an observation on items 2
(1) and 2 (3),| am well aware that normally
an objection to the laying of papers is be-
yond the purview of the ordinary Members
and the objections that | have would or8inar-
ily be covered by the Committee on Papers
Laid on the Table. But I would like to share
with the rest of the House, Sir, that the
Government is laying on the Table of the
House a Review of the Pawan Hans Limited
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relating tothe year 1986-87 and also Annual
Reportofthe Pawan Hans Limited alongwith
Audited Accounts for the year 1986-87, and
in like fashion, for the National Airports
Authority itIs a Review of 1986-87 and also
the Audited Accounts of 1986-87.-

| have gone through the statement that
has been provided by the Government ex-
plaining the grounds for this delay.

So far as the statement relating to Pawn
Hans Limited is concerned, it is a document
which Is an admission of totalincompetence
on the part of the Govemment .

As far as the statement relating to the
Natlonal Alrports Authority is concerned, itis
a document of denseness, that very little
can be made as to why this delay has been
caused. ’

Sir, Accounts relatingto the Pawan Hans
Limited and National Airports Authority are
being submitted to the Parliament after five
years. Accounts for the year 1986-87 are
beinglaid onthe Table ofthe House afterthe
delay of five years. The Audit itself has been
delayed for five years.

lamsure that every section of thjs House
will share this concern. You cannot have
Govemment bodies coming to Parliament
with their Review and Annual Reports after
five years. The statement explains nothing
atall.

This is my observation, Sir.

MR. SPEAKER : | think, the Committee
will look into the matter.

12.50 hrs.
PAPERS LAID ON THE TABLE
Review on and Annual Report of

Pawn Hans Limited, New Delhi for
1986-87 etc.

[English]
THE MINISTEROF STATE INTHE MIN-
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ISTRY OF CIVIL AVIATION AND TOUR-
ISM (SHRIM.O.H.FAROOK) : Sir, on behalf
of Shri Madhavrao Scindia, | beg to lay on
the Table :-

(1) Acopyeach ofthe following papers
(Hindi and English versions) under
sub-section (1) of section 619 A of
the companies Act, 1956 :-

(i) Review by the Government
on the working of the Pawan
Hans Limited, New Delhi, for
the year 1986-87.

(i) Annual report of the Pawan
Hans Limited, New Delhi, for
the year 1986-87 alongwith
Audited Accounts and com-
ments of the comptroller and
Auditor general thereon.

(2) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (1) above. [Placed in Library.
see No LT- 659/91]

(3) (i) A copy of the Review (Hindi
and English versions) of the
National Airports Authority for
the year 1986-87 along with
Audited Accounts under sec-
tion 25 of the National Airports
Authority Act, 1985.

(ii) A copy of the Review (Hindi
and English versions) by the
govemment on the working of
the National Airports Authority
for the year 1986-87.

(4) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (3) above. [Placed in Library.
see No LT- 660/91)

(5) A statement (Hindi and English
versions) (i) correcting the reply.
given on the 10th April, 1990 to
Unstirred Question No. 4298 by
Shri Saifuddin Chaudhury, M.P.
regarding Bi-Annual Medical Ex-
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amination of Indian air Hostesses
and (ii) the reasons for delay in
correcting the reply. [Placed In Ii-
brary. See No LT. 661/91]

Review on and Annual Report of
Vayudoot Limited, New Delhl etc.

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL AVIATION AND TOUR-
ISM (SHRI M.O.H.FAROOK) : | beg to lay
on the Table :-

(1) Acopyeach of the following papers
(Hindi and English versions) under
sub-section (1) of section 619 of
companies Act, 1956 :-

() Review by the Government
onthe working of the Vayudoot
Limited, New Delhi, for the
year 1987-86.

(li) AnnualReportofthe Vayudoot
Limited, New Delhi, for the

year 1987-88 along with Au-
dited Accounts and comments
of the comptroller and Auditor
General thereon.

(2) A statement (Hindl and English

versions) showing reasons for de- -

lay In laying the papers mentioned

at (1) above. [Placed In lbrary -
See No LT .662/91]

Report of the Comptrolier and Auditor
General of India for the year ending
31March1990 - Unlon Government

THEMINISTEROF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): Sir, on behalf of
Shri dalbir Singh, | Beg to lay on the Table
a copy of the Report (Hindi and English
versions) of the Comptroller and Auditor
General of India for the year ended the 31st
March, 1990 (No. 11 of 1991) — Union
Government (other Autonomous Bodies)
under article 151 (1) of the Constitution.
[Placed in the library See No. LT. 663/91]
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12.51 hrs.
MESSAGES FROM RAJYA SABHA.

[English]

SECRETARY-GENERAL: Sir, | have to
reportthe following messages receivedfrom
the Secretary-General of Rajya Sabha:-

() “In accordance with the provi-
slons of rule 127 of Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
lamdirectedto informthe Lok
Sabha that the Rajya Sabha
at its sitting held on the 12th
September, 1991, agreed with-
out any amendment to the
places of Worship (Special
Provisions) Bill, 1991, which
was passed by the Lok Sabha
at its sitting held on the 10th
September, 1991.”

(i) "Inaccordance with the provi-
sions of sub-rule (6) or rule
186 of the Rules of Procedure
and Conduct of Business In
the Rajya Sabha, lamdirected
to return herewith the Central
Excises and Customs Laws
(Amendment) Bill, 1991, which
was passed by the Lok Sabha
at its sitting held on the 10th
September, 1991, and trans-
mitted to the Rajya Sabha for
its recommendations and to
state that this House has no
recommendations to make to
the Lok Sabha In regardtothe
said Bill.

12.52 hrs.
BUSINESS ADVISORY COMMITTEE
Sixth Report
[English]

THEMINISTEROF STATE INTHEMIN-
ISTRY OF PARLIAMENTARY AFFAIRS
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AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIRANGARAJAN KUMARA-
MANGALAM) : Sir, | beg to move :

*That this House do agree with the
Sixth Report of the Business Advisory
Committee presented to the House
on the 13th September, 1991.”

MR. SPEAKER : The question is :
“That this House do agree with the
Sixth Report of the Business Advisory
Committee Presented to the House
on the 13th September, 1991.”

The motion was adopted

FINANCE (NO.2) BILL - CONTD.
[English]

MR. SPEAKER: | would like to take
the Matters under rule 377 at the end of the
debate. Let us start with the reply of the
Finance Minister now.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH) : Mr. Speaker, Sir, |
am very grateful to ali the hon. Members on
all sides of this august House who have
taken part in the debate on the Finance BIii.
The Finance Bill forms part of the overall
Budget, even though it deals only with the
tax elements of the Budget. It was, there-
fore, quite natural that several hon. Mem-
bers brought up general issues of poiicies,
and the issues that they brought up are
issues of profound importance to the future
of our country. For example, reference was
made to the primacy of agriculture. Shri
Chandrakar brought out the massive prob-
lem of land and water degradation In our
country which, if not tackied, will hurt the
living standard of millions and miilions of
farmers living in our country on the edges of
subsistence. ShriGeorge Femandesbrought
up the issue of regional imbalances and
these regionalimbalances shouldbe asource
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of concem to all segments of this House.
Reference was made to the growing prob-
lemofunemployment. This againisanissue -
which ought to be the concern of ail seg-
ments of this House. So, all these problems
have been mentioned. The same way Shri
George Fernandes specifically referred to
the inadequacy of the infrastructure of power
in Bihar how it is contributing to the contin-
ued backwardness of a potentially very rich
State of the Union. Ali these are very live
issues and these must be tackled if this
country is to achieve Its full developmental
potential, if the aspirations of the people of
this country for a better tomorrow are to
become a living reality.

But how s it to come about? | submit
to this-august House that these aspirations
cannot be given a living reality if the fiscal
mess in which we have got into, is not set

right.

India today has unsustainable fiscal
deficit and this is a point on which ail shades
of public opinion, all shades of economists
— Left or right or Centre — are agreed. You
can go on quarreling as to how this fiscal
deficit came about, how it gave rise to
unsustainable foreign exchange deficit. |
think we can spend a lot of time on this. But
real issue before us today is, having got
where we are, what steps are we going to
take that this crisis Is contained and over a
periodof time this crisis is reversed and that
this crisis is, in fact, used as an opportunity
to set in motion those forces of reforms
which alone can see thatthis country’s great
developmental potential, which Is lying
unutilised, is, | think, made a reality.

i submit to you that by presenting the
Budget in this House six or eight weeks ago,
1 do not claim that | have performed won-
ders. But, if you look at the situation that this
Government inherited - for whatever rea-
sons to which our party might have contrib-
uted or other parties might have contributed
- that was a situation of almost certain
default on international obligations. If we
had not acted the way we acted, you have
my assurance, India would have, by now,
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been declared a defaulter. What are the
consequences of default? To know the con-
sequences ofdefault, we haveto look around.
What has happened in Latin America? What
has happened In Africa? Once the country

_ defaults on its Intemational obligations, no-
body would touch it. They have to import on
a “Cash and carry” basis. Nobody gives
credit. Even after that, | think, sooner or
later, these countries end up with a hat in
hand before their International creditors in
the I.M.F., or Paris CluborLondon Club. We
have, | think, prevented that situation. it has
been my sincere effort and the effort of our
Government that somehow we must keep
the honourofthis country in tact and also our
unblemished record of holding all our com-
mitments In tact. | think that unblemished
record must be maintained.

| do submit to you that we have
succeeded In doing that. But, | am not
promising you that if this country goes on
spending the way it has been spending and
if everybody says that subsidies should be
increased and if everybody says that the tax
rates must be reduced andifthe productivity
of investment in this country remains as low
as ltis today, | do not promise you that there
is adivine law which would ensure that India
would not face detault, if we continue to do
all these things.

Therefore, ail that | can say is that |
have bought some time. This is the time we
must use for retrospection, to set in motion
those reform processes which would con-
vert this crisis into opportunity. if we do not
do that, | can assure you, you will face
unemployment and inflation of the type you
have never seen before, in this country.

| regret that | had to do, what | had to
do, in cutting the fertilizer subsidies. | wish,
it had been done over a period of time and
gradually. Yesterday, hon. Member Shri
Devegowda quoted a report of a very fa-
mous Agriculture Secretary and a gentle-
man from Karnataka and for whom | have
great respect - Shri G.V.K. Rao - who had,
In that report, clearly recommended that
fertilizer prices have to be raised and they
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ought to be raised gradually, over a period
of time. But, if you had not raise the fertiliser
prices for the last decade and here | am
faced with a budgetary subsidy of Rs. 7,000
crores, then if 1 do not cut it, | would not be
worthy of being the Finance Minister of this
country. Despite ail the blame and despite
all the abuse that you may shower, | think,
1did the right thing for this country in cutting
these subsidies. | do feel that what we have
done, by way of, compensating the farmers
- mydistinguished colleague, the Minister of
Agriculture is here - farmers have been
adequately compensatedforthe increase in
fertiliser prices. We stand committed to
promoting the welfare of the farmers’ com-
munity and if there are any problems, in
months to come, we are ready to attend to
them.

13.00 hrs.

The second thing that | want to say is
that we have to restructure our economy.
We must restructure our trading system so
that we don'’t have to go and beg abroad.
And let me be very candid with you, the
International Monetary Fund or the World
Bank have no solution, nobody abroad has
solutions to the problems of a country of our
size and if you are underthe impression that
they are eager to come here to lend us, |
think that is also a misconception | think the
rest of the world today is in such an arrogant
mood saying that ‘if India does not reform
itself, well, let India go the way it was to go,
the rest of the world care less’. So, what we
are doing, 1 assure you, is not something we
are doing, to please IMF, | do need the
support of the IMF today because we have
a crisis of creditworthiness — this crisis of
creditworthiness inwhich international bank-
ers from whom blliions of Dollars have been
borrowed in short-term, | think they are
wanting to be assured that India is going
bankrupt. We have got about 11 bililon
dollars of non-resident deposits, these peo-
ple are nervous, they have been taking
money out of this country. In the first four
months of this financial year, one billion
Dollars of these deposits went out of the
country and if that process has gone on for
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a month or two, this country would have
been without reserve and if this country
would havebeen withoutreserve, what would
have been the consequences?

We consume about 12 million tonnes
of fertilizers in our country. Of that, about
three million tones of fertilizers come from
abroad and if India had become a defaulter
and if we had no foreign exchange, you take
it from me, you would have in this country a
fertlliser famine, a rise In fertiliser prices
which you have never seen in the history of
the country.

Today we consume about 60 million
tonnes of petroleum products. We produce
about 34 million tonnes domestically, and
this year despite all what we are saying,
there wilibe afurthershortfall of 3to 4 million
tonnes and today we have no foreign ex-
change to import all these petroleum prod-
ucts oncash basis . We have been importing
this on credit terms. We have no money to
import even newsprint on cash basis, this
has been imported on credit terms. Now,
who will go on giving credit to a country
which becomes a defaulter ? And if we had
become a defaulter, you would have seen a
breakdown of India’s transport system of
the type which would have, | think, disas-
trous consequences for industral produc-
tion as well as for agricultural production. It
Is In this overall context that you must view
the Budget that | have presented. | am not
saying that it is an ideal Budget, | had not
evenafortnightto apply myselfto the Budget
because there were pressing intemational
Issues to which | had to immediately devote
attention. But | do claim, contrary, to what
some Members said here that in history |
would be judged as having committed the
greatest crime — | submit, | do not plead,
history will of course pass its own judgment,
but I do claimwith some creditthat | have got
some time for this country to take the right
sensbie decisions to maintain India's un-
blemished record and this Is something
which | thought | would mention to this

House in the beginning.
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Now, severaltax proposals have been
discussed. Let me say that in a poor soclety
almost everybody has a just grievance
against the Government, oursoclety, that is
the politics and economics of scarclty. |
recall, Panditjl used to say in those days our
population used to be about 35 crores, that
in India each person has a problem and
maybe they are justified. In a poor country
people’s aspirations have risen with educa-
tion, with the knowledge of what is happen-
ing in the rest of the world, our people are
Iimpatientforchange. Oursystem’s capablii-
ties to satisfy those aspirations have not
increased. This is leading to discontent.
Now, in the short run, this leads to frustra-
tion, this leads to anger, this leads to terror-
ism, and allthose otherthings. If |lhad afree
hand and If | did not have the compulsions
to contain the expenditure, | would have
gladly accepted the several demands which
have been made in this House. I respectthe
sentiments of his House, whether they are
on this side orthat side. It is my duty, as the
Finance Minister, to reflect upon all that has
been said in this House. Let me say that
even though today | am not able to improve
upon the package I that have submitted to
you, | am only five months away from next
year’s Budget; | would give a serious thought
to all those concems which have been ex-
pressed here and may be when | come next
yearbefore this House | couid improve upon

the package.

Now, there has been a persistent
demand that the exemption limit of income
tax ought to be raised. In isolation this looks
reasonable. But, | beg of you to look at this
problem in the context of the emergency
situation that we are facing and In which we
are putting burden on even the smallest
farmers of our country. Also, when refer-
ences were made to the exemption limit,
people forget that income tax payers - | do
not say by way of any small talk - and that
those who have a secured job in some
sense constitute a privileged class in this
country, where a great majority of our peo-
ple donotgettwo square meals aday. There
is the basic exemption limit of Rs. 22,000/-
; salary earners, In addition, get a standard
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-deduction of Rs. 12,000/- if a person’s gross
income is Rs. 33,000/-. So, upto Rs. 33,000/

- -, nobody has to pay any tax, if he is a salary
earner. Furthermore, If he has any financlal
assets, upto Rs. 13,000/- he can also es-
cape the tax net. Then, 20 percent of sav-
ings by way of contribution to Provident
Fund, Life Insurance Corporation, these are
also deductible from tax. | would submit to
you that taking Into" account the overall
poverty of our country, taking into account
the other pressing claims on the resources
of this country, | think, today is not the right
moment to go about raising this limit to Rs.
50,000/- or Rs. 48,000/-. But | do recognize
that inflation creates problems and inflation
creates problems not only for middle class,
but it also creates problems for those who
eam their living on the basis of their dally
wage, who do not have a secured job and
who are not even covered by the public
distribution system. Our public distribution
system, unfortunately, does not cater to the
needs of the most under - privileged. They
do nothave the means orthe capacitytobuy
ration for aweek or afortnight. So, it is in this
context that we must view the problems of
this country. (Interruptions)

[Translation]

SHRI MOHAN RAWLE (Bombay
South Central): Mr. Speaker, Sir, lopposeit.
We, the Members of Shiva Sena walk out of
the House In protest against not raising the
limit of Income rebate tax upto Rs. 36,000.

(Shri Mohan Rawle and some other
hon. Members then left the House) »

[English]

SHRI MANMOHAN SINGH: Several
Members have brought up this question of
pricerise. They have allegedthat the Budget
has made a directcontribution to an upsurge
In price rise. Let me say that | am deeply
worried about the price situation. | share the
worry and the concem of the hon. Members
onboth sides of the House. But how has this
sltuation come about? | have narrated a
sltuation where inflation was taking place at
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an average annual rate of about 13 per cent
to 14 percentlastyear. Nommally, the Budget
ofthe Govemment is presented in February
and usually as a result of the Budget, some
rise in prices inevitably takes place in an
economy like ours. That process was not
performin February. The Budget, therefore,
came inJuly. FromJuly to September, even
in a normal year, even when crops are
normal, you have a sharp seasonal rise in
prices. Then, of course, there was the change
in exchange rate which was unavoidable. All
these three factors combined, | do admit,
have strengthened the inflationary force in
the short span.

But you have my assurance that our
fiscal policy remains tight, our monetary
policy remains tight. Yesterday, one hon.
Member—ithink, t was Shricha—saidwe
should control credit for trade. That is pre-
cisely what the Reserve Bank did last week
when It tightened credit to foodgralns, rice
and wheat. It is my hope that as the crops
come into the market by beginning of Octo-
ber, you would see a downtrend. Also as our
balance of payment situation gradually im-
proves, you would see the supply side of
certain goods improving.  *

In the last one year, we have notbeen
able to import any vegetable oil. But during
the last 10 years, this country used to import
up to million tonnes of vegetable oil. Today
we do not have foreign exchange to import
that vegetable oil. So, inevitably there will be
some. upward pressure on prices. Even
though we are short of resources, we have
now made some arrangement to import
vegetable oil. My hope is and | feel confident
that by about first half of October, you would
see a positive impact on the prices situation
as a result of the Budgetary strategy that |
have outlined.

| come to several specific points that
have been made. It was Shri Nirmal
Chatterjee who has brought out that it is an
emergency situation that you have been
talking about, why are you then allowing for
this import of baggage. He mentioned Rs.
873 crores customs revenue being collected
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. by way of baggage. He mentioned Rs. 873
crorescustoms revenuefigure that he quoted
and the Impression that he tried to create
that | have given liberal concessions, unfor-
tunately Is unwarranted. The increase Is
simply a reflection of the exchange rate
change that has come about. He has also
mentioned, if we are in emergency, why are
we allowing for large imports? What is it that
| am allowing? | have said that this country
will have to live with a total ol bill which is no
higher thatn last year. In real terms, the
volume of imports that | have planned for in
the foreign exchange budget is lower than
last year. Last year itself, we had drastically
squeezed the import and let me say | am
worried greatly about the effects of that
Import squeeze. But to suggest that | am
trying to mislead the - | am taking of emer-
gency but at the same time, | am having an
import bonanza - 1think, is something which
is notwarranted by the facts of the situation.

It was Shri Nirmal Chatterjee who has again
mentioned that | have done nothing for the
States. Infact, if you read my original Budget
speech, you would notice that | have very of
the total additional resource moboililsation of
Rs. 2600 crores, Rs.612 crores accrue to
the State Governments. This isthe resource
mobilisation | have done for the State Gov-
emments though this will very marginally
change In view of the amendments to the
Finance Bill. Overall, the states share of
taxes and duties in 1991-92 will be substan-
tially higher at Rs. 16255 crores compared
to Rs. 14535 crores in the Revised Esti-
mates for 1991. Overall, the total resources
proposedto betransferredto the states and
the Union Termitory Govemments in the
Budget Estimates for 1990-91. It has an
increase of over Rs. 5000 crores. Let me
share with this House one aspect. There
was an intense g'essure on me saying; "in
asltuation in which you are placed, the least
you should do Is to impose a cut on Central
assistance for State Plans.” | said that Is
something which | would avoid as far as

. Desplite the emergency that our
eounwfaeu. | have succeeded in insulat-
mmsmaeovemmontsfrommasonof
acut.

SEPTEMBER 14, 1991

Bill, 1991 60

Sir, let me also be very candid with you
thatfiscaldiscipline in this country cannotbe
sustained Iif the Central Government main-
tains fiscal deficit but the state Govern-
ments continue to behave as they were and
maintain things asthey were, if Public Enter-
prises Iin the States are not maintained
properly. Therefore, we have a duty. The
Central Government and the State Govern-
ments must all sittogether and it is only then
that you can set the fiscal system of this
country right ...... (Interruptions) You have
my assurance that as Finance Minister | will
fully cooperate in evolving a cooperative
approach in dealing with the Center-States
problems.

SHRINIRMAL KANTI CHATTERJEE
(Dum Dum): | have mentioned about con-
signment Tax and shall savings. What Is
your response to that?

- SHRI MANMOHAN SINGH : About
shall savings, | would like to mention that in
response to suggestions which came from -
among others - the Government of west
Bengal, | have got a specific amendment to
give the benefit of Section 80L to the Na-
tional savings Cettificate Vil series. There
have also been demands that the interest
rate on Shall Savings should be Increased.
Yesterday, my colleague also was ques-
tioned in the other House and he Informed
the House that with effect fromfirst October,
rates of interest on various Shall Savings
Instruments are also being revised upwards.

SHRINIRMAL KANTICHATTERJEE:
What about Consignment Tax ? What is
your response to that ?

SHRIMANMOHAN SINGH : Weil, on
Consignment Tax | have had extensive dis-
cussions with the Chief Minister of West
Bengal and I think we have set in motion a
process. Within a period of two to three
months, It is my hope that we can find a
solution which will be acceptable to all the
states. You must not forget that there are
differences of opinion on this mater. Butlam
making every effort to see that these things
can be handled satisfactorily in the next two
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to three months. | have explained this in
great detalil to the hon. Chief Minister.

SHRI SOMNATH CHATTERJEE
(Bolpur): He has said that he needs two to
three months time.

SHRINIRMAL KANTICHATTERJEE
: That Is weicome.

SHRI MANMOHAN SINGH : 1 think
about the Cooperative Banks | took note of
what was said on the floor of this House. As
far as Agricultural Cooperative Banks are
concemed, as far as Primary Cooperative
Societles are concerned, as far as Land
Mortgage Banks are concemed, | have taken
them totally out of the purview of the tax
reduction as well as the interest tax.

Several Members particularly from
Maharashtra and Gujarat — because these
are the States where urban cooperative
banks flourish - have brought to me certain
difficulties. Even though | am not in a posi-
tion today to promise them that | can do
something yet | think | will reflect on the type
of concems that they have expressed. It is
not my intention in any way to hurt the
cooperative movement whether It is in the
urban areas or in the rural areas because |
do feel that an healthy cooperative move-
ment in our country provides an important
impetus for the protection of the weaker
sections of our society.

Some other points have been raise.
Shri Kashiram Rana mentioned that the
additional excise duty Inplace of sales tax
should be shifted-to the fiber stage yam
stage to check evasiqn of excise duty atthe
fabric stage. This matter has been dis-
cussed with several states. But | have to
informthatthe Chief Minister of Maharashtra
has suggested that this mater need be
discussed further in the Inter- State Councll
before any decision is taken. So, when the
Inter-State Council takes a decision, we
would take further action in this matter.

it was Shrimati Vasundhara Raje who
brought up this issue of the taxation on the

BHADRA 23, 1913 (SAKA)

Bill, 1991 62

glass industry in our country. As far as |
remember, | have not Imposed any addi-
tional burden on this industry. But | do note
that the present levy is considered exces-
sive and therefore, | would like to give you
the background of the present situation. For
the labour Intensive mouth blown process,
the excise duty, atthe moment is only 15 per
cent. For the automatic sector, the excise
dutyoncontainers is nodoubtforty percent.
But a substantial portion of these containers
gotothe liquorindustry. Reduction in excise
duty will result in the substantial revenue
loss which is about Rs. 120 crores in a full

year.

As far as plastic containers are con-
cerned, they attract tax of only fifteen per
cent if MODVAT is taken into account. But
duty on plastic granules is 30 per cent.

Regarding the paper container, ex-
cise duty on waste paper is about 30 per
cent. Users of glass containers in the aer-
ated water sector, dutiable drugs, cosmet-
ics, willin any case getthe MODVAT benefit.
Therefore, they do not have to worry about
this 40 per cent as it stands. Any reduction
willalso reduce the duty advantage enjoyed
by the labour Intensive mouth blown glass
industry. This is the present position. There-
fore, I regretto say that.| have not been able
to do anything further for the glass industry.
But | would further reflect in the coming
months if something genuinely needs to be
done.

Several Members brought up a prob-
lem of panel doors and sald that this was a
taxation on the small scale sector. The
position with regard to the panel door is that
the excise duty of 30 per cent has been
levied on panel doors because such doors
are functional and price - wise comparable
totlush doors whioh are already subjectedto
30 per cent duties. Even price - wise flush
doors and panel doore are in the same
range. While it is true that the panel doors
are generally manufactured in the small -
scale sector, the item is covered under the
small-scale exemption scheme underwhich,
first clearances up to avalue of Rs. 20 lakhs
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per year are fully exempted from excise
duty. Subsequent clearances up to a value
of Rs. 75 lakhs are required to pay a duty at
the concessional rate of 20 per cent for such
panel doors.

Several other Members raised this
question— Ithink, Dr. Debi Prasod Paifrom
this side of the House brought out this issue
of depreciation — as to why | have reduced
the depreciation. Quite honestly, | have
reduced the depreciation rate as a measure
of resource mobilisation. If resource posi-
tion Improves, | could reconsider fo change
the depreciation rate becauséd this is not my
Intention In any way to hurt the health of
Indian industry. It is only by creating and

generating more wealth In this country that.

we can solve the basic problems of pove!

and under-development. But lface anemer-
gency situation where the corporate profits
are booming but the revenue of the State Iis
in the state of distress. And | have no other
alternative but, | think, to soak a little bit the

corporate sector.

As far as | understand, the share
markets have taken it well. They have taken
it well. They have taken it In their strides.
Therefore, nobody need worry that what |
have done on the depreciation front, will
necessarily halt a climate for investment in
our country.

Several Members aiso brought out
the question of valuation of the shares and
there, | have made some amendments. |
introduced the averaging principles which
would, | believe, substantially take care of
the points that Dr. Devi Prasod Pal and
some other Members made on this subject.

With regard to expenditure tax on alr-
conditioned restaurants, | think, there was
justified criticism that the qualifying criteria
probably needed modification. In deference
to the wishes of several Members on both
sides of the House, | have now made an
unambiguous commitment that this tax will
apply only to air-conditioned restaurants.
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Now | do recognise that air-conditioning
sometimes Is necessary. | am not saying
that we should not air-condition restaurants.
But | do believe that in a country as poor as
ours, those who have resources to go the
air-conditioned restaurants, share a part of
theirexpenditure with the exchequer. lfthere
are any administrative problems, | think, we
would remain alert. It Is not my intention to
harass any honesttax-payers. lf any admin-
istrative problems in implementing this par-
ticular piece of taxation are brought to my
notice, | would, |think, remain alert. (Iinter-
ruptions)

Several Members have questioned
the need for interest tax. Now in the present
situation, in which inflationis atthe rate of 15
percent, some increase in the interest rates
is necessary if we want to maintain the
viability of our banking industry. Several
Members have mentioned here that many
banks are sick. Now Iif banks pay a competi-
tive rate of interest on deposits, if they are
not in a position to charge comparabile inter-
est rates fromtheirborrowers, if loan losses
go on multiplying, whetheras aresult of loan
melas or loan waivers, this would have a
grave effect on the health of our banking
system. | can assure you that while there
should be no alarm about the overall situa-
tion, | am not very pleased the way the
Indian banking system is functioning. if we
donotchange ourway, I think, we wouldend
up. making this vital industry as also a very
sick industry. When the financial sector
becomes sick, all our development objec-
tives, which are sought to be achieved
through the banking system would aiso, 1
think, be in jeopardy. Therefore, | need the
support of this House to see that the banking
system is depoliticised to the maximum
extent possible, that top level bank appoint-
ments are made on merits, that bank loans
are not given on political considerations
because that is the only way we can main-
tain the health of the banking system.

As regards the interest tax, it is once
again an emergency measure. it is a fiscal
measure with a monetary impact. it was
levied in 1974. When Inflation situation im-
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proved, it was removed. it was again levied
in 1980. it was agam removed whén the
inflation situation improved. My own feeling
Isthat if you follow my advice, In three years’
time, the Inflation rate in this country will be
comparable to Inflation rate in any other
country. if | succeed that, | would have
brought down the interest rates to no more
than 5 per cent to 7 per cent, that would
usher in a new era in the history of india’s
development. But there are no instant rem-
edies for the chronic problems that our
country has. Our country’s productivity has
remained low year after year. These things
wilitake time to correct. The fiscal system is
also far from good. The tax administration,
in many ways, is far from being what it ought
to be. All this will take time. Now, in the
meanwhile, the country must have patience.
tmust acceptthe logic of financial discipiine
because without financial discipline, no so-
clal justice is possible. We must learn what
Is happening in Yugoslavia. We must leam
whatis happening inthe Soviet Union. Their
political problems and the political disinte-
gration of one vibrant society are rooted in
the basic malfunctioning of the society. And
if we do not correct these distortions at
source, then as Shri Fernandes pointed out
yesterday, that Bihar will go the way of
Assam, the situation will become bad. And
| do worry about that.

Several Members on this side and the
otherside referredto the problems of North-
Eastem India. Now, these are the states
which are totally depending on the Central
Government for financing their administra-
tion and for financing their development.
Today, Jammu and Kashmiris abig drainon
the central exchequer. Even the richest
States of the Union like Punjab are a big
drain on natlonal exchequer. How will a
bankrupt central treasury go to the help of
North-Eastern States? How will it provide
resources for the development of Jammu
and Kashmir? How will it provide resources
to take care of the regional imbalances to
which ShriGeorge Femandes pointedly drew
ourattention yesterday? Ithink all of us have
-acoliective responsibility to correct this fis-

- cal mess and see that Indla’s fiscal system
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regains its position. And it is my intention to
reduce the fiscal deficit to 6.5 per cent of our
GDP. | mean this because my credibility is
at stake if | do not succeed and that would
be a minus point. I do not want to stop there.
itis my intentionto persistonthis path forthe
nexttwotothreeyears. inthefoliowing year,
| propose to reduce this deficit to about 5
percent of GDP and thereafter, do a further
consolidation so that at the end of the third
year, India’s fiscal system regains Its
normalcy, so that it becomes a source of
strength to revitalise our planning process.

| also want to point out that the proc-
ess of structural reforms that we have
launched Is not a one-sided affair. Fiscal
consolidation is a pre-condition for this. But
it must be followed by reforms in the trading
system. We have begun this process.

Now, wecannotstop there. |hadbeen
abroad in Geneva where GATT is located.
Whenever | went to the meetings, people
ask me about our customs duties. And then
| pointed out that our customs duties are
sometimes 500 per cent or 300 per cent or
150 percent or 100 percent. People laugh at
it. The world has changed beyond recogni-
tion and India cannot live In isolation. There-
fore, we have to take note of winds of
changes.

in Europe there is a common market.
The whole of Europe is becoming one com-
mon market with no tariff barriers.

The United States, Mexico and even
Latin America are talking of one common
market. East Asia, Japan and the whole
Pacific region is going to become one com-
mon market. Iif you people think that you
could be an exception to what is happening
in the rest of the world, that the rest of the
world can dismantle tariff barriers and that
this blessed country of ours can survive,
flourish and achleve its national and interna-
tional ambitions by the types of tariff re-
gimes and quota regimes that we have
followed, then | am afraid, you are certainly
mistaken. When we will go abroad, people
will say thatthese are men and women from



67  Finance (No.2)
[Sh. Man Mohan Singh]

. mars. Therefore, we must modernise our
tariff system. It is my intention, in the next
five years, to drastically reduce the degree
of protection that has been enjoyed by the
Indian industry.

Shri Fernandes referred to the prob-
lems of poverty. How has India become poor
? There is a conspiracy of silence when we
talk about the root causes of poverty in this
country. Now, alithese years, inthe name of
planned development, we have provided
indiscriminate protection to Indian industry.
And when you give protection to somebody,
this protection is at the cost of somebody
else. The rural sector, the farmers of this
country have been the worst sufferers of this
excessive protection that has been given to
the Indian industry. (Interruptions)

SHRIHARIN PATHAK (Ahmedabad)
: Allthese years, Congress has been ruling
this country. What is their contribution ?
(interruptions)

SHRI MANMOHAN SINGH: People
talk about fertilizer prices. Why is the ferti-
lizer industry inefficient like other indus-
tries? All our Industries are excessively pro-
tected. There is no intention to reduce the
costs and they operate in isolation. If we
have a more competitive economy, they
would have justified themselves in the mar-
ket place. If they are not efficient and if we
have a society which is responsive to the
needs of consumers, then you will find that
in that process you would reduce this grow-
ing gap between the urban and rural areas.
Therefore, the reform of the protection sys-
temis an integral part of the reform process.

In the same way is the reform of the
financial system. | have already mentioned
about the health of the banking industries.
Someone in this House mentioned about
the loan melas. |1 do not deny the contribu-
tion of loan melas. But | think, equally grave
is the contribution of the massive scheme of
loan waivers which has hurt the credit-
worthiness, which has hurtthe axis of repay-
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ment, which is the basis of a sound banking
system. Our banks are committed to social
banking. Let me be very clear. | think, there
is no base for any fear that we are going to
renege on ourcommitment to use the bank-
ing system as a major Instrument of devel-
opment. Social banking in this country has
cometo stay. The challenge is notto renege
on that commitment but to make social
banking also profitable banking. And that is
the challenge that banks must face. Banks
mustservethe needs of oursociety, particu-
larly the needs of the poorer sections, the
artisans and small industrialists. But they
must, simultaneously, remain as viable en-
tities because if they are not healthy, they
cannot performthe functions which we want
them to perform. Therefore, financial re-
forms are very important.

In the same way, the role of the man-
agement and the working of our public sec-
tor is an integral part of the reform process.
A pubiic sector which is profitable, which is
dynamic and which is the pace-setter in
technological development, is a source of
great strength to our country. But a public
sector which absorbs and sucks resources
year after year, and which does not gener-
ate resources, | can assure you, neither
helps growth, nor does it helpto promote the
cause of social justice.

We admit that these are the critical
issues. Not that | have provided solutions to
all these problems, but what | have done is,
I1think | have bought time for this country to
reflect on these criticai areas. In months to
come, this country must find a more mean-
ingful national consensus so that we can
together evolve a new Indian approach to
dealing withthese problems. This we oweto
ourselves, this we owe to our children and
this we owe to our grand children. It is only
when we find solutions to these problems,
we would regain for this country, the pres-
tige that this country deserves. We have in
our native language, Punjabi, a saying
“Duniya maandi jora din, lakh lahnat
kamzoran din". You cannot have an inde-
pendent foreign policy on the basis of a
collapsing economy. i you have any inter-
national ambitions and why should acountry



89  Finance (No.2)

of 850 million people with a great civilization,
which has given so much to the world, not
have intemational ambition? Why should we
not have ambition of having a major share
on the international arena? But that can
become reality not by speaking in the
United Nations but on the basis of what we
do here to revitalise our economy; to make
Indiaan internationally competitive economy
so that the foreigners take seriously what
happens here and we become a part of the
world economy. We give and we take. That
is the only base on which you can regain the
respect of the rest of the world. This Budget
is a part of that strategy.

With these words | commend the Fi-
nance Bill to this august Houes.

MR. SPEAKER : The question is

“That the Bill to give effect to the
financlal proposals of the Central Govern-
ment for the financial year 1991-92, be
taken into consideration.”

The motion was adopted
MR. SPEAKER : Now, we will take up
Clause-by-Clause consideration of the Bill.
Since there are no amendments to Clause
2,3 and 4, | shall now put Clause 2 to 4 to
the vote of the House.
The question is :

B “That Clause 210 4 stand part of the
ill.”

The Motion was adopted
Clauses 2 to 4 were added to the Bill
Clauses 5- Amendment of Section 10

MR. SPEAKER : Thers is an amend-
menttoclause 5, suggestedby ShriGirdhari
Lal Bhargava. Mr. Bhargava, are you mov-
ing your amendment?
[Translation]

SHRI GIRDHARI LAL BHARGAVA
(Vaipur) : | beg to move :
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Page 5, line 45,-
add at the end-

“and the sum recslved from time to
time in the money back scheme™ (20)

[English]

MR. SPEAKER : | shall now put the
amendment moved by ShriBhargavatothe
vote of the House.

Amendment No. 20 was putand nega-
tived

MR. SPEAKER : Now the question s:

“That Clause 5 stand part of the Biil
The Motion was adopted

Clause 5 was added to the Bill

MR. SPEAKER: There are no amend-
ments to clause 6, Now, the question is :

“That clause 8 stand part of the Bill*
The Motion was adopted.
Clause 6 was added to the Bill.
Clause 7

Amendment made :
Page 6, for clause 7, substitute,-

‘7, Insection 12A of the Income-tax
Act, in clause (a) for the proviso,
the foilowing proviso shall be sub-
stituted, with effect from the 1st
day of October, 1991, namely:-

“Provided that where an applica-
tion for registration of the trust or
institution is made after the expiry
of the period aforesaid, the provi-
slons of sections 11 and 12 shall
apply in relation to the income of
such trust or institution,-
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(i) fromthedate ofthe creation of
the trust or the establishment
or the Institution if the Chief
Commissioner or Commis-
sioner is, for reasons to be
recorded in writing, satisfied
that the person in receipt of
the income was prevented
from making the application
before the expiry of the period
aforesaid for sufficient rea-
sons;-

(i) fromthe 1st day of the finan-
cial year in which the applica-
tion is made, if the Chief Com-
missioner or commissioner is
not so satisfied,”

(49)
(Shri Manmohan Singh)
MR. SPEAKER : The question is :

“That clause 7, as amended, stand
part of the BIil

The Motion was adopted

Clause 7, as amended, was added to the
Bill

MR. SPEAKER : There is no amend-
ment to clause 8, Now the question is:

“That Clause 8 stand part of the Biil”
The Motion was adopted
Clause 9- Amendment of section 17
MR. SPEAKER: There is an amend-
ment suggested by Dr. Debi Prosad pal, are

you moving?

DR. DEBI PROSAD PAL (Calcutta
North-West): No.

MR. SPEAKER : ‘Shri Girdhari Lal
Bhargava, are you moving your amend-
ment?
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SHRI GIRDHARI LAL BHARGAVA
(Jaipur) : i beg to move :

Page 7, Line 17;-
for “inserted, namely” substitute-

“inserted with effect from the 1st day
of April, 1982, namely” (37)

Page 7, lines 45 and 46;-

For * seventy-five thousand rupees"”
Substitute “the limit as may be pre-
scribed” (38)

MR. SPEAKER: There are also Gov-
emment amendments. Shri Manmohan
Singh.

Amendments made :

"Page 7, in lines 33 to 35, for “five
thousand rupees, inthe previous year,
in the case of the employees and
further five thousand rupees in the
case of his family; “,Substitute “ten
thousand rupees in the previous year;”
(50)

*Page 7, inlines 33, for* Saventy-five
thousand Substitute “one lakh” (51)

(Shri Manmohan Singh)

MR. SPEAKER: | shall now put the
Amendments number 37 and 38 moved by
Shri Girdharilal Bhargava to the vote of the
House.

Amendments No. 37 and 38 were put and
negatived

MR. SPEAKER: The question s :

“That Clause 9, as amended, stand
part of the BIlI"

The Motion was adopted

Clause 9, as amended, was added to the
B

MR. SPEAKER: There is no amend-
ment to clause 10 - Now the question is:
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*“That clause 10 stand part of the Biil*
The Motion was adopted
Clause 10 was added to the Bill
Clause-11 Amendment of Section 32

MR. SPEAKER: There are Amend-
ments suggested by Shri Jaswant Singh,
Dr. Laxminarayan Pandeya and Shri
Rajendra Agnlhotri. ShriJaswant Singh, are
you moving your Amendment?

SHRIJASWANT SINGH (Chittorgarh)
: 1 beg to move :

Page 8, -
Omit lines 8 to 13 (8)

MR. SPEAKER : There Is also a Gov-
ernment Amendment.

Amendment made :
Page 8, forlines 3 to 7, substitute, -

(a) forthe second proviso, the follow-
ing proviso shall be substituted,
namely :-

*“Providedfurtherthat nodeduction
shall be allowed under this clause
In respect of -

(a) any motor car manufactured out-
side India,
where such motor car is acquired
by the
assess afterthe 28th day of Febru-
ary, 1975, unless it is used-

() in abusiness of running it on
hire for tourists; or

(1) Outside India in his business
orprofession in anothercoun-
try; and .

(b) anymachinery or plant if the actual
cost thereof is allowed as a deduc-
tion
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in one or more years under an
agreement
entered into by the Central govern-
ment under section 42.” (52)

(Shri Manmohan Singh)

MR. SPEAKER: | shall now put the

Amendment number 8 moved by Shri
Jaswant Singh to the vote of the House.

Amendment No. 8 was put and nega-
tived

MR. SPEAKER : The question is :

“That clause 11, as amended, stand
part of the BIll."

The Motion was adopted

Clause 11, as amended, was added to
the Bill

MR. SPEAKER : There no amend-
ments to clauses 12 to 14.

The question is :
“Thatclause 12to 14 stand part of the
Bir The Motion was adopted.
Clauses 12 to 14 were added to the Bill

Clause15- insertion of new section in
43D

MR. SPEAKER: There is a Govern-
ment Amendment.

Amendment made:

*Page 9, inlines 13 and 14, omit*“with
effect from the 1st day of April, 1992. (53)

(Shri Manmohan Singh)
MR. SPEAKER: The question is :

“That Clause 15, as amended, stand
part of the BilI".
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The motion was adopted
. Clause 15 as amended, was added to the
' Bl
MR.SPEAKER: There are no amend-
ments to clauses 16 to 18.
Now the question is:

“Thatclause 16to 18 stand part of the
Bill®

The Motion was adopted
Clause 16 to 18 were added to the Bill
Clause 19-Amendment of Section 48

SHRIGIRDHARILAL BHARGAVA : |
beg to move :

Page 9, line 53, -

for * fifteen thousand rupees” substi-

tute

“thirty thousand rupees™ (21)

MR. SPEAKER :Ishail nowput amend-
ment no. 21 moved by Shri Girdharilal
Bhargava to the vote of the House.

The amendment was put and negatived
MR. SPEAKER : The question is :
“That Clause 19 stand part of the Bill.”

The Motion was adopted
Clause 19 was added to the Bill

MR. SPEAKER: There are no amend-
ments to clause 20 to 25.

The question is :

*That clauses 20 to 25 starid part of
the Bill.”

The Motion was adopted
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Clauses 20 to 25 were added to the Bill
Clause 26 Amendment of Section 80 G

SHRIGIRDHARILAL BHARGAVA : |
beg to move :

Page 10,-

omit lines 51 to 54 (22)

MR.SPEAKER:Ishall nowputamend-
ment no. 22 moved by Shri Girdharilal
Bhargava to the vote of the House.

The Amendment No, 22 was put and
negatived

MR. SPEAKER: The question is

“That Clause 26 stand part of the Bill".
The Motion was adopted

Clause 26 was added to the Bill

MR.SPEAKER: There are no amend-
ments to clause 27.

The question is :

“That Clause 27 stand part of the Bill"
The Motion was adopted

Clause 27 was added to the Bill

Clause 28- Amendment of Section 80
HHC

- SHRI JASWANT SINGH : | beg to
move :

Page 12,
omit lines 23 to 27 (9)

SHRIBHAGWAN SHANKAR RAWAT
(Agra) : | beg to move :

Page 12,-
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for lines 23 to 27, substitute-

(i) afterclause (a), the following clause
shall be inserted, namely:-

“(aa) Provisions of section 80 HHD of
the income-tax Act regarding Hotels
ortour operators shall also be applica-
ble to the sale proceeds in foreign
exchange in a shop, emporium or any
other establishment situated in India
under ‘export out of India.” (31)

SHRIGIRDHARILAL BHARGAVA: |
beg to move: )

Page 12,-
forlines 23 to 27 substitute-

(i) afterclause(a),thefollowingclause
shall be Inserted, namely:-

(a) *Export out of India * shall
inciude any transactionby way
of sale or otherwise to foreign
tourist giving undertaking to
carry goods outof India against
convertible foreign exchange
in a shop emporium or any
other establishment situated
in India.” (39)

Amendments made ;
Page 11, afterline 57, insert, -

“provided that the profits computed
underclause (ajorclause (b) orclause
(c) of this sub-section shall be further
Increased by the amount which bears
to ninety percent of any sum referred
to In clause (ilia) (not being profits on
sale of a license acquired from any
other persons), and clauses (liib) and
(iiic), of section 28, the same propor-
tion as the export turnover bears to
the total turnover of the business car-
ried on by the assess.” (54)

Page 12, in line 39, for
“ninety per cent of any receipts”,
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substitute “ninety percent of any sum
referred to in clauses (ilia), (ilib) and
(iiic) of section 28 or of any receipts”.
(55)
{ShriManmohanSingh)
MR. SPEAKER :Ishall nowput amend-
ment no. 9 moved by Shri Jaswant Singh,
amendment no. 31 moved by ShriBhagwan
Shankar Rawat and amendment No. 39.
moved by Shri Girdharilal Bhargava to the
vote of the House.

Amendments No. 31 and 39 were put and
negatived

MR. SPEAKER : The question is :

* That Clause 28 as amended stand
part of the Bill"

The motion was adopted

Clause 28 as amended, was added to the
Bill

Clause 29 - Amendment of Section 80
HHD

Amendments made:

Page 13, omit lines 15 to 25 (56)

Page 13, inline 25 for*(e)”, substitute
*(d)". (57) ’

Page 13, in line 30, and 31 omit, "as
reduced by the payments made by him to
the otherassess as referred to inthe proviso
to sub-section (3)". (58)

Page 13, In line 32 for, *(f), substitute
*(c)". (59)

(Shri Manmohan Singh)
MR. SPEAKER : The question is :

“That clause 29, as amended, stand
part of the Bill."
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‘ The motion was adopted

Clause 29, as amended, was added to
the Bill

Clause 30 - Insertion of New Section 80
HHE

MR. SPEAKER : Clause 30. Shri
Manmohan Singh to move an amendment.

Clause 30
Amendment made :
Page 13, after line 54 insert,
Explanation,— The sald considera-
tion shall be deemed to have been received
in India where it is credited to a separate
account maintained for the purpose by the
assess with any bank outside India with
approval of the Reserve bank of India. (60)
(Shri Manmohan Singh)
MR. SPEAKER : The question is :

“That Clause 30, as amended, stand
part of the Bill.

The motion was adopted
cmaoasmné.m.was added to the
MR. SPEAKER : There are noamend-
ments to clause 31
The question is :
“That clause 31 stand part of the Bil".
The Motion was adopted
Olmstwasaddedto the Bill
Clause 32 -InsorﬂoaofNewSacﬂonao-
MR. SPEAKER :There is an amend-
ment, No. 61 to clause 32.
Amendment made ;
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Page 17, in line 10 for “thirty-five”,
substitute “sixty”. (61)

(Shri Manmohan Singh)
MR. SPEAKER : The question Is :

“That Clause 32 as amended, stand
part of the Bill.”

The motion was adopted

Clause 32, as amended, was added to
the Bill

MR. SPEAKER :Shri Manmohan
Singh. :

SHRI MANMOHAN SINGH : | beg to
move :

* That this House do suspend clause
(i) of rule 80 of the Rules of Procedure
and Conductof Business in Lok Sabha
in so far as It requires that an amend-
ment shall be within the scope of the
Bill and relevant to the subject matter
of the clause to which it relates, in its
application to Government amend-
ment No. 62tothe Finance (No.2) Bill,
1991 and that this amendment may
be allowed to be moved.”

MR. SPEAKER : The question is :

“ That this House do suspend clause
() of rule 80 of the Rules of Procedure
and Conductof Business in Lok Sabha
in so far as it requires that an amend-
ment shall be within the scope of the
Bill and relevant to the subject matter
of the clause to which it relates, in its
application to Government amend-
ment No. 62to the Finance (No.2) Bill,
1991 and that this amendment may
be allowed to be moved.”

The motion was adopted
New clause 32 A
Amendment made :
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“Page 17, after line 15, insert, -

*32A. In section 80L of the Income-tax
Act, in sub-section (i), for sub-clause
(ia), the following sub-clause-shall be
substituted, with effect from the 1st
day of April, 1992, namely:-

“(ii) interest on National Savings Cer-
tificates (VI Issue) or National Saving
Certificates (VIl Issue) or National
savings Certificates (Vill Issue) Is-
sued under the Government Savings
Certificates Act, 1959," (62)

(Shri Manmohan Singh)
MR. SPEAKER : The question is :

*“That new Clause 32A be addedtothe
Bil."

The motion was adopted

New Clause 32A was added to the Bill

Clause 33 - Amendment of Section 80

Amendment made ;
*Page 17, for clause 33, substitute,-

'33. Insection 80-O of the Income-tax
Act, with effectfromthe 1st day April,
1992,-

(a) after the words "an Indian com-
pany”. the words and brackets "or
a person (other than a company)
who Is resident in India® shall be
inserted;

(b) for the words “technical services”,
thewords “technical or professional
services” shall be inserted;

(c) the words "under an agreement
approved inthis behalt bythe Chiet
Commissionerorthe DirectorGen-
eral;” shall be omitted;

(d) the first and second provision shall
be omitted;
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(e) in the third proviso, for the words
“Provided also”,

the word “Provided” shali be substi-
tuted;

() inthe Explanation, afterclause (i),
the following clause shall be in-
serted, namely:-

*(ili) services rendered or agreed
to be rendered outside India
shallinclude services rendered
fromindiabutshali notinclude
services rendered in India.”
(63)

{Shri Manmohan Singh)
MR. SPEAKER : The question is :

“That clause 33, as amended, stand
part of the Bill."

The Motion was adopted

Clause 33, as amended, was added to

the Bill
MR. SPEAKER : There are no amend-

ments to clauses 34 to 36.

The question is :
“That Clauses 34 to 36 stand part of

the BIll."

The motion was adopted

Clauses 34 to 36 were added to the Bill
Clause 37 - Amendment of Section 88

SHRI BHOGENDRA JHA

{Madhubani) : | beg to move :

*Page 18, -

after line 12, insert - _

“(e) a small scale industries unkt.” (15)
MR. SPEAKER :ishalinowputamend-
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ment No. 15 move by Shri BhogendraJhato
the vote of the House.

Amendment No.15 was put and
negatived

14.00 hrs.
MR. SPEAKER: The question is :
*“That Clause 37 stand part of the Bill.”
The motion was adopted
Clause 37 was added to the Bill

MR. SPEAKER: There are no amend-
ments to clauses 38 to 50.

Now the question is:

“That clauses 38 to 50 stand part of
the BIll.

The motion was adopted
Clauses 38 to 50 were added to the Bill
Clause 51 - Amendment of Section 194A

SHRI RAM KAPSE (Thane) : | beg to
move :

Page 20,-
for clause 51 substitute -

“51. In saction 194A of the Income
Tax Act, in sub-section 3, in clause
(vif), the words, figures and brackets
‘with a banking company to which the
Banking Regulation Act, 1949 applies
(including any bank orbanking institu-
tionreferredto in section 51 ofthe Act,
or'shalibe omitted with effect fromthe
1st day of October, 1991. (1)

Amendment made:
Page 20, for clause 51, substitute,—

*51. Insection 194A of the income-tax
Act, In sub-section (3), forclause (vii),
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the following clauses shall be substi-
tuted with effect from the 1st day of
October, 1991, namely:-

*(vli) to such income credited or paid
in respect of deposits (otherthantime
deposits) with a banking company to
which the Banking Regulation Act,
1949, applies (Including any bank or
banking Institution referred to in sec-
tion 51 of that Act);

(vila) to such income credited or paid
in respect of, —

(a) deposits with a primary agricultural
credit soclety or a primary credit
society or a cooperative land mort-
gage bank or a cooperative land
development bank;

(b) deposits (otherthantime deposits)
with a cooperative society other
than a cooperative society or bank
referred to in sub-clause (a), en-
gaged In carrying on the business
of banking:

Explanation. — For the purposes of
clauses (vil) and (vila), “time deposits”means
deposits (excluding recurring deposits) re-
payable on the expiry of fixed periods.”. (64)

(Shri Manmohan Singh)

MR. SPEAKER : Now, Iwlliputamend-
ment no. 1, moved by Shri Ram Kapse, to
clause 51 to the vote of the House.

The amendment was put and negatived.

MR. SPEAKER : The question is :

“That Clause 51 as amended, stand
part of the BIll.”

The Motion was adopted
Clause 51, as amended, was added to
the Bill

Clause 52 - Amendment of Section 194
BB
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[Translation]

SHRI GIRDHARI LAL BHARGAVA
(Jaipur) : | beg to move

Page 20 ,—

for clause 52, substitute—

52. In section 194BB of the Income-
tax for the words five thousand ru-

pees” The words “ten thousand ru-
pees” shall be substituted.” (23)

[English]
Amendment made
Page 20, for clause 52 substitute,—
'62. In section 194BB of the Income-
tax Act, for the words “five thousand
rupees”, the words “two thousandfive
hundred rupees” shall be substituted
with effect from the 1st day of Octo-
ber, 1991.’ (65)
(Shri Manmohan Singh)
MR. SPEAKER : The Amendment no.
23 to Clause 52, moved by Shri Girdharilal
Bhargava to the vote of the House .

Amendment No. 23 was put and
- negatived

MR. SPEAKER: The question is :

“That Clause 52, as amended, stand
part of the BIIL."

The motion was adopted
Clause 52 as amended, was added to the
Bill
Clause 53 - Amendment of Section
194EE

SHRI RAMNAIK (Bombay - North) : |
beg to move :

Page 20, line 57,—
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for “two thousand five hundred ru-

pees”
substitute “twenty five thousand ru-
pees” (2)

SHRI ANNA JOSHI (Pune) : | beg to
move : ’

Page 20, —

afterline 59

Insert — "Provided also that nothing
contained inthis section shall apply to
the payment of the said amount when
a person gives a declaration to the
effect that he has paid the tax in
advance after considering the total
Income by way of interest”. (3)

SHRIJASWANT SINGH (Chittorgarh)
: 1 beg to move :

Page 20, line 57, —
for “two thousand five hundred ru-

pees
Substitute“ten thousand five hundred
rupees”. (10)

[Translation]

SHRI GIRDHARI LAL BHARGAVA
(Jalpur) : | beg to move :

Page 20 line 57,—

for “two thousand five hundred ru-
pees”

substitute *twenty thousand rupees”
(24)

[English]

MR. SPEAKER : Now, | will put
amendment No. 2 and 3to Clause 53 Moved
by ShriRam Naik and Shri AnnaJoshitothe
vote of the House.

Amendments No. 2 and 3 were put
negatived

MR. SPEAKER :Now, Iwliiputamend-
ment No. 10 to Clause 53 moved by Shri
Jaswant Sing to the vote of the House.
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Amendment No. 10 was put and
negatived.

MR. SPEAKER :1shallnow putamend-
ment No. 24 moved by Shri Girdhari lal
Bhargava to the vote of the House.

Amendment No. 24 was put and
negatived.

MR. SPEAKER : The question is :
“That clause 53 stand part of the Bill.”
The motion was adopted.
Clause 53 was added to the Bill.

Clause 54 - Insertion of New Section
194G and 194H

[Translation]

SHRI GIRDHARI LAL BHARGAVA
(Jaipur) : | be,to move :

Page , line 8,—

for “ten percent” substitute
five percent” (25)

Page 21, line 18,—

for ten per cent " substitute
“five per cent” (26)

Page 21, line 22,—
for “two thousand five hundred ru-

pees”
subsitute “ten thousand rupees” (27)

[English]

MR. SPEAKER : Amendments No.42
and 44 are same as amendment No. 27. So,
they are not being moved.

[Translation]

SHRI DAU DAYAL JOSHI : | beg to
move :
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Page 21, —
after line 18 insert—

“provided that the recipient of the
commission or brokerage who retains
the said commission or brokerage or
in any other manneris in receipt of the
same without being given by the per-
son responsible for paying the said
commission or brokerage shall be
required to deposit the income-tax
deductible at source, namely at the
rate of ten per cent on the amount of
commission or brokerage so retained
or received by him and all the provi-
slons applicableto the personrespon-
sible for paying the commission or
brokerage shall apply to such
receipient of the commission or bro-
kerage accordingly.” (43)

[English]

SHRIMANMOHAN SINGH: Sir, Ibeg
to move ;

Page 21, forline 5, substitute, —

“way of commission, remuneration or
prize (by whatever name called) on
such tickets in an amount exceeding
one thousand rupees shall, at the”.
(66)

Page 21, for lines 19to 22, substi-
tute, —

“(2) The provisions of sub-section (1)
shall not apply —

(a) tosuch persons orclass or of
persons as the Central Gov-
ernment may, having regard
to the extent of inconvenience
caused or likely to be caused
to them and being satisfied
that it will not be prejudicial to
the interests of the revenue,
by notification in the Official
Gazette, specify inthisbehalf:

Y
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(b) where the amount of such in-
come of, as the case may be,
the aggregate of the amounts
of such income credited or
paid or likely to be credited or
paid during the financial year
by the person referred to in
sub-section (1) to the account
of, or to, the payee, does not
exceedtwothousandfive hun-
dred rupees.” (67)

MR. SPEAKER :Ishalinow put amend-
ments No. 25, 26 and 27, to clause 54,
moved by Shri Girdhali Lal Bhargava to the
vote of the House.

Amendments No. 25, 26 and 27 were put
and negatived

MR.SPEAKER :Ishallnowput amend-
ment No. 43, to clause 54, moved by Shri
Dau Dayal Joshi to the vote of the House.

Amendment No. 43 was put and
negatived

MR. SPEAKER : | shall now put Gov-
ernment amendments No. 66 and 67 to the
vote of the House.

The question is :

Page 21, for line 5, substitute, —
“way of commission, remuneration or
prize (by whatever name called) on
such tickets in an amount exceeding
one thousand rupees shall, at the *.
(66)
The motion was adopted
MR. SPEAKER : The question is :

Page 21, for lines 19 to 22, substi-
tute, —

“(2) The porvisions of sub-section (1)
shall not apply—

(@) to such persons or class or
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classes of persons as the
Central Government may,
having regard to the extent ot
inconvenience caused orlikely
to be caused to them and be-
ing satisfied that it will not be
prejudicial to the interests of
the revenue, by notification in
the official Gazette, specify in
this behalf;

(b) where the amount of such in-
come or, as the case may be,
the aggregate of the amounts
of such income credited or
paid or likely to be credited or
paid during the financial year
by the person referred to in
sub-section (1) to the account
of, or to the payee, does not
exveedtwothousandfive hun-
dred rupees.” (67)

The motion was adopted
MR. SPEAKER : The question is :

“That clause 54, as amended, stand
part of the Bill.”

The Motion was adopted

Clause 54, as amended, was added to
the Bill

MR. SPEAKER : Thers is no amend-
ment to clause 55,

The question is :
“That clause 55 stand part of the Bill.”
The motion was adopted
Clause 55 was added to the Bill
New clause 55A

SHRIMANMOHAN SINGH : Sir, Ibeg
to move :

“That this House do suspend clause
(i) of Rule 80 of the rules of Procedure
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[Sh. Manmohan Singh]

and Conduct of Business inLokSabha
in so far as it requires that an amend-
ment shall be within the scope of the
Bill and relevant to the subject matter
of the clause to which it relates, in its
application to Government amend-
ment No. 68 to the Fnance (No. 2) Bll,
1991 and that this amendment may
be allowed to be moved.

MR. SPEAKER : The question :

“That this House do suspend clause
{i) of rule 80 of the Rules of Procedure
andConduct of Business in Lok Sabha
in so far as it requires that an amend-
ment shall be within the scope of the
Biil and relevant to the subject matter
of the clause to which it relates, in its
application to Government amend-
mentNo. 68tothe Finance (No. 2) Bill,
1991 and that this amendment may
be allowed to be moved.

The motion was adopted
Amendment made :
Page 21, after line 40, insert, —

'§5A. In section 196A of the income -
tax Act, after sub- section (2), the

sub-sectionshallbe inserted,
with effect from the 1st day of Octo-
ber, 1991, namely:—

*(3) Notwithstanding anything con-
tained in this Act, no deduction of tax
shall be made from any income pay-
able in respect of units issued under
any scheme of the Unit Trust of India
established undersection 3 ofthe Unit
Trust of india Act, 1963, to any institu-
tion or fund where such Income is not
liable to inclusion in its total income
underthe provisions of sevion 11 and
12 clause (22) or clause (22A) or
clause (23) orclause (23AA) orclause
(23C) of section 10.".". (68)

(Shri Manmohan Singh)
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MR. SPEAKER: The question Is:
“That new clause 55A stand part of
the Bill."

The motion was adopted.
New clause 55A was added to the B

MR. SPEAKER: There are no amend-
ments to clauses 56 to 58.

The question Is:

“Thatclause 56 to 58 stand part of the
Bill.” :

The motion was adopted
Clause 56 to 58 were added to the Bill
Clause 59 - Amendmet of Section 204

Amendment made :

Pages 21 and 22, for clause 59,
substitute —

'59. Insection 204 of the Income-tax
Act, in the opening portion, after the
word, figures and letter “section 194E"
the words, figures and lettere “section
194EE", “section 194F, section 194G
section 194H", shall be inserted with
effect from the 1st day of October,

1991",
(Shri Manmohan Singh)
MR. SPEAKER : The question :

“That Clause 59, amended, stand part
of the Bill™.

The motion was adopted

Clause 59, as amended, was added to
the Bilf

MR. SPEAKER : There are no
amedmends to clause 60 to 62.

The question Is:

“That clause 60to 82 stand part of the
Bi."
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The motion was adopted
Clause 60 to 62 were added to the Bill
Clause 63
Amendment made :
Page 22, in lines 19 and 20 omit “out
of the places specified in relation to
other Benches’ (70)
(Shri Manmohan Singh)
MR. SPEAKER : The question Is :

“That Clause 63, as amended, stand
part of the Bill".

The motion was adoptéd

Clause 63, as amended, was added to
the Bil

Clause 64 - Amendment of Section 245D

Amendment made:
Page 22, in line 23 for “six months”,
substitue “one hundred and twenty
days® (71)

(Shri Manmohan Singh)

MR. SPEAKER :The question Is :

* That Clause 64 as amended stand
part of the Bill".

The motion was adopted

Clause 64, as amended , was added to
the Bill

MR. SPEAKER: There are no amend-
ments to clauses 65 and 66.

The question is :

*“That clause 65 and 66 stand part of
the Bil".
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The motion was adopted
Clause 65 and 66, were added to the Bill
Clause 67 Amedment of Section 273A

Amendments made:

Page 22, for line 44, substitute, -
“other assessment year oryears if he
makes an application to the income-

tax authority refered to in sub-section
(4) at any time before the 1st day of

April, 1992." (72)
(Shri Mamohan Singh)
MR. SPEAKER: The question is:

“That clause 67, as amended, stand
part of the BIlL."

The motion was adopted
Clause 67, as amended, was added to
the Bill
Clause 68- Amendment of section 279-
Amendments made:
Page 23, for line 3, substitute,-

“compounded by the Chief Commis-
sloner or Director General”. (73)

(Shri Manmohan Singh)
MR. SPEAKER: The question is:

“That Clause 68, as amended, stand
part of the Bill".

The motion was adopted

Clause 68, as amended, was added to
the Bill

Clause 69- Insertion of twelfth schedule
Amendments made:
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Page 23, In line 27, for“crushing and
screening”
substitute “screening or crushing and
screening”. (74)

Page 23, in line 31, for “rocks", substi-
tute

*“rocks including cut and polished gran-
“Re". (75)

(Shri Manmonhan Singh)
MR. SPEAKER: The question Is:

“That clause 69, as amended, stand
part of the Bill.”

The motion was adopted

Clause 69, as amended, was added to
the Bil *

Clause 70 - Consequential amendment
MR. SPEAKER: The question is:
*That clause 70 stand part of the Bill".

The motion was adopted.
Clause 70 was added to the bill.
Clause 71- Amendment of Section 5

SHRI DAU DAYAL JOSHI (Kota): Sir,
| beg to move:

m 241_
After line 5 insent—

(a) aftersubclause (a) of Explanation
110 Clause (vill) the following proviso
shall be inserted, namely:-

*Provided that the stridhan jewellery
for every married lady equivalent to
1,000 grams of goid or its equivalent
valueforprecious, semi-precious jew-
ellery or jowellery made of metal and
other precious metal like silver, plati-
num, shall not form part of jewellery”
(45)
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MR. SPEAKER: | shall now put the
amendment moved by Shri Dau Dayal Joshi
to the vote of the House.

The amendment No. 45 was put and
negatived

MR. SPEAKER: The question is:

“That clause 71 stand part of the Bill".
The motion was adopted

Clause 71 was adoed to the Bill

MR. SPEAKER: There are no amend-
ments to clauses 72 and 73.

The question is:

“That clauses 72 and 73 stand part of
the Bill

The motion was adopied
Clause 72 and 73 were added to the Bill
Clause - 74 Amendment of section 188

Amendment made:
Page 24, for line 37, substitute,—

“other assessment year or years if he
makes an application to the wealth-
tax authority referredto in sub-section
(4) at any time before the 1st day of
April, 1992.". (76)

(Shri Manmohan Singh)

MR. SPEAKER: The question is:

“That clause 74, as amended, stand
part of the BIlL"

The motion was adopted

CIauiou.asman was added to
the Bl

Clause 75- Amendment of section 22BA

Amendment made:
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Page 24, in lines 44 and 45, omit “out
of the
places specified in relation to othe
Benches”. (77)

(Shri Manmohan Singh)
MR. SPEAKER: the question is:

“That clause 75, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 75, as amended, was added to
the Bill.

Clause 76 - Amendment of section 22D
Amendment made:
Page 24, in line 48, for “six month®,
substitute
“one hundred and twenty days". (78)
(Shri Manmohan Singh)
MR. SPEAKER: The question Is:

“That clause 76, as amended, stand
part of the Bill."

The motion was adopted
Clause 76 as amended, was added to the
B

MR. SPEAKER: There are no amend-
ments to clause 77 and 78.

The question is:

“That clause 77 and 78 stand part of
the BIlI™.

The motion was adopted
clauses 77and 78 were added to the Bill
Clause-79

Amendement made:
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Page 25, for line 14, substitute, —
“by the Chief Commissioner or Direc-
tor General.” (79)

(Shri Manmonhan Singh)
MR. SPEAKER: The question is:

“That clause 79, as amended, stand
part of the Bill.”

The motion was adopted

Clause 79, as amended, was added to
the Bill

MR. SPEAKER: The question is:
*That clause 80 stand part of the Bill.”
The motion was adopted
Clause 80 added to the Bill
Clause 81
Amendemet made:

Page 25, for lines 26 and 27, substi-
tute,—

(a) in rule 9A—

(i) afterthe words “at the option
of the assessee”, the words
“or a company” shall be in-
serted:

(i) forthe words “four asessment
years”, wherever they occur,
the words "nine assessment
years" shall be substituted;
(80)

(Shri Manmohan Singh)
MR. SPEAKER: The question is:

*“That clause 81, as amended, stand
part of the BIIL"

The motion was adopted
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Clause 81, as amended, was added to
the Bill

. MR. SPEAKER: There are no
amendements to clauses 82 to 87.

The question is:
“That clause 82to 87 stand part of the
Bm:lhe motion was adopted.
Clause 82 to 87 were added to the Bill.
Clause 88
Amendment made:
Page 26, for line 28, substitute,—

“by the Chief Commissioner or Direc-
tor General.”. (81)

(Shri Manmohan Singh)
MR. SPEAKER: The question is:

“That clause 88, as amended, stand
part of the Bill."

The motion was adopted.

Clause 88, as amended, was added to
the Bill.

Clause 89- Amendment of section 2

SHRIBHAGWAN SHANKAR RAWAT
(Agra): Sir, | beg to move :

Page 26, — Omitlines 42 1o 45 (4)

SHRIRAMNAIK (Bombay-North): Sir,
1 beg to move:

Page 26, lines 43 to 45 omit

“or a cooperative society engaged in
" carrying on the business of banking
(including a cooperative land mort-
gage bank or a cooperative land de-
velopment bank”. (5)
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Amendment made:

Page 26, in lines 14 and 45, for
*(including a cooperative land mont-

gage bank or a cooperative land de-
velopment bank)” substitute “not be-

ing a cooperative society providing

credit facilities to farmers or village
artisans”®. (82)

(Shri Manmohan Singh)

MR. SPEAKER: Ishall now put amend-

ment No. 4 movedby ShriBhagwan Shankar
Rawat to the House.

Amendment No. 4 was put and negatived

MR. SPEAKER: Ishalinowput amend-
ment No. 5 to the vote of the House.

Amendment No.5 was put and nega-
tived

MR. SPEAKER: The question is:

“That clause 89, as amended, stand
part of the Bill.”

The motion was adopted

clause 89, as amended, was added to the
am

MR. SPEAKER: There is amendment
to clause 90, The question is:
“That clause 90 stand part of the Bill.”
The motion was adopted
clause 90 was added to the Bill
Clause 91- Amendment of section 4

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Sir, i beg to move:

Page 27, line 44, —

for “there percent” substitute—
“two percent” (29)
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MR. SPEAKER: | shall now put the

amendment moved by Shri Girdharllal

Now, the question is:

Bhargava to the vote of the House . “That clauses 93 to 107 stand ban of
the Bill."
The amendment No. 29 was put and ’
negatived The motion was adopted.

MR. SPEAKER: The question is: Clauses 93 to 107 were added to the Bill.

“That clause 91 stand part of the Bill. Clause 108 - Substitution of new sections

for sections 23 to 26
The motion was adopted
Amendment made:
Clause 91 was added to the Bill
Page 33, in line 10, for
Clause 92 Substitution of new section for
) sections ' “the Board or a Chief Commissioner
or a Director”, substitute “the Chief
Amendment made: commissioner or Director”. (84)

Page 27, for line 49, substitute,—

‘credit institutions) accruing or arising
to the credit institution inthat previous

year:

Provided that any interest in relation
to categories of bad or doubtful debts
referred to In section 43D of the In-
come -tax Act shall be deemed to
accrue or arise to the credit institution
in the previous year in which it is
credited by the credit Intitution to its
profitand loss accountforthatyearor,
as the case may be, in which it is
actually received by the credit institu-
tion, whichever is earlier.”.’. (83)

(Shri Manmohan Singh)
MR. SPEAKER: The question is:

“That Clause 92, as amended, stand
part of the Bill."

The Motion was adopted

Clause 92 , as amended, was added to

Bill
MR. SPEAKER: There are no amend-

ments to clause 93 to 107.

(Shri Manmohan Singh)

SHRIMANMONAN SINGH : Sir, Ibeg

to move:

“That the House do suspend clause 1
of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in
so far as it requires that an amend-
ment shall be within the scope of the
Bill and relevant to the subject matter
of the clause to which it relates in its
application to Government amend-
ment No. 85to the Finance (No.2) Bill,
1991 and that this amendment may
be allowed to be moved.”

MR. SPEAKER: The question is:

*“Thatthe House do suspend clause 1
of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha in
so far as it requires that an amend-
ment shall be within the scope of the
Bill and relevant to the subject matter
of the clause to which & relates in its
application to Government amend-
ment No. 85tothe Finance (No.2) Bill,
1991 and that this amendment may
be allowed to be moved.”
The motion was adopted
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Amendment made: omit “or have any of the foliowing
three tacilities, namely:-
Page 33, after line 15, insert, —
() they are equipped with, or have

'26C. Nothwithstanding any thing con- access to, facllities for air-condi-
tained in any agreement under which tioning;

any termioan has been sanctioned by

the credit institution before the 1st (i) they have at least two separate
day8 of October, 1991, it shali be cloak rooms fitted with modem
lawfui for the credit institution to vary sanitary fittings;

the agreement, so as to increase the

rate of interest stipulated therein to (i) they have a telephone installed
the extent to which such institution is therein;

liabletopaythe interest-tax underthis .

Actin relationtothe amount of interest (iv) they are equipped with, or have
on the term loan which is due to the access to, cold storage or deep-
credit institution. freezing facility; (12)
Explanation:- For the purposes of this SHRI BHOGENDRA JHA (Madhu-~

section, “term loan” means a loan  bani\ : Sir, | beg to move:
which is not repayable on demand.
(85) Page 33, -
(Shri Manmohan Singh)
omit lines 40 and 41 (18)
MR. SPEAKER: The question is:
[Translation]
“That Clause 108, as amended, stand
part of the Bill." SHRI GIRDHARY LAL BHARGAVA
(Jaipur): Sir, | beg to move that
The motion was adopted :
Page 33, after line 41. insert—
Clause 108, as amended, was added to
the Bl *(v) they are equipped with central-
ised video viewing facility”. (30)
MR. SPEAKER: There no amend-

ments to clauses 109 to 111. [English]

The question is: Amendment made:

“That clauses 10910 111 stand part of Page 33, forlines 36 to 41, substitute,
the BIlL."
“‘premises, at the beginning of any
The motion was adopted. month, are equipped with, or have
access to, facilities for air-condition-
Clauses 109 to 111 were added to the ing; *.” (86)
B

(Shri Manmohan Singh)

Clause 112 - Amendment of Section 2
MR. SPEAKER: | shall now put the

SHRI RAM NAIK (Bombay North):  Amendment Nos. 12, 18 and 30 moved by

Sir, | beg to move: ShriRamNalkk, ShriBhogendraJhaand Shri

. Girdharl lal Bhargava to the vote of the
*Page 33, lines 36 t0 41, - House.



105 Finance (No.2)

Amendments Nos. 12,18 and 30were
put and negatived ‘

MR. SPEAKER: The question is :

“That clause 112, as amended, stand
part of the Bill.”

The motion was adopted

Clause 112, as amended, was added to
the Bill

[Translation]

Clause 113 - substitution of new sections
for sections 3 to 5

SHRIBHAGWAN SHANKAR RAWAT
(Agra): | beg to move that

Page 34, —
after line 17 insert—

*explanation- The expenditure incurred
on rent for accommodation hired or
taken on lease in such hotel for sale of
goods In foreign exchange shall be
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exempted therefrom.” (32)
[English]
MR.SPEAKER:Ishall nowput Amend-
ment No. 32 moved by Shri Bhagwan
Shankar Rawat to the vote of the House.

Amendment No. 32 was put and nega-
tived.

Translatlon]

SHRI LAL K. ADVANI (Gandhinagar):
Will the finance Minister still be ready to
reconsider Income tax exemption limit? |
would request you that it would be better if
he considers it today

MR. SPEAKER: There are amendments
to the First Schedule.

SHRI RAM NAIK : | beg to move :
Page 37,-
for lines 11 to 20 substitute—

“Rates of income-tax

Rates of Income Tax

(1) where the total Income does not exceed

where the total income exceeds Rs.
48,000 but does not exceed
Rs. 60,000

(2

(3) where the total income exceeds Rs.

60,000 but does not exceeds Rs.75,000

where the total incime exceeds
Rs. 75,000 but does not exceeds
Rs. 1,00,000

@

where the total income exceeds Rs.
1,00,000
total income

O]

Nil;

10 per cent. of the amount
which the total income
Rs. 48,000;

Rs. 1,600 plus 30 per cent
of the amount by which the
total income exceeds Rs.
60,000;

Rs. 3,450 plus 20 per cent
the amount by which the
total income exceeds Rs.
75,000;

Rs. 8,450 plus 50 per cent.
of the amount by which the
total income exceeds Rs.
1,00,000



107  Finance (No.2)
[Translation]

The limit would be increased upto Rs.
48000/-, hence | move it.
{English]

lexpect positive response fromthe Gov-
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emment. (6)

SHRI JASWANT SINGH (Chittorgarh) :
| beg to move :

Page 37 --
for lines 11 to 20 substitute —

"Rates of Income-tax

(1) where the total income does
not exceed Rs. 48,000.

(2) where the total income exceeds
Rs. 48,000 but does not exceed
Rs. 80,000

{3) where the total income exceeds
60,000 but does not exceed
Rs. 80,000.

(4) where the total income exceeds
Rs. 80,000 but does not exceed
Rs. 1,00,000

(5) where the total income exceeds.
Rs. 1,00,000 :

Nit

20 per cent. of the amount
by which the total income
exceeds Rs. 48,000;

Rs. 2,400 plus 30 percent .
of the amount by which the
total income exceeds Rs.
60,000;

Rs. 8,400 plus 35 per cent
of the amount by which the
total income exceeds Rs.
80,000;

Rs. 15,400plus 40 percent.
of the amount by which the
total income exceeds Rs.

1,00,000 (13)

SHRI BHAGWAN SHANKAR RAWAT
(Agra) : | beg to move :

Page 37, -
forlines 11 to 20, substitute -

*"Rates for income-tax

(1) where the total income does not
exceed Rs. 48,000

(2) where the total income exceeds
Rs. 48,000 but does not exceed
56,000

(3) where the total income exceeds
Rs. 56,000 but does not exceaeds
Rs. 76,000.

(4) where the total incime exceeds
Rs. 76,000 but does not exceeds
Rs. 1,00,000

(5) where the total income exceeds.
' Rs. 1,00,000

20 percent of the amount by
which the total income
exceeds Rs. 48,000;

Rs. 1,600 plus 30 percent .
of the amount by which the
income exceeds Rs.56,000

Rs. 76,000 pius 40 per cent
the amount by wiiich the
total income exceeds Rs.
76,000;

Rs. 17,200 plus S0 percent.
amount by which the total
income exceeds Rs.
1,00,000 (33)
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Page 37, line 31, -
for "one member” substitute -
"half of the members”

Page 37, line 33, -
for "Rs: 22,000" Substitute
“Rs. 48,000"

Page 37, forline 34 to 45,
substitute
"Rates of Income-tax
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(34)

(35)

(1) where the total income does not
exceed Rs. 48,000

(2) where the total income exceeds
Rs. 48,000 but does not exceed
Rs. 56,000

(3) where the total income exceeds
Rs. 56,000 but does not exceed
Rs. 76,000

(4) where the total income exceeds
Rs. 76,000 but does not exceed
Rs. 1,00,000

(5) where the total income exceeds
Rs. 1,00,000

Nil;

20 per cent; of the amount
by which the total income
exceeds Rs. 48,000;

Rs. 1,600 plus 30 per cent
of the amount by which
the total income exceeds
Rs. 56,000;

Rs. 7,600 plus 40 percent
of the amount by which
the total income exceeds
Rs. 76,000;

Rs. 17,200 plus 50 per
cent of the amount by
whichthe total income
exceeds Rs. 1,00,000

B
| move these amendments and would  Govemment should shed obduracy.
like to appeal to the Government to stop
being obdurate. The way prices have sky- SHRI GIRDHAR!I LAL BHARGAVA
rocketted and devaluation of rupee has  (Jaipur): | beg to move:-
taken place it seems the injustice is being Page 37,-
done to the hardworking masses and em-
ployees in the fixed income group. The forlines 11 to 20 substitute-
Rates of income-tax
(1) whers the total income does not Nil;
exceed Rs. 48,000.
(2) where the total income exceeds 25% of the amount by
Rs. 48,000 but does not exceed which the total income ex-

Rs. 1,00,000

(3) where the total income exceeds
Rs.1,00,000

ceeds Rs. 48,000;

Rs. 13,000 plus 40 per cent
of the amount by which the
total income exceeds
Rs.1,00,000 (40)
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Page 38, --
for lines 8 to 15 substitute --
Rates of income-tax
(1) where the total income does not exceed Nil.
Rs. 25,000
(2) where the total income exceeds Rs. 6 per cent of the amount by
25,000 but does not exceed Rs. which the total income ex-
50,000 ceeds Rs. 25,000
(3) Where the total income exceeds Rs. 1,500 plus 12 per cent
Rs. 50,000 but does not exceed of the amount by which the
Rs. 1,00,000 total income exceeds
Rs. 50,000
(4) where the total income exceeds Rs. 7,500 plus 18 per cent
Rs. 1,00,000 of the amount by which the
total income exceeds Rs.
1,00,000 (41)

In very strong words, | demand these
amendments be circulated. Besides, | am
sure the hon. Finance Minister would cer-
tainly accept our proposal of increasing the
limit of income tax from the casting Rs.
22000 to Rs. 48,000. Prices are increasing
very fast and the masses are in a miserable
plight. Therefore, | would appeal to rouse
the ceiling limit upto Rs. 48,000 and at any
cost it should be raised to at least Rs.
30,000.

SHRI DAU DAYAL JOSHI (Kota): | beg
to move:-

Page 41, -
after line 47 insert-

“Provided further that where the total
income exceeds Rs. 75,000 the sur-
charge on the income-tax payable
shall notexceed 30% ofthe differance
between the total income on which
income-tax is payable and the sum of
Rs. 75,000.” (46)
(Inarruptions)

[English]

MR. SPEAKER: With your concurrence,
| am putting all these amendments to the
First Schedule, namely amendment Nos. 6,
13, 33, 34, 35, 36, 40, 41 and 46 to the vote
of the House. No. 6, 13, 33, 34, 35, 36, 40,
41 and 46.

Amendment were put and negatired.
MR. SPEAKER,; The question is:

* That the First Schedule stand part of the
Bill.”
The motion was adopted
The First Schedule was added to the Bill.

MR. SPEAKER; There are no amend-
ments to the second Schedule and the Third
Schedule. The question is ‘That the second
schedule and the third schedule stand part
of the Bill.”

The motion was adopted.

The second schedule and the third
schedule were added to the Bill.

The fourth schedule

SHRIBHOGENDRA JHA (Madhubanli) :
Sir, | beg to move:

Page 53,
Omitlines 16 and 17 (19)

Amendments made:

Page 53, Line 46
for “74.12" substitute *74.11" (47)

Page 54 line 8, --
for “the activity of bady building”
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substitute *bullding a body” (48)
(Shri Manmohan Singh)
MR. SPEAKER: |shall now put amend-
ment No. 19 moved by Shri Bhogendra Jha
to the vote of the House.

Amendment No. 19 was put and
negatived.

MR. SPEAKER; The question is:
“That The fourth Scheduled, as
amended, stand part of the Bill.”
The motion was adopted
The Fourth Schedule, as amended, was
added to the Bill
MR. SPEAKER; The question is;

Thatthe fifth Schedule start partofthe
BilL."

The motion was adopted
The Fifth Schedule was added to the Bill.
MR. SPEAKER: The question is:

“That the Enacting formula on the
Long file stand part of the Bill

The motion was adopted Clause 1, the
Enacting Formula and the long Title were
added to the Bill.
The Motion was adopted
SHRIMANMOHAN SINGH: Sir, Ibeg to
move:

. TheFifth Scheudie was added to the Bill

MR. SPEAKER: The question Is:

‘That the enacting formula and the
long titie stand that of the Bill.”
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The Motion was adopted

Clause 1, the Enacting Formula and the
long Title were added to the Bill.

SHRIMONMOHAN SINGH: Sir, Ibeg
to move:

*That the Bill, as amended, be
passed. “

SHRI CHANDRAJEET YADAV
(Azamagarh): |Have given noticeto speak.

MR. SPEAKER: Motion moved:

“That the Bill, as amended, be
passed.”

[Translation]

SHRILAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, with the passing of the
Finance Billthe Budget procedure is com-
ing to an end today. | remember when the
new Finance Minister presented the
Budget in July, this year, we were really
disappointed with the Budget speech. Let
me at the outset today, say, that the reply
to the debate on Finance Bill by the hon.
Finance Minister is to be appreciated for
the plain speaking he has done about the
economic situation of the country. | am
glad that he Is straight forward in his
approach, though at the time of Budget
speech | feltthatthe Finance Ministerwas
squarely laying the blame on the previous
Government, as part of the collective
attack. | felt as if the economic crisis
suddenly cropped up within a year when
Congress was not in power. But today
things are different. While replying to the
Debates he said irespective of the party
which is to be blamed-whether it is this

party that party or my party-we shouid
come face to face with factual position.

"We should think how can we overcome

the crisis. Another thing that is worth
appreciating is that he said he does not
claim that the Budget would resoive the
crisis altogether and he has give the
necessary time gap for it. | respect the
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[Sh. Lai K. Advani]

sentiments of the hon. Minister. Though the
Budget is not satisfactory but the approach
that has come to light in the reply to the
general discussion on the Budget seems
worth appreciating. All of us should seri-
ously think about it. When he said that the
industrial sits are not to be squarely biamed
for the crisis and the leaders are to be
equally blamed for it bacause the industrial-
ists have merely taken advantage of the
protection they have to enjoying for the last
40 years because of the system. Today,
when we talk of liberalisation many industri-
alists say that liberalisation is good but it
should not be allowed in my field because
they know that it would encourage compe-
tition and It would in tumn benefit the poor.
Not all industrialists want this.

| think we have not still overcome the
crisis. This is a giant crisis and the poor, and
middle class are suffering on this account. |
was hopeful that the Govemment would
certainly consider about those things which
are clear. yesterday he gave some conces-
sions. He could have expressed his inability
to do so and stuck to his earlier decision but
he still gave concessions though he be-
lieved that they were fflogical and irational
and we suffered to some extent on that
account.

Today when we were discussing many
friends emphasized that all sections of soci-
ety were hit hard by the rising prices but the
hardest hit was the fixed income group. Last
year we had requested the hon. Finance
Minister to raise the exemption limit of in-
come-tax from Rs. 18,000 to Rs. 30,000 but
he did not accept it and instead raised it to
Rs. 22,000 only. if we go by the value of
rupee when the exemption limit was fixed at
Rs. 18,000 we may have to fix the celiling at
Rs. 50,000today. We have moved an amend-
ment to raise the ceiling to Rs. 48,000 on
that ground. | would urge the hon. Finance
Minister that if we cannot raise It upto Rs.
48,000 at loast k should be raised upto Rs.
30,000 which is a fair equivalent to Rs.
22,000 of last year keeping in view the
devaluation of rupee. | hope you would
seriously think about k. While replying to the
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Debate he asked us to wait for another five
months because by that time things would
be different. it would have been better had
the hon. Ministet calculated the amount and
made necessary amendments inthe Sched-
ule, in difference to the sentiments of the
Members and raised the celling limit to at
least Rs. 30,000 if not Rs. 48,000. Had you
done this it woulkd have sent a definite hint
that the Government is in favour of eco-
nomic reforms. If you accept my sugges-
tion, the human element in the economic
policy will not be missing.

With these words | request the hon.
Finance Minister to take my suggestion into
account even at this late stage. Otherwise,
1 would have no other option but to abstain
fromvoting to register my anger and resent-
ment.

[English]

SHRI CHANDRA JEET YADAV
(Azamgarh): Sir, in spite of a very persua-
sive speech of the Finance Minister, Shri
Manmohan Singh, | am sorry that | have to
opposethis Bill. He has shown optimismbut,
I cannot fully share his optimism. It is good
that the Finances Minister of this country, at
this stage, is self confident to manage the
economy, within a reasonable period.

The main reason of my opposition was
about the way the Budget was presented.
Since the presentation of the Budget, the
prices have been galloping like arace-horse
today. If one goes to market, the common
consumer finds that almost there is 20-25
per cent of price rise and every week the
prices are rising at the rate of 1.5 per cent,
which Is unprecedented. | do not share his
optimism that we are going to control infla-
tion within a reasonable period. inflation has
also become uncontrollabie. It has never
been so serious as It is today.

The major mistake which the Govern-
ment has commitied s the presentation of
new Industrial policy along with the Budget.
Both together, have created a great uncer-
tainty and the total atmosphere is vitiated.
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The atmosphere has been created in such
amanner that the people do not know as to
what is going to happen and there is totai
uncertainty in our economic. | may teii you
that s spite of all assurances given by the
Government, to the foreign investors, the
foreigninvestors are stillapprehensive. They
are very apprehensive about this policy and
whether it will continue and will have any
kind of continuity and stability. The Prime
Minister, during his recent visit to Germany
had to face this situation from the German
investors. The German investors were ask-
ing the Prime Minister invariably; *How do
you give the guarantee that your policy will
continue?” | would like to draw the attention
ofthe Govemmentto this kind of uncertainty
that is prevailing.

One reason is, another mistake which
was committed was not from the top of the
house but from top of the country. The
Finance Minister and several Ministers were
telling the whole world that we have gone
bankrupt and they were giving the impres-
sion as ifthey are going with a begging-bowl
to save our country. | think that has also
created a wrong impression.

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON CON-
VENTIONAL ENERGY SOURCES (SHRI
KALP NATH RALl): Shri V. P. Singh had said
this. (Interruptions) Remember Shri V.P.
Singh. (Interruptions)

SHRI CHANDRA JEET YADAV: Even
the Finance Minister, perhaps, with his hon-
est assessment, has said on the floor of the
House, thatwe are facing an unprecedented
crisis. This crisis Is the biggest crisis in our
independent India. it was his assessment.
Whydo you object it? (Interruptions) We are
all concerned because we deem it as a
national problem. We are not saying that it
is a party problem. We are saying thatitis a
national problemandacountry like Indiahas
to face this problem. But, what | am saying,
Mr. Finance Minister, is that “Please do not
g0 on emphasising that we have become a
part of the global economy; an integrated
part of the world economy. Nobody objects
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tothat. We cannot live inisolation. india had
played a major part. You yourself had done
agreat service as Secretary-General of the
South Cooperation. | think, you yourself
suggested many measures that the newly
liberated countries, the countries belonging
to Third World, shouid also take collective
decisions. They must act collectively. We
cannot be thrown just to the international
capitalist economy.

In the present situation, we are not ob-
jecting that you do not take loan from the
IMF. From time to time, one has to take the
loan. That is not that we are criticising your
decision to take the loan. But we have to
remember the way it was created. The
impression we have given is that perhaps
we are collapsing and, therefore, it became
inevitable for us.

After making two or three points, | will
conclude because | do not want to make a
long speech. The Finance Minister has
pointed out that our productivity is going.
down. | think, that in the coming months,
certain concrete measures must betaken to
improve our productivity. That is a national
problem.

India is weak in the management of its
economy. We are rich in our resources. But
ourcertain organisations, forexample, STC,
MMTC, needtobe streamlined. Theydo not
know now to work in the international mar-
ket. Sometimes we do export at a throwa-
way prices. Sometimes we miss a right kind
of an opportunity. Sometimes we do not
know how to advertise our own items. When
1 go to Europe or any other country....

MR. SPEAKER: Please do not elaborate
it now.

SHRI CHANDRA JEET YADAV: some
time | feel it hurts the national pride when |
see that the Indian tea is being sold as
Caeylonese tea. | think that tlie time has
come when effective measures shouid be
taken for austerity. We have not yet suc-
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succeeded in creating an atmosphere of
austerity.

Now | come to the last point, I think, to
save the common consumer, the neces-
sary effective steps should be taken for
effective functioning of public distribution
system so that further burden may not
increase on the common consumers. With
these works, | conclude.

MR. SPEAKER: Shri Nirmal Kanti
Chatterjee.

(Interruptions)

MR. SPEAKER: You made a good
speech.

(Interruptions)

MR. SPEAKER: You want to improve
upon it!

(interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Sir, what do you want me to
say? You threatened me that as soon as |
rise to speak, you will call for quorum. You
were absent when | spoke. So. | would
continue my speech.

Sir. | am really sad after listening to
our Finance Minister. He has noted that
prices have risen. He has even conceded
that prices have risen this year at a higher
rate than last year. He should have added
that it is not only a higher rate but this is
in addition to what has happened last year.
This is taking a heavy toil in the level of
living of our people. Unfortunately, the only
answer he has provided to that is that we
are left to the seasons and to God.

MR. SPEAKER: Mr. Nirmal Kanti Chat-
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teriee, as a good parliamentarian, you
should know that you don't have to criti-
cise his speech. But you have to tell us
why the Bill should be passed or why it
should not be passed.

SHRI NIRMAL KANTI CHATTERJE:
That is what | am saying (Interruptions) Had
he been able to assure the House that
against this threat of galloping inflation, he
would be engaged in proving a thorough
public distribution system all over the
country, | would have been pleased. He
has failed to promise that.

Secondly, when Mr. Fernandes talked,
he was joked. He is present here. He had
a powerful oration and was depicting the
condition of Bihar and was heard by the
Finance Minister. As he wanted to con-
centrate on other points he did not men-
tion about the policy of freight equalisation.
Regions of West Bengal, Orissa, parts of
Madhya Pradesh and Bihar, the most
poverty-stricken area, have been deprived
of the facilities which nature has given to
them. There is not a word as to what we
can do in that regard. The bounties which
nature has given to them has been denied
by the leaders of the Government. They
should undo this and allow the bounties to
those States., Not a ward has been men-
tioned by him about dismantling of freight
equalisation. Sir, that creates difficulty for
use to support the Finance Bill.

Sir, | would have been happy if the
people could be told that price rise would
be contained in some manner.

He has not only hurt this kind of people
but also, even among the top groups, the
smaller borrowers. He has levied interest
tax. Yesterday aiso, | pleaded on this point.
Banks have been asked to collect interests
tax via raising their interest rates. | men-
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tioned that the interest rate market rule is

for those who are credit worthy and they

can get the credit at a lower rate of inter-
_est.

MR. SPEAKER: Is it necessary to re-
peat it?

SH RI NIRMAL KANTI CHATTERJEE:
No Sir. | am Just asking. | told him in the
nigh. And | am still hoping to get a posi-
tive reply. He might have forgotten in the
darkness of the night

Interruptions)

MR. SPEAKER: But | was here to hear
you.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
| remembered that | had to give company
fo you.

| want an assurance that the interest
rate structure will not be aliowed to func-
tion against the small borrowers. He should
assure at least this much to the House that
the higher rate of interest that has been
charged will be only against the large bor-
rowers and not against the IRDP borrow-
ers of the country.

MR. SPEAKER: Nirmal Kantiji, appeal-
ing yesterday, today and in the Zero Hour
is not socialistic chauvinism.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Sir, | would like to mention only one point.
| am thankful that he has conceded about
consignment tax. The most dangerous part
of his statement is about our economy.
That is a worry which will haunt him a year
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hence or a few months hence. Sir, at least
some people say that the world is divided
into South and North. There are two worlds
at least. So long we are told, there were
two Super Powers in the North World and
that is not the picture any longer. If there
has to be an integration against the North
World, then it is the cooperation among
the South integration, among the econom-
ics of the South which has to be fostered.
Forgetting that, if you try to integrate into
the world economy, then that is the road to
the IMF, road of bondage to the World
Bank, road of bondage to world’s number
one Super Power, that is, the United States’
imperialism. Since there is no reference to
this kind of a situation in the Finance
Minister's speech, which must go wearily
to every citizen of our country, once again
they have to tighten their belts and move
to fight as they had fought before 1947 to
gain their independence. Sir, the threat is
looming large bearer us. | do not know
what is going to happen to our country,
with these economic policies of last so
many years forcing us into a
situation...(Interruptions) You have not
fought for the freedom of our country. You
are not freedom fighters. You do not know
what colonialism is. You do not know what
the boots of the Whites are. Some of you
have no experience of things before 1974.
If you have a conscience. | appeal to that
conscience. | was there in 1943 in Cal-
cutta and | saw our women being assaulted
by foreign soldiers. Therefore, | warn that
on this question we must be on guard and
the entire policy of liberalisation, of open-
ing the womb to the imperialists and to the
World Bank prescriptions must be resisted.

_if that promise is not forthcoming, then we

have to dissociate and we have to walk
out against the Finance Bill.

AN HON. MEMBER: No, no. NO walk
out please.



123 Finance (No.2)

SHRINIRMAL KANTICHATTERJEE:
Okay. Then if they want to be voted out, we
can do that too.

[Translation]

SHRI NATHU RAM MIRDHA
(Nagaur): Sir, 1 rise to support the nation
moved by the hon. Finance Minister. We
hear in the House and outside also that the
hon. Finance Minister is not a politician and
sodoes not know much about politics. thave
been amemberof this House for alongtime.
I have spoken many times but today is the
firsttime, lamspeaking about t...lknow that
your number hasincreasedfrom86to117...

SHRI RAM NAIK (Bombay North):
You have worked very hard ...(Interrup-
tions)....

SHRINATHU RAM MIRDHA: Please
listen to me. i have heard many people say
that the hon. Finance Minister is not a
politician and the Budget presented by him
is not a good one. We ail know that he is an
economist of international repute. Given the
time at his disposal I think he has presented
a very good budget. (Interruptions).... It will
take us a very long time to acquire the
knowledge that he has. | think he has made
a sincere effort to make a Budget that will
resolve the economic crisis. Even Shri Advani
feels that the hon. Finance Minister has
done the right thing. He was not satisfied
withthe previous Budget. He is satistied with
this one and this assumes more importance
since he is the Opposition leader. Nobody
else could have presented a Budget asgood
as this one. This is a voice from my
heant...(Interruptions).... | have advocated
the cause of farmers throughout my life.
(Interruptions)....In my constituency, the
people vote as | tell them. | am one of the
aged Members of this House. Please listen
to me. Shri Manmohan Singh is still young.
Our country is passing through a crisis. In
our country the agricultural productivity is
about 2 tonnes per hectare while in other
countries it is 7 tonnes per hectare.

[English]
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Now, | am talking about the produc-
tivity.

[Translation]

The productivity of the farmer has to
be increased. We talk about productivity of
industry in our country. They always play
safe. There is no competition. Other coun-
tries have made a lot of money. | am talking
of introducing competition in Indian industry.
The protective system should be done away
with. The industrial and agricultural policies
must be given some direction. You have
highlighted a number of shortcomings but
these have existed for a long time. Due to
the sesame crop we had to import 18 lakh
tonnes of edible oil. Yes, | amtalking about
oil-seeds. We have been importing large
quantities of pulses and we are still doingthe
same. We should not have any objection to
high prices of pulses because the cost of
living in India is among the lowest in the
world. (Interruptions).... Prices are not con-
trolled by us, they are affected by the growth
of population. Nobody can check price-rise.
If you can do so, we will hand over power to
you. The increase in production is not pro-
portionate to the increase in population and
this is bound to increase the prices. It is not
easy tocheck rising prices. Donotindulge in
unnecessary talk. Prices cannot be brought
down overnight. Productivity has to be In-
creased, growth in population has to be
checked and unemployment has to be re-
moved. Only then will prices come down to
some extent. All these things are linked
together. You have knowledge of econom-
ics. I have written the report of the Agricul-
ture Committee and the hon. Agriculture
Minister, who is himself an agriculturist and
he may see the Report. Presently, aL.P.G.
cylindercosts Rs. 140/-where as it is soldfor
Rs. 70/-. How long will the Government
provide subsidy? There is a lot of expense'
on petrol...(Interruptions)....| know you and,
Ambanivery well. One Ambani will notsolve
the problem. The economy of each indi-
vidual in the country has to be strengthened
and only then can the country’s economy be
strengthened.
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AN. HON. MEMBER: We were not
aware of this.

SHRI NATHU RAM MIRDHA: Of
course you know everything but you deliber-
ately pose to be ignorant. Sir, | would like to
say that all parties should support the initia-
tives taken by the hon. Finance Minister. |
belleve thatthe hon. Finance Minister, being
a non political person, will certainly Improve
the economy and so we all should support
him and encourage him.

SHRI SOMNATH CHATTERJEE:
Why did you join the Congress?

SHRI NATHU RAM MIRDHA: | am
free to join any party. | can even join your
party if it is in the national interest. But the
hon. Finance Minister is a true patriot. He
has nothing to do with any party. He is only
concerned withthe country’s welfare, We all
should thank him from the core of the heart.
He has presented the Budget of the country
in which he has proposed taxes amounting
to Rs. 2000 crore. Inspite of that, a lot
remains tobe done. Economy of the country
Is in doldrums and we have to make further
cuts in subsidies. We all have to work to-
getherfor this purpose. Agricultural produc-
tivity has to be increased. Industrial prod-
ucts will havetocompete atthe international
level. Justnow hon. ShrlAdvanisaidthatthe
Income tax limit should be raised to Rs.
30,000. But there are many people who are
earning just Rs. 3,000 per year. | can under-
stand your concemn about that section of
people because we politicians have to take
care of this section also. But today instead
of pleasing them we must talk of justice. |
would like to tell Shri Advani we also wantto
please them but the economic condition of
country is very bad. As the hon. Finance
Minister has said there is no possibility to
increase the income tax limit above Rs,
22,000 but it can be considered at a later
stage and so we should not create hurdles
In his way. We all should support the Fi-
nance Bill.

SHRI GEORGE FERNANDES
(Muzzatarpur): Sir, | am as dejected today
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as | was on the day the Finance Minister
presented the Budget. The description of
the problems is correct but the proposed
solutions are not acceptable to us. I do not
agree withthe conceptthat linking the Indian
economy with the world economy will im-
prove the situation. By World economy we
mean the combined economy of the G-7
nations. These nations taken together ac-
count for 12% of the world’s population and
70% of the world production. How can we
compare the economy of poor countries.
Like India with the economies of those na-
tions when the per-caplta income in India is
Rs. 4000 and the per capita income in
U.S.A. is Rs. 5% lakhs and in case of G-7 it -
is between Rs.4 lakhs and Rs.5 lakhs. The
needs of the Indian paople are differentfrom
those of the people of America, Britain and
Japan. When we return from visits to foreign
countries, we talk about the developments
in those countries and want to know why
such developments do not take place in
India. As a result ‘Pizza’ Oyster burg and
‘McDonnald’ are introduced here. We al-
ways try to adopt the latest trends in foreign
countries but this thinking Is detrimental to
national interest.

Therefore, it is not possible for me to
think the way the hon. Minister of Finance
thinks, nor do | agree to his views.

Mr. Speaker, Sir, | heard the speech
delivered by the hon. Minister of Finance.
He reiterated the same point that had we
failedto payback the debt we have takenwe
would have also been in the same condition
in which countries of Lat. in America have
fallen. | share the concern of the hon. Min-
ister about Lat in America whose condition
deteriorated because of their close link with
intemationalinstitutions like IMF, world Bank
and other financial institution and multina-
tionals. Therefore, Mr. Speaker, Sir, | would
like to tellithe people of the country this stark
reality that be getting this finance billpassed,
the Government is going to take the path
which would lead to dangerous situation and
which will not be a different situation from
the situation of political slavery of the coun-
try passed through for a long time, unless



127 Finance (No.2)

[Sh. George Fernandes]

corrective measures are taken against the
ifplementation of this bill.

Mr. Speaker, Sir, the ultimate goal of
Swaraj movement was to instill nationalistic
teelings Inpeople and attain self-sufficiency.
Gandhi Ji started that movement and many
of the present hon. Members of the House
did not participate in that movement. At that
time they may be too old to particlpate in the
movement. it might be possible that the
students in schools were nottaught the lofty
ideals of our Swaraj movement in the coun-
try and political leaders also do not brother
to understand it. However, it is a fact that if
we do not have nationalistic feelings andfail
to achieve self-sufficiency we would be in
great difficult. | know that the Government
will be able to get the bill passed in the
House, but we cannot associate ourselves
with this bill and the policies adopted by the
Government. After presentation of this
Budget, there has been steep rise in the
prices particularly in regard to the fertilisers,
and though it has been stated by the hon.
Minister as a regional issue, it has further
deteriorated the financial condition of farm-
ers.

Mr. Speaker, Sir, inview ofthe present
situation, | fear, the policy adopted by the
Govemment and the Budget would lead the
country towards destruction. The hon. Min-
ister has not suggested the solution to these
three issues the way he should have. There-
fore, | oppose the Finance Bill, there is no
question to support it.

SHRI BHOGENDRA JHA
(Madhubani) : Mr. Speaker, Sir, | have been
deeply disappointed to hear the reply of the
hon. Finance Minister. Mr. Speaker, Sir,
when Mir Jaffer allowed East India Com-

pany to carry business In india, he did not
visualise the political ramifications of it. He
thought that it was just a trading company.
A senior Minister in the Indian Cabinet, |
would not mention his name, had stated in
Americathat the Govemment of Indiawould
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invite American investment, though ulti-
mately he did not succeed in getting it done.
But the policy the hon. Minister of Finance
propose to implement seeds to be very
dangerous. | am more disappointed be-
causesuch agreatpolitician like Shri Advani
also praised it. World it be possible even for
such capitalists as Tata and Birla whomwe
accuse of imbalancing the Indian economy
to compete with Rock Failure and Ford?

Therefore, itis asign of dangerforour
economy and also for capitalist system. The
industrialists who fail to understand the
motive of this Billwillhaveto repent andface
the consequences afterwards.

Mr. Speaker, Sir, | do agree that pro-
duction should be increased. Shri Advani
statedthat the industrialists availed conces-
sion. Did they avail them to increase the
production, the purpose for which the con-
cessions were provided pubiic money has
been misusedin hotels, smugglingand other
unproductive works, Had itbeen invested to
increase the production it would have been
a work of patriotism and there would have
been a definite increase inthe production. At
present, the country is in a very had shape,
ShriGeorge Femandaes has rightly stressed
upon the need to increase the production in
the country. Yesterday, | wanted to know
what relief was proposed to be provided to
about 170 crore people; what relief was
proposed to be provided to small scale and
cottage industries so as to make proper
utilisation of man power. But | am disap-
pointed to see that very little attention has
been paid on these aspects in the BIll.

There are number of banks in our
country. The hon. Minister of Finance has
beenthe headofthese banks. When nation-
alisation policy was implementedthere were
14 banks. At present various branches of
banks are working in every area. in every
block and the Govemment have to bear
heavy expenditure for these banks which is
of no use. Would it not be in the intent of the
country that all the banks should be unified.
The Employees Associations through out -
the country have demanded to unify them.
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There is no needto spent so much onbanks
though it was repaired in 1969.

Similarly, 1 would like to discuss the
matter of income tax. | do agree that the
Govemment should charge income tax ac-
cording to the policy. But the Government
should fix the rate only once so that there is
no need to increase it again and again. On
one hand prices are rising high and on the
other hand Govemment has been imposing
heavy income tax. The hon. Minister of
Finance shouldtake measuresinthis regard
also.

You hadalsogiven astatementon3rd
of the month in the House. We met the hon.
Minster of Finance when Communist MLSs
and MPs from Bihar stayed dhama; and
discussed all the mattress with him. | would
not go into the details of the reply he gave.
But now the hon. Minister should give reply
in regard to freight equalisation as referred
to by shri Chandrajeet just now and which
has been causing heavy lossto some states.
Besides, | would suggest to fix the royalty of
coal on the basis of the price and not on
weight. It is in the interest of all the mineral
producing states.

Intheend, Iwouldliketo talk aboutthe
fertilisers. We are glad and we consider it to
be matter of our victory that exemption has

been given to small and marginal farmers. .

But If the scheme of giving grants to all the
farmers Is continued, it would be beneficial
to increase the production. Instead of keep-
ing it postponed, the Government should
provide immediate concessions to agricul-
ture.

[English]

MR. SPEAKER: Is the Minister inter-

ested In replying?
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SHRIMANMOHANSINGH :lamvery
grateful to all the hon. Members who have
spoken at this late stage and | must express
my gratitude to the hon. Leader of the
Opposition and other friends who have said
kid words for me. After this long debate |
think that it is a reward | greatly value and |
am very grateful to them.

There is one thing that | do want to
say. Our country is indeed in grave difficul-
ties and ‘at a time like this what we should
stress to the world and the message should
go out, Is that we may have poiitical differ-
ences, but when it comes to the question of
saving India’s honour, when it comes to the
question of getting this country moving again,
| think all sections of this august Hole start
united. And | think if we stand thus united,
alithis uncertainty about ourpoliciesthatthe
hon. Shri Chandra Jeet Yadav was taking
about, that will melt. There are, no doubt,
people outside India and India has mangy
detractors abroad. And after ail, if 850 mil-
lion people thus wake up, | think there would
be many people who would be worried about
it abroad. they want India to rernain in this
loan equilibrium trap. And | think we must
have a vision, that we must find ways and
means to get out of this trap. Where there Is
provision, Ithink people will agree. And if this
country has this vision, then there is nothing
that the people of this country cannot do,
there is nothing wrong with the people of
India, there is nothing wrong with the work-
ers of India.

Yesterday, ShriFemandes mentioned
about the workers the peasants of Bihar. |
had been to several parts of Bihar. | agree
with him. There is nothing wrong with the
peasantry of Bihar. They are hardworking
peasants as of Punjab. What Is wrong is the
system - the Institutional system as well as
the administrative system. If, ShriFernandes
forexample, would set the Bihar State Elec-
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tricity Board right | assure them that we will
get lot of money for investment in the power
sector in Bihar.

| respect Shri Advance’s sentiments
about the effect of inflation, how inflation
hurts everybody. | recognise that it hurts
particularly the fixed income group squarely.
But, | think, as Mirdhaji has pointed out, all
these have to be dewed In the totality of
circumstances. What sort of a message we
wanttogivetothis country? Has this country
overnight become so rich in its fiscal system
as to give out and hand out? | do not want to
create that psychology. Our country is in
very serious difficulties. It is the responsibii-
'ty of each and every citizen of this country
to share the bumn. it is only then that you will
create an atmosphere of austerity.

Sir, | fully share the sentiments that
have been expressed by alil sides of the
House. then | talk about integration into the

worid economy, | am nottalking of aping the '

lifestyles of the consumption pattern of the
affluent West. We cannot afford to do so.
even if we could afford to do so, then that
would be a negation of what our culture and
our civilisation has today.

1 do tak of integration into the worid
economy. We should be able to look every
one at the face. We want to be out of this
begging game. We want to compete with
the rest of the world on an equal footing. Our
scientists, our technologists, | think, are
capable of that; our entrepmerirs are capa-
ble of that. We must shed the inferiority
complex that we are a poor country and that
we cannot compete with the rest of the
world. This is what has destroyed the self-
confidence of this nation. | think, we must
get out of that mentality. But this does not
mean that | want to give Mcdowell or all
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those luxury things. The basic needs of the
people of India must have a prime place on
the resources.

Iwould lime to remind Shri Femandes.
He has quoted yesterday the Report of
South Commission. What | havedone inthis
Budget or what | am saying today is not in
negation of anything, which was written in
that Report. if you read it, I think, it is clearly
stated that third would cannot be isolated
and the third world has to be integrated into
the worldeconomy. The issue is not whether
you want to be.integrated or not, but the
terms on which it will have to be integrated.
That is what the North South dialogue says.

After all the third would is three fourth
of the humanity and that we never three
relent on our commitment to work together
with the other countries of the third would, to
put forth before the world community the
case of the South. But before we can plead
the other case, we must have an economy
which is viable. And therefore the prime

- importance of getting this country moving

again, the prime importance of setting our
fiscal system in order, the prime impotrtant
of seeing that our public enterprises run
efficlently, the banking systemis as efficient
as elsewhere and that our economy and our
soclety is imbued with a sense of idealism,
with a spirt of enterprise and creativity
which our people demand, which ourpeople
need. And this only can see us through this
crisis.

I have touchhed upon some of these
points earlier points earlier aiso. | want to
assure the House with regard to matters
relating to tax reforms, whether it is the
exemption limit or whether there are other’
Issues like customs reforms, excise reforms,

-1 do agree with the hon. Members that the

tax systemin India is far too complex. There
Is lot of harassment of honest cltizens . We
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must move towards a simpler systemwhich
mustbe more transparent also. Any matters
relating to tax moderation in some sense is
better than expropriator taxation’s which
can never be made effective. Therefore, in -
the months to come, we will or on those
things. Among other things, we will consider
also this issue of exemptions, concessions
orotherthings that we can do. This | commit.
| have already appointed a Tax Reforms
Committee to look into all these aspects of
the matter. Inthe same way, |amcommitted
to do everything in my power to see that
India’s banking system is reformed. |am not
satisfied with the way the banks work in our
country. | have beento various countries. in
our country, leven in the case of State Bank
of India, if you want to get a statement of
account, there is a problem. in most other
countries, all banking Is done over the tel-
ephone. If this country has any ambitions to
flourish in the would, then we must change
our ways. It is the responsibility of banking
management, it is the responsibility of the
trade unions in the banking system, It is the
responsibility of the trade union in the bank-
ing system, it is the responsibility of the
Governmentto create anenvironmentwhere
all this can change. These are challenges
before our country and | am sure that our
country has the capacity to achieve these
objectives. So, let us have confidence. Let
us not weaken the spirit of self-confidence.
Let us not create an environment in whioh
the people of India loose heart because that
would simply not help anybody In this coun-
try.

With these words, | once again com-
mand this Budget to the House.

SHRILAL K. ADVANI (Gandhi Nagar) 2

Mr. Speaker, Sir, as | had stated in my
speech earlier, | would only briefly mention
that there have been four issues during the
course of this debate. Firstly, it started with
the Raljiv found nation; then it came too the
fertiliser subsidy issue; then it came to the
one-rank-one -person issue; and today,
among other things mentioned in the course
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of this debate, we have tried to highlight the
needtogive relieftothe fixedincome groups,
even though slightly, only to community a
message. | would only say that while in the
earliercases | foundthe Government some-
what responsive, | feel disappointed that on
this last issue it has not been responsive,
though the Finance Minister has held out a
promise of rationalising the whole taxation
structure, including this particular aspect.
Therefore, as | said at the outset, only in
order to show our disappointment and disil-
lusionment with the Govemment on this
score, we would like to stay away from the
voting on this Bill.

15.34 hrs.

At this stage Shri Lal K. Advani and some
other Hon. Members left the house

SHRI SOMNATH CHATTERJEE:
Mr. Speaker, Sir, so far as we are con-
cerned, we he expressed our views and
listened very attentively to the very lucid
exposition of his point of view by the hon.
Minister. We have heard the Govemment's
policy to deal with the inflationary situation.
We are told that we have to wait for three
years for the effect to be felt. What will
happen during these three years, he has not
indicated....(Interruptions). Sir, we havegood
wishes for these young Ministers. They
should alsrestrainthemselves.(Interruptions)

Ineed nottake youradvice. Thefinan-
cial and economic problems faced by the
country today are very acute. They are
faced by a larger section of the people. The
hon. Finance Minister. has not spoken a
single word about them. We don'tknow. We
have not understood. Not one word has
been said excepting that to avoid default in
payment of our foreign exchange obliga-
tions, the measures were taken. Not one
word has been said as to what Is the objec-
tive of the economic policy of this country?
For whose benefit is this policy? What will
happen to the crores and crores of un-
named-played youth in this country? Not
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one word has been spoken. What will hap-
- pentothe sick Industries in this country? Not
word about it has been spoken. What will
happen to the efforts to remove the regional
imbalance in this country which has admit-
ted? Not one word has been spoken.

| found that my hon. friends on the
treasury benches, on the Congress side,
were very strongly and enthusiastically
thumping their desks when the hon. Finance
Minister was criticising the functioning of
their previous govemments.[Interruptions]
They had supported the policies and the
Budgets which are repudiated by the Fi-
nance Ministertoday.[Interruptions] You had
supported the Budgets. during Mrs. Indira
Gandhi”s time and during Shri Rajiv Gan-
dhi’s time and now you are aiso thumoping
the desk when those Budgets are being
repudiated today. This is the consistency of
your policy. lam, therefore, not enamored of

four policy.

Todaywe are hearing some newthings
which are coming up. | do not know whether
Shri Nathuram Mirdha had supported the
poiicies then also. [Interruptions]Today he
has found a new hope and something new.
When | said that what was the objective, he
thought that | was freeferring to gem per-
sonally. | did not refer to him personally.

I, therefore, say that it is not a pro-
people Budget. This is ananti-people Budget.
Thisis asell-out Budget. India's sovereignty
is being bartered away and is being soid
today. We have high personal respect for
the good Finance Minister. He knows It very
well. [interruptions] | am not going to leam
from the new recruits to Youth Congress.

SHRI INDERJIT(Darjeeling): Stop
using oid and our-dated clich_. Come out
with something new.

SHRI SOMNATH CHATTERJEE: Let
us see.

- SHRI MURLI DEORA(Bombay
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South); the age has been increased.

SHRI SOMNATH CHATTERJEE:
there is not one word about the freight
equalisation which is a very Vital issue. You
are talking of liberalisation and you are
taking of market economy. Then how do
you support the freight equlisation? Please
tell me. On which principle you will support?
What Is your policy? What is the principle
behind it? Are you not giving the subsidy to
some areas of the country? When you are
taking away the benefit of geographical
location, where is the open competition?
You are not able to do that.

Mr. Finance Minister, you are a recent
recruit. You have been recently rerouted to
the Congress party. You cannot get out of
their intemal problems which are there.
Unfortunately you have got yourself into It.

There is no word about reduction of
prices or about solving the unempioyment
or about freight equalisation. There is no
word about removing the economic divide
amongst the people of this country. This
Budget is meant for a handful of people; the
benefactors of the ruling party in this country
and of the likes of Shri Murli Deora. He may
represent Nariman Point; but he does not
represent 850 milion people of this country.

SHRIMURLIDEORA: There are poor
people also in Nariman Point. [interruptions)

SHRI SOMNATH CHATTERJEE:
therefore, Sir, we are sorry that we cannot
be a party to the bartering away of our
economic independence. We do not agree
with the Finance Minister. We, therefore, do
not associate with this Bill.

15.39 hrs.

At this stage, Shri Somnath Chatterjee
and some other hon. Member left the
House.

[Translation]
SHRI GEORGE FERNADES

(Muzaftarpur) : Mr. Speaker, Sir, the Gov-
ernment of the day has tumed a blind eye to
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the values of freedom movement. if has bid
farewell to the values enunclated by Gandhi
Jl and has given up the principles of self-
rellance and self-sufficiency. As a protest |
and my colleagues boycott the proceedings
of the House for the day.

15.40 hrs.

At this stage shri George Fernandes and
some other hon. Members left the House.

[English]
MR. SPEAKER: the question is:
“thatthe Bill, as amended, be passed.”
Motion was adopted.

MR. SPEAKER: the Finance (No. 2)
Bill, 1991, as amended, Is passed.

15.40 1/2 hrs

MOTION RE. COLLAPSE OF THE BANK
OF CREDIT AND COMMERCE
INTERNATIONAL (OVERSEAS)

LIMITED-CONTD.

[English]

MR. SPEAKER: Now, we take up item
No.9. Shri Jaswant Singh was on his legs.
He may continue his speech now.

15.41 hrs.
(MR.DEPUTY SPEAKERInthe Chalr]

SHRIJASWANT SINGH(Chittorgarh):
Mr. Deputy Speaker, Sir, the hon. Finance
Minister has really gone through a very
trying ordeal since moming and he looks
verytired. So, it would be better that we may
break for about 10 or 15 minutes now, so
that he can refresh himself and we also can
have a cup of coffee.

SHRI SOMNATH CHATTERJEE
(Bolpur) : Sir, it would be ideal if we adjourn
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for about 15 minutes now and we can meet
again at 4 o’clock.

MR. DEPUTY SPEAKER: The House
stands adjournedto meet again at 4 o’ciock.

15.42 hrs.

The Lok Sabha then adjourned till
Sixteen of the Clock.

The Lok Sabha re-assembled at four
minutes past Sixteen of the Clock.

[SHRI SHARAD DIGHE in the Chair]

MOTION RE: COLLAPSE OF THE BANK
OF CREDIT AND COMMERCE
INTERNATIONAL (OVERSEAS) LTD.
(BCCl)— CONTD.

[English]
MR. CHAIRMAN : ShriJaswant Singh.

SHRIJASWANT SINGH(Chittorgarh):
Mr. Chairman, sir, we resume the Discus-
sion on the interrupted Motion on BCCI. On
Friday last, we adjourned the discussion on
a somewhat contentious note, Hon. the
Finance Minister has shared some facts
aboutthe establishment of BCCl withus and
the facts indeed are sacrosanct. | entirely
agree with the hon. Finance Minister.

But facts are not, however, open to
conveniently selective interpretation of them.
| will be verting back to this very shortly. We
have also then witnessed a somewhat per-
plexing spectacie. The Treasury Benches
and the Congress Party had gone into par-
oxysm of simulated horror at the establish-
ing of a representative’s office of BCCl in
India in 1979. Of course, personally | wel-
come this demonstration even if it was fake
because we are confronted by a very curi-
ous reality. in the face of world wide expo-
sure of the misdeeds of BCClandindeedan

universal condemnation ofthese misdeeds. .

The present Government of india and the
Congress Party appear to be the only two
agencies in India, or elsewhere who are
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actually standing up for all kinds of estab-
lished illegalities and criminal acts of the
BCCI. | was then on the aspect of our
domestic concern so far as the BCCI goes.

Sir, let me very briefly attempt to
recapitulate our concems in the context of
India. I had in my intervention on Friday last
spoken of these established nexus between
the BCCI and Pakistan’s IS|, the | Center-
Services Intelligence and the report of the
‘black network’ of BCCI as being insepara-
ble from ISI. We had spoken about the use
of BCCl for laundering of drug-money. That
Is also our concern. Thirdly, we had spoken
of the employment of BCCI for weapons
trade. Indeed the Bank was acting as an
agent for acquisition of weapons for certain
countries. | cited the example of acquisition
of Mirage aircraft. We are also concemed
here about the fact that various terrorist
organisations have been exployingthe BCCl
as their banker. It now stands established
that certainly Abu Nidal used the BCCI,
London for this purpose. It is open to ques-
tion whether Abu Nidai orthe JKLF or some
other Sikh terrorist groups or the LTTE did
not enjoy similar facilities. Our concern is
also on the aspect of BCCI acting as a kind
of intelligence gathering organisation for
Pakistan with its headquarters in Karachi. It

Is a very important aspect.

Then, the question of nuclear angle of
BCCI comes. It is now established that the
BCCI has provided not just finances but it
was acting as virtual attorney-holders and
agents for Pakistan and also for Libya and
Iran in the procurement of nuclear technol-
ogy. nuclear wherewithal’s, nuclear equip-
ment. Our concern In India so far as BCClis
concerned is about subversion of systems
and institutions and, most importantly about
the nexus between the politicians, industri-
afists, the bank and corruption. It is interest-
ing to note that this whole question of entry
into India of BCCI became contentious last
Friday. It is a fact that a representative’s
office did get opened In 1979. The hon.
Finance Minister has corrected me and said
that the sanction then was granted by the
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then Govemment and it was not just for a
representative’s office but it was, in fact, for
a full-fledged Bank. But that really begs a -
question because the sanctionforthe open-
ing of a full-fledged bank was granted in
1979 and from 1979 till March 1983, that
sanction did not get implemented. Then
what happenedbetween 1979-80tochange
the Government's mind on this matter? In
1979, sanction was granted for the opening
of a bank. And it did not get acted upon
because either the Government lost power
orwas removed from office or lost office. But
between 1979-83, | do not know what posi-
tive developments took place for the Gov-
ernment, in 1983, if my recollection serves
me right, it was the Congress Government
and if my recollection serves me right, the
hon. the finance Minister then, in his earlier
incarnations, held different responsibility.
That really begs the question. What is it that
took place inthese four years to warrant this
change, forwhatis now clearenough to was
an act of ill-thought and ill-advised sanction-

ing?

| put it to you that in industrialists’
group, aided and encouraged the entry of
this bank in India in March 1983. This was
despite the dissent from the then Governor
of the Reserve Bank of India. it was con-
nected with certain proposed changes in
law, | remember very clearly that the then
Finance Minister Indeed went to the extent
of introducing in Parliament the laws which
required the consent of the Receive Bank to
be lifted away fromthe Reserve Bank andto
become the authority of the Finance Minis-
try. If | recollect right, without wanting to
cause any embarrassment the then Gover-
nor of Reserve Bank took a very strong
stand onthisissue. Why did he take a strong
stand? What was the difficulty of the then
Governor of the Reserve Bank In not want-
ing to deny entry of this bank into India.

It is now an established fact, not just
presumptionthat one ofthe Industrial houses
came under bear hammering on the stock
exchange and some Rs. 22 crores came on
to the Bombay Stock Exchange by way of
foreign monie. These Rs. 22 crores required
certain approvals of the then laws In force.



141  Motion re. collapse

These Rs.22 crores came without those
approvals. It is an established fact and it
very seldom happens that a law, In respect
of foreign money coming into India to facili-
tate the flow of this Rs.22 crores was in fact,
changed by a telex message on the 20th of
August, 1982. An evening telex message
went to various agencies in the country and
the law got changed on the 20th August,
1982. | will be happy if the Finance Minister
refutes me on this point. And on 21st of
August, the very next day, three non-resi-
dent Indian complies filed their application
for legitimising the Rs. 22 Crores that had
flown into the stock exchange. | putit to you
that was the beginning of a certain king of a
not that set into our system.

Ant about my source, | come to my
source injust a little while. | put it that all that
came by way of this Rs. 22 crores was an
unaccounted secret black money as subse-
quently established by investigations of the
Government of India itself. This very Rs.22
crores in about seven years time, and the
shares connected with this Re. 22 crores,

~ were then unioaded on yet another com-

pany in India for a sum of Rs. 76 crores. Rs.
22 crores at the then prevailing rates of
exchange amounted to something like 20
million US dollars. Those 20 million US
doliars of black money, in June 1989, be-
came Rs. 76 crores or at the then prevailing
rate of exchange roughly 44 million US
dollars. The Govemment of India, through
various changes in laws and conniving with
the corrupt, arranged for the conversion of
20 million US dollars to come into the coun-
try, for them to then be converted to 44
million US dollars, forblack to become white,
and for those 44 million US dollars to go
back. There was a profit of 24 million US
dollars. Whatcame In as 20 million, went out
as 44 million US dollars and it went back to
the BCCI. | will come with my evidence on
that in a minute. Was all this under RBl,s
approval-tacit or impiicit? | would request
the Finance Ministerto clarify this. Because,
the subsequent action taken by the Govern-
ment Is even more astounding.

The Taxation Laws Amendment Act
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of 1989 contains the provision that this gain
of 24 million US dollars, black being con-
verted into white, be exempted from top.
This fraduient gain, a fraud played on our
banking system, on the establishments, on
our institutions, was then, by a subsequent
enactment, by this very Congress Govern-
ment in 1989, permitted to become tax
exempt.  have given these examples, so as
to establish, firstly, the aspect of the dubious
entry of BCCl into India and secondly, the
aspect of its nexus with our public financial
Institutions. That is why, it is a matter of such
great concem to us.

Let us take up the aspect of public
financial institutions. The hon. Finance Min-
ister, concluding the discussions on the
Finance Bill, spoke most eloquently and
movingly. He spoke of idealism; he spoke of
idealism in public lite; he spoke of the re-
forms of banking systems, sothat our banks
and our public financial institutions are on
par, so far as integrity and conduct goes,
with anything that the world can show. |
share his idealism In its entirety. But, | put it
to the Finance Minister that if it is that kind
of idealism; if it is that kind of integrity -
transparent; if it is that kind of publio institu-
tions, whose reputation, whose standing
and whose prestige is unquestioned any-
where in the world, If this is the kind institu-
tions that we are thinking in terms of, then all
that | have cited, without going into unnec-
essary details, the bare skeletal outline of it
Is not in harmony with the hon. Finance
Minister's own pronouncements on what he
says or aspires or desires to do. What the
one public financial institutions that we talk
of ? They are the nationalised banks and the
others are public financial institutions like
the Unit Trust, or the life Insurance Corpo-
ration or the GIC. And indeed, Sir, it Is
relevant to point out that firstly, Insurance
companies got nationalised because, there
was the infamous example of Mundra, play-
ing with Insurance company's money. It Is
because of that, that Life Insurance got
nationalised in the country. And it was be-
cause, the public money through public.
financial institutions got misemploeyed. That
was the original motive for the natlonalisa-
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tion of institutions like LiC. What motlvated
the nationalisation of banks In the iate 60s
the rationale of it, was simple public control
over public bodies for pubiic good. | would
like the hon. Finance Minister to share this
withus. This is just one examples that ihave
cited and | have got many more such exam-
ples. Is this good public conduct? it this
public control over public financial institu-
tions for publiic good, upheld by this kind of
misuse of pubiic financial institutions? We
have to reflect very deeply over the aspect
of the money power that the public financial
institutions today have and can employ for
the subversion of system. It is enormous
wealth thatthe publicfinancialinstitutions sit
on. if the kind of arbitrariness or one-
sidedness orperversion fromon-top that we
have witnessed in the decade of the 80’s
were to persist, then these very pubiic finan-
cial institutions sitting on enormous wealth,
enormous moneys as pubiic contribution
and enormous investments in industrial
houses of all hues, could play avery damag-
ing role in the total economy of the country.
A truant public financial institution could
break the stock exchange. A truant public
financial Institution could today play ducks
anddrakes with investments that havetaken
place in various industrial houses. That is
whatlies at the heart of our suggestion. that
unless there be proper guidellnes for the
conductof these publicfinancial institutions,
guidelines which are punishable, if they are
not abided by - | have said at the beginning
on Friday last, with great pain pointed out
that where's for those kind of misconduct
any where in the world, there is somebody
orthe other who is held to account and pays
the price, it is only In India that no matter
what happens, no matter what kink of scan-
dal we try and bring to your notice, whether
it be Bofors or anything eise, nobody pays a
price. Unless the price begins to be paid, Mr.
Finance Minister, Sir, the idealism that you
s0 eloquently speak of, will not be achieved
because what happens in the case of public
financial institutions is that they are acting
with this kind of arbitrariness is which result
in the corrosion of the very element of our
national course. It is the most objectionable
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and dangerous combination of poiitical and
financial power. The consequences for our
polityandforour State are infrontof allof us, .
for me not to have to recount or to identify
that which is now self-evident. We would not
see what Is happening all over the country. .
if we had stemmed the rot, if we had stood
up and said ‘thus far and no further’, if we
had stood up for public accountability, and #
that wefirst discemed the very early signs of
corrosions of our system.

-} am sorry to have to say that public
financial institutions today because they
answer to the passing whims and fancies of
political patronage are totally absent of ac-
countability and the political system. now
speciallises in a deliberate, will ful defiant
absence of accountability. If that is what the
political system does, then the pubiic finan-
cial institutions will act in exactly the same
way. If that is how the public financial insti-
tutions react, then it does not portend well
for the nation using these institutions and
that is what we have come to. These institu-
tions are now used for individuals rather
than publicgood. Repeated misuse ofthem,
particuiarly in the decade of the 80’s, has
pervertedthemand atevery single instance,
justice is thwarted, accountability is pre-
vented. That is why, in the second, part of
my motion, | have sought for the establish-
ment of proper guidelines for publicfinancial
institutions.

There are possible future conse-
quences if we persist with this. One conse-
quence, which I have referredto earlier, was
the thwarting of justice and the appropria-
tion of the State for individual good. | have
here with me a copy of the report of the
Enforcement Directorate. If you permit me,
1 will place it on the Table of the House. Am
| to interpret your silence as consent?

[Translation]
“Moaunam Sweekaiti Lokshnam.”
[English]

MR. CHAIRMAN: You do it as per the
rules.
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SHRI JASWANT SINGH: Well, | am
doing it as per the rules. | will not labour the
patience of the House by quoting exten-
sively from it. Yet, | will just refer to the
misuse that it has lent itself today. Here is
the small quotation.

“Thesetransactions valued at approxi-
mately Rs. 22 crores, all the investments
initially cameto Indiathroughthe BCCliBank
In London. Bankers in India were at a loss to
explain who had filed the OAC and RPC
forms on behalf of the NRls:"

Sir, it is further said that one Shri
Padlyar, Advisor to the BCCI, London was
looking after the entire affairs of these in-
vestments. During the Investigation abroad,
we had again to meet Mr. Peter Henwood
who administers the Isle of Man companies.

SHRI DIGVIJAYA SiNGH(Rajgarh):
What is the year of this Report?

SHRI JASWANT SINGH: | have not
gotthedate ofthe Report here. I will justgive
you as soon as | have completed.

SHRIDIGVIJAYA SINGH: | just want
to know the year of that Report.

SHRI JASWANT SINGH: lam on a
different point all together. | think you are
sharing my point.

SHRI DIGVIJAYA SINGH: | want the
year in which the Report of the Directorate
of Enforcement was prepared or presented.

SHRI JASWANT SINGH: | am antici-
pating your observations. This really under-
lines point, irrespective of the yearin which
it was prepared or by whom it was prepared.
itis saidthatit Is preparedby the Directorate
of Enforcement. But our systems and Insti-
tutions should be such that this question
should even not arise. But | am very sorry
that my good friend, shri Dig Vijaya Singh Is
asking this question with political
overtone.(Interruptions)

SHRIDIGVWAYA SINGH: It Is totally
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factual. There Is no political overtone. It is a
facial information which | want for my own
consumption.

SHRI JASWANT SINGH: | will give
the year of the Report. Sir, he is really
bragging the question that when was the
Report prepared. I It was prepared. in a
certain year, then it is not acceptable. This
applies both ways. | put it to my god friend
that it applies both ways. Whether this Re-
port was prepared in 1986 or 1987 or 1990
or 1991 isimmaterial as long as itis a Report
prepared by the Directorate of Enforcement
of India. And both, you and |, should accept
the validity of such a Report.(Interruptions)

SHRIANBARASU ERA(Madras Cen-
tral): There can be a political motive if it was
prepared by other Govemments than our
Government....) Interruptions)... It was pre-
pared by the Janata Dal Govemment. (/n-
terruptions)

SHRI JASWANT SINGH: that Is pre-
cisely the point. Whether it was prepared
during late Rajiv Gandhi’s Government orby
the Janata Party Government or by the
Janata Dal Government, when am institu-
tion of India like that of the Enforcement
Directorate submits a Report, then the Re-
port itself should carry so much weight that
the Govemment should sit up and take note
of it.

Secondly, whether then or subse-
quently, our institution should not be torn
apart by us sitting here and sing them for
partisan pumposes. That is why, | am most
careful and that is why, | am saying that | will
lay it on the Table of the House. | am most
careful to illustrate the point out of this
Report. We had destroyedthese institutions
to a measure which is unimaginable and we
had destroyed them only on account of the
nexus between the corrupt politicians, cor-
rupt industrialists and corrupt bankers. And
thatls atthe heart of this Motion that | have
moved, Sir. At the heart of this Motion is not
one individual or another, and at the heart of
this Motion Is not one Govemment or an-
other. | am concerned with the very same
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idealism with which the hon. Finance Minis-
ter spoke so movingly and so eloquently,
when he spoke about the banking institu-
tions of this country aspiring a certain posi-
tion In the rest of the world.

Here is what the report says:

“During our investigations, we have
anoccasion to meet peter Henwood, admin-
istering some Isie of Man companies, and
Shri Padlyar, Adviser, BCCI, London who
looks after the financial aspects of all the
transactions abroad and some sharehold-
ers also.”

Then the details of the meeting held
were also given.

. *To start with the meeting was ar-
ranged on 12.9. 1986 .."

Sincethe yearmentioned hereis 1986,
this report too must be a 1986 report.

SHRI SOMNATH CHATTERJEE
(Bolpur) : Since it happens to be ShriBhure
Lai’s repont, it is bad. That is their view.

SHRI DIGVWAYA SINGH: No, no.
That was an excellent report.

SHRIJASWANT SINGH: Now, this is
what is relevant to my submission. Mr.
Padiyar did admit that the investments in
Bombay were made under his instructions
andthat he was an Adviserto the BCCI. But
he refused to divuige the identity of the real
investors as it was against the professional
ethics of the bankers. This is a perfectly
understand able sentimentforany bankerto
express. But the subsequent aspects are a
little more worrisome. The Europe Asian
Bank, Bombay and the Syndicate Bank,
Bombay had replied the they had not done
any verification. They .submitted that the
money that came from BCCI was without
verification andthe Indian Banks also did not
carry cut any verification, as required under
the rules of the Reserve Bank of India, of the
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antecedents of the investors. They totally
relide upon the verification done by the
BCCI, London. When Shri Padiyarwas asked
whether he had done any verification, he
stated categorically thathe had notdone so -
and he had relied on the Indian Banks. Here
again ShriPadiyarwas entirely correct when
he had stated that his clients had directly
sentthe forms to the Banks andthe question
of verification of antecedents of investors
did not arise as far as BCCI London was
concemed. Mr. Padlyar stated that what-
ever instructions he had revived from his
clients were passed on to the bankers In
India with a clear-cut understanding that the
same should be implemented it they con-
form to the existing laws, rules and regula-
tions framed by the Indian Government. So,
Mr. Padiyar is entirely right. Somewhere
somebody Is responsible for alapse. Some-
where somebody has committed a mistake.
That is what | am saying. If an investment of
this kind has come into India and the Indian
Banks have not Verified the antecedents
and those who are dealing with the nonresi-
dent accounts abroad say that they did not
verify the antecedents because they were
not required to do so, then 1 think Sir it is
necessary that we look into this whole as-
pect of the health of our institutions very
carefully. This Is what the Enforcement Di-
rectorate also recommends finally, and this
also underlies our concem. The above In-
vestigations have revealed that the invest-
ments by the so called NRIs were out of .
black money of some unidentifiable investor
forinvestors. Those unidentlfiable investors
can either be persons resident in India who
have laundered a lot of money outside India
through lllegal channels or by way of under-
Invoicing, ever-invoicing, exports, imports
and so on. Or, they could be persons resi-
dent out of India who have illegally amassed
wealth which has not been declared or
subject to taxation of the country in which
they are resident. This is a very crucial
question. this is a touchy question too. |
expect there is a great deal of East African,
Kenyan and Ugandan money which comes
into India and it wants to come into India In
the hope that in India their identity would not
be revealed. But it is again begging the
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question because in Kenya if you have this
kind of unaccounted money and if it comes
tolightthen punishmentis mandatory. There
is no question of punishment not being
moted out of poiitical patronage etc. or
otherwise. But in India we have no such
thing. That | think has ied the Enforcement
Directorate to quite rightly observe that if
you are not in a position to identify the real
investor today the process will continue and
one day the Indian companies would be
taken over by unidentified persons residing
abroad through their attorneys from various
tax havens.

| am not at all opposed, in fact we
should do everything to encourage non-
resident Indians money or oversee money
coming Into India. But | do not think we will
encourage that if we continue to play ducks
and drakes with the system, unless our
system is credible enough to carry confi-
dence withthe Investors. would saythatthe
manner in which the BCCl, and institution of
this land had been operated in the decades
oi eightees, they do not instil confidence.
That is why | said that | will cite this Incldent

to point out some possible future conse-

quences for our economy and for the State
as such.

| have already said and | repeat, the
State will be appropriated by afew either by
selective acceptance of the report of the
Enforcement Directorate or by seléctive re-
Jection of this report of the Enforcement
Directorate. | do not have to labour that
point. Institutions will then be hent for indl-
viduals. Examples again abound and those
examples stretch, from the great scandal of
Bofors to the day-to-day corruption of petty
patwaris. All institutions, | put it to you Mr.
Finance Minister, will finally go. No amount
of our shared idealist; no amount of reforms,
whether In fiscal policy or trade policy or
industrial policy will be adequate or will
succeed if you do notgo intothe very sinews
and put Into effect what you are trying to do
by these three major reforms that you have
initiated in this very Session of Parllament.
It saddens me to say that if we do not
address ourselves to all these things be-
cause that is what lies at the centre of my
concern that many IMF loans later, many
devaluation’s later- the state of India, | hope
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itdoes not happen but | have apprehensions
that it will if we persist on this path, will
become not just a captive of a few it will,
become a non-entity. | hate this world of
banana republic but it does portentd and
there are portents of precisely that because
what typifies the banana republic is the use
of nation whether by drug, mafia or by
dealers, and illegal money, for private use.
India is very close to that. India in the
eighties had come dangerously close to be
appropriate by a few.

That is why | appeal to the Finance
Minister to think of BCCI and financial
Institutions In the manner in which we are
trying to put it. Please do not think that we
are motivated by the concem any otherthan
those that motivate you.

| have a few clarification’s to seek, a
few questions to ask to the hon. Finance
Minister and then | will conclude. | would
have to repeat that the original, official
statement of the Finance Minister was very
unsatisfactory. | would request of the Gov-
ernment to come with complete details , full
facts on this matter. Did the Govemment of
Indiahave any intelligence, any information,
any appreclation of what was happening in
BCCI? | am not merely referring to BCCI,
Bombay because the hon. Finance Minister
will take shelter behind that BCCI, Bombay
was a branch of much larger organism
called the BCCI.

BCCI, Bombay in particular, is a sol-
vent bank and the figures that have ap-
peared in the papers show that the deposits
far exceed the loans granted. Some sug-
gestions have been madeto me. Thatsome
of these loans granted are in fact against
hawala securities given in London. | do not
have to go Into a detailed explanation of
hawala securities. The hon. Finance Minis-
ter would perfectly understand that a loan of
Rs. 10 crore, without security, granted in
India would have a corresponding security
in London of a similar sum of money made
available to BCCI, London. | am sure an
audit has been carried out. Alithe papers are
now with the State Bank of India. Would the
hon. Finance Minister share the real state of
affairs of that kind of loan position of BCCI,
Bombay?
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A mention has been made earlier and
it appeared In print also about the misuse ot
moneys by BCCI, Bombay of piigrims want-
ing to go on Haj and the collection of EDS.

The BCCI, Bombay was lending itself
to misuse on the scheme called FCNR.
There are some details with us. | do not want
to give those details merely as speculation
or on account of rumours. | did iike the hon.
Finance Ministerto share with us his worries
and whetherthis FCNR depositwas asource
of misuse of this bank.

| would like too know from the hon.
Finance Minister about the oft-repeated
questions of misemployment of these banks
forlaundering of drugs and narcotics money.

Did the Govemment receive any report at

any stage from the Narcotics Bureau, from
the Inteiligence Bureau or from any other
Intelligence Agencies however imperfect or
unsatisfactory the Inteiligence Agencies
might be? | had some occasion to do some
looking into all these Intelligence Agencies
when | was the chairman of a Committee. |
amnotgreatiy enamoured of their efficiency
but nevertheless If they are as efficient or
inefcient as the rest of the country is, then
that being the collective norm, what is the
information that the Govemment of India
hadinthis regard, particularly, with a view to
the reported meetings thatthe founders and
former chairman of BCCI had with various
known drug......... What am I to call?

SHRI SOMNATH CHATTERJEE:
Drug barons.

SHRI JASWANT SINGH: Barons
would raise them to the level of poiltical
leaders andtherefore | hesitated from using
that word.

SHRI SOMNATH CHATTERJEE:
Drug barons are more powerful than some
of the political leaders.

SHRIJASWANT SINGH: Inthatcase,
barons would be appropriate. | am very
much concerned about the reports that the
BCClwas lending itself and Indeed lent itself
as a kind of an agent, an attorney holder,
collector and a tool for all seasons, for all
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purposes of acquisition of weaponry by
Pakistan, nuclear know-how or anything

that Pakistan wanted to do including fi-
nance, BCCl was being employed for it.
What information does the Govemment of
India have in that regard? | would like the
Government of india to share with us what
Information they have about this very alarm-
ing report, that the black network of BCCI
was Indeed in: from or Indistin-
guishable from the ISI of Pakistan. If it was
indistinguishable and If the black network
operatedthroughout the worid, thenlamnot
ready to believe that it did not operate in
India. If ISl is indistinguishable from that
black network, then | would like to know,
does the Government of India have any
information In this regard?

I want to spend a little time on Indian
interests so far as totality of BCCI is con-

- cemed and BCCI, London in particular. Here

| would seek your induigence to take a
minute or two. Because this is a very worry
some aspect. Here perhaps the Govern-
ment could very easlly, without embarrass-
ing any of the industrialists or bankers could
have done it.

laminformedthatthe people of indian
origin have lost somewhere between three-
four billion US dollars because of the failure
of BCCI; and if this is the amount of money
thatthe overseas Indians - whether residing
In London or elsewhere-have lost surely the
Govemment of India ought to have initiated
some action. | have apprehensions that the
role and conduct of the Bank of England in
this whole matter is not satisfactory. What
action did the Govemment of India take? |
know that the Bank of England is not at the
back and call of the Government of India or
the Reserve Bank of India. But for the sake
of those overseas Indians who have lost
three-fourbiilion US dollars, did the Govern-
ment initiate any action at all with the Bank
of England? | think the whole conduct of the
Auditors of this Bank Is really most perplex-
ing. Here Is afirm of auditors, who, year after
year, have said that this Bank Is all right and
suddenly this Bank becomes not all right.
Was the government not aware of what was
happening? After all, those three-fourbillion
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US dollars that have been lost by overseas
Indians, each one of those overseas indians
have got their relatives In India; and it was
the responsibility, indeed the duty of the
Government of India to have addressed
itself to this task.

lamalso given to understand that the
Sheikh of Abu Dhabi has not only sent 650
miilion US dollars just a fortnight before the
closure of this Bank and written off the
losses of 1990, indeed he agreed also to
meet all the other losses as well. What
Initiative did the Government of Iindia take to
encourage this initiative of the Sheikh of
Abdu Dhabi? It ought to have taken some
initiative because so many Indians are in-
volved, even if they are overseas Indians.

The courts in the UK have stayed the
Receivership of this Bank untilthe Second of
December 1991. | think the Govemment
has got and some politicians, businessmen
andformer civii servants orpresent day civil
servants have got a reprieve until Second of
December because on Second of Decem-
ber when it goes to the Receiver and when
the official liquidator publishes a list of alithe
accounts-holders, then | do not want my
good friend, for whom | have the highest
regards to be embarrassed, because that
list which would been published only in
December, might contain very embarrass-
Ing names and might contain a-very embar-
rassing amount. Therefore, | would appeal
to the hon. Finance Minister that whatever
he says, he must take into account that the
Receivership of the Bankis yettotake place.

| have earlier submitted that | find it
very perplexing when universally the con-
duct and the illegality of the BCCl is being
condemned, It Is only the Government of
India and the Congress Party which seems
to be supporting the BCCI and all that the
BCCI has done.

SHRI DIGVWAYA SINGH (Rajgarh):
We never supported it.

- SHRI JASWANT SINGH: You never
supported it. |lamsorelievedto hearit. Then
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don’t support it further. My submission is
that we have asked for a joint parliamentary
enquiry into it and issue some guidelines
That is why | say that the least that the
government can do is to take a stand on this
issue. We would like to know: are you for
BCCI? Are youforcorruption andillegality or
are you against it? You cannot be both
because if youshaddiethefencefortoolong
then the fence enters you; and | would not
wish that to happen.

There is an organisation called “Brit-
ish Organisation of People of Indian Origin.”
They have demanded an intemational en-
quiry into this whole scandal of BCCI; and |
am told that the Chairman or somebody of
this Organisation has perhaps requested
the Prime Minister of India to support the
request that he has already made to the
British Prime Minister for a need of a proper
enquiry into the collapse of the BCCI. Has
the Government of India received any such
request; and if it has, what is its action?

1 would like to share with the hon. the
Finance Ministerandthis too is worrisometo
me, because | believe that the Western
security services and the agencies like the
CIA and others have misused this Bank.
They employed it as a conduit, alaundering
agency, whether it was Iran Contra affair or
any other affairs, they have misused it. If
they have misused, surely, the Government
of India would have been in the knowledge
of what was happening.

| would like to make one other re-
quest: That he must make a study of what
impact the BCCl closure, even it is a tem-
porary closure, what impact it would have in
London and on NRlinvestments into indiain
the coming months. And | would request the
Finance Minister to share his thinking on
this subject with us.

| would also request the hon. Finance
Minister to announce in Parliament what
measures he Is contemplating so far as the
ordinary depositor orinvestorinthe Bombay
branch of the BCCl Is concemed. For how
long s his money goingto be lockedup? And
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what is going to happen to allthe employees
of the BCCI, Bombay, who are currently
neither here nor there?

| am saddened to have to refer to a
letter which | have received. It Is from an
organisation that calls itself, “The Indian

Muslims Forum, U.K.” and Ifind it objection-

able not for any other reason, but for what it
contains against my esteemed and good
friend, Shri George Femandes. And | would
like to read. out what it says about Shri
George Fernandes ! find it most objection-
abie condemn it in the strongest terms and
1 would like the Government to tell me how
they react to this particular letter, because |
am sure that they have also received it.

“What is most regrettable and appre-
hensible®, says this organisation, “is
that such Indian political leaders as
Mr. George Fernandes, Member of
Indian Parliament has even used the
opportunity to insult and injure the
religious sentiments of the Muslims
by leveling false allegations that the
BCCI was being used as a conduit for
transterring funds overseas from In-
dia under the cover of Haz pilgrimage
expenses.”

Thisis a matterof investigation. Arises of
the Government of india have already con-
ducted. It Is not a Hindu Muslim question. it
isaquestion of banking propriety and it coes
not lle inthe mouth of any organisation inthe
UK. to pass such comments on him; not
merely because he is my good friend and
esteemed colleague. But if on any Member
of Parliament, any suchremarks are passed,
then | will, as always earlier, stand up and
protest against it. (Interruptions)

MR. CHAIRMAN: | do not allow you.

SHRI JASWANT SINGH: Just one or
two additional questions.

The reports about the BCCI'’s question-
able functioning had become public and
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were public as early asin 1980. Infact, tothe
best of my recollection andknowledge, some
of the South American branches of this Bank
were closed on account of their nexus with
drug laundering, and if | remember right,
these disclosures took place in 1983. | find
it very strange that the hon. the Finance
Minister should have laboured so hard and
protested so much thatthe Bank sanctioned
in 1979 was not merely a representative
office, but it was for a full-fledged banking
operation. In 1983 when you finally permit-
ted them to open a bank, in India was that
not simultaneously with some of the South
American banks actually being closed down
for charges related to drug laundering? And
if in South America BCCI was being closed.
down or elsewhere because it was launder-
ing drug money, then what persuaded the
Government of India in March 1983 to per-
mit this Bank to open in India?

1 would like, to know, therefore, was the
CGovernment of India never aware of the
developments in the other countries when
its branch was permitted to be opened?
What arrangements do we have with
Luxemburg, for example, about sharing
banking information, not about individual
personal accounts, but about banking infor-
mation, bank to bank as Institutions do we
have any arrangemen:s or do we not have
any arrangements?

Thirdly, did at any time any of ourenvoys
-we have Commercial Attaches, inthe U.S.,
UK., Luxembourg, Peru, Panama, Cayman

" Islands orthe Isle of Man which are covered

from the UK. and indeed tha United Arab
Emirates sent any reports of the activities of
the BCCI, particularly as these reports were
being published quite widely in the press
there? Were these reports ever transmitted
to the Ministry of Finance? Did this Ministry
of Financae take away action on its own if the
report did not reach them? Did the Reserve
Bank of India, out of prudence or adequate
care, initiate any inquiry into the aspects of
BCCI? Does the government have any fur-
ther Information about the activities of the
founderofthe BCClwhen hevisited Indiaon
numerous occasions? and he is reported to
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‘have numerous contacts including the grant
of Asia awardto a foreign dignitary when our
late Prime Minister was the then Prime
Minister; and he is reported to have been
funding various activities within India. What
are those activities? Which are those insti-
tutions? ’

1 am given to understand that one of the
premier educational institutions in the coun-
try was also the reciplent of the munificence
of Mr. Agha Hassan Abedi. Did the govern-
ment find that Mr. Agha Hassan Abedi was
present with the President of Pakistan atthe
height of the scare following exercise brass
tacks in Jaipur on the infamous cricket
match? Ido not wantto link the cricket match
with any one or another. These are the
issues that worry us greatly.

What about the reports of Mr. Agha
Hassan AbedI's meeting - as | said earlier -
with some known smuggler barons of the
country? Did the Government of India ever
receive any information or try to obtain any
information regarding the BCCI's role in
Pakistan’s nuclear programme, including
that of funding, arms transfer. What are the
guidelines that exist for public financial insti-
tutions?

There are just two demands that | have.
1 will, of course, answer the points that the
hon. Minister of Finance - and others make
when it comes to my reply. But | would urge
the hon. Finance Minister and the Govern-
ment to accept these two demands. Please
lay the established guidelines for public
financial Institutions of the country. And
secondly, please institute aJointParliamen-
tary Committee to look into totality of this
great scandal, that Is, BCCI.

SHRI GEORGE FERNANDES
(Muzaffarpur): 1 beg to move:

That in the motion,—
after “Indian Companies” insert

*acting as a condult for shell compa-
nies to bring Into the country unac-
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counted money for investment in se-
lected Indian Companies, and indulg-
ing in various sub rose activities in-
cluding financing the smuggling of
arms and other contraband material®
(1)

That in the motion,—
after “financial institutions"® insert—

“ in the matter of lending any manner
of support in corporate disputes and
takeovers” (2)

That in the motion,—
add at the end—

*, and further recommends that till the
norms of conduct mentioned herein
are finalised and approved, the public
financial institutions do not take any

steps that will benefit companies fig-
uring in the BCCl scandal.” (3)

SHRICHHITUBHAI GAMIT (Mandvi):
| beg to move:

That In the motion,—

for

* and recommends the immediate
announcement of norms of conduct
by the pubiic financial institutions and
the establishment of a Joint Parlia-
mentary Committee of enquiry in the
matter.”

substitute —

* and d esires the Government to en-
sure that in view of closure of the
Bank's operations, the interests of
Indians and NRIis who invested and
dealt with BCCI are adequately pro-
tected.” (4)

SHRIDIGVIJAYA SINGH (Rajgarh): Sir,
this House has gone through one of the
longest speeches we have heard in the
recent times, it has gone at least for more
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than two hours in the Session when the
Budget had to be guillotined only after
discussing three Ministries.

Sir, usingthe phraseology of ShriJaswant
Singh, his verbai ejaculations relatively sen-
sational in appearance, have been totally
sterile in content.

17.00 hrs

SHRISOMNATH CHATTERJEE: Better
at this ago.

SHRIDIGVIJAYA SINGH: Sir, we hadto
sitthrough two hours of his long speech and
he came out with only one instance which
referred to Rs. 22 crores of foreign ex-
change coming into this country and being
invested.

SHRIJASWANT SINGH: There are oth-
ers alsq.

SHRI DIGVIJAYA SINGH: Oh, we have
some more alsol Sir, as far as | am con-
cerned, | had to go through two hours of his
speech and heard him with rapt attention.
The Rs. 22 crores of foreign exchange that
came in and that too which was brought out
by the then Director of Enforcementin 1986,
the Lily-white Mr. Clean, Mr. Bhurelal, who
had an occasion of eleven
months...(Interruptions).

SHRI MANI SHANKAR AIYAR
(Malladuturai): Sir, Bhurelal cannot be
Lilywhite because ‘Bhure’ means brown and
‘Lal’ means red.

17.01 hrs.

[SHRIMATI MALINI BHATTA CHARAYA
In the Chail

SHRI DIGVIJAYA SINGH: | appreciate
the point, Sir. The point he made was that
some immegularity was committed and the
Directorate of Enforcement came across
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SHRISOMNATHCHATTERJEE: When?

SHRI DIGVJAYA SINGH: In 1986 . He
may have been checked by the then Gov-
ernment. But who stopped him in 1989
November when his mentor Mr. V.P. Singh
became the Prime Minister, when our dear
friends In the Left Frond and the BJP-again
to use Mr. Jaswant Singh’s phraseology-
were cohabiting withthat Govemment? What
steps Mr. Bhurelal, or for that matter Mr.
V.P. Singh, took to take stringent action
against those very people who might have
committed some crime?

In the present context, Sir, we have just
passed a Bill through which we want foreign
investment to come to this country. So, the
only point that Mr. Jaswant Singh made in
his long speech becomes irrelevant today.

A Swissbanker’'scomment iwouldllketo
quote. He said, | quote:

*Find me one banker who will say no to
a multimillion dollar deposit, even if he has
serious doubts aboutthe origin ofthatmoney.
And how Is he to know that the drug or the
gun runner, who may be behind the money,
is going to fall out of favour two years from
now?" :

Sir, all public lending institutions’ scan-
dals orworking hasto be seen withthisinthe
back of our mind.

The Motion, as it stands says:

"That this House, taking serious note
of the collapse of the Bank of Credit
and Commerce Intemational (Over-
seas) Ltd. (BCCI) expresses Its con-
cern about various reports of misuse
of funds by this bank, inclusive of
cornering of stocks of Indian Compa-
nies” - that is pan-l - "and recom-
mends the immediate announcement
of norms of conduct by the public
financial Institutions” - part-ll - “and
the establishment of Joint Parllamen-
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tary Committee of enquiry in the mat-
ter” - part-lil. These three points are
the content of this motion.

As far as the first part goes, we certainly
have no objection in expressing our concern
about various reports of misuse of funds by
this bank, inclusive of cornering of stocks of
Indian companies.

Any Indian company, or for that matter
any person of Indian origin, if he violates any
law prevailing in the land, then the matter
has to be enquired into and if anyone vio-
lates the law, then action has to be taken
against him. There is no doubt about it. We
have no objection to it.

Then the second part is:

‘recommends the immediate an-
nouncement of norms of conduct by
the public financial institutions”.

| may say that there are already well laid
out guidelines and norms of conduct by the
public financial institutions which, | feel, are
goodenough. Whatmaybe necessaryisthe
will to implement those norms.

SHRI NIRMAL KANTI CHATTERJEE
(Damdum): There Is a recent modification.

SHRIDIGVWAYA SINGH: Unfortunately,
the hon. Member who has moved this mo-
tion, has not cared to define what are the
norms which he wants to propose and what
are the norms and conduct which he finds
oppressive, lenientand missing. Thatis why
| say that his two hours' ordeal was sterile in
content.

Then, the third part is:

“establishment of Joint Parliamentary
Committee” We had instituted a Joint
Parliamentary Committee inthe Bofors
Issue also.

SHRISAIFUDDIN CHOUDHRY (Katwa):
That was also. sterile.
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SHRI DIGVWAYA SINGH: Obviously,
proved to be sterile later on. So much was
said about Bofors: “So much corruption was
there, such and such person has done it, we
are going to bring out all the names In 15
days or 30 days”. Shri V. P. Singh said so.
Now he says that he did not say it some of
his workers must have said it. We do not
know who said it. But, at least, the people of
this country gave him an opportunity to
name at leastthose persons who were really
involved in the Bofors issue. But that has
also proved sterile.

The Joint Parliamentary Committee did
go into it. The Oppaosition first said : “Set up
the J.P.C.". We did set up the J.P.C. Then
they said: “No, make an Opposition Mem-
ber as Chairman”.

SHRI SAIFUDDIN CHOUDHURY: No,
we did not say so.

SHRIDIGVIJAYA SINGH: Thatwas said.
Iwas a Member then also. | am not yielding.

Then they said: “Give us more represen-
tation in the Committee; not as per the
strength of the House". When we agreed to
setup aJoint Parliamentary Committee, the
Congress Party had the mandate of the
people atthat time and as perthe represen-
tation in the House which was prevalent in
the Eighth Lok Sabha, the Parliamentary
Committee was constituted. Ourdearfriends
were really not interested in finding out the
details. They were only interested in spread-
ing disinformation, character assassination,
making insinuations and which - | must give
themcredit forthat - they had very success-
fully done.

There Is another very important and
pertinent point. Mr. Michael Hershman - I will
come to him a little later - in his interview
published in the INDIA TODAY (September
15, 1991) also referred to the Joint Parlia-
mentary Committee tobe bipartisan. Idonot
see the nexus. Is there a nexus? | do not
think so. We will have to go into it. But, atthe
sametime, he does go into a suggestionthat
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the scandals of the BCCI can be brought
out, provided a bipartisan committee of
Parllament is formed and that too...

{ would like to quote him:

The question asked was: “How couid the
truth be forced to come out?”

Theanswergiven by Mr. Hershmanwas:

Wae could have a strong, independent
investigation by a bipartisan Parlia-
ment, with the resources and profes-
slonal staff necessary to conduct the
inquiry. If there were people of sub-
stance In India who wanted to see an
investigation proceed they coulid con-
celvably do it with private resources”.

Sir, hon. Member Shri Jaswant Singh,
when he started on Friday, could have con-
ceivable asked for discussion on Monday
also. But, obviously, he did not do so.

Because, on 11th September, the House

of Representatives In  United
States...(interruptions)
Iquote from Economic Times dated 26th

July 1991:

*On the 11th of September the first
American Chairman, Clark Cliford and Robert
Altman, the Bank & President, had agreedto
testify at the first hearing, the Committee
(Congressional Committee) said.”

Sir, probably he wanted to walt for that
hearing to take place on the 11th Septem-
ber.

Sir, Michael Hershman, the great hero of
the Fairfax and Bofors scandals, volun-
teered to testify before the august Commit-
tee. But unfortunately, Sir, the people inthe
Capital have found him not too credible and
did not allow him to testify before the Com-
mittee. It is very unfortunate. Being one of
the sources of our friends here, he was not
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allowed to testify. Then, Sir, Shri Jaswant
Singh jl was again let down by the Court
orderon the Bank of Englandthattill Decem-
ber 1991 the names could notbe announced.
Sir, ltisvery unfortunate. It wouldhavebeen
properif this motion couldhave been brought
in January. By then the sources of Shri
Jaswant Singh and Shri George Femandes
would have brought out a list probably as
they claimed, they would have brought out
in the Bofors scandal. The same list could
have been made available to us and to the
country. Unfortunately, Sir, it came a little
too late.

Sir, what are the amendments? The first
amendment of ShriGeorge Femandes says:

‘after “Indian companies” insert “acting
as acondultfor shell companies...” Ibelieve
the shell companies are those companies
which are operating from tax haven. Am |
correct, Sir?

SHRIGEORGE FERNANDES: Yes, Sir.
SHRI DIGVIJAYA SINGH: Thank you.

“... to bring into the country unac-
counted money for investment in se-
lected Indian Companies, and Indulg-
ing In various sub rosa activities In-
cluding financing the smuggling of
arms and other contraband material”.

His second amendment says:
after “financial institutions” insert —

“in the matter of lending any manner
of support in corporate disputes and
takeovers”

Rellance and L. & T. — they should not
be allowed to take over, they should be
asked to stop.

His third amendment says:

add at the end—

*, and further recommends thattill the-
norms mentioned herein arefinalised
and approved, the public financlal in-
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stitutions do not take any steps that
will benefit companies figuring in the
BCCl scandal.”

Sir, this amendment totally relates to an
issue — the corporate war which has been
going on in this country for a fairly long time
— Reliance and Bombay Dyeing. Sir, it is
very unfortunate that this House has be-
come a battlefield for the two corporate
giants of this country. (Interruptions).

Sir, it is more unfortunate that a Member
of Parliament of such standing as Jaswant
Singh ji and also Shri George Femandes
are using this opportunity and this floor of
the House to plead one way or the other the
positions that have been taken by one orthe
other. Sir, these corporate giants have
enough resources to fight their own battle
outside this august House. Let us not waste
our time in fighting their battles here. Why
should we become pawns in their hands?

SHRI JASWANT SINGH: In fact, | have
not referred to any of these companies.

SHRI SOMNATH CHATTERJEE: He
thinks you should have done it.

SHRI JASWANT SINGH: He is free to
make any charge which he likes. But | have
not referred to any of these companies.

SHRIDIGVIJAYA SINGH: lamnot mak-
ing any charge.

SHRIJASWANT SINGH: You have made
it.

SHRI DIGVWAYA SINGH: It is not a
charge. (Interruptions) i am not in favour of
anyone. | am in favour of the depositors of
Indian origin who have theirmoney invested
in the BCCI. This particular point was
brought out in the amendments given by
Shri Prakash Patil and Shri Gamit. That
shows their concern. So, | would like to
congratulate them for having given the right
kind of amendment in this whole motion.
That amendment says:
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That in the motion,-

for “and recommends the immediate
announcement of norms of conduct
by the public financial institutions and
the establishment of a Joint Parlia-
mentary Committee of enquiry in the
matter”

substitute-

“and desires the Government to en-
sure that In view of closure of the
Bank’s operations, the Interests of
Indians and NRIs who invested and
dealt with BCCI are adequately pro-
tected”

This is the concern of the House, which,
unfortunately, was not brought out by my
friends inthe Opposition and we hadtobring
inthis kind of amendment which was neces-

sary.

Thatis why Isay thatourfriends here are
not really concemed with the concern which
this House must have, for the Indian deposi-
tors. But, they are using this BCClissue as
another weapon, another stick to beat this
Governmentwith and settle political scores.

SHRI SOMNATH CHATTERJEE: What
is wrong in it?

SHRIDIGVIWJAYA SINGH: | have the full
right to say whatever | want to say. We have
the same story again, as we had during the
Fairfax and Bofors - disinformation, charac-
ter - assassination, innuendoes, Insinua-
tion, half-truths, leaks and throw mud in all
directions, at least some will stick. First we
had Bofors and now we have BCCl. Whoare
the lead players? They are, Mr. Micheal
Hershman, Mr. V. P. Singh, Mr. George
Fernandes, Mr. Gurumurthy and the IN-
DIAN EXPRESS. (Interruptions)

SHRIJASWANT SINGH: lamthe mover
of the motion. -

SHRI DIGVIWAYA SINGH: That is why |
was reluctant totell yourname and you were
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not the Member of the Eighth Lok Sabha of
which | happened to be a Member.

SHRI JASWANT SINGH: But | have
enough to do with Bofors.

SHRIDIGVIJAYA SINGH: Then, Iwould
call it unholy nexus.

SHRISOMNATH CHATTERJEE: I think
the list is exhausted.

SHRI DIGVIJAYA SINGH: The list is
endless. The credentials of Mr. Somnath
Chatterjee and the Left parties are not at all
in doubt in this matter. We have nothing
against them. The stand that they took
regarding Fairfax issue was categorical and
clear and we appreciate that.

Madam, unfortunately, the unholy nexus
remains the same and unfortunately the
target aisoremains the same-the Congress
Party, Mr. Rajiv Gandhi and his family. It is
very unfortunate that these very people are
still not hesitating to condemn a dead man
who valiantly lost his life for the country.
Their effort to malign the personality of Shri
Rajiv Gandhi and his family is totally deplor-
able and it should be treated with utter
contempt. This is the disinformation not
propagated by Shri Jaswant Singh only but
by the unholy nexus.

You read the India Today interview by
Michael Hershman. Who is Michael
Hershman? We must know about Michael
Hershman. In his own words in Washington
Business Journal interview which he gave
on 11 May, 1987 he says: Nearly all staff
come from Government, C.LA., FBI, IRS,
military Intelligence, police and every em-
ployeeinfairfax group eventhe secretary is
a licensed Investigator. Who is Hershman?
I refer to a brief of his career. He began his
investigation career during the late '60s as
military special agent specialising in coun-
ter-terrorism. He then moved on to investi-
gate Government corruption and financial
fraud for New York City and later served as
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investigator for the Watergate Committee.
These are the credentials of the great man,
Mr. Harshman.

In the Fairfax issue, who retained himto
work for the Government of India? Was it
Mr. V.P. Singh, Mr. Bhure Lai, Mr.
Gurumurthy or Mr. Nusli Wadia? This the
unholy nexus because of which we are
discussing the motion here in this House.
Who paid him the expenses? Certainly not
the Government of India. it was said so. Who
employed him? Again | quote Mr. Michael
Hershman from the India Today. The ques-
tion was put: “How soon after did you come
to know that there was something wrong”,
He answers: "It was almost immediately
after because | was given information and
files". By whom? It was given by the Finance
Minister. That showed him the extent of
BCCl's involvement. That is why, | have said
earlier, this is a part of the intemationai
conspiracy. They are out to malign true
BCCl operations in Bombay, India, the Gov-
ernment of Mr. Narasimha Rao and the
ruiing Party.

Mr. V. P. Singh In his appearance before
the Thakkar Commission hasdenledthat he
had evercome into contact with Mr. Michael
Hershman. | do not know whom to believe.
But obviously lwould liketo believe Mr. V. P.
Singh when he is compared with Mr. Michael
Hershman. Both are experts in
disinformation. | am only saying whom to
believe more and whom to believe less.

SHRI ABDUL GHAFOOR (Gopalganj):
Why are you after Mr. Hershman? He must
be a nastiest man in the wofid. But he was
enquiring whether a particular person was a
thief or dacoit. (Interruptions.)

SHRI DIGVWJAYA SINGH: That is why |
am saying that | would rather believe Shri
Vishwanath Pratap Singh than Mr. Michael
Hershman although both of them were ex-
perts in disinformation. Who introduced
Michael Hershman to Shri Bhure Lal? Shri
Bhure Lai himself said that - in a statement
itwas acknowledged - itwas ShriGurumurthy
who Introduced him to Michael Hershman.
Who is Shri Gurumurthy? Shri Gurumurthy
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is a Chartered Accountant with known RSS
leanings.

SHRI SOMANTH CHATTERJEE
(Bolpur): That Is why he is Shri Jaswant
Singh's friend. (Interruptions)

SHRI DIGVIWAYA SINGH: That is to be
corrected. This unholly nexus Is to be cor-
rected. Coming to my point, ShriGurumurthy
is the Economic Advisor to whom? He was
the Economic Advisor to Shri R. N. Goenka
ofthe Indian Express Group, the author of all
articles written against the Reliance Group
in Indian Express. And, for whose benefit it
was written? Was it meant for the benefit of
the rival corporate giant Shri Nusli Wadia?
Well, | do not know about it. It could be for
anyones benefit. Who paid for Mr. Michael
Hershman's stay in India? As it appears, he
stayed in the hotel Obgeroi Continental.
Was it a coincidence that the Chairman of
the Bombay Dyeing Group also stayed in
the same hotel during that time? He was an
honoured guest of the hon. Chairman.

SHR!I ABDLL GHAFOOR: Was Shri
Jaswant Singh there or not?

SHRI DIGVIJAYA SINGH: | cannot say
about Shri Jaswant Singh. But Shri
Gurumurthy was certainly there.

SHRISOMNATHCHATTERJEE:Didhe
speak on Fairfax now?

SHRIDIGVIJAYA SINGH: I did not have
the opportunity to hear him. But he did refer
to that.(Interruptions)

MR. CHAIRMAN: Hon. Members should
kindly address the chair.

(Interruptions)
SHRI DIGVIWAYA SINGH: That is why |

sald earlier that the Intention behind the

motion is really not to look afterthe interests
of the depositors and the employees of
BCCI. As 2 post-script, hon. Member Shri
Jaswant Singh added In his speech one
- thing and so the intent was very clear. It is
aimed at how to malign the ruling party and
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the Leader of the ruling party which he tried
his best to do. But unfortunately till now he
has been unable to do so...(Interruptions)
The BCCI may be Involved In all kinds of
rackets outside the country. It really does
not concern as far as | am concerned. It
does not concern us at ail. What are the
operations of the BCCI in Bombay? They
are our primary concem. They shouid be
punished if they have really violated any of
our laws. | hold no brief for the BCCI or for
the Reliance Group or for that matter the
Bombay Dyeing or whatever it is. i certainly
do objecttothe waythings are being brought
out through this august House to the nation
which are casting motives on our action,
which are casting aspersions on people
whom we are politically opposed to. It has
been amply made clearby the hon. Finance
Minister that the liaison office was opened
during the Janata Party regime. There is no
doubt about it; there is no dispute as far as
it is concerned.

SHRIJASWANT SINGH: He has asked
me one question and | have to clarify.

SHRI DIGVUJAYA SINGH: You may an-
swer in your reply. (Interruptions)

SHRI DIGVWAYA SiNGH: There is the
recommendation of the then Minister of
State. Who was the then Minister of State?
He was Shri Satish Chandra Agarwal.

SHRIJASWANT SINGH: Was he there?
Please verify the fact before you say that.

SHRI DIGVWAYA SINGH: It may be
anyone. | stand corrected. But the then
Minister of State for Finance made some
recommendation. It can be corrected. But
now | stand by the name | mentioned. The
then Minister of State for Finance in 1979
proposed to the Finance Minister and to the
Prime Minister that the branch should be
opened. :

SHRI SOMNATH CHATTERJEE: How
do you know?

SHRIDIGVWAYASINGH: it was a state-
ment made by the Finance Minister. The
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- Finance Minister did make a statement. He

-

did intervene on the last Friday.

Rwasthedirty eighties decade whichthe
hon. Shri Jaswant Singh mentioned in his
speech In his usual style and in his usual
vocabulary. Only after 1983, the permission
was granted and that too, for six long years.
They had to undergo strict investigations
and enquires by the Reserve Bank and only
when they were convinced that the RBI's
guidelines were being followed, then only
the permission was granted. No favours
were granted. There were so many foreign
banks operating in this country and that too,
onthe specificrecommendations of so many
NRIs of the country who wanted BCCI to
have abranch inthis country. Reguiartrans-
actions were done. | must give a credit to
Shri Jaswant Singh for this. He himseif has
claimed and observed that the Bombay
branch of the BCCI was totally solvent and
Is totally solvent. Then where Is the con-
cermn? What Is the problem then?

The same unholy nexus - | did not go to
that - raided on the 18th July, 1986 the BCCi
branch in Bombay.

Why did they raid it? 1 again quote Mr.
Michael Hershman. He says:

*“Woe also realised we were not going
toget cooperationfromBCCl: it wasn't
in their best interest. So we began
talking about a method for getting the
information we needed. There were
two plans. One was to try to enlist the
support of the US and the British
governments inthe investigation. The
other was to gather enough informa-
tion on BCClI's wrong doings in India -
to go afterthem criminally and try and
force them to cooperate.”

Markthe works ‘to force themto cooper-
ate’. .

“That is why Bhure Lai took action
against BCCI in Bombay.”
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| am not saying that. it is Mr. Michael
Hershman's interview in India Today which
Is saying this. And | am extremely grateful to
india Today and to Mr. Michael Hershman
for having come out with this. it furthersays:

“Thecharges weren'timportant. What
was important was to have evidence
to support some charges so we could
seek the cooperation of the BCCI
employees being charged.”

ShriBhure Laimusthave sald,"excellent
idea, Mr. Michael Hershman. Let us go
ahead.” Andtheywentahead. Whatdidthey
come out with? They came out, as per India
Today with this and | quote:

“The catch: 471 fake passports and a
total of 84,000 doliare in cash and
traveller's cheques. The scam-taking
500 dollars as foreign travel allow-
ance for each passport holder - was
worth 2,35,000 dollars.”

First is the question of 471 fake pass-
ports. On a later enquiry, not one
passport was found fake. The usual
practice with the Haj pilgrims Is that
when there is rush to go to Haj, they
usually give their FTAs to the travel
agents to cash that to avail the FTAs.

So, inthat rush hour, that was the oppor-
tunity for the great detective of Shri V.P.
Singh’s Government, Shri Bhureial, who
came up with a brilliant idea, to catch the
BCClandforcethemto cooperate on some-
thing which was totally unrelated to. This
was the intention behind ail this operation.
Thatis why, | oppose andbecause the intent
is totally maiafide. The intent is totally politi-
cal villfication. it was not the concem for the
depositors of Indian origin. It was only a
political vendetta; a political vendetta that
we saw inthe 8th Lok Sabhaand againbeing
repeated now In this House. That is why, |
say that this is a motion which Is entirely
sterile in content but, totally political in In-
tents. You see the list of creditors of BCCI;
it makes a very interesting reading. Who
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were the creditors? it was Tatas with a total
exposure amounting to Rs. 10.77 crores;
Birlas - Rs. 21.34 crores; Reliance - Rs. 10.8
crores; R. P. Goenka Rs. 22.69 crores;
Godrej - Rs. 7.69 crores and United Group
- Rs. 15.20 crores. They are the creditors of
the BCCI - the leading industrial houses of
this country, who have been taking the
advantage of the BCCI financing and who
have been paying thelrreguiar dues on time.
1 hold no brief for the BCCI. let them be
hanged from my side if they had committed
any irregularities. But, do not malign those
people who are doing their job profession-
ally, competently in this country and who
have been paying the tax on time. Why
should they be condemned and why should
they be maligned? That is my objection.

The India Today in its report, has made
some remarks about its narcotic links. | do
not know anything about it. It may be en-
quired into. Our Narcotics Bureau may go
Into it; the Finance Minister may look into it;
or RAW or IB may go into it. Names of two
persons have been mentioned as having
narcotics links with Mr. Abedi. | would like to
quote thelr names. One is Nasir Ali of
Shahjahanpur and another is Ramesh
Chandra Kochar of Delhi. | do not really
know about Ramesh Chandra Kochar of
Delhi. but certainly we do know about Nasir
All of Shahjanahpur, because, he was one of
the known narcotic smuggler of the country
and Shri V. P. Singh had the occasion to
have lIftar dinner at his house in
Shahjahanpur. As Finance Minister, he had
the total economic intelligence of this coun-
try and after resigning as Finance Minister,
he went to attend the After dinner, when he
was having a stormy countryside tours. He
obliged Shri Nasir All.

SHRISOMNATH CHATTERJEE: It had
blown you off |

SHRI DIGVIJAYA SINGH: Temporarily
foreleven months and should | say with your
kind cooperation along with the BJP. (Inter-
tuptions) it may again be doubie checked.
We have no objection. | would like it to be
checked. would like the Finance Ministerto
be very clear about it. The narcotic smug-
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gling in this country has to be checked. The
narcotic links of politiclans must be closely
scrutinised. My colleague, Shrimati
Vasundhara Raje, was also complaining to
me how the narcotic and the political nexus
has been troubling her in her constituency.
| also personally know although Dr. Laxmi
Narayan Pandey would not own upbecause
hels sorigidly attunedto his party. (Interrup-
tions)

[Translation]

SHRI RAM VILAS PASWAN: Since the
name of Shri V. P. Singh has been men-
tioned and as he is not present, so | would
like to say something. | was with him. Shri
Shrivastava Ji, M.L.C. was also there with
us on that day. They came quite late is the
evening. The fact that Shri V. P. Singh
attended ‘iftar’ dinner at a smuggiers
premises maybe verified. Allegations should
not ba levelled in an irresponsible manner.

[English]

SHRIDIGVIJAYA SINGH: The links be-
tween the narcotic smugglere and the poli-
ticians must be closely inquired into. | would
urge upon the Hon. Minister that whoever is
concemed...

SHRI RAM VILAS PASWAN: He will
never do that. | challenge you.

SHRI DIGVNAYA SINGH: Why don't
you cooperate?

[Translation]

SHRI RAMVILAS PASWAN: Let JPC
investigate.

[English]

SHRIMATI VASUNDHARA RAJE: ltisa
very important point. (Interruptions) We will
be veryverygrateful if this kind of thing could
take place. Hon. Finance Minister is sitting
there. He has suggested JPC. Why don't
you do it? (Interruptions)

SHRI DIGVWAYA SINGH: With your
qooperatlon.
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SHRIMATI VASUNDHARA RAJE: We
will give full cooperation.

SHRI DIGVUAYA SINGH: | am pre-
pared to cooperate with you.

SHRIRAM VILAS PASWAN: Atleastwe
must agree on this point. The Finance Min-
ister Is sitting there.

SHRIDIGVIJAYA SINGH: |admire Hon.
Shrl Pawsan’s ardent support and ardent
admiration for Mr. V. P. Singh in whose
Cabinet he had the honour to remain for
eleven long months. Did he ever try or make
an effort to bring the narcotics dealer to
book? Never. | do not know of any instance
as such. (Interruptions)

[Translation]

SHRI RAM VILAS PASWAN: Since we
failed to do it, so we welcome the Congress
(1) to do what ail has not been done. (Inter-
ruptions)

SHRIDIGVIJAYA SINGH: | amwith you,
Mr. Ram Vilas Paswan, onthis point. (Inter-
ruptions) Ouronly concern as citizens of this
country and as Members of this august
House is to confine ourselves to the inter-
ests of people of Indian origin who have
deposited their life eamings and-savings in
BCCI, Bombay, or for that matter in BCCl's
any branch Inthe world. The Finance Minis-
ter must make every effort possible to safe-
guardtheirinterests. Atthe same time, Hon.
Finance Minister must look into and safe-
guard those employees’ interests who are
being unnecessarily punished. A profitable
branch, solvent branch, of BCCI shouid be
allowed to function as per the RBI guide-
lines. It can either be taken up by any of the
nationalised banks - the SBI - or any other
way the Finance Minister feels is correct.
That is our only concern.

I would like to conclude on this note that
we have seen mudsiinging of the most, |
would say, undesirable content and most
unfortunate in sometime to come andin the
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" lastfew years time. | would urge upon Hon.

Members not to resort once again on an
issuewhich istotally unrelated, to gothrough
the same exercise and resort to ail those
disinformation andcharacter assassinations
thatwe have seeninthe case of Bofors. That
is why iwould urge upon ailthe Members not
to vote for this Motion.

[Translation]

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Chairman, Sir,the hon’ble
Member Shri Jaswant Singh in his speech
has referred to the letter that has been sent
by the Indian Muslim Forum. Perhaps cop-
ies of this letter have been received by other
members also because the letters which
have been addressed to the hon. Prime
Minister and the hon. Minister of Finance
bear a foot note mentioning that copies of
the letter have been forwardedto aiithe hon.
Members of Parliament, to the Members of
Lok Sabha and Rajya Sabha both. Though
the letter does not mainly contain any such
thing on which objection can be raised.

17.47 hrs.
[RAO RAM SINGH in the Chair}

Yet | have got reservation about two
paragraphs where In it has been stated:-

[English]

“What is most regrettable and repre-
hensible is that such Indian political
leaders as Mr. George Fernandes, a
Member of Indian Parliament, has
even used the opportunity to insult
and injure the religious sentiments of
the Muslims bylevelling such false
and frivolous aliegations that BCCI
was being used as aconduitfortrans-
ferring funds overseas from India un-
der the cover of Haj Pilgrimage ex-
penses. We have checked this out
with our Indian sources who have told
us that this allegation Is baseless.”
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| Translation]

Inthe endthey have appealedtothe hon.

Members of Parliament. It is said on the last

paragraph that

“Also responsible and considerate
Members...

MR. CHAIRMAN: Mr. Fernandes, what
is this document which you are quoting
from?

SHRI GEORGE FERNANDES: This
document is sent by an organisation called
the Indian Muslim Forum, UK (in London
Borough of Newham), 7, Dunbar Road,
Forest Gate, London E7, UK addressed to
the Prime Minister and the Finance Minister
and copies to ali Members of Parliament,
that Is,"Members of Rajya Sabha and Lok
Sabha. This letter is dated 31st August,
1991. But it is addressed only to two. (Inter-
ruptions)

[Translation]

| have got the copy by post. Shri Rabi
Ray have also received the copy the letterby

post
[English]

“Also, responsible andconsiderate Mem-
bers of Parliament must ensure that such
Members as Mr. George Fernandes are not
allowed to insult Islam and the Indian Mus-
lims by such baseless allegations against
the Haj Pilgrimage.”

[Transiation]

Sir, if | may say In one sentence, | have
never levelled such an allegation neither |
could level such an allegation nor | could
think Inthose terms today even but since on
behalf of the organisation it has been said
that they have their sources in India and the
alleged allegations such are baseless. | feal
that there may be some such sources which
might be disseminating baseless informa-
tion to the people... (Interruptions)... who
ever they may be, but | would like to refute
all these allegations and | also hope that
«..{Interruptions)...
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SHRI SOMNATH CHATTERJEE
(Bolpur): This will also be handed over to
JPC.

SHRIGEORGE FERNANDES: No body
will indulge in a propaganda where religion
is involved. Sir, the discussion on the issue
could have been conducted in a better
manner, had the hon. Minister of Finance
provided some additional information as
committed by himin the last paragraph of his
statement made lasttime. The hon. Minister
stated:

[English]

“ have made the above statement on
the basis of Information available at
present. in case further information
becomes available, the Govemment
will take appropriate action.”

[Transiation]

it would have been better if the hon.
Minister of Finance hadissued anotherstate-
ment about the additional information re-
ceived and the action taken thereon by the
Govemment. In that case the scope of the
current discussion could have been limited
any probably there would not have beenany
requirement for it. But since additional infor-
mation has not been provided now we will
have to widen the scope of the discussion.
| hope a detailed discussion will be held.

Sir, it is necessary to understand the
ramifications of the issue, which is being
debated upon inthe House. Firstly, why and
how did this Bank made entry in the country
and who gave permission for opening its
branches. We would likeclarification of these
aspects by the hon. Minister of Finance. |
wrote a detailed letter tothe hon. Minister.
Thereplytotheietterwas givenby an official
of the company. in response to that letter,
Ms. Reliance industries also wrote a letter
and sent me a copy of the same which |
forwardedtothe hon. Speakerof Lok Sabha.
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THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): | think | may be
wrong. But the letter which you wrote to me
was given to the press before it reached me.

SHRI GEORGE FERNANDES: It was
not given before. It was delivered at their
office later on. But those are technicalities.
In this debate, that is not an important
question.

[Translation]

Sir, later on the company in writing ex-
pressed its regret to the Hon. Speaker of
Lok Sabha and sald that the letter was
written inadvertently by the company. The
newspaper published both the original as
well as the letter of regret written by the
company. Therefore, at their end the matter
is over. In response to 'my letter, the hon.
Minister of Finance verbally unofficiaily
communicated to me five minutes before
the start of sitting of Lok Sabha, that if he
" givesreplytoallthe pointsraisedintheletter
then the previous Government, in which |
was a Minister wili come under clouds.
Whatever | told him, | would like to reiterate
In the House. | told him - that | have always
admitted that all Governments make mis-
takes. Some Governments make more and
some make less.

{[English]
All Govemments are bad. But some are
worse than others.

[Translation

| therefore, request the hon. Minister of

Finance to bring all the facts to light. l urged -

him not to care for the malignity of the
previous Govemment, Shri V. P. Singh or
the former Finance Minister oranyone else.
If the Government feels that nothing wrong
has been done, then | have no hesitation in
saying that the granting of permission to the
Bank was itself wrong. | have been toid that
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the name Patil contained in my letter refers
to Governor Patil. It has been said that the
names mentionedby ShriGeorge Femandes
and the letters referred to by me are totally
incorrect. Probably they may be right, be-

cause | write letters on the basis of informa- -

tion supplied to me by various individuals.
Therefore, instead of going into technicali-
ties do not try to divert attention from the
main issue. | would like to know who granted
permission to the Bank for opening its
branches into the country In violation of the
orders of Govemor of Reserve Bank of
India. Many names have been mentioned
by the hon. Minister and Shri Digvijaya
Singh in the House. One of my colleague in
the House suggestedthatan objection should

- be raised, in this regard but since we intend

to mention a few names today, | thought it
better not to raise objection. | would like to
knowthe role of Shri AmarRizviinfacilitating
entry of this Bank into the country. Possibly
the Information available with me may notbe
correct about the roles of various persons.
A very pertinent point mentioned in the
statement of the hon. Minister of Finance is
that :-

[English]

“There were also reports in 1988,
from intelligence agency that BCCI
has made overtures for acquisition of
property andis trying to enterthe hotel
and real estate business In Lucknow
and Bombay in partnerehip with Amar
Rizvl.”

SHRI MANMOHAN SINGH: But | also
sald that nothing was found.

SHRI GEORGE FERNANDES: | am
reading the Minister's statement. | would
like to know...

SHRISONTOSH MOHAN DEV (Tripura

West): Please read It in full, not in part.

SHRI GEORGE FERNANDES: | have
read _lt in full. There is nothing beyond.

“The Reserve Bank of India looked
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into the matter and the Reserve Bank
of India scrutiny of BCCIl, Bombay
branch did not reveal financing/acqui-
sition of real estate business/prop-
erty.”

Of course, it did not because the intelli-
gence agency viewed this as a fraught on
the security risk. Before the Reserve Bank
of India came in, Mr. Finance Minister, the
intelligence agency had come into the pic-
ture. This Is your statement. | do not have
accaess to this intelligence report. It is your
staternent that | was quoting.

SHRI MANMOHAN SINGH: You are
miss-quoting the statement. | did say that
our Intelligence agency has got some report
to this effect. They said that this should be
looked into. The Reserve Bank of India
looked into this and they said that there was
no truth in i.

SHRI GEORGE FERNANDES: | have
the information that an effort was made to
acquire the real estate. | am making this
statement with full responsibility that the
efforts were made to acquire the real estate
and Intelligence agency did submit a report
andthe Reserve Bank did make a statement
that the Finance Minister has just now re-
ferred.

MR. CHAIRMAN: There s a little differ-
ence, Mr. George Fernandes. You are say-
ing that it was checkmated because the
Intelligence agency stepped in. But the Fi-
nance Minister is saying that he check-
mated as soon as he came to know about it.

SHRI GEORGE FERNANDES: Sir, |
started by saying that | may be making some
mistakes in terms of personalities, dates
and so on and so forth. So, Mr. Chairman,
Sir, we would like to know as to underwhose
pressure and under what circumstances
permission was granted to this bank when
the Reserve Bank of India wae not in its
tavour. Is it not a fact that a meeting of the
Secretaries was convened for this specific
purpose and an effort was made to change
all the rules and procedures Goveming the
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entry of a foreign bank into India? Is it also
not a fact that the then Governor of the
Reserve bank had refused to attend that
meeting? Is it not true that despite all this,
the Bank was allowed to open its branch in
the country and Is it not a fact that the then
Reserve Bank Governordescribedittobe a
very wrong decision and took a decision to
keep a special watch on the activities of this
Bank?

Mr. Chairman, Sir, perhaps ShriDigvijaya
Singh has leftthe House, but he shouldhave
been here, because he had expressed his
reservation about bringing his party or party
leaders Into the picture. We too are not
interested in bringing any party into picture,
but there should be no objection whatso-
ever, if | say that license was granted to this
Bank in 1983 during Shrimati Indira Gan-
dhi's tenure as Prime Minister, despite the
reservations expressed by the Governor of
the R.B.1,, because it is a fact. | know that
questions would be raised regarding the
steps taken by Shri V. P. Singh In this
regard. In 1986, when it came to notice that
some Indian companies operating from Isle
of Man purchased shares of Reliance com-
pany of the B.C.C.I. worth Rupees two
crores on the basis of share capital of 200
Pounds any when Investigation into the
matter was done why no action was taken in
1987 onthe basis of that report? Why it was
not implemented in 19887 When they put
questions as to why Shri V. P. Singh didn't
take any action on the basis of that report,
they tend to forget ail these things. When
they can raise such questions, there won't
be anything wrong on my part, if | say that it
was Shrimati Indira Gandhi's Govemment,
which issued the license to this bank in the
year 1983.

Mr. Chairman, Sir, we would like to get
the replies to these questions on the floor of
the House. The most important point is how
this bank was allowed to open its branch in
the country.

Mr. Chairman, Sir, another important
question is regarding the activities of the
bank in this country. | have got some lettere



183  Motion re. collapse
[Sh. George Fernandes}

with me. One is from the Employees Union
ofthe bank. Those peopie came to meet me.
They must have met some other hon. Mem-
bers as well. Theytold us theirprobiems, but
along with that they have pointed out to a
very dangerous thing in their letter. They
have addressed this letter to the Deputy
Governor of the Reserve Bank, the first
sentence of which reads as follows.

[English]

“We the entire staff of B.C.C.I. at the
outset wish to apologise to the Re-
serve Bank of India for having put
them in a rather awkward situation.”

[Trans:lation]

This, they have written, despite the fact
that they personally haven't put anyone in
an awkward situation. They are the poor
Indians who had been employed by the
bank. They are no way at fault, they were
merely working in the Bank for their liveli-
hood. Today, they are jobless yet, they are
not worried for their future. Rather, they
have expressed their concern over the fate
of the depositors, those who have taken
loans from the Bank, those who wanted to
take loans and those people, whose busi-
ness has come to a grinding halt, as a result
of the collapse of the bank, but alongwith all
this, they have mentioned something seri-
ous as well. They have filed a case in the
Bombay High Court.

[English]

*In the High Court of Judicature of
Bombay, Ordinary Original Civil juris-
diction, Company petition No. 389 of
1991.

[Translation]
It is against the R. B. 1. In this petition,

filed on behalf of the employees, it is men-
tioned that

[English]
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“We willrely uponthe statement made
by the finance Minister of India on
7.8.91 that nothing llegal or Irregular
Is found in the working of the Bombay
Branch of the BCCI".

[Translation]

They have deposedthis before the court.
On the one hand, we have this letter of the
employees and our sympathies are also
with them. On the other, | have with me this
letter from the B. C. C. . Bombay Branch
Depositors Forum, C/o Bombay Cricket
Assosication, signed by four prominent per-
sons viz Shri Madhav Mantri, President
Bombay Cricket Association, ShriM. R. Pal,
President, All India Depositors’ Association,
ShriA.N. Parikh and ShriA. Lobo. This letter
was written, after holding a meeting of the
forum. Intheirletter,they have made certain
remarks about the R. B. 1. to which the hon.
Minister of Finance should pay attention. |
am not asking the Finance Minister to look
into it, because their remarks are unwar-
ranted or anything like that. Rather, they
have said that R. B. I. has been keeping a
watch on the activities ofthe B. C. C. I, as
they do in the case of nationalised banks
and they have been Issuing certificates. In
fact, it was the Reserve bank of India, which
granted B. C. C. |, the license to operate In
India and which audited its accounts and to
quote them -

[English]

“Since the RBI has a reputation for
adequately safeguarding through
maintenance of substantial statutory
reserves and through tight controls,
the interest of the depositors of all
banks operating in India none of us
had an idea that we would be devas-
tated by double blackage of our mon-

eys".
[Translation]

They have also mentioned in the letter,
the various other difficulties they have faced
and they expect the R.B.l. to take some
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Initiative in this regard. | am sure, the entire
House will understandthe pain and agony of
the depositors. The Bank had inserted an
advertisement biitzkrieg to attract deposi-
tors and was offering huge interests. Many
innocent people and institutions, got lured
bythese advertisements and depositedtheir
money In the bank, in the belief that their
moneywas InsafecustodyastheR.B.l. was
issuing them certificates. Mr. Speaker, Sir,
we should think about these people. | would
like the hon. Ministerto pay special attention
to this matter.

| am also in possession of a letter from
the British Organisation of People of Indian
Origin, to which my friend Shri Jaswant
Singh has also referred. This letteris signed
by Shri Prafulla Patel, who is a Member of
the Government of India’s Consultative
Committee for N. R. L.’s investments. As a
member of this committee, he has sent
three or four documents, in which there are
two important points. He say that

[English]

The Sheikh of Abdu Dhabi had given
written undertaking to the regulatory au-
thorities in London, Luxemburg and Caymen
Islands that they will make good all the
losses. They were willing to underwrite all
the shortfalls.

[Translation]

In this letter, it is also mentioned that
Indian Citizens, had deposited about Rs.
10,000 crores in India and the U. K. If this
is afact, we would like to know whether the
hon. Minister of Finance is aware that the
Shelkh of Abdu Dhabli had agreed to make
good all the losses and If so, what steps did
our Government take, when the Sheikh
made the announcement in this regard?
However, anotherthing thatthey have men-
tioned is for more important. They have said
that British Government has constituted a
committee, Bingham Inquiry Committee by
name to investigate the whole issue. Ac-
cording to them, it is merely an exercise, an

eye-wash. it won't serve any purpose. Such -

BHADRA 23, 1913 (SAKA)

of B.C.C.I. 186

a committee should be constituted that will
godeep into the whole issue andfind out the
facts. This is what they say. Further they
have also mentioned, whatthey expect from
the Indian Government.

[English]

The least that the Indian Government
can do is to take a stand on this issue in
Parliament and to do all that is necessary
through diplomatic channels so that the
depositors can recover their deposits. After
all, why should the innocent depositors be
penalisedforthe activities of a few Pakistani
crooks and law breakers who have run this
bank within a bank and siphoned of millions
of dollars.

[Translation]

They want the Parliamentto discuss this
matter. It is my request to the Government
that it should pay attention towards issues
like the problems faced by the employees
and depositors of the bank who are Indian
and to helpthem outby devising some way.

Mr. Speaker, Sir, the aforesaid letter
also mentions the name of prominent indi-
viduals and industrial houses like Tatas,
Birlas, United Group, Reliance etc., whose
names Shri Digvijaya Singh has just read
out. We are notconcerned aboutthe amount
of money they have deposited in these
banks. The amount of money they have
deposited and the amount of money taken
out etc. will come to light, once the investi-
gation is done. You must have certainly put
the whole matter before the Reserve Bank,
for the purpose of audit and the bank too
most have appointed a Receiverto look into
themandcertainly we willget some informa-
tion, in due course. However, our objection
is particularly to the other activities of the
Bank. Dueto the paucity oftime, Iwon'tread
out the entire Resolution, but in the amend-
ment that | have proposed, in the larger
interests of the pubiic. ) )
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[Sh. George Fernandes)
| had suggested:

“acting as a conduit for shell compa-
nies to bring into the country unac-
counted money for investment in se-
lected Indian companies, and induig-
ing in various sub rosa activities in-
cluding financing the smuggling of
arms and other contraband material”

[Translation]

SHRIDIGVIWAYA SINGH: Ourobjection
is only to the I_ast two activities mentioned.

SHRI GEORGE FERNANDES: Didn't
you say or not that there is nothing objec-
tionable in these activities? You have no
objection to the activities mentioned in the
first paragraph. It is afact that the bank has
been acting as a conduit for ‘shell Compa-
nies’ to bring into the country unaccounted
money and indulging in Sub rosa activities.
Iwas gladto learnthat you have no objection
to these charges. Regarding the raid con-
ducted in 1986, the hon. Minister of Finance
has mentioned here that:

[Engiish]

BCCI was involved In a controversy in
1986 when investigations by the Enforce-
ment Directorate revealedthatthe bankwas
releasing foreign exchange against foreign
travel scheme to travel agents without veri-
fying the signatures of those who have
travelled.”, etc. With the result that a sub-
stantial amount of foreign exchange was
released on the strength of the forms bear-
ing forged and fake signature.”

[Translation]

Shri Digvijaya Singh has sald in the
House that it is not true that all this money
was collected for Haj. (Interruptions)
[English]

SHRI DIGVIJAYA SINGH (Rajgarh): |
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only said that, “On enquiry the passports
were found to be fake”. This is what | said.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): And that is correct.

[Translation]

SHRI GEORGE FERNANDES: So, this
controversy took place, about which the
hon. Minister of Finance made a mention
here. Thus, many such allegations were
levelled against the company in the after-
math of the controversy...(Interruptions)

[English]

Some of the employees were detained
under the COFEPOSA Act.

[Translation]

The hon. Minister of Finance has pre-
sented some figures here. In that raid itself,
U.S. Dollars worth Rs. 1,32,000 and Rs.
17,00,057 were seized. We have informed
the Finance Minister about it and we believe
that the amount seized during the raid was
their earning of a single day and the com-
pany has been indulging in these activities
throughout the year. They made fake pass-
ports, got dummy tickets issued and si-
phoned off $ 500. This company made $2.5
crores... (Interruptions)

[English]

SHRI MANMOHAN SINGH: All this is
absolutely unsubstantiated. (/nterruptions)

SHRI DIGVIJAYA SINGH: It is a mere
fictionthrilier. The hon. Member should take
up writing fiction thrillers. He will do well.
[Translation]

You may ple ase give the facts ...(Inter-
ruptions) -

SHRI GEORGE FERNANDES: If you.
have the facts, please give them to us.
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Whatever information we have with us we
will give to you. | think the BCCI scandal is
boeing discussed in as many as 70 countries
of the world. The BCCI scandal is being
investigated by all the countries of the worid

except thosa countries where there Is dicta- -

torship and where cult of violence prevails.
BCCl case is also under investigation in our
country too. However, the ruling party says
that it is totally concerted and a fiction. It is
adisinformation, what they say. An attempt
to protect the BCCI is being made. The
entire world is making the affairs of this bank
public...(Interruptions) | could not follow it

...(Interruptions)
[English]

SHRI DIGVWAYA SINGH: The inquiry

canbe held only after certainfacts are given.
ltthe hon. Member has any facts, he should
bring them forward.

SHRI NIRMAL KANTI CHATTERJEE:
After all the facts are known the inquiry
should start. That Is his submission.

SHRIDIGVIJAYA SINGH: Sir, itis abso-
lutely correct that the inquiry should be held
by the RBI. The Finance Ministry can hold it.
(Interruptions)

MR. CHAIRMAN: | am sure the Finance
Minister is taking a serious note of all that

you are saying.

SHRIGEORGE FERNANDES: Sir, heis
absolutely competent to reply ....(Interrup-
tions)

MR. CHAIRMAN: Kindly do not interrupt
him.

[Transiation]

SHRIGEORGE FERNANDES: Ali right.
Ican understand why you are worried...Why
are you interrupting me? Please let me
make my point. When the Minister of Fi-
nance will give tho reply, he should place the
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information If he has any ...(Interruptions)

SHRIDAU DAYAL JOSHI: Bad aésocia- g
tion bad name.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, the problem s that six officers
of the bank were apprehended. It was done
underthe COFEPOSA. One among themis
absconding and the rest have been placed
under detention. (Interruptions)**

[English]
MR. CHAIRMAN: Mr. Fernandes, how
can you say that the former Prime Minister

has ordered their release?

(Interruptions)

SHRI DIGVIJAYA SINGH: Sir, on the
floor of the House lwantedto raise an issue.
| had given in writing to the hon. Speaker
about certain people who have been let off
under COFEPOSA when Shri V.P. Singh
was the Finance Minister. | had submitted
the relevant document and the files. | have
not yet been allowed to raise it.

Sir, if the hon. Member, Shri Fernandes,
has got a record, he should submit it. Only
then, he should make accusation... (Inter-

ruptions)

MR. CHAIRMAN: Shri Femandes, you
have made a statement that the former
Prime Minister released them. Was it on
record somewhere? Was it purely your con-
jecture?

SHRI MANMOHAN SINGH: Mr. Chair-
man, this is totally unsubstantiated thing
that Mr. Fernandes has said...(Interruptions)

MR. CHAIRMAN: Please sit down when
| am on my legs.

(Interruptions)

MR. CHAIRMAN: Mr. Fernandes, | am
sure you will agree with me that it is quite not
correct to make an unsubstantiated allega-
tion unless you have got something, by
which you can authenticate it.

** Expunged as ordered by the Chair.
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SHRI GEORGE FERNANDES: Sir, |
stand by my allegation...(Interruptions) Sir,
Mr. Digvijaya Singh’s point is that he has
given in writing to the Speaker thatMr. V. P.
Singh was the Finance. Minister and he
ordered the reiease of these COFEPOSA -
detenus(Interruptions)

SHRI DIGVWAYA SINGH: Yes, | have
said that and | stand by that.

SHRI GEORGE FERNANDES: Very
good. Ithank myfriend, ShriDigvijaya Singh,
for confirming it. Shri Rajiv Gandhi was his
own Finance Minister when he ordered the
release of these detenus...(Interruptions)

SHRI DIGVIJAYA SINGH: Sir, | would

like to correct the honourable Shri George -

Fernandes. The documents that | have sub-
mitted were of the time whenthe honourable
Shri V. P. Singh was the Finance Minister of
this country and he had signed the release
order...(Interruptions)

SHRI RAM VILAS PASWAN: Who was
the Prime Minister at that time?...
(Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): Mr. Chairman,
Sir, till the hon. Member, Shri George
Fernandes, produces any document, no
allegation against Shri Rajiv Gandhi should
go on record. (Interruptions)

MR. CHAIRMAN: | have already given a
ruling that unless Shri George Fernandes
could substantiate what he has said and
bring it to the notice of the hon. Speaker in
his chamber, any reference to the former
Prime Minister passing any order about
release of anybody will be expunged from
the record. '

(Interruptions)

SHRI SOMNATH CHATTERJEE: Sir,
Hon. Speakerwas ndtinthe chairsometime
ago when ShriDigvijaya Singh tookto many
names. Did he try so substantiate any of

them? (Interruptions)
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AN HON. MEMBER: This is a serious
matter. (Interruptions) N

MR. CHAIRMAN: Shri Somnath
Chatterjee and ShriGeorge Fernandes, you
are very senior parliamentarians. I think it is
the weii known practice that...

(Interruptions)

MR. CHAIRMAN: Please do not talk
when lamon myfeet. If any allegations have
to be levelled against any sitting Member or
any ex-Member of former Prime Minister,
then a notice to that effect should be given
to the hon. Speaker and only after taking
such permission that any allegation of such
a serious nature are levelled against any
sitting Member, or a Minister, Prime Minister

. of former Prime Minister or anybody like

that, can be made. I think you will agree with
me that this practice should not be violated.

(Interruptions)

MR. CHAIRMAN: | would, therefore, re-
quest Shri George Fernandes thatifthere is
anything pertaining to the remarks about a
former Prime Minister they will be erased
from the records if not substantiated by him.

(Interruptions)
[Translation]

SHRI MADAN LAL KHURANA (South
Delhi): What about the allegations he has
levelled? (Interruptions)

SHRI JAGDISH TYTLER: Why are you
looking up? Please talkto the Chairman. Are
you passing on any-news? (/nterruptions)

[English]

MR. CHAIRMAN: It is not within my
knowledge as to what Shri Digvijaya Singh
has said. | can only say that if you, hon.

.Members, are seriously objecting to that,

first of all my remarks would be that you
should have objected at that particular point
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of time. Secondly, if you have falled to object
at that particular point of time and you are
objecting now, then | would say that record
can be examined by the hon. Speaker and
if there is anything objectlionable, I think the

rwould certainly expungethem. That
isthe only ruling that | can give at this stage.
(Interruptions)

[Translation]

SHRIRAM VILAS PASWAN: Mr. Chair-
man, Sir, | am on a point of order. (Interrup-
tions)

[English]

SHRI PAWAN KUMAR BANSAL
(Chandigarh): If he has any document in his

possession, why is itthat he is not reproduc-

ing it in the House now? (Interruptions)

MR. CHAIRMAN: Kindly do not interrupt.
| have asked Shri Ram Vilas Paswan to

speak.
[Translation]

SHRIRAM VILAS PASWAN: I want only
this much from you that your ruling should
be equally applicable to all the discussions
held ' sre and all the allegations made by
hon. Members against the former Prime
Minister and other Ministers.

MR. CHAIRMAN: Mr. Paswan, | am not
empowered to give blariket orders that all
the allegations that were levelled against
any Prime Minister who were in power dur-
ing last five years should be expunged.

SHRIRAMVILAS PASWAN: it is notthe
question of last five years but it is a case of
very recent past. (Interruptions)

[Engiish]

MR. CHAIRMAN: | do not know. There
. may have been substantiated allegations
against some former Prime Mlnlsmq.
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(Interruptions)

MR. CHAIRMAN: But, what Ican say is,
we should take notice of what is happening
at the present moment.

(Interruptions)

[Translation]

SHRIRAM VILAS PASWAN: Mr. Chair-
man, Sir that is why | am saying that when
Maliniji was In the chair...(Interruptions)

[English]

_ SHRIMATI MALINI BHATTACHARYA
(Jadavpur): Whatever remarks had been
made against whichever former Prime Min-
ister-whether itis Shri V. P. Singh - letthem
be expunged.

SHRI A. CHARLES (Trivandrum): Sir, |
am on a point of order.

SHRIJAGDISHTYTLER: Where arethe
documents?

(Interruptions)

MR. CHAIRMAN: | am sorry. This ruling
would have no meaning to have blanket
erasure of any reference to any person
previously.

(Interruptions)

SHRI A. CHARLES: Sir, on a point of
order please.

MR. CHAIRMAN: One at a time. | have
asked Shri Pawan Kumar Bansal to speak.

Let him speak.
(Interruptions)

MR. CHAIRMAN: Yes, Shri Bansal.
SHRI A. CHARLES: *(Interruptions)
MR. CHAIRMAN: | would request him

not to say anything againstthe Chairperson
who was in the Chair at that particulartime.

* Not recorded.
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Kindly have this much respect for the Chair
that if Shrimati Malini Bhattacharyajior ABC
or anybody Is in the Chalir, kindly don't cast
any aspersions. Nothing regarding Shrimati
Malini Bhattacharya will go on record.

(Interruptions)

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Sir, my submission Is that
there is abasic difference between thetenor
of what Shri Digvijaya Singh has said and
what Shri George Fernandes has said. All
that Shri Digvijaya Singh said was in refer-
ence tothe time when certain incidents took
placewhen Shri V. P. Singh wasthe Finance
Minister, while Shri Fernandes made un-

. substantiated and wild allegations.

MR. CHAIRMAN: Shri Digvijaya Singhis
very much here. Whatever he wants to say,
he can say it.

(Interruptions)

MR. CHAIRMAN: Mr. Fernandes, would
you like to continue your speech?

SHRI PAWAN KUMAR BANSAL: Shri
Femandes levelled a baseless allegation.
(Interruptions)

[Translation]

SHRIRAM VILAS PASWAN: Mr. Chair-
man, Sir, what is your decision since | have
also raised this point in the House.

MR. CHAIRMAN: | have already given
my Ruling In response to your point of order.
| have already said that | do not have the
authority to give blanket Ruling to expunge
the names of all the former Prime Ministers
which have come. | cannot give any such
Ruling. But the Ruling that | have just given
that whatever Mr. George Femandes has
said

[English]
About the former Prime Minister will be

SEPTEMBER 14, 1991

of B.C.C.. 196
erased from the record.

(interruptions)

MR. CHAIRMAN: Icanonlygive a Ruling
on what is within my knowledge. What has
happened in front of me, | can give a Ruling
'onthat. Mr. Ram Vilas Paswan, on anything
that happened last year or a year befors, |
cannot give a Ruling.

SHR! RAM VILAS PASWAN: That
mean’s thatthe points made by Shri Digvijay
Singh will go on record. (Interruptions)

[English]

MR. CHAIRMAN: Anyway, | have given
my Ruling. | cannot give any blanket Ruling.

(Interruptions)
[Translation]

SHRI RAM VILAS PASWAN: Before
George Fernandes Shri Digvijay Singh had
also referred to Shri V. P. Singh by name
that he was with the National Front and it will
go on record. But when he said that Shri V.
P. Singh was the Finance Minister when he
was the Prime Minister, it will not go on
record. (Interruptions)

MR. CHAIRMAN: | have given my Ruling
on this also. Iif Shri Digvijay Singh has lev-
elied an unsubstantial allegation on anyone
and if the hon. Speaker while examining the
record considers it objectionable he will
erase It. It was not said in my presence. itis
the hon. Speaker, who Will examine £. | have

already given this Ruling.
(Interruptions)

[English]

MR. CHAIRMAN: The other thing | want
to say is that there was no time allotted for
this discussion. Iwould like totake the sense
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of the House about this.

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): We are ready to sit late. Let
it be finished today.

MR. CHAIRMAN: It is up to the House,
whatever time you want to give for this.

SHRISONTOSHMOHANDEV:We want
to finish it today.

(Interruptions)

MR.CHAIRMAN: We have alreadytaken,
1think, about three-and-a-half hours on this
subject. Would you like to suggest some
time, Mr. Jaswant Singhji?

SHRI JASWANT SINGH (Chittorgarh):
Mr. Chairman, Sir, when the time was fixed
tor this discussion...

MR. CHAIRMAN: There is no time 1_ixed.

SHRI JASWANT SINGH: Sir, a discus-
sion took place both In the Business Advi-
sory Committee as also with the Hon'bie
Speaker. It was decided that the discusslen
on my motlen would start today at One
o'Clock. The anticipation was that the hon.
Finance Minister’s reply to the Finance Bill
wouldcommence at 11a.m. andendbyOne
o'clock and this discussion would start at
One o’Clock and go ontill about 4.30 p.m. In
that sense by implication, three-and-a-half
hours have been allocated. But this discus-
sion has started only at Four o'Clock.

MR. CHAIRMAN: Yes, it started at Four
:gw' That means, another one hour Is

(Interruptions)

SHRI SONTOSH MOHAN DEV: Mr.
Chairman, Sir, the hon. Parliamentary Af-
fairs Minister has gone somewhere and
before going he said, as ShriJaswant Singh
has very rightly pointed out, that this discus-
sion is for three house and if necessary, it
can be extended with the consent of Shri
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Jaswant Singh and other Members for an-
otherone hourmore. But preferably itshould
be finished today.

Shri Somnath chatterjeeshri somnath
chatterjee: Sir, he is a crusader against
corruption and we hope he will nottrytostifie
this discussion.

(Interruptions)

SHRI SOMNATH CHATTERJEE: Sir,
the Congress Party wants to stfle this dis-
cussion.

SHRI SONTOSH MOHAN DEV: You
speak for whatever time you want and we
will listento your speech. But do not say that
the Congress Party wants to stifle the dis-
cussion.

MR. CHAIRMAN: | must say that Shri
Sontosh Mohan Dev is very magnanimous.
So, let us fix the time. According to Shri
Jaswant Singh, it comes to 7.30 p.m. and
therefore, | think, we can sit upto 8.00 p.m.

(Interruptions)

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Sir, kindiyfix the time foreach
speakeralso, becausethere are many Mem-
bers who want to speak.

(Interruptions)
[Translation]

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Chairman, Sir, it shouid be
made clear that no business other than
BCCI will be taken up today.

MR. CHAIRMAN: In that case, when will
the remaining business be taken up.

DR. LAXMINARAYAN PANDEYA: Mr.
Chairman, Sir, they will be taken up on
Monday.

MR. CHAIRMAN: The leaders of all par-
ties have unanimously agreed in the Busi-
ness Advisory Committee that4 hours would
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be allbtted for discussion to this subject.
[English]

| think for Monday and Tuesday the
business is full.

[Translation]

Since it has started at 4 P.M. iet us have
it completed by 8.00 or 8.30 P.M.

(Interruptions)

[English]

MR. CHAIRMAN: We are unnecessarily
wasting the time of the House. Now, Shri
Gaorge Fernandes can continue his speech.
Mr. Femandes, you have brought out so
many points. Let them chew over those

[Traslation]

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, firstly, | would like to know
from the Minister of Finance the names of
the banks andthe connectionsthey had with
this Bank. | would, particuiarly like to know
about the audit report which was prepared
recently under Section 41 of Bank of Eng-
land Act and some parts of which has been
published. The above audit report was how-
ever not published in Indian newspapers.
Though the report was published in the
newspapers of England, they have tried to
censure the remaining parts of the report.
Under these circumstances, did the Indian
Government make any efforts to call for this
report from the British Government? Had
the Government obtained the report? Does
that report say anything about State Bank of
India giving loanto B.C.C.1. The State Bank
gave loan of 50 million dollars to B.C.C.l.
The work on which the loan amount was
utilized and what were the terms and condi-
tions of the loan. Is it a fact that this amount
was utilized by the B.C.C.l. for servicing
their own accounts? We want to have a
categorical statement from the hon. Minis-
ter of Finance as to what were the connec-
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tions between the State Bank andB.C.C.lin
the records of Secret Department which
was censured by the British Govemment.
More thanthat, we want aclarification onthe
connections between the Syndicate Bank
and the B.C.C.I. Among the nationalised
banks of india the position of Syndicate
Bank is most dismal; If any other bank is
more sick than this Bank, the Minister of

Finance should let the House know...

[English]

MR. CHAIRMAN: That is besides the
point. That is not the matter under discus-
sion.

SHRI DIGVIJAYA SINGH: That is what
they are discussing. The BCCldoes notowe
to Syndicate Bank a penny. It has been
given in writing.

MR. CHAIRMAN: | think, that is quite
irrelevant to the subject in hand.

[Translation]

SHRI GEORGE FERNANDES: When
the B.C.C.I came under attack in England
and U.S.A,, even then the B.C.C.| did the
samething as these people are doing today.
These people said the same thing in their
defence everywhere. The B.C.C.lis asatan
for countries ail over the worid but a saint in
India.

[English]

MR. CHAIRMAN: You have taken one
hour.

]

SHRI GEORGE FERNANDES: Mr.
Digvijaya Singh has finished his speech at
quarter to 6 O'clock. He took one hour and
5 minutes without any interruption.

Half of my time was taken by the Con-
gress Party.

[Translation]
Whatever Shri Digvijay singh said just

now was on the basis of a newspaper clip-
ping In respect of Syndicate Bank. | have
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read both the items...(Interruptions) The
syndicate Bank suffered a loss of about 200
milliondollars due tothe B.C.C.I... (Interrup-
" tions) it could be more or less but my
estimate is 200 million dollars.

SHRIJAGDISHTYTLER: Good heading
tomorrow.

SHRI GEORGE FERNANDES: The
B.C.C. Ifunctioned as a Corporation bank in
the Syndicafe Bank. | have got the balance
sheets of Syndicate Bank. This is the bal-
ance sheet of 1990-91.

[English]

SHRI DIGVIJAYA SINGH: What s it we
are discussing?

SHRIGEORGE FERNANDES: lamrais-
Ing the question of BCCI and Indian banks
linkages. | do not remember the number of
branches it has in India. It couid be 900 or
1000. There was a time when Syndicate
Bank was considered to be the best bank in
the country. Shri T. A. Pai who happened to
be the Minister of Railways, Industry and
Petroleum in their Government nourished
this bank from its early stage. it was a
wonderful bank and was the fastest devel-
oping Bank In India but today it is on the
threshold of bankruptcy.

[English]

SHRI MANMOHAN SINGH: Mr. Chair-
man, Ithink, Iwould urge youto restrain hon.
Members, whenthey level suchwildcharges
against the Indian banking system. Previ-
ous time, in his earlier intervention, Mr.
Jaswant Singh made similar allegations
against the financial Institutions as well as
against the Reserve Bank. | must submit to -
you, Sir, with ail sincerity that these things
can and will do Irreparable damage to this
‘country’s financial reputation. That must be

- borne In mind by the hon. Members while -
leveliing such wild charges. (Interruptions)

[Translation]
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SHRI JAGDISH TYTLER: He has not
pleaded for any thing for the Congress
Party. (interruptions) he has made this
deservation keeping In view the interest of
the country.

SHRI GEORGE FERNANDES: | can-
understand the anxiety of the hon. Finance
Minister. He, while concluding his speech on
the Finance Bill, commented on the condi-
tion of the Financial institutions of the coun-
try. | think he is very much worried about
their condition, though there are a few who
bother for such thing. | do not deny that all
our Finance Ministers had been worried
about the financial organisations. But | am
not ready to accept that due consideration
was giventothe real condition of our Banks.
Even if now discussion regarding their con-
ditions is stopped, we would only allow the
conditions togo frombadto worse. Eventhe
Public Accounts Committee is not allowedto
inspect the accounts of the Banks. The
C.A.G. of the Defence can inspect the ac-
counts of the Defence Ministry but Bankers
are so super human...(Interruptions)

[English]
SHRI MANMOHAN SINGH: | do not
know which particular transaction the hon.

Member is reterring to But according to the
Information that s available with me, there s
no basis for this allegation. (Interruptions) |
will also assure him and this country also
that all these things will be investigated
again.

(Interruptions)

MR. CHAIRMAN: | do not know whether
he has got the right balance sheet or not. If
he Is quoting from the balance sheet of the
bank, | cannot stop that.

[Translation]

SHRIRABIRAY (Kendrapara): Mr. Chair-
man, Sir, | was listening to the entire discus-
sion. The hon. finance Minister has inter-
vened twice during this discussion. Sir, |
would like to know your opinion about that.



203  Motion re. collapse

He, during his intervention, has remarked
that the entire Indian Banking system has
been adversely affected due to loan melas.
Does he know that his such remarks may
bring down the creditabiliity of our Banking
system in the world? He may not agree with
the facts and dates given by Shri George
Fernandes. Forthat,he may sayonlythathe
does not agree with him. (Interruptions)

[English]

. MR. CHAIRMAN: | am sure he Is taking
serious note of what you say and he willgive

" adequate reply.
(interruptions)

MR. CHAIRMAN: Shri George
Fernandes, | mustnow ask youtoclose your

speech.

SHRI GEORGE FERNANDES: Nobody
is letting me speak. Please allow me to
speak for some time

MR. CHAIRMAN: In the Business Advi-
sory Committee meeting you agreed to a
three hours’ discussion. | have no authority
to extend the time. You have brought out
such wonderful points. That is enough.

SHRIGEORGE FERNANDES: | haveto
bring out still more wonderful points. (/nter-
ruptions)}

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE MINISTERY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI RANGARA-
JAN KUMARAMANGALAM): Mr. Chairman,
Sir, actually this discussion was to begin at
1 o' Clock and end at 4 O'Clock as agreed a
nd also according to the Business Advisory
Committee's report which has been adopted
by this House. We could not start the discus-
sion on the Finance Bill at 11 O'Clock as
originally planned because of certain
important matters which the hon.
Members raised then. Three hours have
been fixed for this. We have started the
debate at 4 O'Clock. We should finish itat 7
O’Clock. We have not other business also to
be transacted...(/nterruptions) | will explain
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the position. If you do not go by that, then
there is no meaning of having any meeting
of the Business Advisory Committes; there
is no meaning in arriving at any understand-
ing whatsoever.

SHRI SOMNATH CHATTERJEE: What
are you talkking? I think the hon. Minister's
intention is to close the debate now in 15
minutes’ time.

SHRI RANGARAJAN KUMARA
MANGALAM : | am not saying to close the
debate. | did not say that.

SHRI SOMNATH CHATTERJEE: If that
is his intention, let us go out. If you want to
close the debate at 7 O’clock, why did not
the Chair regulate the time? (Interruptions)

¥ you allow one Memberto speak forone
hour, the Chair should have regulated .
(Interruptions) Andyou saythat BCClshouid
not be allowed to be discussed. (Interrup-
tions)

SHRi MUKUL BALKRISHNA WASNIK
(Buldana): You ask Shri Fernandes to con-
clude. (interruptions)

MR. CHAIRMAN: | am inclined to agree
with Shri Chatterjee. if three hours time was
allotted, then it should have been regulated
accordingly.

(Interruptions)

SHRISOMNATHCHATTERJEE:Where
was the Parllamentary Aﬂalfs Minister at
that time ? Where were you? (interruptions)

MR. CHAIRMAN: Now |can only say that
inordertoretrieve the situation and save the
time, Members should take not more than
fifteen minutes time. Femandesji, | request

you to kindly finish your speech in five
minutes time.

(Interruptions)

SHRI RANGARAJAN KUMARA
MANGALAM: | do notsay that you speak for
five minutes, ten minutes or fifteen minutes.
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But i think, itis necessaryto know how much
time a Member should speak. There was a
long discussion, a meeting between the
leaders ot all the parties and the Business
Advisory Committee together where busi-
ness of the House was sorted out. It was
decided that two other important matters -
one on the Jammu and Kashmir and the
otherone on the Voluntary Deposit Scheme
-should be completedtoday. It is afterdoing
this exercise that we extended the sitting by
one more day. With great difficulty, the Lok
Sabha Secretariat accommodated us by
one more day. Today whether you finish the
business at 7 o'clock, or 8 o'clock or 9
o'clockis nottheissue. Theissuereallyis we
must complete the work that we have on our
agenda today. That is my view. (Interrup-
tions)

MR. CHAIRMAN: There is no further
discussion on this topic. Kindly sit down. |
am not allowing any more discussion on this

topic.
(Interruptions)

DR. LAXMINARAYAN PANDEYA: He
has wrongly quoted.

MR. CHAIRMAN: Were you there in the
BUSINESS ADVISORY COMMITTEE.

[Translation]

DR. LAXMINARAYAN PANDEYA: Yes
Sir, that day, we had decided to hold this
discusslon from 1 to 4 o’ Clock. Thereatter,
the issue of Jammu-Kashmir was to be
taken up which was to ba concluded by 5.30
p.m...(Interruptions) Half an hour after that,
the Voluntary Deposit scheme was to be
taken up. There on we agreed to sit little
more if t was necessary. That meantthatwe
could sit half-an-hour more i.e. upto 6.30
p.m. We never meant that we might sit upto
9,10,11 or 12 pm. (Interruptions) Please
listento itfully. Since, the B.C.C.I. issue was
taken up late, we may sit a little longer.
Hence, it should be finished upto 7.30 p.m.
Other business should not be taken today.
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It is of no use. It was not agreed to by us to
take all the business...(Interruptions)

[Translation]

SHRI RANGARAJAN KUMARA-
MANGALAM: It is very bad.

[English]

In the morning two hours were spent
raising matters during Zero Hour. it was the
specific understanding among ailthe parties
that it should not happen. That understand-
ing was violated. By whom? | would not like
to rope in anyone...(Interruptions)

MR. CHAIRMAN: I think, we ara wasting
the time like this. Now let us get on to work.
| will request all sections of the House to
cooperate with the Chair so that ail this
business is completed today. If you want to
bum the mid-night oil, we are prepared to
bum it. But kindly let us get on to the
business.

(Interruptions)
[Translations]

SHRI RAM VILAS PASWAN (Rosera):
Is there any arrangement for dinner today?
Whatis its arrangement if we haveto situpto
12 '0’ Clock. ( Intrruptions)

[English]

MR. CHAIRMAN: George Sahib, | know
your trend of thought Is broken a number of
times. But i hope you will be able to complete
yourspeech in five minutes because of your
capabilities as an orator.

(Interruptions)

SHRIGEORGE FERNANDES: Onlythe
time that has been allotted to me Is being
broken. {Interruptions)

[Transiation]
Mr. Chamnan. Sir, | would like to know
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about the Syndicate Bank from the hon.
Minister of Finance. In this context, | would
like to put forth two things as it has been
mentioned here. | have much praise for this
Bank’spast. The balance-sheet of that Bank
for 31.3.91, perhaps was not seen the hon.
Finance Minister. In it, there has been ad-
vance of Rs. 3,600 crores. There is over-
seas advance of Rs. 579,12,96,891 out of
this total 3600 crore. In London, there is only-
one branch of this overseas bank, which is
the operational centre between the B.C.C.I.
and the branches of India.

[English]

One sixth of the advances of a national-
ised bank, which is the corresponding bank
of the BCCI, are in London.

Accordingto Balance Sheet, notes form-
Ing part ofthe Account No. 20 -reconciliation
of accounts in other banks, including foreign
banks, agencies, and financial institutions
are in arrears.

[Translation]

. | would like to know about the details of
the funds and its use. What relation is there
between our Banks and ...(Interruptions)

SHRI JAGDISH TYTLER: with the
B.C.C.L (Interruptions)

SHRI GEORGE FERNANDES: | would
like to know the relationship between the
Syndicate Bank and B.C.C.I. from the hon.
Minister of Finance...(Interruptions)

Mr. Chairman, Sir, the non. Memberwho
delivered his speech prior to me charged
that a corporate war was being discussed
here. We would not like to go into details of
all about that. :

[English]
MR. CHAIRMAN: Shri Femandes, you
will never get to the end of this.
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[Translation]

SHRIGEORGE FERNANDES: Weshall.
not go into detail regarding that. | would like
to say only this that the chairman of that
company, you have just mentioned, met me
yesterday and gave me these two docu-
ments.

[English]

One s abackground note on NRl invest-
ments in Reliance Industries and the allega-
tions pertaining to the year 1982-83.

[Translation]
You have seen how lengthy it is?

SHRIDIGVIJAY SINGH (Rajgarh):1have
not got any.

[English]

I have no contacts with the BCCI.

MR. CHAIRMAN: Kindly do not interrupt.
[Translation]

SHRI GEORGE FERNANDES: This
document contains the details of the three
reports of their Enforcement Branch. It has
been mentioned in it that Rs. 22 crores
providedbythe eleven companies of the Isle
of Man was brought to India through the
B.C.C.l. and the Syndicate Bank and I think
the Middle East Bank played the roles of
middlemen as in those days, no branch of
the B.C.C.1. was operating In Bombay. The'
inquiry regarding all this was made. | would
like to put here three things of that inquiry
because other thing...(Interruptions)

[English]

SHRI DIGVIJAYA SINGH: Is it again
from Shri Bhurelal’s report. .

[Translation]

SHRI GEORGE FERNANDES: it is the
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report of your government. The last para-
graph of the inquiry-report contains,

[Enghish]

“Another point that needs to be care-
fully examined in details is the source
of funds provided by BCCI, London
and EAB Hamburg, through the Co-
lombo branch for purchase of shares
of Reliance, on behalf of Overseas
firms. Enquires may disclose the real
persons, who had given the letter of
Comfortof personalguaranteeto EAB
of BCCiforthe loan. If detailed enquir-
les are made with the BCCI, London,
itmaythrow light as to how funds were
received by BCCI, London for remit-
tance to India for the above purpose
and whom the interest/dividend and
sale proceeds of debentures received
from India on account of the overseas
companies were actually disbursed.
Suchan enquirie may indicate thereal
persons, behind the transactions”.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI GHULAM NABI
AZAD): Sir, is the Hon. Member speaking on
behalf of the whole Opposition or on behalf
of the whole House? (Interruptions) There
are so many other Members who have to

speak. (Interruptions).

Are you yielding-the whole Opposi-
tion?

SHRI K.P. REDDAIAH YADAV: Yes.

SHRI GHULAM NABI AZAD: If the
whole Opposition Is yielding, then it is all
right.. (Interruptions) | do not think that you
have been authorised by the House to say

~ 80.(Interruptions)

SHRI K. P. REDDAIAH YADAV: You
are also not authorised by the House.. (/n-
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SHRI GHULAM NABI AZAD: Yes, |
am officlally authorised. You are not offi-
clally authorised.. (Interruptions)

SHRIGEORGE FERNANDES: |want
to protest. . (Interruptions) | protest very
strongly.. (Interruptions)

SHRI GHULAM NABI AZAD: This
House should not become a monopoly of
one person.

SHRI GEORGE FERNANDES: Sir,
you spould give me protection.

SHRIGHULAMNABIAZAD: We have

other Members of Parllament who are to

speak. The House should not become a
monopoly of an individual.. (Interruptions)
Yesterday, you spoke for 1 1/2 hours. To-
day, you also spoke.

(Interruptions)

MR. CHAIRMAN: No interruption
please. | would request Mr. George
Fernandes to wind up in another two; min-
utes’ time.

(Interruptions)

MR. CHAIRMAN: Please don't
interrupt. (Interruptions)

MR. CHAIRMAN: The more you . (Inter-
ruptions) interrupt, the longer he will take.
Mr. George Fernandes, kindly wind up in
another two minutes.

[Translation]
SHRI GEORGE FERNANDES: Mr.
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Chairman, Sirourtwo minutes is counted as
20 minutes.

[English]

MR. CHAIRMAN: | know that there were
interruptions.. (interruptions)

[Translation]

SHRI MUKUL BALKRISHAN VASNIK:
Please do not take his five minutes as fifty
minutes.

MR. CHAIRMAN: Mr. George
Fernandes, with such a senior Member like
you, Ifeel embarrassed in checking youtime
and again. | would request you not to make
my position embarrassing. You please con-
clude in two minutes.

SHRIGEORGE FERNANDES: Sir, |
will not speak at all. (Interruptions) If that Is
your direction, then | will not speak.

(Interruptions)

MR. CHAIRMAN: You please con-
clude.

SHRIGEORGE FERNANDES: lam

submitting that | am not speaking. (Interrup-
tions) .

SHRI GHULAM NABI AZAD: Sir, |
would like to know how many minutes he has
taken. The impression shouid notgo that he

was stopped.

MR. CHAIRMAN: Mr. George Femandes
started speaking at 1745 and it is now

1900.(interruption)

MR. CHAIRMAN: | know that there were
lot of interruptions.

SEPTEMBER 14, 1991

of B.C.C.L 212

SHRIGHULAMNABIAZAD: Out ofthree
hours allotted, if one Member speaks for 1
hour and 15 minutes, | think, | am right in

saying wh.t | have said.(Interruption)

SHRIGEORGE FERNANDES: There is
alimitto this kind of **(Interruption) What do
you mean that | have taken 1 1/2 hours.

(Interruptions)

MR. CHAIRMAN : The word ** will be
expunged.

(Interruptions)
[Translation]
SHRI MADAN LAL KHURANA : As you
have mentioned about the time of Shri

George Fernandes. Please mention the
same about Shri Digvijay Singh also.

[English]

MR. CHAIRMAN : | will tell you all tim-
ings. kindly listen.

( meﬂom)

MR. CHAIRMAN: Please don't interrupt.
Mr. Jaswant Singh started at 1600 and
finished at 1700. Mr. Digvijaya Singh started
at 1700 andfinished at 1745 and Mr. George
Fernandes started at 1745.

(Interruptions)

MR.. CHAIRMAN: I would request himto
conclude In two minutes.

[English]

MR. CHAIRMAN:
Femandes, come on.

Mr. George

* Expunged as ordered by the Chair.
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SHRIGEORGE FERNANDES; No, Sir,
lam not speaking.

SHRI SRIKANTA JENA: Sir, how many
times the interruptions have come from the
reasury benches? (Interruptions) If this is
the attitude of the Chair and if he is dictated
by the Parliamentary Affairs Ministerthe
nwewill withdraw, the entire party will with-
draw from thedebate. [Interruptions]

[Translation]

MR. CHAIRMAN; There is nothing ilke
this.

[English]

I have beentrying to regulate the debate
with ail the faimess at my command

(Interruptions)

MR. CHAIRMAN; Mr. Jena, kindly do
not interrupt. Please sit down when | amon
my feet. :

(Interruptions)

SHRI SRIKANTA JENA; You control
them also. Is this the way to“conduct the
House?

(Interruptions)

MR. CHAIRMAN; Honorable gentlemen,
| have been trying to regulate the debate
with alithefairness at mycommand. |agree
that Mr. Fernandes was frequently inter-
rupted.

[Translation]

MR. CHAIRMAN: Mr. Jena you speak |
will sit-down.

_ (Interruptions)
[English]

MR. CHAIRMAN: If you insist, then you
kindly speak. | will sit down. you carry on.

(Interruptions)
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SHRI SRIKANTA JENA; Why are you
not telling them not to interrupt? [Interrup-
tions] .

(Interruptions)
[Translation]

SHRIASHOK ANANDRAO DESHMUKH
(Parbhani): Mr. Chairman, Sir, there were
much interruptions so we may be given a
little more time.

MR. CHAIRMAN: | am admitting this. |
am saying.

[English]

That Mr. Femandes was frequently in-
terrupted. But it is my judgment also that in
spite of interruptions, Mr. Fernandes has
taken almost 45 minutes. And I think that Is
more than any Member’s share inthe house.

(Interruptions)

MR. CHAIRMAN : | will request Mr.
George Femandes once again................

(Interruptions)
[Translation]

" You are waiship time un interrupting the
speech.

[English]

Therefore, | will request Mr. George
Fernandes once again not to take umbrage
at any ruling given by the Chair and kindly
conclude his debate in two minutes time.
That is all my request

(Interruptions)
[Translation]

SHRI GEORGE FERNANDES : Mr.
Chairman, Sir, I regretthat you hadto sayso
many things. We know that you conduct the
House very well. You adopt a non-partain
attitude towards everyone while you are in
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this Chair. so please do not think that | have
any against you on your decision. There is
no such thing.

MR. CHAIRMAN : Thank you

(Interruptions)

SHRI GEORGE FERNANDES : | could
not speak because of the interruptions.
Thereafter, when | was asked to conclude
within two minutes only, which was not
possible, so | took my seat.

Mr. Chairman, Sir, | would like to con-
clude after making two main points.

Mr. Chairman, Sir,. | would like to know
from the Hon. Minister that there are three
reports of the inquiry conducted by the
Department of Enforcement in 1986 and in
the last report, it was suggested that an
inquiry against the persons mentioned in
that report should be held underthe Foreign
Exchange Regulation Act. Ican give youthe
names of these persons in writing or if you
permit me , | can read their names here. it
had been suggested that they must be
interrogated immediately.

[English]

List of suspected persons in India and
abroad involved in purchase of ‘Reliance
Shares’ bythe non-Resident Indian Compa-
nies of Isle of man.

[Translation]

It was suggested that those persons
must be interrogated. | do notwanttowaste
time In reading their names. (Interruptions)

AN HON. MEMBER: Please read their
names.

SHRI GEORGE FERNANDES: Here
is their names:-

[English]
1. Mr. Dhirubhai Ambanl,
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Chairman and Managing Director
of Reliance. Industries Ltd.

2. Mr. Vinod Ambani.
Company Secretary of Rellance
Industries Ltd.

3. Mr. C.H. Chowksi,
One of the Directors of Prabhat
Fabrics Private Ltd. Staliion Pri-
vate Ltd.
-a close friend of Mr. Dhirubhal
Ambani of Reliance Industries Ltd.

4. Mr. Pankaj Ishwarlal kapadia
Share Broker

5. Mr. D. Chaturvedi, Chartered Ac-
countant

7. Share holders of Companies of Isle
of Man, lL.e.,

i) Mr. Krishnakant Shah and his
family members of UK
i) Mr. U.C. Khamani of Djbouti
i) Mr. Prafui Shah of USA

8. Mr. P.S.W. Henwood,
Coffstituted attorney of Overseas
Companies of Isle of Man.

[Translation]

Was it decided to conduct an inquiry
against them and serve a notice to them
under foreign Exchange Regulation Act,
because the money was taken out of the
country by Rellance and brought through
‘Padiyar’ through B.C.C.l in the country.
After alleging all these it was decided to
conduct an inquiry. Has the inquiry been
conducted? If so, the facts thereof? What
action has taken or proposed to be taken by
the Government In this regard? This Is one
of my questions.

. My second question is not to spare
Corporate take-over as | have asked in My
amendment. | don't want to conseal that
Larsen and Tourbo are working for our
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Nuclearplants. Ambanl Company hadtaken
over Larsen and Tourbo three and a half
years back. The financial Institutions run by
the Govemment of India, Life Insurance
Corporation rusticated the elected member
of Ambani family by convening the very first
and special meeting of the company. Why
they were rusticated? was there any rea-
son? Has that reason been removed now?
Secondly, | shall not explain the works done
by L & Tforthe defense department of India
and in other fields particularly in the field of
atomic power, as it is considered to be top
secret. Butthe hon. Finance Minister knows
it. If he desires, we can disclose that. Would
you like to hand over this company in the
hands of such high of officials of the Reli-
ance, and to its owner, Shri Padiyar, Who
was directly linked with smuggling out the
money from foreign countries and who was
transacting the business of B.C.C.l. from
London.. You are yourself coming to the
point and | shall not quote Indian Express of
today. But is it not true........ (Interruptions)

[English]

SHRI ANBARASU ERA: Sir, he is using
theforumforwrong purposes. Thisis notthe
way to discuss things. Why should they use
this forum for fighting the wars of Nusii
Wadia and Ambani? | object to this.

[Translation]

:SHRI GEORGE FERNANDES : What
were the grounds on which L.1.C. had given
a notice to postpone the meeting of the
Company scheduled for 26th August. | will
conclude after asking my last question. Is it
not a fact that L.1.C. had given a notice to
postpone the meetingto some otherdate so
that the inquiry on proxies could be com-
pleted which would not be done earlier for
lack of time. Had L.1.C. not written this letter
on 26th August and the meeting was post-
poned. Thereafter, when the meeting was
scheduled to be held on 16th August, had
L.I.C. not written to the Company that they
could not have the time to conduct the
Inquiry? Mr. Speaker, Sir, Whetherthe Sec-
retary of the Company had not informed
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L.L.C. in writing that they had no time to
check all these proxies as the meeting has
since been fixed for 16th and for lack of full
arrangements they will not allow them of
conduct an inquiry. Mr. Speaker, Sir, | want
to present before the House the copies of
the documents submitted to the Bombay
high Court. Why the money of L.I.C. and
Indian Banks is being smuggled out with the
connivance of foreign banks and smug-
glers? | have been the Union Minister of
Industry. Mr. Digvijay singh, perhaps you do
not know that the company was black listed
by me in the capacity of being a Minister of
Industry. One sentence of the owner of the
company made me to black list it and that
sentence was, [English] Any poiitician is
purchasable as long as you are prepared to
pay the right price.” only on this one sen-
tence I black listed it justto tell himthat there
waere politicians who did not have a price.”

[Translation]

An affidavit has been filed in Bombay
High Court today]interruptions] The former
Chairman of Larsen and Toubro has com-
plained in writing that it is being tried to take
over the company by forging his'signature
and as well as the signature of his family
members. | want to lay on the table of the
House duly authenticated by me. The for-
gery which is going on and according to
which the business of the company is being
transacted | do not want the Government of
India to link itself with any of its acts. The
hon. Finance Minister Should reply to allthe
questions. | conclude my speech with these
words.

[English]

SHRI SOMNATH CHATTERJEE: Sir, if
you object to mytaking longtime, please ask
them not to interrupt me.

SHRIANBARASU ERA; Donotbethe
spokesman of Nusii Wadia.

SHRISOMNATH CHATTERJEE: if lam
a spokesman of Ambani, you will be very
happy. Sir, | do not wish to be a spokesman
of anyone. Icanunderstand....[Interruptions]
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Sir, | can understand their nervousness.
And, If the Finance Minister does not misun-
derstand me, | am not making any personal
" reference to anybody, | am not reminded of
a saying, ‘Chor Ka Dari Mein Tinka'. No,
reference to you, Sir. ’

MR. CHAIRMAN: There are two orthree
dariwalas. Whom you are referring to?

SHRI SOMNATH CHATTERJEE: All
dariwalas are excludedbutnothalf dariwalas.

SHRIGULAM NABI AZAD: Somnath JI,
It is ‘KP’ and not ‘Ka'.

SHRI SOMNATH CHATTERJEE: then,
It is his mistake because he prompted it
wrongly.

SHRI DIGVWJAYA SINGH: That is our
complaint, Sir. You always listen to wrong
friends.

SHRI SOMNATH CHATTERJEE: Any-
way, Sir, Because | have to use it often for
them, | will say it correctly.

Mr. Speaker, Sir, this is a very serious
matter. | had thought that it would be dis-
cussed in a manner which would help in
removing distortion from our banking sys-
tem. That was the real approach, | should
have thought to be taken in this matter. lam
sure, nobody on that side, in spite of what
they feel they cannot openly say that BCCl
is not a good bank.

SHRI JAGDISH TYTLER: It is a not a
good bank. We all agree.

SHRISOMNATH CHATTERJEE: | have
got the ministerial affirmation. It is a bad
bank. Now, Sir, the question is that such
revelations about its activity; not onlyin India
but outside India also, have come out in
Journals. Magazines which are of interna-
tional repute - especially the ones accept-
ableto my friends sitting on that side like The
Times, News Week of U.S.A., Economies of
London, they are all bibles to them and they
are being circulated all over the worid that
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this is a bank which has been indulging in
bribery, corruption, drug trafficking, money
laundering. Abranch of this verybankis now
being operated in India. Sofar as the United
States is concemed, there Is an investiga-
tion going on. Kindly see the seriousness of
it. Even itis saidby SenatorJohnKermry-lam
quoting from Sunday that in India money
laundering rackets involving the BCCI and
aids to assassinate Indian Leader Rajiv
Gandhi are now under investigation. This
was said by a Senator of the United States
who Is investigating into the BCCI's activi-
ties. Their allegation is that even they are
connected with Rajlv Gandhi’s assassina-
tion. Are you not concerned with it? Is the
country not concemed with it? | am also
concerned with it. It is a tragedy which has
befallen. | this country. If this is the activity
of this Bank, what should be the approach?
why should the country get an impression
that the Govemment Is trying to stop and
stonewall any investigation into the matter?
therefore, | am requesting this You are not
helping either the banking system in this
country or your credibility before the pubiic
by giving an impression that this is a holy
cow which cannot be touched.

Today, distinction is made by Shri
Digvijaya'Singh. Heis avery amiable person
but he has been wrongly briefed. He says:
“No, the Bombay Branch Is very good, al-
though its parentage Is bad, its association
is bad, the persons who are managing the
main BCCI are bad, Therefore no inquiry
can be held against it." We have got a very
important information from a very very im-
portant source. Kindly allow me to read this.
| would be as brief as possible. | have got
umpteen number of materials. The Econo-
mist of London described this Bank as haunt
not only just for fraudsters, but for drug
runners money launderertes, terrorists, sples
and politiclans.” This is not even an Indian
description. The Economist of London says
this and nobody can dispute its status. Mr.
Jaswant Singh has quoted from another
Issue and | am quoting this from the Time
magazine of 1st April, 1991 which says:

* Nothing In the history of modem finan-
clal scandals rivals the unfoiding saga of the
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Bank of Creditand Commerce International.
The twenty billion dollar rogue empire, the
regulators in 62 countries shut down early
this monthin astunning global sweep. never
has a single scandal involved so much
money, S0 many nations or SO many promi-

nent people.”

There aremany otherpassages worth
quoting but | am not doing i. It has been
published in the Economist that even the
foreignintelligence agencies in England have
been utilising BCCI. | has come out that CIA
is absolutely involved in its operations. [In-
terruptions] Mr. Digvijaya Singh, very rightly
agrees with me. | am thank full to him. it
helps me in not elaborating further.

The main charges against BCCl in-
cludes defrauding depositors, giving out
dubious loans to select customers, acting
as conduit for terrorist activities and CIA
operations and have convenient bank for
corrupt rulers of Third world to sait away
their illegal wealth. There is a long list of
accusations of bribery of the central banks
of different countries political authorities in
various countries and acting as brokers in
various shady deals.

News week says:" ClA's Director of
Operations had its own informants working
inside the Bank. The CIA hadintimate knowl-
edge of BCCI's alleged dealings with terror-
ists, drug dealers and corrupt Government
officials all over the world..”

*ernenne BCCI was aggressively targeted
as a golden of intelligence on a wide varie-
ties of illicit activities.”

An Inquiry is going on in America, an
inquiry Is now going on In England, but on
inquiry in India will ever be allowed, this we
cannot understand.

Our most respected Finance Minis-
ter has been trying to secure a political
debating point by saying, well the Janata

Government allowed itfirstto comein.
Very well. Let us assume that they should
not have done it. It was very wrong of them
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to do It; and | am sure, probably, that was
one ofthe reasons why the people hadgiven
their verdict against them, if that is so, what
will be the attitude of your Government, Mr.
Finance Minister now?

Now, whatever permission has been
given, | accept itbecause | have no informa-
tion to the contrary that only the then Gov-
ernment under Mr. V. P. Singh permitted a
regularbranchto be opened, if | have under-
stood correctly. But, actually, what was
opened was a representative office with no
permission or they were not carrying out
banking business; it Is an admitted position.
That was in 1979. What appeared in 1980
people came to know. | am requesting the
hon. Finance Minister to kindly remove our
doubts and very strong suspioions in the
matter. | am again, with your kind permis-
sion, quoting from Time magazine. On page
20, it reads as follows:

“The soviet invasion of Afghanistan in
1979 and the resulting strategic importance
of neighboring Pakistan accelerated the
growth of B.C.C.1.’s geopolitical power. and
its unbridled use of the black notwork. Be-
cause the U.S. wanted to supply the
mujahedin rebels in Afghanistan with Stinger
missiles and other military hardware; it
needed the full cooperation of Pakistan. By
the mid-1980s, the CIA’s Islamabad opera-
tion was one of the largest U.S. intelligence
stations in the world. *If B.C.C.1. is such an
embarrassment to the U.S. that forthright
investigations are not being pursued, it has
alot to do with the blind eye the U.S. turned
to the heroin trafficking in Pakistan,” says a
U.S. intelligence officer.

In USA, an objection is being taken by a
Senator, by an intelligence officer that the
USA investigating agencies are going siow.
Why? They are going slow because ClA has
been involved in this. BCCI. Therefore, not
only they are going slow, but the Senators
are attheir throat, other Investigating agen-
cles are attheirthroat. Now the Government
is feeling a pressure; now the pubiic opin-
ions are also there. Therefore, they have to
investigate, continue the investigation of
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this BCCI in the USA although CIA’s con-
nection is coming out.

Similarly, in England also, because of
the involvement of secret Service The in-
vestigations are being delayed by the Bank
of England, that is a grievnce. the Bank of
England which is entrusted with the man-
agement and supervision of all the banking
institutions in that country, why they have
beengoing slow? Why have they not discov-
ered all these illegal activities, criminal ac-
tivities? it has been described as a ‘Cocaine
Bank’ because of its large scale dealing in
drugs; it has been described as one of the
biggest criminal enterprises in the world.
These are not my words; these words are
used by it, itake it; it is a magazine of people
generally, who have the credibiiity in the
whole world about their objective assess-
ment of the situation. In 1980, ifthese things
had come out, then we would not have face
this situation. now, it has been aimost estab-
lished;lamusing the word ‘almost’, because
1 have no proof except what has come out
that BCCl has a definite role vis a vis funding
theterrorist who have been smuggling arms
into Pakistan which are being used in Pun-
jab, Kashmir and other places. We are
fighting with so much concemn rightly in this
country about terrorism; the whole country
is now concerned about terrorism. Seces-
sionism and terrorism, they are eating into
the vitals of our country. We cannot hold
elections in parts of our country although we
wantvery muchto do so. Thatis happening.
Innocent people are being murdered Inno-
cent people are being kidnapped. What Is
happening inthe country? | need not remind
the hon. Members here. Everyone is highly
concemed. | have no doubt about it. In such
activities BCCI's hands are seen. There-
fore, should we not be extremely cautious,
extremely careful and shouldwe not revamp
cur intelligence activities, particularly our
economic intelligence activities, to find out
what has really been happening?

inthat context when wefindthata new
Branch was permitted to come up in 1983,
certainly certain questions arise which |
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request the hon. Finance Minister to an-
swer, because, the files are not with us.
What prompted the Governmenttodo/it, Ido
not know the reasons. | do not know if the
hon. Finance Minister would be gracious
enough to disclose to us what prompted the
then Government to do it, | do not know the
reasons. |do not know the reasons. | do not
know if the hon. Finance Minister would be
gracious enough to disclose to us what
prompted the then government in 1983 to
give the permission.

MR. CHAIRMAN: This is in 1984. |
thought that the hon. Finance Minister in his
statement said that the file was taken to
Chowdhary Charan singh. That must be
earlier.

SHRISOMNATHCHATTERJEE:that
was in 1979, when they only opened—you
are right—only a representative office. This
is also in the statement of the Finance
Minister, when he said, | read for your kind
information:

“However, the BCCl was permitted by
the Reserve Bank of India to open only a
representative office in June 1977, permit-
ted by the Reserve Bank. Representative
offices are not promoted to do banking
business, but function only as liaison of-
fices.’

This is his statement. | am reading his
statement. Therefore, they were not permit-
ted to open a branch.The Bank was not
permittedto open abranch. BCCI, however,
pursued its desirefor establishingbranches
in India. The reserve Bank of India issued
license in February 1983 for opening of one
branch in Bombay and it commenced op-
erations with effect from the 31st March
1983.

1 have some questions to be put,
because | do not want to test the patience of
the hon. Members in spite of their response
now, though temporarily.

SHRIJAGDISHTYTLER: We are appre-
clating you.

SHRISOMNATHCHATTERJEE: Thank
you. Sir, | have no access to flies. But as |
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said, | have no access to the records. The
hon. Finance Minister is one of the distin-

guishedsons of India, we are very happy, he .

has occupied very high positions In this
country. He was the Reserve Bank Gover-
nor, a very high post. He is now our Finance
Minister. We are Very happy.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Why?

SHRI SOMNATH CHATTERJEE: He is
anhonest man atleast. | am happy because
he has not so far been poliuted to the extent
that he shouid not be there.

SHRI NIRMAL KANTI CHATTERJEE:
Because, with good intentions, he would
lead us to hell.

SHRIJAGDISHTYTLER:Butthosewho
have been polluted by our party, you have
accepted as leaders.[Interruptions]

SHRI SOMNATH CHATTERJEE: | am
asking the Finance Minister to correct me if
lamwrong, because my information may be
wrong.

lamtoldthatthere is afile in the Finance
Ministry or the Banking division, wherever it
is, itis there since 1983. The then Additional
Secretary, Banking , the name is not here,
I do not know, had recommended granting
of a license for opening two branches. But
before he gave that recommendation the
Resarve Bank was notconsulted. Thatis my
information. And then the govemor of the
Reserve Bank of India, the most distin-
guished Dr. Manmohan Singh, he had
strongly, according to my Information, he
had objected to that and sent a protest note
when this proposal came to issue permis-
slon for opening of the branch.

Then, the file went to the then Finance
Secretary, now Chairman, Banking Reforms
Committee, Who favored In tavor of BCCI.

THE MINISTER OF STATE OF THE
MINISTRY OF POWER AND NON CON-

VENTIONAL ENERGY SOURCES (SHRI
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KALP NATH RAI): Who is this man?

SHRI SOMNATH CHATTERJEE: Sir, In
rasponse to the query of distinguished Cabi-
net Minister, | give his name- Shri M.M.
Narasimham. Sir, | am not making any
allegations.

Sir, | thought the Reserve Bank Gover-
nor should have the last word in the matter
of opening of branches because opening of
a bank is the prerogative of the Reserve
Bank. Under the Banking Regulation Act,
Sir, you are aware that the Reserve Bank of
India has been given specially this role and
nobody can arrogate this power. But the
then Finance Ministervery happily accepted
the recommendation of the then Finance
Secretary. And now whether It is promotion
or demotion, | do not know, before his
sojourn to the Planning Commission, in
1983 he had very happily permiited the
branch to be opened. Sir, this is very seri-
ous. Kindly correct me if | amwrong. And |
amsure, after you have come, the files have
not been changed. If the files have been
changed eartier, | do not know.

Sir, the point is this. There was proposal
to take away from the Reserve Bank of
India, its power to decide upon the issue of
licenses to banks for opening its branches
because they were standing in the way of
the BCCI opening its branch. But fortu-
nately, they did not go to that extent. The
Finance Minister Intervened, gave a clear-
ance to the BCCI and the BCCI opened its
branch. Sir, no good work goes unrewarded
in this country.

Sirlhave notto that much information as
Mr. Fernandes has and he must be having
contacts still with the Ministry. | have not
been there.

Is it correct thatthe son of an Income-tax
Officer who was dealing with the BCCI, is an
Officerinthatbank? Is it correct that the son
of an Officer of Law is an Officer In that
bank? Is it correct that the son of a former
Secretary in the then PM's Office is an
Officer inthat bank? Too much connections,
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it seems. Is it correct that the brother of a
senior officer In the Banking Department,
Finance Ministry, is now an Officer In that
bank and the other brother, who is an Of-
ficer, was handling the BCCi file

himself... Interruptions.

THE MINISTEROF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI  RANGARAJAN
KUMARAMANGALAM): No daughter-in-
law?

SHRI SOMNATH CHATTERJEE: May
be there. If you allow me to quote, we shall
find it out.

MR. CHAIRMAN: Are these questions
leading questions?

SHRI SOMNATH CHATTERJEE: Sir,
the leading questions are permitted in Par-
liament because there is an attempt to stifte.

Is it comrect - the Finance Minister can
correct me if | am wrong - that a loan of Rs.
1 lakh pounds through BCCI's Commercial
Street branch in London was givento a firm,
whose proprietor is the son of a high official

in the Banking Department, Ministry of Fi-
nance?

Are you not feeling disturbed if any of
themlstrue? If any one of my information is
correct, does it not disturb you?

Now | would like toreferto the magazine,
Sunday dated 25-31st August .....[Interrup-
tions] Sir, this magazine Is not my supporter.
Shri Sontosh Mohan Devwillibe kindenough
to admit that. He knows it very well because
he plants all sorts of things against

SHRI RANGARAJAN KUMAR
MANGALAM: Who planted this?
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SHRI SOMNATH CHATTERJEE:
Maybe, | do not know who is his detractors.
Up-tillnow, | have some information. | willteil
you secretly as to who is working against -
you in your new Party. | will tell you later on.
Be careful.

Sir, | am quoting from the SUNDAY
magazine (25-31 August, 1991 issue) :

“SUNDAY learns that the Research
and Analyses Wing (RAW) had - at
least from 1975 onwards - consist-
ently the idea of allowing the
BCCI to operate in India. Time and
again, the Agency had advised the
Cabinet Secretary and high-ranking
politicians not to let the bank in. The
intelligence agency’s adviced was
based on evidence that the then Paki-
stanl owned BCCl was engaged in
secretly funding the country’s nuclear
programme”.

Wae are financing the Pakistan’s nuclear
progammel If RAW had been informing the
Govemment officials, the Cabinet Secre-
tary, how come that this Bank was allowed
to open its branch here?

What is the position of this Bank for the
periodfrom 1983to 19917 t hasgotthetotal
deposits of Rs. 380.93 crores and N.R.l.
deposits of Rs. 225 crores. In just eight
years’ performancs, | wonder, why so many
people are making a beeline for the BCCI?
There are s0 many nationalised banks in
Bombay. There are so many - obviously
well-known, internationally acclaimed - for-
eign banks. Why s it that the people are
making a beeline for this Bank?

SHRI RANGARAJAN KUMARA
MANGALAM: An uncie teiling a nephew to
keep his immoral activities secreti

SHRI SOMNATH CHATTERJEE: If you
make such comments, | wili become suspi-
clous of you. )

Sir, it has been said that ail the big
business houses - they are not individuale;
Icannot mention theirnames - Apolio Tyres,
Modem Sulting, Ballarpur Cements, Godrej,



229 Motion re. collapse

Crompton Graves etc. have allgot advances
of about Rs. 6-8 crores each. | am not
making any accusatory reference to the
Syndicate Bank, although we deeply miss
our late lamented Shri Pal who was one of
our colleagues here and who was a very
brilliant person; after his death this Syndi-
cate Bank has been facing problems. It is
said that the Syndicate Bank has a deposit
of Rs.80 crores withthe BCCI. Iwouid like to
know whether it is correct ornot. Why should

a nationalised bank like Syndicate Bank -

deposit Rs. 80 crores with BCCi? Isltcorrect
or not? Please tell us. If it not correct, then
say so, so that the people will know that
wrong information is being circulated in this
country.

Ihave notfound, subject to correction by
my hon. friends, any denial of the serious
charges made in Indian joumals like India
Today, Sunday, Front-line and foreignmaga-
zines like Time, News week, Economist etc.

AN HON. MEMBER: And Indian Ex-
press. '

SHRI SOMNATH CHATTERJEE: Well,
about Indian Express - whereis ShriDigvijaya
Singh? | am leaving out Indian Express
although it has made a very disquieting
disclosure today. Because of the shortage
of time, | am not referring to that. But there
are very very disquieting reports. Please do
not close your eyes on that. If there is no
denial from you of these reports, then what
will the people of this country see and feel?
They may feelthatthey are correct, andthat
you have got nothingto say in it. Not a single
press note was Issued. Inthe Sunday maga-
Zine of 25-31 August, 91 issue, it has been
stated that RAW has been waming the
Government from 1975. You have not Is-
sued any rejoinder. Where is the denial
when they have said that intelligence agen-
clesfoundcertainthings aboutthe attempted
investment in Lucknow and other places?
Until the hon. Minister made a statement
there is no Information. it creates a littie
difficulty so far as | am concerned.

" 1 do not wish to take further time of this
House. | only wish to submit that about this
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BCCI, withwhichconcemthe C.1L.A. network
almost appears to be established and the
British Secret service is connected with 1t, it
needs to be looked Into. investigation is
going on in those countries and there are
reports, and | think there is good basis that,
the BCCI, was involved in Iran Contra scan-
dal, was acondultforthe performance ofthe
contract In Nicaragua, BCCl with Its origin in
Pakistan and strong base there was closely
linked with late President Zia who himself
was found to be the benefioiary of the CIA.
So far as the Indian operations are con-
cerned, naturally we are more concemed
with its Indian operations, | have referred to
whatever information | have got, | mean, In
a sense dubious method in which permis-
sion to open a branch was given, how its
operations are being carried on, how the
Indian big business is making a beeline for
this, why they are investing so much inthat,
why natlonalisedbanks are investing money
in that, for what special benefit that is being
given? Well, Mr. Kumaramangalam said,
‘my nephew sald, 'yes, better service’ *
What s this service? This is the catch. In the
name of ‘better service’ | am sure that he
was not as guest of BCClin Bombay oreven
during one of his sojourns abroad until | am
sure you were not.

SHRI RANGARAJAN KUMARA
MANGALAM: Services have many mean-
ings.

SHRI SOMNATH CHATTERJEE: Very
good, services have many many meanings.
Therefore, services which appear in the
record, | can understand, but whereas more
important are those services which are ren-
dered without record. [Interruptions]. Jagdish
agrees. Thank you. He is In Surface Trans-
port. So, he knows what Is on surface and
what is underground:

SHRIJAGDISH TYTLER: | am not Min-
ister Mines. | am still on the surface and in
the air;

SHRISOMNATH CHATTERJEE:M
you hankerung for the Mines Department?

Therefore, Sir, we are also very much
concerned because our security questions
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are involved. in spite of your great admira-
tion for the market economy, Mr. finance
Minister, you will not permit CIA to have a
fleld day in our country, | have no doubt
about It, nor even the British Secret Service
to have a field day here, to operate from the
indian soil.

AN HON. MEMBER: Not even
KGB.[/nterruptions]

SHRi1 SOMNATH CHATTERJEE: KGB
you are gloating now. You will understand
what Is the effect of absence of KGB when
CIA will rule you completely. Therefore, Sir,
this penetration of CIA and the collusion of
corrupt Third World regimes in furthering
imperialist aims and getting personal ben-
efits by dealing in lllegal arms transactions,
Hlegal drug transactions and, Sir, in such a
situation are we not also concerned that our
security may not be affected, that we have
no problems about our security? Even Mem-
bers of Parliament have no easy access to
the Parliament House. We have been
stopped, Membere of Parliament are being
harassed because of security perceptions in
this country. Are we not concerned? Sir, itis
not that | am saying on behalf of my Party,
not single new thing | have said because |
have no source of information, |can only get
information which some have given me in
my letter box, some information which is
given inthe usualmethod you know, Balramji
also knows this, he must be knowing this.
Whatelse is there? The only thing is, itis my

that | have no contact in his
Ministry. | accept that charge of deficiency,
that | have not been able to get Information
from his Ministry. Therefore, | am saying
that this matter has very serious implica-
tions from the point of view of our economic
independence and our economic credibility,
our economic faimess and economic ac-
ceptability and also it has got security impli-
cations for our country. Therefore, we must,
at all costs, stop the penetration of Intelil-
gence agencies of foreign countries into the
upperechelons of ourindian establishments
and 8o, sir, now it has encouraged imperial-
ist powers as Mr. Nirmal Chatterjee says,
now s only supper power. Now, everybody
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is gloating overtheirsuccess. You are gloat-
ing over the dismemberment of Soviet Rus-
sia. But please do not forget that only the
Communist Soviet Russia has been our
consistent friend.

SHR!I RANGARAJAN KUMARA
MANGALAM: We are not gloating.

SHRISOMNATHCHATTERJEE: Alright.
Then, it is very good. But | hope you would
accept this position that it is only the Com-
munist Soviet Russia has been your friend
and has never let you down.

SHRI RANGARAJAN KUMARA
MANGALAM: Even the present Russia Is
friendly towards us.

SHRi SOMNATH CHATTERJEE: You
hope so. Let us see what happens. They
have been yoursteadfastfriend in this coun-
try. Your friend Mr. Bush's country has
repeatedly gone against you and it is the
Soviet Russia which stood by you both
politically and economically. :

Sir, in the early days of our country after
independence, when Pandit Jawaharalal
Nehru was dreaming of new temples, of new
mosques in the form of big factories, that
was the time when your American friends
did not come, your German friends did not
come and only the Soviet Russia which had
come to your help and for that matter, the
communists Soviet Russia. Therefore, with
the increase of power of the United States,
the imperial designs are not kept secret.
Now, they are dictating to every country In
this worid. Can it be believed that the Ameri-
can Govemment does not know about the
activities of CIA in relation to BCCI? Is it
possible to believe? therefore, have we not
got to be extremely careful and cautious?
You have to find out its nexus with the BCCI
and do not treat the BCCI, Bombay, as a
separate entity. It has been used for the
purpose of money laundering and also for
the purpose of drug trafficking. Forthe time
being, according to the reports that are
avallable, they have larger assets than li-
abliities in India. 1 am told their General
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Mariager's house was searched recently
and some Incriminating documents were
found out. | am also told, subject to correc-
tion, that all the documents and the confi-
dential letters, which were found on income
Tax rald have now been retumed bank to

him.

Sir, the Finance Minister has made a
very long statement. But | am very sorry to
say, It was almost a cover-up operation of
BCCI's Bombay Branch. | think, you know
the phrase, ‘suppressio veri, suggestiofails'.
At least my nephew knows it. That is pre-
cisely that has happened. | am told the
gentieman who was asked to prepare it
ovemight, felt very unhappy and In the early
moming when he finished writing, he wrote
something totally faise.

SHRI MANMOHAN SINGH: There is
nothing false in it.

SHRI SOMNATH CHATTERJEE: So,
everything Is correct; very well. Many facts
were not brought out. The statement of
Finance Minister says:

* BCCI was Involved in controversy in
1986 when Investigation by Enforcement
Directorate revealed that the bank was re-
leasing foreign exchange against the For-
eign Travel Scheme totravel Agents without
verifying the signatures of the actual
travelers, with the result that a substantial
amount of foreign exchange was released
on the strength of the forms bearing forged
and fake signatures.”

1do not know where Mr. Digvijaya Singh
has gone; 1 think he is feeling hungry. He
said, large number of passports came sud-
denly and it could not be dealt with. There-
fore they were given and there is nothing
wrong in it. Now, the Finance Minister's
statement says that those forms were bear-
ing forged and fake signatures. Therefore,
you are permitting in the hurry payment of
foreign exchange onthe basis of forged and
fake signatures! what happened? Some
"persons were arrested. | am not going into
whatMr. George Femandes has said that at
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somebody’s instance, he was released. That
point has already been made very forcefully

by him.

SHRI MANI SHANKAR AIYAR: It has
been expunged also.

SHRISOMNATH CHATTERJEE: | hope
only the name has been expunged. The
question of release, you have not omitted
from the record.

I do not wish to repeat what he has said.
lendorsethese things. Subsequentiyfourof
them were released on the recommenda-
tions of the Advisory Board that heard the
cases as provided in the COFEPOSA Act.
Whenthefour proson were released, the big
fish was also released, subsequently by the
Government, Mr. Murari. His photograph
had come out in the India Today.

Kindly see what has happened. How-
ever, the case was adjudicated by Order
dated 20.6.1988 imposing a penaity on the
bank, its employees as well astravel agents
and ordering confiscation of the seized ex-
change of US $ 1,32,000 as well as the
Indian currency of Rs. 17,00,057 taken are
from the bank. The Enforcement Directo-
rate investigated the matter relating to ir-
regular release of foreign exchange against
Foreign Travel Scheme and the Directorate
was not in possession of any evidence
regarding use of such money for buying
arms. This Is what the statement says.
Therefore, there was some complaint. |
would like to know who made that complaint
In 1986. Why was the Directorate trying to
find out whether this money was utilised for
buying arms? This is from the statement of
the Finance Minister. | would like to know
from the Finance Minister who made that
charge, or complaint that they were buying
arms. They say, the directorate did not get
andevidence. Butwho made the allegation?
Why did you investigate into this charge? -
The Reserve Bank of India also deputed a
-special investigation team in January, 1987

" to look into the matter and find out whether

the seriousness of the license of the bank.
Whysuddenly in 1987 there was a necesslity
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to look into the matter and to find out
whetherthe seriousness of the irregularities
justified demands for cancellation of the
license of the Bank. The Inspection revealed
thatthere were mainly procedural lrregulari-
ties in foreign exchange operations and
conduct of the bank in certain areas. Those
fake and forged signatures are treated as
meney procedural Iiregularities. It is further
stated "Such Irregularities had also been
observed in the case of other authorised
dealers in India.” Everybody is Indulging in
payment of foreign exchange on the basis of
fake andforged signatures. Therefore, BCCi
is doing. what Is wrong In that? It is said; “
This is merely procedural irregularity.” This
is the trouble with the lawyer. We read the
sentence very carefully. It is further said:
“This did not warrant revoking of license."

MR. CHAIRMAN: Can you kindly wind
up now please?

SHRI SOMNATH CHATTERJEE: | am
trying to stop winding up of the country.

Therefore, | am saying, this is the Gov-
emment’s own statement. He has referred
about the information available from the
intelligence agency, Reserve Bank of india.

Only one more paragraph from his state-
ment | will read. * As regards the points
raised In this House In respect of reports
alleging payments to Indian politicians and
bureaucrats and financing of terrorist or-
ganisations by the BCCI (Overseas) Lid.,
Bombay Branch, from the information avalil-
able from the Intelligence agencies and the
Reserve Bank of India, there is no indication
of specific instances or any definite informa-
tion of that nature.”This Is precisely the
reason why we want an investigation. Who
has done this investigation, MB. Finance
Minister? Has this investigation been done
by your officers in the Reserve Bank? Will it
be to their interest to disclose the facts? At
what level the inquiry has been make by the
Intelligence agencies? | would like to know
_ who has made this inquiry. Where are the
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reports? Willyou share them with the House
it they are in favour of the BCCI? If nothing
againstthe country’s interest has been found
out, thenshare it with us andlet us seethose
things. Do you not trust the Members of
Parliament? You trustthe Intelligence agen-
cies; you trust the Reserve Bank of India
officers who will be involved In It if the
allegations aretrue. You accept thelr report.
But you do not trust the Members of Parlia-
ment. The point Is that Shri Manmohan
Singh did not leave It at that because he
must have really worked in those establish-
ments. Something may be there. Therefore
what he says is:

“Govemment is fully alert about this
aspect of the matter...?

Therefore, through this one can get out
if something is found out later on. He says:

*Ihave madethe above statementonthe
basis of information avallable at present. In
casefurtherinformation becomes available,
Govemment will take appropriate action.”

What is treated to be relevant informa-
tion, who gives 1t to the Finance Minister
fromthe Govemment? Whogivesthat infor-
mation to you? We are giving this informa-
tion to you on the basis of reports from

known, responsible
and institutions. Aimost some of them have
become Institutions themselves. Whether
we like It or not, the Time magazine, the
News week, the Economist have become
institutions in thbiF respective counters. We
must accept that. Therefore, | think Shri

" Jaswant Singh has done a great duty to the

nation by bringing in this Motion and asking
for an appropriate, proper in-depth inquiry.
Iwould like to say that could be nobetterand
more acceptable inquiry than by the author-
ity of Parliament through the means of a
Joint Parllamentary Committee. | bolbvo

’ nobody will deny lhat hct.

[Translation]

SHRI V.N. SHARMA (Hamipun): M.
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Chairman, Sir, | have a very brief point of
order. This is the first session of Tenth Lok
Sabha and the speech of Shri George was
interrupted a iot earller. Whatever we speak
in the House, it is published in brief and
detalls are reported verbatim. Therefore, it
would be better if you see for yourself how
much Shri George and others spoke and
how much time was allotted to each of them.

[English]

MR. CHAIRMAN: There ls no point of
order. Please sit down.

SHRI VUAY NAVAL PATIL (Erandol):
Mr. Chairman, Sir, at the outset | would like
to saythat a man of imagination, Intelligence
and craft Shri Agha Hasan Abedli, originally
fromindia, bomin Indiaspeciallyin the State
of Bihar from where Shri RamVilas Paswan
comes and even where Shri George
Fernandes contested and won elections, he
started a bank apparently for a good pur-
pose. It was started as farback as 1972. But
the Branch was opened in Indiain 1983. We
have to go a littie deep Into the history and
see that way back in 1976 branches were
opened 10,000 miles away in the Linited
States of Americas also. This bank Is oper-
ating 350 Branches in 70 countries. India is
the neighboring country to Pakistan. This
bank is dominated by Pakistan and & is
called the Third World Bank. When it was
having branches in 70 countries comprising
350 branches It was not found to be bad or
we cannot aftribute any ulterior motives
when the branch was opened in India in
1983.

SMJaswam Singh and Shri George

to make political aliega-
m"rg?oponlm ofa of

BCClin 1983IinIndia. t appears thattheydo
. not have more interest in the amount of the

depositors which is held up in the bank

because of the dispute that has started. '

ln 1980, this Bank had acquired geo-

BHADRA 23, 1913 (SAKA)

of B.C.C.I. 238

graphical importance specially in the third
world countries and country like Jamica

could tell the IMF that they were not taking
loan fromthe IMF because of the advancing
of loans of 48 million dollars from the BCCI
to Jamica. The same thing happened with
Peru. While dealing with the Arab countries,
Pakistan is our neighbor. BCCl is having 350
branches. It was but naturalthat they should
have been allowed to open at least one
branch In India in spite of the many reserva-
tions expressed by our experts. We also
should study the subsequent happenings
about this Bank. This Bank wanted to open
branches in Lucknow to start the real estate
business. But it was not allowed by the
Congress Government. This shows thatthe
Congress Government was not having any
bad motives In allowing the branch to be
opened in the first instance.

ShriGeorge Femandes has quoted some
letter which has been sent to him from
England. But | would like to say that the
people, especially the people from Pakistan
and other Muslims from other parts of the
country are very touchy about this issue.
They say that this is a game on people
belongingto otherreligion. | would iike to say
thateven the spreading of the scandal issue
has not taken the fate of the BCCl employ-
ees. | would like to quote a statement of the
Chiet Minister of the Sinned province. He

says:

“Abides success was perhaps too much
for the Zionist to Stomach” says Jam Sadiq
All, Chief Minister of Southern Pakistan
Province Sind.

They are still thinking that the bulk will
come out on this scandal. Already the High
Court in London has allowed the operation
of this Bank because of the assurance from
the major shareholder Sheikh Zaid bin Sul-
tan of Abu Dabi. Under these circumstances,,
what we have to see Is, how we can protect”
the interest of our depositors. What hap-
pened because of advancing obdublous
loans? ltwas notthe Reliance alone. Butthe
industrialist close to our friend on the oppo-
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- site side Shri R.K. Gupta of the United
Groups who is alleged to have taken a
dubious loan of Rs. 12 crores from this Bank
and the payments are not being made.

In Bombay, when these fake passports
were allegedly found, when the fake signa-
tures were noticed, some people were ar-
rested under COFEPOSA. But they were
released by the court as sufficlent evidence
was not forthcoming. Butunfortunately, Shri
George Fernandes wanted to use this occa-
slon and level charges against the ex-Prime
Minister. It is not becoming of a Member of
Pariliament when the court has released the
culprit.

Asfaras appointment of aparliamentary
committee into the investigation of affairs is
concemed, | would like to say that It is a
multinational concem and the SBI officers
are enquiring into the dealings of this Bom-
bay branch. And a Grand Jury of the Ameri-
can Govemment is enquiring about its af-
fairs in more branches. And so is the case
with the High Court of London and in other
countries enquires are going on.

It will not be in the fitness of things, to
appoint aJoint Parliamentary Committee, at
this stage, to go into the affairs of the BCCI.
Hence, Instead of giving more ramifications
to this scandal, we should try to protect the
interests of the depositors. Shri Somnath
Chatterjee, tried to allege that some rela-
tives of the govemment officers are working
In this bank. it has been said that "as itIs a
third world bank, it is suffering from this
weak point and that relatives and friends of
the people who are working in Pakistan, who
are controling this bank, are appointed as
officials without looking at their competency
Inthe banking administration”.  see nothing
wrong In the appointment of those people,
who, by chance, are related to some officers
inthe Govemment of India. Thisbankseems
to be operating well and its operations are
good. The former Prime Minister of a coun-
try was the Financial Consultant of this Bank
till recently. Only In some areas, In coun-
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tries, disputes arose and some eyebrows
were raisedbecause, this bank hasfinanced
the projects in some countries, which were
ruled by dictators or in those countries which
could not get IMF loan.

There may be some irreguiarities; there
maybe scandals ofcorruption but, thatdoes
not mean that every member fromthe other
side should try to level allegations and raise
cyebrows against the ruling party and try to
make it a big issue.

With these words, | ask shri Jaswant
Singh to withdraw his motion, when the
Finance Minister comes out with his assur-
ance on certain enquiries made by the hon.
Members from the other side.

Withthese words, Iconclude. Ithank you
for giving me an opportunity. :

[Translation]

SHRI CHHITUBHAI GAMIT (Mandvl):
Mr. Chairman, Sir, a lot of discussion had
been going on the blll, presented by Shri
Jaswant Singh. Earlier speakers have said
many things. | don't want to repeat all those
things. But Mr. Chairman, sir, | am going to
speak on the amendment put forward by me
with great despair. I'have been a Member of
Lok Sabha since 1977. During this period,
economic conditions of the country have
always been discussed and | have observed
that economic condition of the country is
deteriorating day by day. We can't deny it.

Mr. Chairman, Sir, | have observed
that our deteriorated economic condition
has affected foreign trade. We cannot deny
it. The position of our foreign trade has
become pitiable due to constant deteriora-
tion of foreign exchange reserves. Mr. Chalir-
man, sir, through you, | want to remind the
house that the economic condition of the
country was very bad whenthe Government
of opposition parties was formed at the
Centre during 1977. After the election of
1980, former Prime Minister, late Smt. Indira .
Gandhi, reassumed the office of Prime Min-
ister, The Indians who live abroad eamn
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money by running business there, All their
eamings remained in foreign countries.
N.R.l. scheme was formulated to attract
foreign capital of those Indians for investing
it In our country. All the Members of the
House know that Indians residing abroad
have Invested crores of rupees of foreign
exchange in this country. Great benefit is
being derived for making payment of loans
of foreign trade. Thousands of people from
Surat, particularly South Gujrat from where
1 hall, are eamning a lot by running an indus-
try, etc. In foreign countries. They have sent
foreign exchange to our country through
B.C.C.l. Today, acontroversy over B.C.C.I.
Is going on and In that connection in my
constituency, the family members of those
people who are residing inforeign countries,
have met me. They have said that they had
deposited the money as foreign exchange in
B.C.C.l inthe interest of India. It is not safe
now. Adiscussion maybe heldinLok Sabha
in this regard. You should being our repre-
sentative urge upon the govemment of
India to provide security for our foreign
exchange deposited inthe Bank. Keeping in
view the interests of those people. | am
going to amend the Bill. | through you, Sir,
want to draw the attention of the House on
B.C.C.. as to when and why it was started.
In 1977, the sanction to-open the branch of
this Bank was granted when it was the
government of Janata Party and hon. Shri
Morarji Bahi Desal was its prime Minister
and shri H.M. Patel hon. Finance Minister.
The branch of B.C.C.I. was opened in 1983.
Shri George femandes has said that the
permission was granted in 1983. But, as a
matter of fact, the decision to open the Bank
was taken when Janata Party was in power.
At that time, Shri George Fernandes was
Industry Minister and he was in the Govern-
ment. the permission was granted to open
the Bank during that period. It was needed
to establish god relations with Pakistan. itis
also our foreign policy that permission may
be granted to open the branches of foreign
Banks In India. it also comes under the
guide-lines of foreign policy. We should
recall that a lot of foreign exchange was
required at that time since great difficulty

was being experienced in making the pay-
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ment of foreign exchange loans and during
1982-83 we had to face such difficulties
along with many other problems. Thisis also
one of the reasons of encouraging NRis to
invest their capital in India during 1982-83
permission was granted to B.C.C.l. or its
paraliels Banks to open their branches in
India. It is surprising the then Finance Min-
ister, Shri V.P. Singh and his Assistant, Shri
Bhure Lai had not taken any action Against
it despite having thorough knowledge of
these activities. I, through you, want to ask
one question that in 1989 when Shrl V.P.
Singh was Prime Minister, Shri dandavate ji
was Finance Minister and Shri George
Fernandes was aiso hon. Minister and the
very mover of the Bill hon. Shri Jaswant
Singh was their good friend, nothing against
BCCI was said by them nor any action was
taken at that time. Shri V.P. Singhknew it in
1986. Many such things have appeared in
the Newspapers. In additionto, Iwantto say
thatthe Biijbroughtforwardby ShriJawasant
singh, an Amendment Bill brought for-
ward by Shri George Femandes were re-
latedtothe interview givenby ShriHarshman.

Mr. Chairman, Sir, he is the same
Harshaman, who in 1985-86 had said that
the then Finance Minister, Shri V.P. Singh
had given him letters. But shri V.P. Singh
denies even to have met him. Should we
depend on Harshman so always telis a lie. |

‘know that the State Bank of India is making

an enquiry about the Bombay Branch of
B.C.C.I. When its enquiry is going on, NRIs
can face a lot of problems. They have given
foreign exchange worth crores of rupees to
India during the last few years.

Mr. Chairman, Sir, |, through you,
wantto request the hon. Finance Ministerto
consider it sympathetically. We should wait
the result of the action being taken against
it by the State Bank of india. We should also
await the reaction of Reserve Bank of India
In this regard. Mr. Chairman, Sir, |, through
you, would request the hon. Finance Minis-
ter to give protection to the non-resident
indians, Indian Industrialists and traders
who have deposited their money InB.C.C.L
We should ensure them security so that the
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moral of NRIs remain high. The motion
. amendment brought forward by me to the
Bill originally moved by Shri Jaswant Singh
and which has been given in the list of
Business should be considered sympatheti-

cally. :
[English]

MR. CHAIRMAN: Wouldthe Minister like
to make the reply now?

(Interruptions)

MR. CHAIRMAN: | think every facet of
the facts of this case have been brought out
by the three or four stalwarts who have a
spoken from this side and | do not think that
anything remains to be spoken and if so, it
may be only repetition of those points.

(Interruptions)

SHRI B. VIJAYAKUMAR RAJU
(Narsapur): Being the Leader of the telugu
desam Party, lwanttospeak onbehalf of my

party.

MR. CHAIRMAN: There Is no time. The
time allotted was three hours and we have
already extended it to four and a half hours.

PROF. UMMAREDDY VENKATES-
WARLU (Tenali): Let ourparty have oursay.

MR. CHAIRMAN: All facts have already
been brought out.

SHRI B. VWAYAKUMAR RAJU: Then
why should we discuss in this House? All
facts are there In the newspapers.

MR. CHAIRMAN: Allrighit. l will allow one
Memberfromthe Telugu DesamParty. One
name is given against your party. Mr.
Vijaykumar Raju can speak. Please make it
brief andthere should be no repetition of the
facts which have been already said.

SHRI B. VIJAYAKUMAR JAJU: | will not
take much time.

SHRI FRANK ANTHONY(Nominated
Anglo-indian) : There is so much of work still
before the House and uniess you ask the
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Minister to reply now, we may have to sit till
1 AM in the morning. [Interruptions]

MR. CHAIRMAN:OK. Ithink the general
opinion of the House is that the Minister
should reply now.

SHRI B. VWAYAKUMAR RAJU: The
decision has already been taken by the
Business Advisor Committee.|Interruptions]

SHRIJASWANT SINGH (Chittoor-garh)
: Sir, without wanting to be going contrary to

MR. CHAIRMAN: lamquite opento your
suggestion.

SHRIJASWANT SINGH: It is not a sug-
gestion. Rules repair that the right of reply
lies withthe mover of the Motion and not with
the Minister. | just want to correct the wrong
impression. The hon. Minister may inter-
vene . Butthe right of reply is withthe mover.

MR. CHAIRMAN: thank you for correct-
ing me. The hon. Ministerwili intervene now.
And later, along with you, shri George
Fernandes and ShriGamitwho moved some
amendments will also getachanceto speak.

SHRI B. VWAYAKUMAR RAJU: | also
want to speak Sir. | have some questions
and | expect a reply from the Minister.

MR.CHAIRMAN: Iwillgive youachance
later. First listen to the hon. Minister.

SHRI MANMOHAN SINGH: Sir, | have
listened very carefully to this debate. i would
like to draw your attention to my eartier
statement. Inthat | hadsaidthat | had made
the statement on the basis of information
available to me. | had aiso stated that If any
furtherinformation would become avaliable,

1 would have It properly investigated.

| had only a letter from shri George
Fernandes and ShriJaswant Singh, leveling
certain allegations. | have aiso seen press
reports and | think several Members have .
" quoted from various intemational journals.

. v._h'low.limuwmunthbl-lommatl
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am not in the business of covering up any-
thing about the BCCI. | would ask all rel-
evant agencies of Govermment to look into
whatever has been said on the floor of this
House. | will ask the Reserve Bank to look
Into it. | will also ask our intelligence agen-
cles to look into allthat has been said onthe
floor of this House.

Grave issues of national security have
been brought this House and allegations
have been made. It would be my duty as
Finance Minister to ensure that this type of
concerns are properly looked into. Youhave
my assurance Sir that whatever has been
said here, will properly be iooked into.

But | do not want to go on the basis of
what appears in newspapers. | respectfree-
dom of the press and we are very proud of

our traditions that we have a free press in

this country. | think sometimes it causes
inconvenience to Government., | do very
much hope and pray that it would remain
that way and we would always have a free
press. But before | go on to deal with the
BCCI, I would like to mention about what the
gentiemen of the press sometimes do.

A reference has been made to a state-
ment given in the Indian Express. In this
statement, certain references have been
madetocertain individuals by insinuation. In
fact in some of the editions of the Indian
Express - | am toid in Bombay and Madras
editions - an explicit reference has been
made to me that | have been attempting to
coverupthe BCClbecause my daughtergot
ascholarshipfrom aparticularagency which
was inturngiven some monetary helpbythe
BCCL..1 want to come clean on this count,
because | do not want to hid anything from
this Housae and | think | would not be worthy
of being the Finance Minister of this country
i there is a slightest suspicion about my
conduct in this matter which allegedly in-
voives the security of our country. There-
fore, | would like to make a personal expia-
nation on this point. | have daughterwho has
a very brilliant career. she has throughout
been a first-class student. She graduated
with First-class Hons. from Delhi University.
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i had left the Government of India in 1987 to
take up my position as a Secretary General
of a South Commission. In the meanwhile
she graduated from the Delhi University. in
this country we have an Oxford and Cam-
bridge society whioh is a society of the
alumni of those two universities. Those peo-
ple made contribution to a firm and for
several years the Oxford and Cambridge
society has beengiving scholarship of about
Rs. 50,000 to intending students who want
to peruse their studies in Oxford or Cam-

bridge.

ltisalsotruethatin 1988, the BCClmade
donations to the Oxford and Cambridge
society in accordance with the approved
Reserve Bank rules for donating money by
the bank to various institutions. And, it is
certainly true that when my daughter ap-
plied, she was selected for the award of
scholarship of Rs. 50,000. | was not In this
country at that time. | did not know also
whether she had applied. | am absolutely
faithfuliy stating to this House that | can
never impress anybody for the scholarship
and | am quite willing to be judged by the
hon. leaders of the Opposition with regard to
my conduct, insinuation and the charge that
has been made In the Indian Express today
that because my daughter got a scholarship
of Rs. 50,000 from the Oxford and Cam-
bridge society and because it partly came
from a donation which was made by the
BCCI, therefore, | am trying to cover up the
BCCI. | leave 1t to the good sense of the
House and | am quite willing to subject
myself to any inquiry and | wouM abide by
the judgment of the leaders of the Opposi-
tion with regardto my conduct in this matter.

Now, Sir, | come to the substance of &t. |
think Shri George Fernandes, and other
hon. Members have asked how did the
BCCI come to India. | had mentioned that
the bank opened a representative office in
1977. In 1978 there was, | think if | remem-
ber In the other House, a discussion on this.
Several Members were of the view that a
thirdworldbank, anewly comingbankshould
be brought into this country. | will be very
honest with you and say that there was
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some pressure from some Arab countries,
- the Abu-dhabi saying that this bank should
be brought into India. In 1979, the then
Government, at the level of the Minister of
State decided that the reserve Bank should
be asked to give this bank’s branch. That
decision was approved by the then Finance
Minister..

Let me say that | am not attributing any
mative. The Finance Minister at that time
happened to be Chowdhary Charan Singh.
| have the greatest regard and respect for
his integrity. Therefore, when | am stating
this fact, 1 am not imputing any motive that
elther the Minister of State or Chowdhary
Sahib was acting out of any ulterior motives.
But there was a feeling that there Is an up-
coming bank. Also, there was a very consid-
erable element of Muslim opinion which said
that why are we discriminating against it.
There were also represeéntative from some
Arab countries. A decision to give a branch
of this bank was in fact taken at the level of
the Finance Minister.

MR. CHAIRMAN: | am sorty to interrupt
you. On this subject, | think, the other day,
when you were speaking, you had men-
tioned that the file had been specifically
taken by hand there. Did it create an impres-
slon?

SHRI MANMOHAN SINGH: | do not
know. ¥ | had conveyed that impression,
then | apologise for it. | reiterate that | do not
wantto give anyfeelings thatthere were any
ulterior motives.

The Govemnment fell at that time. At that
stage Shri Bahuguna was the Finance Min-
ister and Chowdhary sahb was the Prime
Minister. it was decided that this matter
should be reviewed again and at that time a
decision was taken that decision
should not be implemented. The BCCI per-
sisted with thelr approach. in 1983, the
decision was taken and | would say in ac-
cordance with approved procedures to give
the Bank a Branch in Bombay.

SEPTEMBER 14, 1991

of B.C.C.I. 248

- Now, some ofthe Members have brought
up this question. What were the views of the
Reserve Bank Govemor and what were the
internal discussions between the Reserve
Bank and the Ministry of Finance? | want to
say that it would be a sad day, if confidential
correspondence dealing with Reserve Bank
and the Government become subject mat-
terof public debate but | do say that abranch
was agreed to be given to the BCCI in
accordance with established procedures.
The power to give that Branch rests with the
Reserve Bank. There are always consulta-
tions between the Government and the
Reserve bank. There are occasions when
one takes one view but ultimately another
view prevalils. But that does not mean that
there were any ulterior motives in bringing
this bank to India, just as one cannot con-
clude that there were ulterior motives in
1978 to give this bank a branch. if you were
to look at the situation today, 1 think, it wouid
be agreed that it was probably a mistake to
bring this bank.

SHRI GEORGE FERNANDES: Thank
you.

SHRI MANMOHAN SINGH: But | think
one is wiser by the experience. But the very
fact that this bank was given a branch In
1983 does not warrant the type of insinua-
tions that have been made onthe floorofthe
House.

SHRI SOMNATH CHATTERJEE: That
ladualycoma.Yoummnulod.Thd
Is correct now.

SHRI MANMOHAN SINGH : The sec-
ond thing that | want to say is this. This bank
has been kept undorvmd!.

Now, 1| am not revealing any secret
because there were suspicions right from
thee beginning that this bank had some
connections with Pakistan. But you cannot
hang a person oran institution merely onthe
basis of suspicion. We are a society which
takes pride in being governed by the rule of
law although there were suspicion. thatthers
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were no indications that this bank was then
indulging in any of these things.

Then, as a matter of abundant caution,
" the Reserve Bank and also our intelligence
agencies throughout kept a watch on the
activities of this bank. Now, the question
arises, why are we trying to make an artlfi-
cial distention between the affairs of the
Bombay Branch and the affairs of the BCCI
outside? Quite honestly, the resources at
our disposal - Reserve Bank and our intelli-
gence agencies - are not so extensive that
we can police the activities of the BCCI all
over the world. Let me also say that at one
time there was not a sympathy forthe BCCI
in the Third world. Only two or three years
ago, they opened a Branch In China.

Ican also mention the Third World Foun-
dation which was financed by the BCCI. It
was very active in many of the Third World
causes.

Now, areference was made to the distin-
guished former President of Tanzania on
the floor of this House who got the Third
World Prize.

Now, are you going to suggest that Presi-
dent julius Nyerere was atool of the ClAthat
hewas paddling drug money. I think if you do
it, you would be Insutting one of the greatest
personalities of the Third World Countries.

As far as | am concerned, when | be-
came the Secretary-General of the South
Commission, the Third World Foundation
had promised to give to the South Commis-
slon 4,00,000 dollars. [Interruptions] The
third World Foundation had agreedtogiveto
the South Commission 400,000 doliars.
When | became the Secretary-General, for
some reason or the other, they never ful-
filled the promise aiso.

SHRI SOMNATH CHATTERJEE: They
were scared of you.

SHRI MANMOHAN SINGH : For what-
ever it is, the very fact that the Third World
Foundation was supported by the BOFl and
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because South Commission was supported
by the Third World Foundation and there-
forethe Chairman of the South Commiission
thereby became a tool of the CIA or of drug
laundering and ali these things, | think we
are trying to read many things into these
things. Investigative joumalism has a place,
but a lot of things which are being said quite
honestly, these are not things which are
being substantiated by the fact of the case.

Now references were made to the in-
vestment by non-resident companies or a
particular group of firms was referred to;
references were also made other Non-Resi-
dent Indian. | feel saddened the way these
references were made. We have today a
large amount of non-resident deposits in our
country; these are 11 billion dollars. Now if
this becomes a norm in this country that
anybody who keeps deposits as a Non-
Resident Indian, he is dubbed as a person
who is laundering black money...

SHRI SOMNATH CHATTERJEE: No-
body has said.

SHRI MANMOHAN SINGH : You may
not say, but this is bound to be read into it.
Now this sort of athing, I think, isgoingtodo
an irreparable damage to the reputation of
the Indian banking system.

Now, we have looked into the activities of
the Bombay branch. | may also say that
there was a suspicion and therefore on a
number of occasions investigations were
made by the Reserve Bank of India, by other
agencies and references were made to
what action was taken by the Enforcement
Directorate In 1986. It Is true that they
vioiated the Foreign Exchange Regulations
Act; that there were forged signatures; but
the guilty party was a Travis agency; and |
may mention that the case of a forged
passport was not turmed out to be true when
this matter was Investigated by the Advisory
Committee; that the same Enforcement Di-
rectorate could not substantiate that these
people were having forged passports; in
fact, at least 40 people appeared before the
Advisory Board. They, intact, were pligrims;
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they, infact, had gonefor a haj. | think, what
was therefore said about them was not
correct. It is true that they, | think, did not
sign and therefore thumb signatures or
forged signatures were there on their behalf;
but tistruethatthese people did Travis; that
they were genuine travellers. So, 1think the
allegation made by the Enforcement Direc-
torate, was not substantiated before the
Advisory Commiittee. | also teil you that |
have great regards for our Enforcement
Agencies, but, sometimes, they are also
carried away by over enthuslasm. There-
fore, it is the bounded duty, | think, of this
House that, when dealing withthe citizens of
ourcountry, we shouid not levelwild charges
against those who have no chance of de-
fending. Reputations are made; reputations
are marred. References are same in this
House. The privileges of the House protect
us for saying whatever we say. And I think it
will not be a good day if these charges are
made without valld basis.

Similarly, references have been made
about the State Bank of india’s dealing.
about the Syndicate Bank of india’s dealing.
Let me say, | do not see anything wrong with
the State Bank of India or any other Indian
bank having comesponding banking rela-
tions with BCCI so long as BCCIi remains
here as a scheduled bank.

There were normal activities. These were
entered in good faith. Now, if it turned out
that the BCClwas indulging In certain unde-
sirable activities, that, ipso facto does not
cast a doubt on the Integrity of our bankers
be it the Syndicate Bank or any other. They
may have made mistakes, they may have
losses. But i think to impute motive thatthey
were part of a gang to defraud this country

~ 1o launder black money, | think that charge,
1 cannot accept. | strongly repeat i.

SHRISOMNATH CHATTERJEE: There
ls compiete misunderstanding. | sald, why
should the nationalised banks Invest the
money there? The money was invested by
several other banks there.
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SHRIMANMOHAN SINGH : Allican say
is, for Example, | have looked into certain
transactlons of the State Bank. it would not
be prudent on my part to name individual
persons who were the beneficlaries or the
subject matter of those no transactions. All
| can says is, that the State Bank made
money out of those transactions. | did not
see prima facle anything wrong with those
transactions.

Now, therefore, my overall request to
this House isthat whatever has been saidon
thefloorof this House lwouldtransmittothe
Reserve Bank, to our Intelligence agencles.
| may also inform the House that | have
appointed, rather the Reserve Bank have
appointed M/s. Blilimoria and Company to
do acomprehensive audit of the activities of
the Bombay branch right fromthe date of its
inception. Therefore, if any hon. Member of
this House has any information having a
bearing onthe conduct ot this BCCl Bombay
operations, kindly he may make it avallable
to me. | would have R investigated.

About the other aspects, the security
aspect, | have myself been in touch with the
chiefs of the security organizations. | would
not like to divuige, for example, what they
have told me, but they have assured me that
they have been ware of all these things that
are going on, that they have been alert and
that although a lot of suspicion does exist,
quite honestly as of today | think, no definitc
proof of the BCCI having done something In
ourcountry has been found. Wedo nothave
that proof. But | think as | have said, there
cannot be any finality about these things.
Wewouldbe very alert. f any informationon
these aspects becomes available here,
whosoever has the information, through the
Senate Inquiry or the Bank of England In-
quiry, I think we would pursue it. We are not
in the business of cover up operations.

As | said, ex post facto & appears today
that K was a mistake to have brought the
BCCl into this country. But | think from this
one shouid not conciude that those who
brought & wers necessarily guided by
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consideration. | think that, that would not be
true of those who wanted to bring the Bank
in 1979 or those who brought it in 1983.

With these words, Ithank the hon. Mem-
ber for giving me this opportunity to expiain
the position.

| now request the hon. Shri Jaswant
Singh not to press his motion.

SHRIBHOGENDRA JHA (Madhu- bani)
: But you did not respond to the amend-
ments. The news item has beenthere., that
several top ranking persons in the several
stages have been employed. He did not
replyto it.

Second, | think in view of the suspicion
already created, would it not be better to
clear the administration and to refer the
question for adjudication? Appoint aJPC as
has been demanded by my friend, Shri
Jaswant Singh.

SHRI MANMOHAN SINGH : | shall ex-
plain about it. My own view is, since it
became asubject matter of leading newspa-
per which is the favorite of some sections of
this House, 1 think, 1 do not frankly believe
that children's sins should: be carried bank
to their own parents. | do not propose to
make those investigations.

SHRI JASWANT SINGH(Chittorgarh):
Mr. Chalrman, Sir, Irecognisethatthe House
is now weary of this discussion as it has sat
for a long time. But It Is customary on such
occaslons, firstly forthe mover of the motion
to thank all those who have participated In
the discussion.

Thereafter, | am obliged firstly to reply to
some of the points that have been made and
thereafter to re-state the core of my con-
cem.

The hon. Member from Raijgarh, Shri
Digvijaya Singh, was thefirst Speaker, fielded
by the Congress Party. Unfortunately he is
not here now. He is unwell. He did have the
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courtesy to meet me to say that he will not
be here. Therefore, | have to be very brief in
replying to what he has said. | wonder as to
why he was so pre-occupied with sexually
suggestive phraseology. His intervention
was largely of sexually suggestive phraseol-
ogy. Though he didhave a somewhat labored
and thrgid attempt at humor, his fixation of
sterility left me wondering whether it was a
Freudian fixation. But other than that, | do
not know what he was speaking about be-
cause he wandered on Bofors and he went
on to Fairfex. He was concerned more with
history than with the motion itself. | do not
want to go into all aspects of what he had
said except one thing. He said that only one
instance has been cited by me. | had given
an illustrative instance. For the information
of the hon. Finance Minister, | have with me
a copy, which incidentally was not sent to
me, it was sent to Shri Advanli, of an internal
audit dated 20th July 1989 from BCCI, Bom-
bayto BCCi, London, from Mr. Muraiidharan
to Mr. Kapadia. It is about Swish trade
account. | do but want to go into the details
of all this.

1 am not really interested in sending it to
anyone. if you feel that it is worthy to take
note of it, please take note of it. Otherwise,
you can reject what | am saying. It is talking
about Swier trade account starting with 5
million U.S. dollars and going upto 20 million
U.S. dollars. All the particuiar are here the
Finance Mister Is interested in this or

not....[Interruptions}]

MR. CHAIRMAN: He has already re-
quested you to forward a copy to him.

SHRIJASWANT SINGH: Sir, itis in their
possession. | don't have to forward them a
copy on documents which are already in
their possession. it is aMemorandumand it

is apartof the bank's records..{ Interruptions)

MR. CHAIRMAN: He had already said
that he will refer all the issues to the RBI or

to the Intelligence Agency.

SHRI MANMOHAN SINGH : All issues
that have been raised in the proper agen-
cles.



255 Motion re. collapse

SHRIJASWANT SINGH: | am referring
to what shri Digvijaya Singh has said. He
saidthat only one Instance has been citedby
me. There were numerous instances.

MR. CHAIRMAN: Mr. Jaswant Singhji,
you said that whether the Finance Minister
is Interestedinthis ornot. It is now of my duty
to point out to you that the Finance Minister
has already said that every point, every
single point raised here, will be referred to
the Reserve Bank of India or to the Intelli-
gence Agency. So, do not say that he is not
interested. (/nterruptions).

SHRI SOMNATH CHATTERJEE: Will
he letus know the result also?(/nterruptions)

MR. CHAIRMAN: | am sorry to interrupt.
Ithink it is also one of my duties to bring out
the correct perspective in front of you.

SHRIJASWANT SINGH: Mr. Chairman,
Sir, as you are now engaged In clarifying the
issues...(Interruptions)

MR. CHAIRMAN: O. K. | will accept it.

SHRIJASWANT SINGH: You said it sir.
(Interruptions)

SHRI JASWANT SINGH: As you are
now engaged in clarifying the issues, would
you also please tell the hon. Finance Minis-
terto let us know of allthat he said he will look
into.

SHRISOMNATHCHATTERJEE: He said
to send them to the R.B.I.

SHRIJASWANT SINGH: Allthe security
issues will also be looked into. | would wish
to know that having been looked Into, after
that would the Parflament be enlightened
with what has been looked into? And the

consequences of that looking into?

| would not labour much on the interven-
tion of Shri Digvijaya Singh because he is
not here. | have to spend a little time on what
the hon. Finance Minister has salid. )
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Let me, at the very outset, share some
views about the personal explanation that
the hon. Finance Minister started his inter-
vention with. | am immediately saddened
that the hon. Finance Minister had to start
with such a personal explanation. | find it a
matter of great objection when insinuations
of this kind are being made against a young
gir. 1 do not have the good fortune of
knowing the hon. Finance Minister's daugh-
ter. But he did once tell me about her. She
is studying in her own right. She is following
the footsteps of a distinguished economist.
| hope that she will prove to be an equally
distinguished economistinthe coming years.

Therefore, it saddens me also person-
ally that the hon. Finance Minister should
have found it necessary to provide - what |
think Is a very gracious gesture on his pan,
but wholly unnecessary- personal explana-
tionbecause as Members of Parliament and
Ministers of the Government, whichever
Government attempted to provide answers
to some Insinuation or suggestion made -
every time that something appears in what-
ever newspaper, then the joumney will never
end. Thereis arefined Arabic saying on this.
If everytime you hear about the caravan
were to stop, it will never reach its destina-
tion.

It does sadden me and | feel........

MR. CHAIRMAN: Shri Jaswant Singh,
does it have anything to do with the BCCI?

SHRI JASWANT SINGH: It does. He
started with it. He gave a personal explana-
tion because he was really feeling about it.

MR. CHAIRMAN: But, Ithink, thathas no
direct relevance with the BCCI case actu-

ally.
(Interruptions)

SHRI SOMNATH CHATTERJEE: He
the gesture on his partbecause

appreciated
he felt the anguish.(interruptions)
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MR. CHAIRMAN: Ithink we shouldgrace-
fully accept what he has said and we should
notbring the hon. Finance Minister's daugh-
ter Into the proceedings.

SHRIJASWANT SINGH: He mentioned
it. | am only sharing his anguish. (/nterrup-
tions)

SHRI SOMNATH CHATTERJEE: No-
body has brought it.(/nterruptions)

MR. CHAIRMAN: it would be more grace-
ful if you share it privately with him later on
instead of recording in the proceedings.

(Interruptions)

SHRI JASWANT SINGH: In the sub-
stance of the interventions of the hon. Fi-
nance Minister, | would share that he went
into the events into the chronology of the
opening of this bank. And | welcome two
statements by the hon. Finance Minister,
that,now, in retrostpect, he finds that the
opening of this bank was possibly a mistake
and it is reassuring to leam that the bank
was kept under watch, particularly the Paki-
stan aspect of its linkages.

| am saddened when the hon. Finance
Minister in an intervention said and he used
some strange adjectives about what | and
my good friend Shri George Femandes had

said and he called them unrestrained inter- -

ventions and he suggested thatthese caused
Irreparable damage. The Implication Is, Sir,
that there is some kind of prerogative about
responsibility that the observations that we
make are always damaging but the obser-
vations made by the Treasury Benches or
their activities are not damaging. (Interrup-
tions). | am constrained to make an obser-
vation onthis because it Is both avery strong
adjective forthe Finance Ministerto use and
an uncharacteristically closed conclusionto
draw. if what we say, which Is in accordance
" with what you wish to hear or that which
pleases you and only that with which you
agree andonly thatis good, then | donthink
this assembly which Is an assembly of dis-
sent and discussion will have any meaning
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at all. (Interruptions). And | am sure that is
not the thesis that he wishes to propound,
yetthat isimpressionthat he has left with us.

Similarly, when he said about NRlinvest-
ment and his suggestion that our reference
to NRI investment causes — and he again
used this word — irreparable damage, it is
not the correct expression. We have here
two concems, itis thetwin concems that are
in conflict; as a Finance Minister | can well
understandthat heis interested in getting as
many non-resident Indians to invest in India
as he can prudently find.

SHRI SOMNATH CHATTERJEE: Black
or white.

SHRIJASWANT SINGH: Biack orwhite,
| mean, the colour of the money being
indifferent. But that is another concemn. |
wishto share it withthe Finance Ministerthat
there Is a simultaneous concern about the
basic health of our institutions and I am not,
for a moment, suggesting that the Finance
Minister does not have that concem, he
does indeed have it end when he referredto
questionable non-resident Indian invest-
ments, it is not because we don't want them
toinvest, it is the totality of confidence about
India which will achieve both the heaith of
the institutions as also enhanced and con-
tinuing investment by the overseas and non-
resident Indians. Otherwise, this kind of an
Investment by a non-resident Indian is a
very fragile, inherently fragile investment.

SHRIMANMOHAN SINGH : | would like
to point out that this particular transaction
relating to 1982-83 was In fact investigated
by ShriBhure Lai himself. He went round the
globe to find proof of this, he did not find
anything to substantiate it.

SHRI JASWANT SINGH: { don't think
that was my point at all.

SHRI MANMOHAN SINGH : The point |
am making is that you should not be making
allegation aboutthese accounts it you do not
have the facts. Ithink t damages ourimage.

SHRIJASWANT SINGH: | do not know
to which allegation he is referring to. (inter-
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ruptions). | do not know, Mr. Chairman, to
what allegation the hon. the Finance Minis-
ter is referring.

SHRIJAGDISH TYTLER: Fictitious alle-
gation.

SHRI JASWANT SINGH : | do not
know. (interruptions).

MR. CHAIRMAN : Kindly don't inter-
rupt.

SHRI JASWANT SINGH: The hon.
Minister of state who wishes to intervene
was in fact not present when | had my
intervention made. So, he is really in no
posttion to tell me what | have said and
suggested because the hon. Finance Minis-
ter....

SHRIJAGDISH TYTLER: Fromwhat
1 heard after hearing the Finance Minister, |
think it is all fictitious (/nterruptions).

MR. CHAIRMAN : Kindly dont inter-
rupt.

SHRI JASWANT SINGH: The
honorable Finance Minister has suggested
that | made a kind of allegation. There is no
allegation. in fact in my entire intervention,
| hardly used a single name or a single
personality. Therefore, to say that there are
some questions that have arisen about in-
vestment, | don't even refer to an official of
the Government of india.

21.00 hrs.

1did certainly referto the institution of the
Enforcement Directorate and for the hon.
Finance Minister to run down an officer of
the Government of india who is still in serv-
ice, is not correct.

SHRI MANMOHAN Singh: | am not run-
ning down anybody. | am quoting the same
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officer who went abroad and did not find
evidence to substantiate that these inves-
tors have, in fact, laundered money.

SHRI JASWANT SINGH: This is the
point which has been made by the interven-
tionists fielded by the Congress Party, isaid,
Rt really begs the question. it does not matter
which officer is connected with it, but the
Enforcement Directorate andtoday we have
arrived at a situation wherein the Enforce-
ment Directorate’s findings are colored or
alleged to be colored. This is a matter of
concem to us. That is what | have said and
that is what | continue to say. If you have a
Directorate like the Enforcement Directo-
rate and If t is used or found to be not
acceptable for whatever reason, then we
have ~ebliitated and enfeebled our institu-
tion and that was the concem connected
with the pubiic financial institutions. How-
ever, the concern about the health of our
institutions is shared as much by the Fi-
nance Minister as It has been shared by me

Butbecause ofthe tenor of the intervention
and because of the interventions of most of
the ruling party Members, | have to reiterate
what | started by saying that there is an
Iimpression that so far as public financial
institutions are concemed, establishment of
guidelines are necessary and the hon. Fi-
nance Minister did not touch that aspect at
all. After all what is wrong in wanting an
enforceable, autonomous and clear-cut
guidelines for the functioning of financial
institutions? ? The hon. finance Minister has
not found reason to respond to that aspect.
What possible objections does he have to
that He himself said, the will ask for every-
thing that has been said here, to be looked
into. Alithat we are saying is that, alithat has
been said here be looked, into by a joint
Parliamentary Committes. How ls that look-
ing into impeded by Joint Parlamentary
Committee? It has not been made clear.

Sir, | am not attempting to score only
debating points here. These two things be-
ing inadequately answered, | would have
been compelied, under normal circum-
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stances, to persist with pressing my motion.
But | have given my word. In the Speaker's
chamber, when it was decided that my
motion be discussed under rule 184, the
Minister of State for Parliamentary Affairs
and others and indeed the hon. Speaker
sald : why do you notconcede to the factthat
you would withdraw your motion at the end
of the debate? So, | am bound by my word,
and | seek the leave of the House to with-
draw my motion.

[Interruptions)

SHRI BHOGENDRA JHA : Sir, | was
present there in that meeting and since he
has given word, he is duty-boundto fulfill his
word. but | request this august House notto
give him permission to withdraw the motion.
(Interruptions),

SHRI GEORGE FERNANDES : Sir, the -

House has to decide about the withdrawal of
the motion. | was not aware that the hon.
Member had made any commitment to the
Speaker or that there was some kind of an
agreement. if | had known, | would not have
giventhese amendments. My amendments
were not meant for presentation. They have
beengiven with seriousness.

They have done that job on behalf of BCCI.
(Interruptions) Why should you barrack me
when | am called to stand up here?

SHRI RANGARAJAN KUMARA
MANGALAM : We do notbarrack you. (Inter-
ruptions)

SHRIGEORGE FERNANDES : He can-
not withdraw the motion unless he has the
permission of the House. (/nterrup-

SHRI RANGARAJAN KUMARA
MANGALAM : May | just point out ? normally
the understanding arrived at the Speaker's
Chamber such matters discussed In his
Chamber are not referred to in the House.
One does not take the name of he Speaker
M.lhopohomldmtrrhqmwu
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| have said that. It is understood that the
various leaders and representatives of the
various Parties would communicate to their
Members whatever understandings that
have taken place.

SHRI SRIKANTA JENA : I think , Janata
Dal was not there in the consultation.

SHRI RANGARAJAN KUMARA
MANGALAM : | do not want to take the
names and the Parties which represented
there.

(Interruptions)

MR.CHAIRMAN : Will you sit down
please. Whatever that has happened in the
Chamber has no concern with what hap-
pens in the House. | think, whatever hap-
pens in the Chamber or whatever private
conversation, monologue or dialogue held
outside has no concern in the House.

Now the point remains that before the
main Motion is disposed of, the amend-
ments have to be disposed of.

Shri George Fernandes

SHRI GEORGE FERNANDES : Mr.
Chairman, Sir, we had no information to this
effect and we did not want to get invoived In
this controversy. | had written a long letter to
the Finance Minister and | did not mention it
here. But the reply of the hon. Finance
Minister to the debate here does not sug-
gest any solution. In his previous statement
he declined to reveal the information or
facts. he has not provided any additional
Iinformation.

We, therefore, reject his reply. If some-
one thinks that this issue has come to an
end, he is mistaken. This issue will continue
to be raised inside and outside the House.
We will collect evidence relating to the issue,
raised here and place it before the House.

We do not want to participate in the
proceedings of the House.
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21.04 hrs.

(ShrlGoomoFamandosandsmother
Members then left the House)

[English]

SHRI SOMNATH CHATTERJEE: We
are against this BJP-Congress-| alliance. It

Is against the interest of the country. There- .

fore, In protest we wak out.

21.05 hrs.

Shri Somnath Chatterjee and some other
hon. Members then left the House.

MR.CHAIRMAN : Now | put the amend-
ment Nos. 12 and 3 moved by Shri George
Femandes to the vote of the House.

Amendments No. 1 to 3 were put and
negatived.

MR.CHAIRMAN : Shri Chitubhal Gamit,
are you withdrawing your amendment?

SHRI CHITUBHAI GAMIT : | seek leave
of the House to withdraw my amendment.

MR.CHAIRMAN : Has the hon. Member
leave of the House to withdraw this Amend-
ment?

SEVERAL HON. MEMBER : Yes, yes.

The amendment was, by leave,
withdrawn.

MR.CHAIRMAN : Shri Jaswant Singh
had already moved for withdrawal of his
Motion. | presume the House gives him
permission to withdraw it.

SEPTEMBER 14,1991 J & K Budget 1991-92- 264

Gen. Disc. & Dem. for Grants
(J & K), 1991-92
SEVERAL HON. MEMBERS : Yes.

MR.CHAIRMAN : The motion stands
withdrawn.

MR.CHAIRMAN : Matters under Rule
377 will be taken up at the end of the day, at
the end of the business of the House, if you
still got enough energy to be here by then.

21.12 hrs.

JAMMU & KASHMIR BUDGET -
GENERAL DISCUSSION AND DE-
MANDS FOR GRANTS (JAMMU AND
KASHMIR), 1991-92

[Englsh]

MR. CHAIRMAN : The House will now
take up General Discussion, and Voting on
the Demands for Grants in respect of Budget
for the State of Jammu and Kashmir for
1991-92.

Shri Bhogendra Jha tabled Cut Motions
to Demands for Grants. He Is not present.

Motion moved :

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capltal Account shown
in the Fourth column of the Order
Paper, be grantedto the President out
of the Consolidated Fund of the State
of Jammu & Kashmirto complete the
sums necessarytodefraythe charges
that wil come in course of payment
during the year ending the 31st day of
March, 1982, in respect of the heads
of Demands entered in the second
column thereof against Demands 1 to
27°



(J & K), 1991-92 266

265' J& K Budget 1991-92- BHADRA 23, 1913 (SAKA)
Gen. Disc. & Dem. for Grants

000°00'04 } 000°'66'1S.1 000°00'04 000'86'91L1 Areepuegsny deeys/ewjuy €}
000'28'v612 000917062 000'2£'c6} 000'25'5182 einynouby 2t
000'0L°222€ 000'98'€291 000'69'222} 000'26'9.2} €018WWOD B SBYISNPUYY ‘I
000'88'222 000'8¥'922 mey ‘ol
000'00°t 000'€}'1L 000'00'+ 000'E}'+L sJejy Areweweyed 6
000'1L'1LE 00'L1'2655 000'1L'1LE 000'81°2655 eoueu|4 '8
000'¥2'¥8€6 000'62'v8E6 uofeonp3 'L
000's2' 1756 000940044 000'sZ' 156 000'Z}'0804 4 wewdojera( Jemod 9
000'SE'8501 000'6'0£9 000'GE'8S0} 000'96°0€9} eV Yyepe 'S
000'19°2E} 000'29'LE} uojjBuULIOj v
000'0¥'SLY 000'¥5°661 000°0¥'S2S 000'¢5'61 wewdojereq pue Bujuueld 't
0001 1'89€9 000°}1'S8SS SWoH [
000'00'0€ 000'61°09S 000'00°0€ 000'65'€EY uoRelSiURUPY [eIeueD g}
9 s 4 £ 4 [
readeo onuerey eadeo  enversy
©5N0H 8y} JO 6J0A 6y} O} pRLLQNS 6"} 4 UO @SNOH 6Ly AQ PBIOA JUNOOY
iueI9 Joj spurLieq Jo Junoury Uo JueID Joj spuBIeq Jo unoury pusweq Jo eury NS

BYqES 407 643 JO 6J0A 8y} 0} POUNLIQNS 26-166 J0] (IRuYySEY § NWNSEr) SIUBID Joj SpuBwe( JO 19T



(J & K), 1991-92 268

SEPTEMBER 14, 1991

Gen. Disc. & Dem. for Grants

267 J& K Budget 1991-92-

000°00'52L b 000'59°020€ 00000'52L} 000'9'0L0€ BupeeuBu3 yyeeH ouand ‘€2
000°'05'8€EL1 000't ‘9981 000'05'8€L4 000°'04'9981 j0:u0D poold 3 uopetiuy <
000°'G.'9€L 0000'61 2SS} 00'S2'98L 000°1S'esvi 158104 e
000'05°24L 000'v5'98¢ 000°0S°CHL 000'¥S'98¢ wsyno} ‘0
000°0S'L¥6 000°6%"LSS 000'05°2¥8 000'8¥'.SS  Wewdojereq ueq.n pue BujsnoH ‘64
000'86'01} 000°'80°2.L 000'86'04 1 000'20'04L 8JejjoM [e100S 8l
000'sL'1L 000°'98°cvey 000'SL'12 000'9°'2r'ey uojednp3 [edjpe pue yieeH L
000's2‘12i0L 000'99°'669S 000've'eyiL 000'99'669S SHIOM Jiand 9
000'ce’08EE L 000'8.°2¥9 000'c€'08821 000'82°2¥9 uodsuel | @ sejiddng pooy S
000'Ge'61SY 000'99°60rY enueAey ik
9 § 14 € 4 ]
ko onuon a0 onusdoy

" eis oy spisiiog o nowsy 1O o ey o spumiied 1 oy pusweg o oumN N 15




& K), 1991-92 270

BHADRA 23, 1913 (SAKA)

Gen. Disc. & Dem. for Grants

269 J& K Budget 1991-92-

000'56°8281 000'v6'8281 uofeonp3 Jeydsy
000'09'89 000'€E'921 000'09'89 000'cc'eet sepeyst
000°06°12¢€ 000°68°12€ Bupuud pue Lieuoels ‘snoge
suepuep 3 SHed ¥
000'00'€€ 000'9.'226 000'00'€E 000°92°219 109010004 pue Aexdsor| seieis3
9 [ 1 4 € e
| ‘sH
Zﬁo enueAey enueney
OSNO} 841 JO 610A 8y} 0} peRaLGNS L6°€°1 4 UO 8SNOH e4fy Aq PejoA Junosoy
Weip) Joj spurweq Jo Junowy Uo wesp Joy spuewseq 4O junowy pusweq o sweN




271 J & K Budget 1991-92-
Gen. Disc. & Dem. for Grants

[Translation]

PROF. PREM DHUMAL (Hamirpur) :
Mr. Chairman, Sir, on the Jammu - Kashmir
budget......(Interruptions).. | would like to
speak In brief. The budget for Jammu -
Kashmir was passed in the Lok Sabha last
year aiso, and every time the President’s
rule is extended there, it is said that the
situation will improve democratic process
will be restored. | would like to draw the
attention of the Govemment mainly to the
present imbalance between the three re-
gions of Jammu-Kashmir.

There is discontent among the people of
Leh and Jammu. A major part of the budget
used to be spent on the Valley which had
resulted in the present imbalance. Only
yesterday, a delegation from Leh met the
hon. Prime Minister and they wanted Leh to
be declared a union territory. The grievance
of the people of Leh is genuine.

Mr. Chairman, Sir, there are 252 Gov-
emment schools in Leh. Buddhists consti-
tute 84 percent of its population, by only 32
schools have Buddhist language teachers.
The State Govemment has 1,20,000 em-
ployees, out of whom 2900 empioyees are
Buddhist. Besides, there are corporate sec-
tor undertakings where 18,000 employees
are working and none of them is a Bud-
dhists. 1500 employees are working in the
State Government Secretariat, out of whom
only one is a Buddhist. 2986 Class IV em-
ployees were appointed in Jammu-Kashmir
in 1987-88. no Buddhist employee was ap-
pointed. Similarly, there is not a single tech-
nical institute or LLT. In the entire Leh
region. The work of Hydel Project has been
going on for many years, but it is still incom-
plete. Nowthe State is underthe President’s
rule for the last 2 years. This is the reason
that | have raised the issue of regional
imbalance. Jammu-Kashmir is a sensitive
area and the people of Jammu-Kashmirand
Ladakh are suffering because they consider
their merger with India irrevocable andfinal.
But due to the developments in the Valley
and on account of the wrong policies of the
Central Government, the home Minister has
not found time to visit Jammu-Kashmir. In
spiteof such situation, the hon.
Minister has not visited Punjab and Kash-
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mir. Therefore, | would lime that the Home
Minister should visit these areas immedi-
ately.

21.18 hrs.

[SHRIMAT! MALINI BATTACHARYA /n
The Chair}

The writ of the Govemment is not obeyed
outside the Secretariat in the Valley, and the
terrorists have become active inJammu and
especially in Doda district causing distress
tothe people of Jammu and Leh. | would like
that the Budget for the Valley, Leh and
Jammu should be distributed equally so as
to ensure equitable development of all the
areas. Statutory Regional Council should be
constituted for the purpose so that due
attention could be paid to every region. The
other thing that | would like point out is that

[English]

A special cell to develop and monitor, to
expedite the developmental works in the
region should be created.

[Translation]

My third suggestion is that the funds
earmarked in the Budget should be allotted
fo Jammu and Leh in proportion to their

population.

Tourismis the biggest industry of Jammu
and Kashmir. Tourist traffic has come to a
standstill due to terrorist activities. We have
failed to combat both the Pakistani propa-
ganda as well as infiltration. Even today the
propaganda by Pakistani radio and televi-
sion is being broadcasted in the border
areas. Therefore, the Pakistani elements
must be purged from the administration
also. The Jammu and Kashmir police should
be screened and the terrorists should be
weeded out. Only then the law and order
situation can improve there. Moreover, the
programs of our Doordarshan and Akashvani
shouid be improved to make them more
interesting. What happens is thatthe people
watch the Pakistani programs In preference
to indian programmes. The resultis that the
peopie are misguided andthe patrioticforces
find themseives heipiess.
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They find themselves helpless.
[Translation]

Sir, the budget introduced on behalf of
the Central Government reflects the help-
lessness of the Government. There is no
provision in the budget for creating a special
task force, to combat terrorism. Best per-
sonnel fromthe BSF the CRPF andthe ITBP
should be included in this force. There is no
provision in the Budget for the rehabilitation
of lakhs of refugees who have migrated from
there. They have lost ail their possessions
i.e. land, money etc. and where some of
themstage adhama at Delhi, you lathicharge
them. Some of them have settiedin Jammu.
Refugees from the Kashmir Valley are not
accustomed to the heat of the plains and
have died due to exposure to heat. But |
foundin the budget thatthere is no provision
for these refugees. It is for the first time in
independent India that people have become
refugees in their own country. Your budget
is completely silent on the rehabilitation of
refugees and in creating favourable atmos-
phere sothatthey can retumtotheir houses.
Therefore, Sir, | would request you to make
necessary changes in this Budget for the
constitution of a task forces to combat ter-
rorism andtotake measures forthe rehabili-
tation of Kashmiri mig;rants and to provide
facilities for their education, rations, and

employment till they return to their houses.

one of the points raised by my party Is
generally opposed. It has been our persist-
entdemandthat Article 370 should be abro-
gated. The Kashmir problem cannot be
solvedas long as, Article 370 s there. |know
that you will oppose It and Shri Ayub Khan
would not agree with me. You are entitiedto
your opinion. But | and my party believe that
Article 370 is responsible for the feeling of
separatism among the people there. And
many of your hon. member have admitted
privately in the Central Hall that we are right
butthey have expressedtheir helplessness.
You are caught in a vicious circle; you must
think for a while in national interest . As
regards the issue of special status for Kash-
mir, | would like to fHustrate it with an exam-
ple. When somebody meets with an acci-
dent, the fractured arm is plastered. But
aftsr some time, when the bone has healed
the plaster is removed. It is not kept for the
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rest of the life. Similarly, Artiole 370 has
become redundant now. It is necessary to
combat the spate of terrorism in Kashmir.

| recollect that | too partioipated in the
debate on Kashmir during the Ninth Lok
Sabha. The members of the ruling party
used to sit on this side. Some of you have
become Ministers today, but those days
they used to ask as to what was our policy,
what was the policy of the Janata Dal Gov-
ernment or National Front on Kashmir. You
have not spelt out your policy on the subject
till date. You have proved more ineffective
than us. Life is not secure in the Valley.
When the General Manager of H.M.T. Shri
H.K.L Khera was abducted by militants, he
was not rescued, he was shot dead by the
militants but when they kidnappedthe daugh-
ter of a Cabinet Minister the persons Gov-
emment release many terrorists to save her
life. At that time also we said that, that was
not proper course of action and it was a
mistake on part of the Government and
even the Congress Party raised a iot of hue
and cry and saio that Janata Government
had taken a wrong step. Now, this Govern-
ment is also behaving in the same manner.
Many terrorists have been released to se-
cure the safe return of an official from their
custody. Whetherthe treasury benches have
become salt mines? Whoever sits there
changes into salt. What is your policy about
Kashmir? When you were on this side you
said something eise and now when you are
on the other side you have completely
changed your attitude.

1tis very surprising that friends belonging
toother sidetilitoday are apportioning blame
on a particular Govemnor for all the amiss.
May be his policies were not intune with your
policies (interruptions) Agreed that terror-
ism did gain ground during tenure but was
Kashmir free from all the troubles eariier? if
you instigate, us, we will also come down
upon you. Once when your party did not
have cordial relations with National Confer-
ence and Shrimati indira Gandhi went to
Srinagar to address & public meeting, some
people behaved in a very shameful manner.
They took off their clothes. You had re-
moved Farooq Abdullah’s Government, the
same Farooq Abduliah with whom you
wanted to initiate the poiitical process, and
had made Gulam Mohammad Shah the
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Chief Minister because you wanted some
Ministerial posts for your men in the Council
of Ministers. At that time Farooq Abdullah
became triator for you but the same person
became patriot after he compromised with
you. This criterion that person towing your
line Is patriot and a person following different
ideclogy is a traitor should be given up.
During the past 40 years, under the Con-
gress rule party’s interest was always given
edge over national interest. The leaders of
the party always preached and deliberately
took wrong decisions at times inthe interest
of the party .

| would like to request you that now at
least give up your party’s interest for the
sake of the nation and formulate some such
policy that Kashmir remains an integral part
of the country. We are recelving horrifying
reports about Kashmir. You may be recelv-
ing information from various sources but
barring a few reports from where and there,
media is the only source of information for
us. Appropriate action is not being taken on
the basis of these reports. Since the State is
under President’s Rule we have no alterna-

tive except to pass the J & K budget.

1 would like to draw your attention once
again to the fact that we had hoped that
Govemment will apply its mind on problems
concerning refugees and miitants and will
make separate provision for dealing with
these problems but It has failed to do so.

With these words | conclude and hope
Govemment will evoive a national policy for
Kashmir 8o as to put an end to the untoid
miseries and sufferings that the people of
Kashmir are undergoing.

SHRIAYUB KHAN (Jhunjhunu) : Madam
chairperson | am very grateful to you for
giving me an opporiunity to express my
views on this Bill. | agree with Prof.Dhumul
on several points, particularly with respect
to the policy about Kashmir. Our polay
should be made known 10
mmmmmm&umhm
country and has love for the nation can
never feel happy over the state of affairs in
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Kashmir. Everybody wants that peace and
normalcy should be restored there. My hon.
friends have referredto aparticular Article of
the Constitution. it is a slogan of BJP.

SHRI DAU DAYAL JOSHI (Kota) : It is
not a slogan but a stark reality.

SHRIAYUB KHAN : One of ourfriend in
the course of debate said something about
cow but when he was refrained he did not
mention it any further. These things have
become a matter of the past. We should not
think in terms of disintegriting but we should
think in terms of uniting. We should create
an atmosphere of amity and brotherhood.
Our endeavour should be to unite Hindus
andMuslime. Alithese issues are creation of
Pandits and Maulvis. We have not come
from outside, we belong to this country. We
were bomn and brought up here. Our ances-
tors Prithviraj Chavan and Medara jl Chavan
ruled at Derara a place in Hisar. We are
prepared to shed our blood for the country
and ¥ you doubt our integrity how will situa-
tion improve.

PROF. PREM DHUMAL : Not, we are not
doubting your integrity.

SHRIAYUB KHAN : Terrorist should be
dealt with sternly and they should be shot
dead in the middie of the road but those who
are loyal to this country should not be victim-
ised. They should not be punished and what
right you have to serve them with punish-
ment. Is it properto search their houses and
to pull out their women fok? is i the right
treatment with the loyal peopie? Peopile die
in police custody there. The Governor is
answerable for deaths in police custody.
The people there should not be subjected to
atrocities In by imposing Article 370 and by
raising the bogey of Hindus and Musiims. Al
the anti-national elements there should be
shot down. Are all the people living in Kash-
mir traltors? There may be peopie who had
made sacrifices for the . | was in
Kashmirduringthe 1985 and 1971 indo-Pak
oonflict and | did not find any Kashmir
apylno for Pakistan. Anybody hobnobbing

is a traltor. The matiers came

nummmwmm



277 J& K Budgat 1991-92- BHADRA 23, 1913 (SAKA)

Gen. Disc. & Dem. for Grants

No Government tried to check It. | visited
Kashmir several times during my tenure as
Member of Parllament from 1984-1989. |
went there several times as an observer of
ourorganisation and regarding the selection
of PCA. Prof. Dhumal has given an account
of the people living in Jammu and Laddakh.
| want to inform him that we are 20 crores
Muslims, in india and not a single secretary
is Muslim and their representation in the
services is not even one percent. You have
involved us in Masjid graveyard and Dargah
disputes. In case the Muslim community
does not get education whose fault it is? Is
it not the responsibliity of the Government to
look after its citizens provide them educa-
tion andto bringthemwiththe national main-
stream. If they do not feel part of the main-
stream whose fault it is? The Government
must protect the life and property of its
citizens. The Government must rise above
party Interest and should not adopt the
carrot and stick policy to catch votes. The
situation in Kashmir is a separate issue. itis
our.collective responsibility as the budget is
being passed in this House. Late Shri Rajiv
Gandhl had announced that out Rs.100
earmarked by Government; Rs. 15 are ac-
tually utilised. This is a fact. In Kashmir not

even 15 rupees are utllised childreninthe 5--

6 years age group row small boats with their
parents to out living. Ic it not the responsi-
bility of the Government to provide them
education? Had that money been spent on
them, the Government would have provided
meals to them tili tenth clagss. -

| agree with Prot. Dhumal that the refu-
gees from Kashmir should be looked after
bythe Government. Is it not the responsibil-
ity of the Government? They are not outsid-
ers. It is not necessary that only BJP men
shouldraise this issue. It is our responsibility
aiso. They are our brothers. They belong to
our country. We should weicome them.
Through you | appeal to the honourable
Minister to send members of Pariiament to
Kashmir. Why does not the Home Minister
90 to Kashmir? We must make on the spot
, Study in Kashmir and should not depend on
the informationbeing supplied by otheragen-
cles. | would urge the Government not to

J & K), 1991-92 278

deploy army in Kashmir in any case. If the
need arises, the Govemment should send
police force, CRPF there. The army should
be used for the protection of our borders
only. The army should be used to check
infiltration of the terrorists from across the
border. The use of army in civilian areas
would affect theirmorale. IwouM liketo urge
upon you to review the performance of our
police department. It has come to my
khowledge that thousnads of people face
difficulties there. People after abandoning
their houses are living in forests. The police
takes away their valuables but they cannot
utter a word against them. What is their
fault? it is the terrorists who are committing
crimes, they are traitors. But the whole
community cannot be blamed for that. | am
also aMuslim. Our shariat andreligionteach
us that a Musiim can never be a traitor. A
Muslim is not a Muslim if he works against
the interests of his country. This is our
history. Today |feel proud of being a Muslim
but that does not mean that | should dis-
criminate between Hindu and Muslims and
it is the command of Aliah that we should
love our brethren, be they Muslims or Hin-
dus. If | speak lovingly and respectfully
others too would respond in the same spirit.
Even after 40 years of independence, we

are caught inthe web of temple and mosque.

| would urge upon the Government to
frame a policy on Kashmir and allow the
public representatives there to share power.
How long can the Governor's Rule con-
tinue? Unless and untill the public repre-
sentatives participate in the public adminis-
tration, they would not be able to know the
reality. Members of this House should go
there to aassess the real situation. Those
who posetobe patriots should alsogothers.
We would also accompany them. They
should assess the real situation there, and
discuss the issue in the House. It is a matter
of great pleasure that & very oid and capable
friend, Shri George Femandes, is present
amongst us...(interruptions)

PROF. PREM DHUMAL : He is young,
not old.
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SHRIAYUB KHAN : Inthefleld of politics
he is quite old. We are not as well informed
regardig Kashmir as he is. | have also been
there for quite a long period. | lived in
Chhamb Jorian for ten years. | know every
inchofthat area and its culture. | do notwant
to comment on the causes and also, which
Govemment is responsibie for this deterio-
rating situation but | would lke to submit that
whatever is happening there is wrong. You
must find a permanent solution to the prob-
lem. Question of Hindu or Muslim has never
come up in Kashmir nor would it ever arise.
If at all it has arisen, it was due to some
misunderstanding. We must put anendtoiit.
It is the responsibility of our Government to
protect the interests of the refugees and
make armagements fortheir return to Kash-
mir.

Mr. Chairman, Sir, | belong to that sec-
tion of society which nourishes feeling of
love forthe Hindus. it has been reported that
ythe Hindus have been evacuated from

there to wipe out Muslims here. Under such .

circumstances doubts will creep In even in
true loyalists minds. We must frame such
policies that may help In clearing all doubts.
We have been bom here and this is our
country. | would like to quote few lines from

a peom:-
“Cheen Arab Hamara, Hindustan

Hamara,
Hindi hain ham, Vatanhai, SaraJahan
Hamara.”

Today, we must work on this. Elections
should not overshadow other things. We
must not create bitterness. It is a very
sensitive matier.We must bind each other
with love and affection. | would like to appeal
that we should now put an end to the corrup-
tion there. Government funds must not be
misused. That money should not go to the
pockets of staff members and officers there.

-Some institution should be set up which
should impart educationtothe children there
uptotenth standard. The chiidren shouldbe

free education and free food so
that they may realise that aid has been
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provided by Indian Government. Nothing is
being done there. Something should be
done. | have gone to that area. Ther are no
roads and drains; the streets are dirty. They
crave for roads and lanes. None of the
Govemments have done anything forthem.
Ot the every hundred rupees provided, Only
Rs. 5/- have reached there. The remaining
money has been pocketed by the officials.
Through you, | would like to appeal to those
responsible in Government to provide pro-
tection to the people there. | would like to
appeal to those responsible in Government
to provide protection to the people there. |
would like to know as to how four persons
have died in died in police custody and also
the action taken by Government in this
regard. Further, how many cases of corrup-
tionand n have been brought
to your notice and what action has been
taken in this regard? After all they are citi-
zens of this country and as such it is ourduty
to convince them that no injustice would be
commited against them. Action should be
taken only against the terrorists and traitor,
not against the whole communtity. It is not
justified to ste the whole mohalla on fire for
one man’'s wrong activities. | would appeal
that eduction system should be improved.
We have not been able to change our edu-
cation policy. If only we go on studying the
history of Mughals and English, we would
notbe able to improve ourthinking. We must
pursue an education policy which is employ-
ment-oriented and is helpful in eradicating
poverty of the local people. We must create
atmosphere conducive to tourist activities.
Tourism is their main source of eaminig and
touriste have stopped going there now-a-
days. We have to think of providing them
alternative means of livelihood. Unemploy-
ment and poverty tend to make youth rest-
less. The result is that they gradually tum to
violence.

#f we want to save this country all
these factors have to be taken into consid-
eration. At the same time, we must not do
any thing which creates provocative
atmosphere. We must work for the unity on
integrity of the country. We must send a
signal of secularism, from here and shouid
convey that we want to live in spirk of
brotherhood. We respect the temple in
the same spirit as we respect the mosque.
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Why shoulti we fight and disintergrate our
country on such Issues? Kashmir is a very
sensitive area. There is a Medical college
there . Large scale discrimination on the
basis of caste is being committed their by
the officers and the staff. This has resulted
in widespread resentmetn among the peo-
ple there.

Lastly, | would appeal that funds being
sent there should be misused.

PROF.PREMDHUMAL : A policy should
be announced.

SHRI AYUB KHAN : The policy must be
clarified so that people have faith in their
Government. | would also request the the
Home Minister to allow the Members or
pariiament to go there or he himself should
accompany us to assess the situation and
informthe House. Members who have cour-
age enough will go there and will meet the
genetal public and assess the situation. |
wouid particularly request Shri Khurana to
accompany us so that we may tak to the
people there.

In the end, | pray that with God’s grace
we are able to follow a saintly path and not
of violence. We canthrust upon ourideas on
others now-a -day . A person is called a
saint, who controls his anger and needs. he
adopts non-violent means. He onlyshowers
blessings on others. Faquirs also do the
samething. Simllarty, ourrole is alsotounke
the hearts of the people. | am pointing
towards you. | hope you have understood.
(Interruptions)

PROF. PREM DHUMAL.: It is an era of
AK-47, not of swords.
SHRI AYUB KHAN: Listen to one cou-
plet: )

“Tauheed ki amanat seene hai

assan nahin mitana namo nishan
hamara.”
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It is the essence of Indian culture . This
isthe country, where the Chief of the Artillery
of Shivaji Maharaj and his bodyguard and
majority of the security personnel were
Muslim. Chief of the Army of Maharana
pratap was a Muslim and the Emperor
Akbar’s Chief of the Army was a Hindu. it is
how this country has been norished . Why
should we then divide this country. Though
india was divided into different kingdoms
and the rulers tothose kingdoms fought
witheach other as happenedbetewwn Shivaji
and Aurangjeb, yet the incharge of Shivaji's
artillary and his bodyguard were Muslims.
Amuslim could never jbe a traitor because it
is in his blood to be loyali to his Master. All
have to die one day. We belong to the land
of Rama andkrishna. Ours is not an ordinary
land. Nobody here has succeede with force
in the name of religion; who sever tried,
failed miserably. We expect justice from
God, but we ourselves do not respond in the
same way. This is not good.

Madam, | support this bill. | wanted to
bring forththese few points before the House
and | am thankful that you allotted me time

to speak.
[English]

MR.CHAIRMAN : May | ask the hon.
Members to confine themselves to the dis-
cussion on the Budget for the State of
Jammu & Kashmir and the Demands for
QGrants, because we have one mors temto

dispose of today?

SHRIMATI SUSEELA GOPALAN
(Chirayinkil): Mr. Chairman, we aretime and
aglan passing the Budget of the State of
Jammu & Kashmir in Parliament. But, we
could not actually solve the problems of
Kashmir. The conditions in Jammu & Kash-
mir are going from bad to worse. | fall to
understand what policy this Government is
pursuing towards Jammu & Kashmir. In
fact, there is no policy at all. The Govern-
ment is depending only on the para milkary
and miitary forces to tackle the law and
order problem over there.
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The real issue of the people of Kashmir
is that they want to maintain the identity of
the Kashmiris. The secular Forces want to
protecttheirculture andtheirheritage. They
have decided to continue to remain in India
because they believed in secular India. Their
hopes and aspirations will be protected in
Secular india. (Interruptions) The Congress
party cannot tolerate any non-Congress
Government in the country.

SHRI GEORGE FERNANDES : We are
tolerating them.

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRIRAMESHWAR
THAKUR): That Is not true .

SHRIMATI SUSEELA GOPALAN: Actu-
ally, that is afact. In kashmir, they could not
actually understand andthe Congress Party-
in orderto achieve their narrow politicai ends
- actually toppled the Government in Kash-
mirwhich was Dr. Farooq Abdulla’s Govern-
ment, by encouraging defections. And then
the Shah Government was installed, withhe
support of the Congress Party. The real
trouble started after that, though there were
problems even eariier. but still, after the
installation of the Shah Government a fertile
sollwas created in Kashmirforthe pakistanis
to infiitrate and encourage divisive forces.
This actually helped Pakistan backed by
imperialism, to create confusion and chaos
in Kashmir, Pakistan wentback on the Simia
Agreement. They went ontraining extrmists
and sent them to kashmir.

We went on relying onthe administrative
measures. infact, Muslims andHindus were
living in peace in Kashmirbefore. As aresult
of the wrong policles pursued the whole
atmosphere changed. The minority com-
munity was forced to leave the valley. They
are also suffering. Any community uprooted
from their environment , naturally will have
fo suffer, and that is why the Hindus, the
minority , who usedto live inthat area hadto
lsave that are also suffering.
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Now what is the solutionto the problem?
Actually, two forces are working in Kashmir.
One is the Muslim fundamentalists led by
the Jamait-e-Islamwhich is actually spread-
ing poison and hatred among the people.

Second is the JKLF who had been
fighting for an independent Kashmir. They
want an independent Kashmir. The Govern-
mentconcentratedfire onthe JKLF, notthe
Muslim fundamentalists, who are actually
not communal. The Government did not try.
to win over the secular forces. As a result,
the poeple suffered. Tourism is affected.
Actually afterindependence the Governmet
of india did not do mich for the development
of Kashmir. They were depending on touris,
alone. What is the Insudtrial development,
no progress was there in taht part of the
State. The people were suffering. The Gov-
emment was only giving subsides for food
and other things. But actually no develop-
ment of the State took place.

Kashmir is occupyijg acrucial part of the
country and unrest there is harmful to the
security of india. Unless and until we pursue
a correct policy on Kashmir the state would
not develop. Its economy is in a shambles.
Thepeople are harassed. There s nomecha-
nismto redress thegrievances of the poeple.
Everything Is left to the administrative ma-
chinery and the para military forces. Also,
The Govemment of india is relying on the
capacity of certain individuals to tackle the
issue.

The Government should take the initia-
tive to call an all political partes, meet.
Certain concrete steps haver to be taken.
First, the Government has to make up its
mind about producing the indentify of the
people and bring them into the mainstrea.
This can be done provided you give mor
e powers to the State.

22.00 hrs

Our BJP friends will object to that. More
to the State of kashmir is crucial.
Our BJP friends will not listen because they
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want to take away Article 370 that is their
demand. But we say that much of the pow-
ers under Articie 370 were taken away. That
has to be reinstated. More powers have to
be given to the State. Centre-State reiation
is one of the cruciai questions. We are
witnessing many things, see one writings on
the wall, Many developments are taking
place in the worid. The Congress party has
to puruse a realistic policy. Most of the
powers, which are actually taken away,
must be reinstated.

An Advisory Committee atthe State level
and at the District level consisting of those
who Stand and to the District level consist-
ing of those who Stand for the unity of the
country and have a facilitiy for redressal of
theirgrievances. This of course can improve
the condition of the people in Jammu and
kashmir. This Advisory Committee should
be formed without any delay to protect their
rights.

The Committee should operate fromthe
Valley itself,not from Jammr or any other
area or not In Delhi and it should function
from the Valley. Those who are preaching
fundamentalism should be firmly dealt with.
And the patriotic feelings of the Kashmirl
people should aroused.

Media and press shoulld propagate asto
whatwe are intendling to do for kashmirand
they should be used in a big way.

With the international developments,
these divisive forces will be encouraged to
act more. You will be happy about the
developments in the Soviet Union... (Inter-
ruptions) Your propaganda and otherthings
are fike that. Democracy has been rein-
stated In Soviet Union. Democracy can be
reinstated but not at the cost of socialism,
not by reviving capitalism and that will have
ts own repurcussions. We are going to
Witnessthat. These changes are notonlybe
detrimentaito Soviet Union but also to the
third world countries. The third world coun-
tries are going to sutfer. That will be the
resukt of the developments in the Soviet
Union. Rwill have abad effect in our country
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We must understand about the implica-
tions of these developments. And we have
to take effective steps to confront the
divisive forces. If effective steps are not
taken, then it will be a disaster for our
country. We have to take concrete steps to
fight separatism and fundamentalisn.

We have neglected the development of
kashmir. If the Government is conscious or
shrewd enough, they could have brought
50,000 youth from Kashmir to India and
accommadate them at the various services.

| submitthatwe should actualiy give then
jobs.This willi be very much useful in
intergrating the feelings of the people of
kashmir with the people of other part of tive
country. We actually failed in doing that.
The Government did not act in that way.In
understanding the problems of kashmir and
as aresult of that we are now suffering. You
have to take effective steps for the unity of
the country and these steps should be taken
immediately. This will make them believe
that we are doing something forthe develop-
ment of kashmir and we are actually inter-
ested in keeping the indentity of the kashmir
people and we will do everything that is
possible to help them and develop the
kashmir area.

We have to act very soon. The time is
precious and running out. It is getting late.
If proper steps are nottaken intime, it willbe
very much harmful to the secular forces in
kashmiir. We are passing this Budget here.
if a proper policy is not pursued, we will not
be able to pass more Budgests either here
orin Kashmir. Please see the writing onthe
wall and evole a correct policy in kashmir.

With these words | conclude. But | must
say that something will have to be done
there. We should not bother if more money
istobe spent. Butwe haveto do somethings
to bring to State into the national main-
stream. We haveto take action to soive the
problems, of kashmir Thank you.
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SHRI SRIBALLAV PANIGRAHI
(Deogarh): Madam, | rise to support this
Budget of Jammu and kashmir, as pre-
sented In this House by the hon. Finance
Minister. It is not a pleasure. At the outset
must confess it. It is not a pleasure to
discuss a State’s Budget in the Central
Legisiature, l.e. Parllament. We have to do
it under compuision. There is no escape
from it.

This problem of law and orderandterror-
ism In Jammu and kashmir had been dis-
cussed in different forms in this House in
this very session. Therefore, | do not like to
deal with that subject in detail. How painful
it is for us to think of the problem of Jammu
andkashmirwhichis so greve. Kashmirwas
known rightly as the heaven on the earth -
“Bhooswarga” of which we are proud of.
kashmiris the embodiment of nature and is
the home of nature and it is a paradise of
beauty. Large number of tourists fromevery
nook and comer of the world were pouring
into kashmir. They were enjoying them-
seives and In retum we were eaming con-
siderable amount of foreign exchange. All
this has now seriously been affected.

We are discussing here the Budget of
Jammu and Kashmir. The economy of
Jammu and kashmir is linked up with the
tourism industry. Tourism having been af-
fected, naturally the economic condition of
the local people, the local residents, is mis-
erable. All those peopie living in the valley
were directly depending on tourists and,
Madam, during the season time they were
eaming quite a bit, they were keeping some
of it for their maintenance during the winter
saason. But now round the yearthere are no
tourists. You know how the foreign tourists
are treated there. Kidnapping of Indian
tourists and foreign tourists has been the
order of the day there. There is nothing to
oppose this Budget. It is, as you know, a
tax-free Budget and the revenue expendi-
ture also has registered an increase and the
hon. Finance Minister today in this House
Reelf was rightly saying that Jammu and
kashmir is a drgin on our State Exchequer,

SEPTEMBER 14, 1991

(J & K), 1991-62 288

on Central Exchequer. Whateverthey spend,
whatever is the deficit, everything is bom by
the Government of india not only here, but
also in the North-East Frontier. But this is
not the real situation prevailing there. We
feel concerned with the situation how. | do
not agree with Madam Gopalan when she
criticized the Congress that Congress could
not and cannot tolerate any non-Congress
Government. She referred to farooq
Abdullah’'s Govemment which was super-
seded. But she conveniently forgot about
the dissolution of the Assembly in 1990.
Who did that? Who was responsible for the
dissolution of the J&k Assembly. (interrup-
tions)

22.12 hrs. .
[SHRI P.M. SAYEED In The Chair]
Suchan irreperable damage was caused
that even if all of us jointly put our heads

together, we cannot find out a solution asto
how to revive that Assembly, how to revige

the democratic system. Is it notso? Whodid

1t? Is it the Congress people who did it? A
severe blow was given by the then Govern-
ment to democracy in Jammu and kashmir
and all that has really aggravated the situa-
tion. Any way, that is not the problem right
now before us, we all feel concerned in our
own way, but our BJP friends have a
different approach. For everything when-
ever a reference to Jammu and kashmir is
there, they bring in Articie 370. But now, our
eyes are wide open. We have to leamn a
lessons from all that is happening in Europe
and the Soviet Union but also everywhere,
and so probably they will revive their stand.

(interruption)
MR. CHAIRMAN : Please conclude.

SRISRIBALLAV PANIGRAHI : Now, the -
problem is how to bring about normalcy I¥ -

kashmir, howtorevivethe political demoratic
system. Sir, atthe same time, regarding the
Budget aiso, the problem is how develop-
meftal activities can be started there, can
be carmried on there, because there Is no
symptom of administration there, every-

7
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thing is common knowledge now. Army is
posted and para-miiitary forces are posted
there forthe maintenance of law and order.
Naturally, the problem is how normalcy can
be restored. This aspect also has been
discussed in detail in this House earlier.
Now, only action is required. It is a national
problem; it is not the problem of the Con-
gress Party alone. Therefore, alithe political
parties should address themselves to this
problem. They should sit together and find
out a formula to solve this problem. All the
leaders should movetothe valley, stay there
for some time and mix with the people to
create confidence in them. They should
meet the social workers, political workers,
students, Bar Association people and Trad-
ers, Association representatives. An atmos-
phere of goodwill is required to be built up
there. Let them not feel that they are ne-
glected and lett them not feel that they are
second class citizens; terrorism is being
abetted from across the broder. The For-
eign Secretary of Pakistan who came here
recently, who shook hands with all the
leadders here raised this bilateral issue in
the NAM Conference.

Sir, the sovereignty and integrity of the
country are not negotiable and it should be
made very clear to pakistan. All efforts
should be made to find out a solution to this
issue within the framework of the Constitu-
tion by having dialogue with these people.
Another disquieting feature is that the poltti-
cal parties, unfortunately, are becoming ir-
relevantinJammu and kashmir. They should
have the guts to start the Poiitical process
there and the terrorists shouid be firmly
dealt with. The people of kashmir should be
motivated and shouid be told that we cannot
aflord to lose kashmir. The entire para-
military forces should be used to contain
terrorism there and at the same time, all
efforts should be made to bring them back
to normal life.

Then, another suggestion is that some
soats should be reserved for kaskmir stu-
dents in engineering and medical collegesin
differents States of our country and some
percentage of jobs in public sector under-
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takings should also be reserved for kashmir
youth. Our hon. Home Minister had made a
commitment on the floor of this House that
he would visit Kashmir as early as possible.
Then, paucity of funds should not be there
forthe developmenttal activities of the State.
So, enough funds should be released for
that purpose and efforts should be made to
build up a different kind of atmosphere
there.

Tourism is the only source of income for
the Valley and in the present situation, it is
very much affected. Therefore, something
should be done to help the local peopie
there.

As | said initially, it is not a pleasure to
pass the Jammu & Kashmir Budget here.
We do not know how long this unpleasant
task Is to be performed by Parliament for
Jammu and Kashmir and Punjab also. Ear-
ller normalfcy is restored, the democratic
institutions in the State are restored, i is
better. The elected bodies should start func-
tioningthere andthey should pass the Budget

there as early as possible.

SHRI VWAY NAVAL PATIL(Eransol): |
request that the hon. Members who are
going to speak onthe Budget to have pityon
us and the hon. Minister who is sitting here
for almost 12 hours.

MR. CHAIRMAN: | request the hon.
Members to shorten their speech and to be
very brief.

Shri George Femandes.
[Translation]

SHRI GEORGE FERNANDES
{(Muzaffarpur) : Mr. Chaiman, Sir, it was
better that the hon. Minister of Home would
have been here during this discussiononthe
Kashmir issue. Merely, the hon. Finance
Minister’s acceptance or rejection of any
proposal made here in regardto Kashmirwill
not do much because this issue is a bit

ed. The Members thin attendance
inthe House atthis time particularly those of
myown party is a matter of regret. There are
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Parliament in a number of other countries in
the ourld, the session of which sometimes
continues even during the whole night. |
have seen myself that the proceddings of
the House of commons continued upto 3-4
O’ clock in the nbight with all the members
present in the House because they are bery
much concemed about the problems of their
nation....(Interruptions) They take interest
in the affairs of their country. Since they
have a deep sense of concern about the
problems of their country, they never take
their responsibuiuties in a light manner, and
do not consider their parliament a place of

making noise.

Mr. Chairman, Sir, first of all | would like
to remember Shri and Smt. Vakloo in this
House, who are in the custody of the mili-
tants these days. Remembering them here
in the House, ail of us should make an
appeal for their release as well as the re-
lease of all others who are there in the
custody of the militants whom | call
insurrectionests. | would also Fke to con-
gratulate one of the highest officers of the
Indian Qil Coroporation, Shri Dyrai Swamy
on his release after his one and half month’s
detention by these terrorists. After his re-
lease he narrated his experiences of living
with them. He also expressed his hope that
if we hold dialogues with the youth of that
area who have become militants today may
make furthe progress onthe Kashmirissue.
1 do not know whether the hon. Home Min-
ister has made any effort to contact and talk
to then through Shri Durai Swamy who
might have developed akind of intimacy with
them during his 40-45 days detention be-
cause after his release he has said that he
was ready to extent all his co-operation to
improvethe situtioninthat State. Sir, Iwould
not Ike to repeat all those things here.

(interruptions)

THE MINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI SHANT- RAM
POTDUKHE): He has denled itthat he would
tak fo them. He says that he has never said
these words.
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SHRIGEORGE FERNANDES: Thathas
gone on record. It has been published not
once but many times in almost all the News-
papers of this country. | am not concerned
here with that controversy. This is not a
matter of controversy. At this moment | do
not want to hold any discussion on that.

MR. CHAIRMAN: Please confine your
speech to the budget of Kashmir and give
your suggestiojs in that regard.

SHRI GEORGE FERNANDES: What is
there to speak on the budget of Kashmir
because at present the Valley is resounding
withthe boomig guns which is taking a heavy
toll of human lives. There, on the one hand
our jawans are being killed and on the other
our ct.ildren are being taken away by death
: So, what is to be discussed there on that
budget. Whatdevelopmentisgoing onthere,
on whichwe should discuss here? Just now,
an hon. Member, Shri Ayub Khan who Is
perhaps notpresent atthistime inthe House
had said that he as well as others must be
given permission to visit those areas. | do
not understand as to what is the need of
getting permissiontovisitthat State. Wecan
go there whenever we like it. In fact there is
no obstruction in it because that is the part
or our own country. No one has every
stopped us from going there. But the people
think that conditions are not favourable for
the same. Sowhatkind of discussion should
be there on this budget. Mr. Chairman, Sir,
However, in case you insist on it | would
express only my disappointment on this
budget because the maximum amount of
allocation has been sought to be provided
for the jall department. Last year an amount
tothetune of Rs. 2 crores 21 lakhs hadbeen
allocated whereas the current year's alioca-
tion is Rs 3 crores 90 lakhs. it is Rs. 1 crore
and 70 lakhs over and above the above the
previous year's allocation. f means that
7075 percent more amount has been sought
to be provided for the jails. But on the other
hand, the amount of Rs. 29 crores and 9
lakhs has been soughtfor the housing and
urban whereas the afiocation
forthe same was Rs. 38 crores and 38 lakhs
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during the previous year. So it is evident
from the budget that there is proposal of
lesser investment in the areas where it
requires more and higher investment is
being made in less important areas. For
example there was a provision of Rs. 2
crores and 21 lakhs forthe jail department in
lastyear’s budget. But this yearthat amount
has been increased to Rs.3 crores 90 lakhs.
So, what is there for discussion in the Kash-
mir budget? If we really want discuss any-
thing aboutitthenwe should firstdiscuss the
problems of Kashmir, because so often
wheneverthere Is a discussion on abudget,
onlythe problems of that particular State are
discussed during that budget discussion.
But | have already said that | would not
waste the time of the House by repeating
these things. | would not like to waste the
time of those who have neither any interest
nor try to understand these things. They
should use their time for some other good
work, they like, | do not have anything to do
withthat. But pointing out certainthings here
in the House is equally essential because if
we do not say anything today at the time of
discussion on this budget, what else will be
the opportune momentto express ourlesves?

The hon. members from both the sides
have said that a policy must be formulated
In respect of Kashmir. I think, there may be
only one policy In this regard and that is the
policy of hawving a dialogue with them be-
cause this problemcannotbe solvedthrough
violent means. If the Government aiso thinks
on these lines, it can start a dialogue with
them. Howeverto initiate it, the right person
is required to be identified. During the last
many years In spite of changes of Govern-
ments we had to pull on with the problem
because gun was considered the only
weapon by all of them to sort out that
problem. | would Ike to say it again thatitls
not the proper way of solving the problem of
Kashmir. in this regard, we do not expect
anything from this Government as they do
not have any policy in this regard. Even
when we were in the Government, we could
not do anything posttive in this regard as we
continued with the policy of the congress
Government. Howeverwhile formulating our
policy in respect of such things all of us tend
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to think on the same line....

SHRI TEJ NARAYAN SINGH (Buxur):
Mr. Chairman, Sir, | am on a point of order.
Some of the hon. members are
deliberate attempts to vitiate it. So | would
irequest you to stop them from doing so.

SHRIGEORGE FERNANDES:We also
know as to how to shout and make a noise.
So they should remember that the Govern-
ment is exclusively dependent on our sup-
port. They should restrain themselves from
doing such things.  would like to say to their
leaders that this is not an issue to be taken
lightly. For all these hours in the morning |
have been observing it. They think that the
Session will come to an end after two days
and that will give them an opportunity to
continue for another two months but after
those two months they shall have toface the
House again. So they shouid notdo alithese
things. We have faced such thing many
times. It is only on the basis of our support
that they countinue with the reins of power.
Without it they will be no-where. All these
hours of the moming, it is being propped up
in a lighter vein....(Interruptions)

[English]

MR. CHAIRMAN: Shri George
Fernandes, please address the Chair.

SHRI GEORGE FERNANDES: | am
addressing the Chair. |have not even looked
at their faces. You should tell them to be-
have properly. | have put up with themsince
moming.

SHRIP.C.CHACKO (Trichur): Youhave
norightto abuse any Member of this House.
[Translation]

SHRIGEORGE FERNANDES: Shaliwe
leam It from you people how to behave
ourselves here. There is nothing of that sort
as regards the rules and the parliamentary
etiquette. For that matter, | am a more
senior and experienced member. (Mterrup-
tions)

instead of making progress in solving
matpmbhmthoymbutymmmo
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policy of divide and rule. Now, when we are
asked about our opinion regarding the Kash-
mir policy, we would ike say It frankly that it
should be such a policy as may give relief to
the people of that State. However to wipe
out the menace to terrorism, stem action
whenever It is necessary must be taken. A
guneshot should be duly retumed by our
counteraction. However same raw deal with
innocent people is not going to solve the
Kashmir peoblem.

Mr. Chairman, Sir, human rights are
being violated in Kashmir to all the possible
extent. No other part of India has ever
witnessed such violation of human rights as
it has been there in Kashmir. It seems that
human rights have no place in this country.
No one is caring for that. The people of
Kashmir have been living in a state of help-
lessness. In fact they are virtually starving.
Such s the State of human rights violation in
the valley that in order to contain it, the
Govemnment should make concerted and
concrete efforts in this regard. Secondly, it
should provide an opportunity to a humber
of institutions working in this country Ike the
clvillberties organisation, Rashtra SevaDal
etc. which have beenkeeping awatchonthe
situation in respect of human rights, to visit
there.

Mr. Chairman, Sir, lwould conclude after
saying two things more. Firstly, the immi-
grants of Kashmir.....(lterruptions)

MR. CHAIRMAN: Mr. Femandes, please
address the Chalir.

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, there is no difference be-
tween the policy adopted by our Govem-
ment and that of this Government regarding
Kashmir. That is why when we taked to the
Govemorof that State and requested himin
the presence of many of my friends as well
as some joumalists who had accompanied
me there that one of the various ways of
dealing with the problem of Kashmir is to
provide employment opportunities to the
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people of that State who are mainly depend-
ent on tourism and handicrafts for their
livelihood and without itthey cannot survive.
In fact the tourist Industry is in a very bad
shape in that State due to poor tourist
arrival. So some steps should be taken for
the survival of those engaged in handicrafts
industry. Apple is produced there in abun-
dance, which Is supplied all over the country
but due to an alarming situation inthat State,
notruck can reach there. That State aiso not
cannected by Railways. So some special
arrangement should be made for the trans-
portation of their produce. Some financial
assistance also should be provided to them.
Mr. Chairman, Sir, in response to our re-
quest, the Governortoid us that if they were
given money, they might spend it on the
promotion of terrorist activities which will
further aggravate this problem. Going a step
further, he also made certain such remarks
which could create atense situation, it would
not be proper to quote the same here in the
House. That is why governors were fre-
quently changedthere. Many Governments
have come and gone but no policy has been
formulated about Kashnmir, So, in framing
a policy for Kashmir, the people of the
country should be taken into confidence.
You may calithemby any name but Kashmiri
peopie are here in Jammu, Delhi and other
parts of the country in large numbers. When
we were in power-and Jammu and Kashmir
was our responsibility, we took many deci-
sions, but those were not implemented to
safeguard theirinterests. Afterthe fall of our
government, your government declined to
implement those decisions. During this
sesion, we asked the hon. Home Minister as
to how far the decisions taken by our gov-
emnment had been implemented by Delhi
Administration. The reply was in one single
sentence that Delhi Administration had never
given any assurances.

Govemment shouid take steps to re-
solve the problems faced by the Kashmirl
migrants in Delhl The educated Kashmir
migrants such as professors, doctors etc.
andthopoofwmouwmhyodmm

many problems. Eithe government should
Mmmeonwdvﬁotm
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retumn to Kashmir or make arrangements for
enabling themto eam their livilihood here, if
it becomes necessary for them to reside
here. Government is ready to bearthe extra
burden of seventy five percent expenditure
to fill the jails more but they have nothing to
spent on the people who have been ren-
dered homeless and shelterless. They are
considered worthy to be lathicharged and
teargas is used on them. Besides passing
the budget, | would like that government
should take a decision for them. If it would
have been in the power of the House, the
problem could have been solved here itself.
It is the duty of the B.J.P. members present
In the House that they should help In taking
a final decision here. Raising a issue dally
would lead us nowhere. If the issue Is dis-
cussed and a decision is taken because if it
is not decided today, then when would

SHRI GEORGE FERNANDES: No at-
tention Is paid to our speeches. We would
urge the Finance Minister if he has any faith
in human values............. (Interruptions)

SHRIASHOK ANANDRAO DESHMUKH
(Parbhani): Mr. Chairman, Sir, we are dis-
cussing suchasensttive issue and honorable
Home Minister is not present in the House.

[English]

MR. CHAIRMAN: Please take you seats.
it he is yleiding, you can tak.

[Transiation]

SHRI GEORGE FERNANDES: Your
partymen may not believe in human balues
but youshouid pay attentionto the decisions
taken by the previous government. | would
not ask for anything more than that. if gov-
emment takes up the task of implementing
the dicisions taken by the previous govem-
ment for providing refief to refugees, which
may not have been done due to various
reasons, & would be a great step forward in
solving the probiem.
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in the end, | would like to submit that
those who raise questions regarding Article
370 and matters relating to that, one of my
experiences In Kashmir is that is Kashmiri
youth have repeatedly stated that they al-
ways considered themselves equal to any
other citizens of the country. They have
expressedtheirviews on Mandir-Masjid dis-
pute and Article 370 of the Constitution. |
knowthat our BJP colleagues are hardliners
on those issues. | would like to submit to
them with respect that if only we want to
solve this Kashmir tangle, the only way is
through amity and brotherhood. if we talk of
religion and caste, we must allow Kashmiris
to create an atmosphrere in which they
could safeguard their kashmiri identity and
still feel oneness with the country. With
these words | conciude.

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chairman, Sir, Govemer's speech
or President’s address are the two authentic
official documents which underlines the
policies to be pursued by the govemment.

Budget underlines government’s policy

'tortheeonungyear.Theeoplesoibudgetoi

Jammu and Kashmir provided to us has
been inthe pamphilets only. it contains ahalf

page speech by our Finance Minister pub-
lished in Hindi and English on both sides of

the paper.

Just now, our colleagues were referring
to formulating of policies. Our sacred books
depict the Ultimate Power as in two forms
having form and formless. it seems govern-
ment too pursue dual policy having no clear
defined objective. We are not able to follow
the fundamentals of k. it seems as f this
policy has been framedhalf-heartedly. Since
the parilamentary procedure had to be fol-
lowed, therefore we have been provided
copies of this speech. The sensltive issue of
Kashmir is being treated so lightly today.
People are taking wrong signals from the
actions of government. Such a policy of
escapism and indifference is of no use
today. As apigion faced with danger. closes
his eye, government is trying to secape the
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Kashmir problem.

in their election manifesto, government
had made maney promises like ibringing
down prices in 100 days and solving Kash-
mirtangle. The honorable Minister must tell
the people whether he succeeded in bring-
ing doen prices or solved Kashmirtangle? In
my opinon, he has not done anything in this
direction. Government has mishsndled Kash-
mir problem and does not have interest or
will power to soive the problem. The ques-
tion of unity and integrity of the whole coun-
try is licnked with this problem. Therefore,
government should treat it as a national
problem and take measures to solve it im-
mediately.

Our Finance Minister is a learned man.
He might be aware that with every budget
there is an Aadministrative Report which
highlights the achievements of the previous
year. Where is that report? How can we
know the previous years Budget estimates,
expenses and the achievements of various
departments? Virtually there is no State
Administration in Kashmir today. Earlier |
had mentioned What happens on 26thJanu-
ary every year in the Valley. | had also
mentioned how Pakistaniflags were hoisted
on 14th August in the Valley. Here is a copy
of ‘Kashmir Times’ dated 5th August with
me. It carries a photograph of the proces-
sion taken out on 5th August. it shows JKLF
ranks marching with AK-47 rifles in their
hands. Another photograph shows JKLF
Chief Javed Ahmed Mir in military uniform
addressing a gathering. There is a repon
that he went round the city while para mili-
tary forces and military marched behind him
to provide protection cover. Slogans to the
effect that Kashmir should be separated
from India were raised. Anti-india slogans
were being raised. This clearly shows that
there is no administration. Can anybody
induige insuchthings in any otherpartofthe
country. Has any man dared reise anti-India
slogans in any other part of the country. This
has appeared in the *Kashmir Times® dated
Sth August along with photographs. itmakes
one’s flesh creep. According to the press
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report giving the details of the procession,
thee entire procession went round the city
and the ranks of JKLF were moving freely
doing military uniforms. They were gralanded
atmany placves andwelcomed everywhere.
Many welcome gates were raised for them.
Flower petails werebeingshoweredonthem.
Not withstanding the fact that they are all
wanted terrorists who carry a reward on
their head, they are moving freely. The
photographs which were published had a
caption saying that the military was following
the procession. This Is the way. Administra-
tion is working there.

Do you want Budgetary allocation forthis
purpose? Is it the way the ailocations made
for the Home Ministry are to be spent? This
cannot be calledto be the soundpolicy of the
Government. What do you want to do? Do
you want to have a dialogue with the terror-
ists and conduct eiections there? | want to
know what is the policy of the Government
in this regard? Do you want to present the
supplementary Budget again and again.
What are the proposals for the next six
months or the next year? How much funds
have been spent on development there
during the last year?

Govemment are over emphasizing time
andagalnthatthey wantasolution underthe
Shimla agreement. But they should know
that this is not a one way traffic. An interest-
ing thing here is that on the very day there
was secretary level talks here in which the
foreign Secretary of Pakistan also partici-
pated, the Prime Minister of Pakistan went
to the Pak-occupled Kashmir and Issued
threats to us from there, whereeas wer are
harping about the Simla Agreement. | would
request you toformulate anew policy to deal
with this national problem. I think the policy
of tit for tat regarding Pakistan would be the
best. We should adopt a strategy under
which we can challenge them on their own
ground There by but this some sort of panic
there. Government should think on these
lines.....(Interruptions) | want to say that we
should warn Pakistan in unequivocal terms
that if they do not stop interfering in our
economic and internal matters, we would
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pay them back in the same coin.

1 want to point out two more things. Just
" now Shri George made a mention about
migrants. You said that a poiicy had been
formulated, but you would excuse me | have
been asking about the details of the poiicy
time and again. On the one hand the then
Home Minister told me here in the House
that he had released a particuiar sumforthe
migrants in Delhi this | remember very
distincitly. But when I rang up the then Chief
Secretary of Delhi Administration to find out
the real posttion, he said we have not re-
ceived any funds. The Delhi Administration
and the Minister concerned used to make
announcementsbut so far nothing has been
done for the migrants. We have had three
Prime Ministers during last two years but
none of them visited the migrants camps.
Shri George Sahib you would excuse me,
but | was happy that a friend from the
Congress was very vocal today. Probably
he must have understood the plight of the
migrants. | found a distinct change in the
tone and tempo of the speech. A large
number of migrants have come from Kash-
mir. They have become refugees in their
own country. Their condition is miserable. |
would like that separate cell should be cre-
ated in the Home Ministry for them. They
should feel that they have come to aforeign
country. They should feel that are in their
own country. As time at my disposal is
limited | was not undined to deal with Article
370. But since Shri George has made a
mention of it, | would like to point out that
Article 370 has not served any purpose
during these 40 years. Had if been so we
should have come across some results at
least. Article 370 has brought the situationin
the Valley to such a pass. They have been
alienated. Government are not able to save
Kashmir even after retaining Article 370 all
along, why not it accept our proposal of
abrogating Article 370 for a couple of years
and seefor itself the result. We willshow you
the results. You should have shown us the
result.

. THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): Our intention is
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SHRI MADAN LAL KHURANA: You
couid not achieve much by imposing Article
370.

SHRI C. K. JAFFER SHARIEF: This
happensto be your GayatriMantra....(/nter-
ruptions)

SHRI DAU DAYAL JOSHI (Kota):
Biksham Deihi’ give us more and continueto
feed us.

SHRIMADAN LAL KHURANA:Mr. Chair-
man, Sir, | would like appeal to the Govem-
ment to take the country in confidence by
reaching a consensus in the matter. The
condition ther is really pitiable. The Budget
for Kashmir has been presented in a casual
way, but this should not be the approach for
dealing with the situation there, otherwise
history will neverforgive us. That is ail Iwant
to say.

SHRI KRISHAN DUTT SULTANPURI
(Shimla) : Mr. Chairman, Sir, lamgrateful to
you for having given me an opprtunity to
speak. At the outset, | would like to support
the Budget presented by the hon. Finance
Minister. | strongly oppose the allegations
levelled by the Members of the opposition
against the Congress Party for they are ail
politically motivated.

So far as the question of Kashmir is
concerned, they have never visited Kash-
mir. | would like to submit that the centre
used to give 90 percent grants to hill states
apart from Kashmir earlier. Himachal
Pradesh too was benefited under this. But
the Eighth Finance Commission decided
otherwise and the funds were not released.
| would strongly demand that more budget
allocations must be made available for the
development of Kashmir where schoolbuiid-
ings and roads have been destroyed and
handicrafts industry is on the verge of clo-
sure.

Iwouid also like topoint outthat whereas
therels e peace inJammu, there
is turmoll in Kashmir valiey. All of us are
aware of the circumstances underwhichthe
daughter of the former Home Minister was



303 J& KBudget 1991-92-
Gen. Disc. & Dem. for Grants

[Sh. Krishdn Dutt Sultanpuri]

kidnapped, and the sitution was allowed to
be worsened by according VIP treatment to
the victims. The then Railway Minister Who
was also incharge of Kashmir affairs did
nothing except allowing the situation dete-
riorate further. He continued to blame the
Congress policies for the situation in the
Valley. But | dare say, the congress policies
have always been good. Congress fought
for the freedom of the country whereas the
party inthe opposition kept changing names.
Not onlythis, even the colour and the design
of the flag of the party was changed many
times. Even the election symboi has under-
gone many changes. Sometimes it is lotus,
sometimes it is a plough in the reverse
position and sometimes it Is farmer only.
The masses have seens there in many
hues. Stifl They are confident of running the
Govemment successfully. iwould like to ask
a straightforward question. What are their
achievements during the lasteleven months?
Do you fall to look at it or you simply ignore
to understand how this nation was built?
Look at the development in Kashmir at the
present. The sltuation was quite O.K, there
was democrafy, the state was headed by a
chief Minister and there was as Assembly.
Why the Assembly was dissolved? When
yourparty came in power, the assembly was
dissolved. You have worsenedthe condition
there. You are responsible for releasing the
extremists, whereas the leaders and people
of our country decided that Kashmir is apart
of india and it will continue to remain a part
of k. May he be Farooq Abdullah, the leader
of that State, or his sons, all of them were in
favour of this country and he too has given
sacrifices forthe independence of this coun-
try. You have created a situation to defame
the people of Kashmir. Why do you want to
abrogate Article 370? | am not able to
understand what you want to do with Article
370, Therefore, | personally feel that you
have always adopted the policy of eaming
votes through all sources, be it Jana Sangh,
B.J.P., Janata Party. etc. You have been
trying onlytoeam voles since 1949, andyou
were not even in existence 40 years ago.
You have alway been playing a game of
politics.
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Therefre, | request you to remember the
Kashmiri people at least, as the people of
Kashmir have always offered their services
for the defence of this country. Today, |
would like to say that our Govemment should
try to provide employment to the Kashimir
youths. Everywhere in Kashmir, our school
buildings are in adilapidated condition. Water
and other sources of electicity are also in
Kashmir as they are In our Himachal
Pradesh. So Hydel projects can be installed
there. In this way the electricity produced
can feed the whold of the state and can be
supplied to other states also. Himachal
Pradesh also generates 20000 M.W. of
electricity through water. Our Chamba area
is located adjacent to the boundary of Kash-
mir. The people of Himachal Pradesh and
Kashmir want to live together amicably. So
you should not divide us.

1 would like to request he hon. Minister
that there is need to control extremists who
return from Pakistan after receiving training
in ams etc. and they are to be tackled
amicabley. The Central Government should
provide maximumfundstothe localGovern-
ment of Kashmir. it was said that the ac-
counts are erroneous and neither any list
nor any information has been received In
this regard alongwith the statement of the
Finance Minister. I would like to say that it is
not required at all because everything is
mentioned in this budget as to how much
money is demanded for each work, whether
1t is forjail or for any other item, because the
people who are creating disturbances would
definitely be sent to jail. The people who
create disturbances won't be lked at all.
They wiliget free meals in the jall, but | would
suggest that the people who are sent to jail
should be given some work. There are
people who are bent upon ruining the coun-
try. Stern action should be taken aganist the
people who want to divide the country. We
should provide maximum funds to Kashmir
we should try to improve the administration
also, so that elections may be conducted
there and this budget is presented In the

. During their 11 montha stay,
They had dissoivedthe assembly whichwas
functioning normally. They had given an
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assurance that they would improve the situ-
ation in Kashmir, but they did not give any
preference to improve the situation in Pun-
jab and Kashmir. On the contrary, they
releasedtheterrorists. The situationin Kash-
mir remains the same as it was in past. We
and our Government will try to bring peace
inthe valley and an atmosphere for conduct-
ing electiions would be created. We are
being biamed that we have no policy. But
what are your policies? Yourpolicy is as if a
single vehicle Is being driven by so many
drivere and every one is pulling the vehicle
in its own direction, e.g. somebody is pulling
it towards Madras, somebody towards U.P.
and somebody towards Bihar. There are so
many people operating at a time. Therefore
my submission to you is that all the people
should join hands so that the control may be
in the hands of one single party which is
Congress party. This party can lead us to

progress.

With these words, | support this Budget.

SHRITEJ NARAY AN SINGH(Buxer):
Mr. Chairman, Sir, we shall have to support
this Bill in any case. So with some demands
1 support this Bill.

1 would like to request the hon. Fi-
nance Minister that the estimated amountto
be spent on jails should be reduced, and this
amount may be spent on the development
programmers instead of spending it on the
jalis. That is why | have already saidthat we
have no other alternative but to support the
Bill, under the constitutional bindings when
there is no law and order In the State, there
is no altarnative left but to pass the state
budget in this way. So we also understand
the sltuation prevailingthere andthere would
be hardly any person in the country who
does not understand the conditions prevalil-
ing in Kashmir. Therefore, | support this

budget. (Mnterruptions)

Mr. Chairman, Sir, the condition of
Kashmir at present is very bad and Rt is
Clearly evidentfrom this budget and through
the speeches made in the House. There is
hardly any day when we do not see the news
of kiling of 30-40-50 people in Kashmir,
parade by extremists at 80 many places and
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hoisting of Pakistani flag. it proves that the
condition is very bad.

Mr. Chairman, Sir, the questionis who
Is to be blamed for this bad situation in
Kashmir. Who has compelled Kashmiris to
opt for Pakistan. Was this the condition of
Kashmiri people right from the beginning? |
would like to say, when we got independ-
ence, the people of Kashmir remained with
India, they did not opt for Pakistan. Hindu
rulers of Kashmir did not want to accede to
India, but the Muslim population of Kashmir
wanted to live with India. They were never
in favour of living in isolation. What is the
reason the people of Kashmir, now-a-days
are attracted towards Pakistan. | believe
that the Muslims who wanted to live in India
at the time of independence lived here. But
the Congress party in its regime did some-
thing which inflicted a heavy below to their
feelings. The State was ruled by the National
Conference Government. These people dis-
missed the elected Govemment unconstitu-
tionally with the result the feelings of the
Muslims were hurt. They thought that the
attitude of India towards them Is not good,
and at the same time they started believing
that the administration of India is
askance towards them. So their feelings
were hurt and their attitude towards India
also faltered. Then the people must have
thought that it is of no use to continue with
india, why not to opt for Pakistan. Secondly,
a conflict was started in the name of temple
and mosque. This reiigious issue has also
created a sense of fear in the minds of
Kashmiri Muslims. Kashmiri Muslims never
tried to demolish any temple in Kashmir but
when the dispute of Babri Masjid and
Ramajanam bhoomi started the people ob-
servedthat a State iike Uttar Pradesh which
has the maximum poputation in India.........,
Whenthe people of that State do not respect
our religion. Why we should live in this
country. Whenthe Babri Masjid-Ramajanam
bhoomidispute acquired biggerdimensions,
its maximum effect was on the peopie of
Kashmir. The people belonging to BJP say
that the Muslims are demolishing our tem-
ples and we are not doing anything. ibelleve
that ¥ the temples are demolished or
whatever destruction isthere, & is the result,
of the Babri Masjid and Ramajanambhoomi
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problem. It was never so previously. There-
fore, | mean to say, that the Musiim brethren
from Kashmir are interested to live in india,
but improvement in the situation is possible
only if the people her adopt a clean inten-
tion. As far as the intentlon is concerned, |
think it is not clear. If the intention of the
people towards the Kashmir Muslims is
good, | would believe that the Muslim breth-
ren of Kashmir will not opt for Pakistan. It is
afactthat 20 thouseand people participated
in thearade in Kashmir on 14th August.
There is nodoubt about it. itis also atactthat
Pakistani flag was also unfuried there on
15th August. But our problems will not get
solved simply by enumerating them. if we
are interested in a solution of the problemwe
shall have to take certain concrete steps to
improve the situation. Now, the question is
what shouid be the steps? For the last so
many years, elections were not held there.
if the elections for the Legislative Assembly
are not held, on the apprehension that such
an election may endanger the unity of the
country at least, elections forthe Lok Sabha
seats can be held because these elections
would not create any problem? There is no
danger involved In it. f some M.Ps are
electedfromthere, they can’'t make any new
law. So, the Government should consider
these things also.

Secondly, if the Government has any
goodintentions and if Kashmiris considered
part of india, the State Assembly which has
dissolved by Shri Jagmohan shouid be re-
vived. It can be said that such a step would
be unconstitutional. But | would like to say
that there is provision in the constitution for
the revival of the State Assembly. By doing
sowecanassurethe of Kashmirthat
the intention of the people of india and that
of the Government is favocrable towards
them. Only then something can be done.

The hon. Home Minister should visit
that State. An all-party committee shouid be
formed and this Committee should visit the
State, tak to the local peopie and listen to
thelr grievances. After that, theirgrievances
shouid be redressed. Untll such a siep s
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taken it will be difficult to instill confidence in
the locai people. It has been reported that
several lakh people have migrated to Delhl.
It is true that many people have come to
Delhi. Something must be done for them.
Arrangements must be made for their stay,
food, medicines and water should be pro-
vided for them. Such steps would make the
migrants feel that Government is treating
them as Indians and not as aliens. So |
request the Government to make proper
arrangements for the migrants.

Lastly, | would like to say that just now

Shri Sultanpuri has said that there is some
ambiguity about the election symbols of the
JanataDal andthe B.J.P. Therefore, | would
like to remind about the election symbol of
the Congress. Do you know thatthe election
symbol of Congress has changed over the
years from a pair of bulls to cow and calf to
spindie and now to a hand? You level criti-
cism at others but fail to note the number of
times the Congress has changed its symbol.
They say that the Janata Dal created prob-
lemsinKashmirduring its reign of 11 months.
You claim that the policies of the Congress
party were good In the past and are good
now also. Problems in the country have
been created by the faulty policies of the
Janata Dal, the B.J.P. and the Communist
Party. But now It is your poiicy that is being
followed. What was the need to bring such
a Budget? At least now the shtuation in
Kashmir should improve. It is your party
which created the Kashmir problem. If the
red flag had been in power today, there
would have been no question of Kashmir
getting We have been saying
fromthe very beginning that there should be
a democratic system In that State. But you
have not considered this and this has re-
sulted in a situation wherein even 44 years
after Independence the youth in Kashmir is
prepared to go to Pakistan. | request my
hon. Colleagues in the Congress party 1o
rectify their mistakes so that Kashmir is not
from India...(lnterruptions).... |

- support this Bill and hope that the situatio

in Kashmir returns to normal... (nterrup-

SHRIDAU DAYAL JOSHI ( Kota): Sir,
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| am sad to see that we are discussing an
issue like Kashmir so indifferentiy. We are
having this discussion after 110’ clock. This
discussion could have been held day after
tomorrow also. As hon. Shri George
- Fernandes said, the Home Minister Is not
present in the House. This does not do
justice to such an issue... (Interruptions)...

SHRI ASHOK ANAND RAO
DESHMUKH: If the Home Minister is not
present, Shri Ghulam Nabi Azad will
reply...(Interruptions)...

[English]

MR. CHAIRMAN: | request the hon.
Member to understand the procedure. if the
Member, who speaks yields to you, you can
speak. Otherwise, you cannot disturb him.

[Translation]

SHRI DAU DAYAL JOSHI: Sir, we are
very serious about this matter........... (Inter-
ruptions).....

MR. CHAIRMAN: According to proce-
dure, only the Finance Minister replies to
queries on the budget..(/nterruptions)..

SHRI DAU DAYAL JOSHI: Hon. Shri
George Femandes and some members of
the Congress saidthat aGovernmentshould
be formed there. But who will form the
Government? Is the Congress prepared to
form the Government? The head of local
Congress unit was appointed as Govemor
and till now there is no head of the local
Congress untt. Is * going to be askedtoform
a Govemment there. * has spent only a
month and a quarter in Kashmir in the last
one year. The rest of the time he was in
tng't:‘)t!tm. His own Iife is in danger... (Interrup-

[English]
MR. CHAIRMAN: A person who is not
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here to defend himself, his name should not
g0 on record.

[Translation]

SHRIDAUDAYAL JOSHI: ltis afactthat
* does not live there. He wants to pass his
time. Do you wantto hand overpowerto him
in London? He has been tried once so is it
possible that he can restore peace in Kash-
mir. What happened in Poonch sector? A
battle was fought there in which tanks etc.
were used. Do you want to please them?
The hon. Home Minister can state whether
such a decision has been taken. Our policy
in regard to Kashmir is correct. During the
Ninth Lok Sabha Shri Saifuddin Soz usedto
talk about Kashmir but what happened his
daughter was kidnapped. He had to meet
the Prime Minister many times to get his
daughterreleased. it was only afterthe Hon.
Prime Minister intervened that his daughter
could be released from the clutches of the
terrorists. The terrorists pay no head towhat
the Govemment says..(Interruptions) They
are not open to any discussion. Who are the
people participating in the training camps?
They are all Kashmiris who go to Pakistan
for training. With the help of the Pakistan
army they cross the border into India and
create turmoil. | would like to know whether
any efforts have been made to include the
people of the Poonch sector in the national
mainstream. Nothing has been done re-
garding this. A policy of appeasement has
been adopted for a certain group only. This
will not solve the Kashmir problem. So we
will have to take a decision. The activities of
the terrorists will not be tolerated. There is
no other option but to bombard the camps of
Kashmiri militants.

Slr, you were amused when Shri Madan
Lal Khurana said that Article 370 is not a
panaceabut itis actually our poiicy. Tillwhen
will you be giving rice to them at cheaper
rates whereas it is salling at Rs. 25 per kg.
all over India. Other rations are also being
distributed like this...

* Not recordec! .
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SEVERAL HON. MEMBERS: No, It is
not like that.

MR. CHAIRMAN: You are not aware that
commodities are being distributed there at
rates prevalent all over the country.

SHRIGEORGE FERNANDES: The cur-
rent rates have been prevalling ever since
the time of Sheikh Abdullah.

SHRIDAUDAYAL JOSHI: f Kashmirdid
not have a special status, Articles 370 would
not have been needed. Other States too
have demanded the scrapping of Articles
370.

Sir, therefore, | strongly criticise the
budget presented by the Govemment for
Jammu and Kashmir.

SHRI A. CHARLES (Trivandrum): Sir, |
know the constraint of time. | will only take
afew minutes. | rise to support the Budget
presented here in respect of the State of
Jammu and Kashmir. | should thank you for
having given me the opportunity to particl-
pate in this discussion.

Sir, Inthe last week, we discussed about
the problem of Kashmir for hours together
and iwas listening tothe speeches thathave
been made by most of the hon. Members on
the other side. Today also | have been
closely hearing the speeches from the hon.
Members of that side. Everybody is accus-
ing only the Congress for all the liis of
Kashmir. We accept the failure. But, at the
sametime, we are also proud of the success
we achleved. it was the Congress party that
got independence for the ountry. In the last
forty years, whatever progress has been
made is only because ofthe Congress party.
There are not two opinions on this.

1 would like to draw the attention of this
august House to one or two points. They are
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the time of independence. Late Sheikh
Abdullah, who was known as the king of
Kashmir, had difference of opinion with Pt.
Jawahar Lal Nehru, We know how he was
arrested and for years together he was put
in prison. It was the diplomatic relationship
and efficiency of indirajithat brought him out
of jail. That was one of the greatest suc-
cesses that we were able to achieve.

And then the Farooq Abdullah Govern-
ment was dismissed by the Congress Gov-
emment. | accept It. It is a surprise for me
that they conveniently forget the fact that
thoughthe Congress Government dismissed
the Government in Kashmir and accepted
the responsibility, it was actually done onthe
advice of the then P.C.C. President. When
we released this, we sent him away fromthe
office. The moment he was out of that office,
he was received with folded hands by them.

And he was the Minister there. And
during the eleven months of Janata Rule, he
was the Home Minister and the honourable
senior Member of Parliament, Shri George
Fernandes, said that he became a Member
of Parliament even before some of the junior
Members on this side were bom. I would
humbly ask him a few questions. Was he
able to go to Kashmir and talk to any mem-
ber of the State while he was given the
portiolio of Kashmir? Does he accept the
policy of Kashmir follo .»ed by thethen Home
Minister, Shri Mufti Mohammed? When his
daughter, Dr. Rubalya, was ,she
was kidnapped by whom? Sir, it Is a dis-
grace—the news item Is that it is not the
tervorists, but it is some of the close relatives
of the family of Mufti Mohammed. In this
House there was a discussion and... .(Inter-

ruptions).
[Translation]

SHRI ASHOK ANAND RAO DESH-
MUKH(Parbhani) : Mr. Chairman, Sir, thus
1 will also speak for full one hour. Please ask
him to speak on the budget. He has been
taking krelevant except for five or six min-
utes. | say that he should speak on the
budget, others aiso need time. (Interrup-
tions)
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SHRIA. CHARLES: Sir, itison record in
this House that Dr. Rubaiya was kept in a
mosque, a few kilometers near the resi-
dence of the family of Mufti Mohammed.
Every time food was being taken from the
house of the Home Minister. That was not
denied by anybody, it was carried by the
relatives. Why did theterrorists release her?
Arethey notthe relations of the family of Shri
Mufti Mohammed? That is a big story.

Then there was a news item- hon. Mem-
ber Shri George Femandes is here now—
that he gave a six page report of the then
Prime Minister not accepting the policy on
Kashmir followed by Mufti Mohammed. |
asked a pointed question whether it was
correct or not when both the hon. Member,
ShriGeorge Fernandes, and the then Home
Minister, Shri Mufti Mohammed, were here
in the Treasury Benches. And | repeatedly
asked both of them whether this news item
was correct or not, That was not denied. But
after one week, hon. Member Shri George
Fernandes came to the House and he de-
nied the report. | think that was a faise
statement, and | feel that In between one
week something had happened and | might
beexcused if  say thatthe report might have
been removed from the file. And | am sure
there was difference of opinion within the
Cabinet in those eleven months. lt is also a
fact that a double standard was adopted in
respect of meeting terrorism. When an of-
ficer Shri Khera was kidnapped and killed,
his 16-yearboy withtears in his eyes asked:
‘Myftather, who has served the Government
of india for 25 years was not saved by
releasing oneterrorists, whereas Dr. Rubaiya
was saved by releasing five terrorists.' The
Government had no answer for this. Excuse
me, Sir, the hon. Member Shri George
Fernandes spoke on the Finance Bill yester-
day for one-and-a-half hours and there was
athreat—Ifeel sorry to say this—that in two
yearsthere will be insurgency in the State of
Bihar. That is on record. And he stated that
ULFA will be repeated in Bihar. But who was
responsible for the ULFA? Was R not the
AGP? It is on record. (interruptions). Thatis
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acontroversial subject, so | leave it at that.
And | plead that let them learn the history of
the freedom struggle of this great country -
and let them leam how Atticle 370 was
enshrined in the Constitution. That is the
only one binding tie of Kashmir with this
great country. | would humbly plead that
what is needed today is a healing touch.

The people of Kashmir are our brothers
and they are in agony. They have no faith in
the country and this House has to create
confidence inthose hapless people of Kash-
mir. They were in the forefront of our free-
domstruggle and when an attack was made
on the Kashmir side, they have guarded our
borders. Our BJP friends are repeatedly
asking to scrap the Article 370 of the Consti-
tution. it should not be done because it
would further aggravate their agony. | re-
quest the Government to create an atmos-
phere of confidence there so that Kashmiri
pandits can go back to Kashmir. Kashmir is
on the verge of disintegration and so | plead
with allthe hon. Members of this House tobe
one on this issue.

Then, the public distribution system
should be strengthened there and all the
amenities should be given to the people of
Kashmir. The hon. Home Minister is not
here now, but he had given a categorical
assurance that he would visit Kashmir soon.
Once again, | plead with the Opposition,
especially the BJP to join hands with us in
creating the right atmosphere indJammu and
Kashmir.

SHRI INDERJIT (Darjeeling): Mr. Chair-
man, Sir, | am grateful to you for giving me
this opportunity. |1 Do realise, it is aimost
11.30 now and we are fast moving towards
midnight. So, | shall be very brief in making
two points.

My first point is one of distress in so far
asthat Kashmircontinues to be subjectedto
a proxy war by Pakistan and | do not think
that we have been abie to find an answerto
it as yet. Ithink It is a nattier of great shame
that we have a shtuation in which the proxy
war Is getting hotter and hotter and yet we'
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have not been able to fight it as we ought to
fight it. | do think that efforts ought to be
made to seal the border and use every
possible military weapon that we have on
our side to fight this proxy war and Pakistan
must be given a very clear message thatthe
dangerous and diabolical game which they
are playing is a game which both sides can
play with equal ferocity.

The second brief point which | would like
to make is one of even greater distress. |
think it is a matter of very great distress that
in free India, we have a situation where we
have migrants in our own country. | think
something ought to be done in this regard.
Do we accept the proposition that Kashmir
is a valley which is meant only for the
majority community? The minorities also
have an equal right because they have been
living there all along. Therefore, we have to
create conditions for taking them back. In
fact, itis afallure on ourpartandit has been
a great indictment on successive Govern-
ments overthe lastthree years that we have
nat been able to take these migrants back
to Kashmir.

Ithink, we should take a page out of the
experience of General Templer in Malaysia
in fighting termorism. We have to create
security zones and take these migrants
back give them total security, give them all
the food they require, give them all the
medicines they require and give them the
education they require, because we must
establish one point that they have as mush
right to be in Kashmir as the majority com-

munity.

I think, this is one area where we have
allowed the things to slip rather badly in this
regard.

Iwillconclude, Mr. Chaiman, by making
one additional point. | was very happy that
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